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LOK SAB A 

Friday, Augu t 22, 1986/Sravana 31, 1908' 
(S KA) 

-
Th Lok Sablza met at Eleven of the 

Clock. 

[M- • SPEA ER In the Chair] 

OBITUA - 7 R -' BRENC 

[English] 

M . SPE ER: · av to inform t e 
o se f the ad demise of Sbri Malai-

cbamy T evar who was'" M mber of the 
Third 0 I abha during 1962·67 r- pr s nl-
ing P riy kulam Con tituen y of il 
Nadu. 

An agriculturi t by proCe ion, Shri 
Th var work d for the pread of oop raw 
tiv movem nt A w 11· n wn s ci 1 

or .er, he too a ct ive art in the u lift of 
w aker s ctions of th Oc' ty . e wa 
associated with v ra 1 social and e uca-
tionai institutions in v riou capacit" -s. 

Sbri Thev- If a way t U th m -
palay on 9th Au u t, 198 t th ag 
of 69 year. 

We de p y mourn fh 1 of thi 
d nd I th in j . fro m s r us J 

m onv yin r 
b r f fly. 

my nd in it n for 
sh r- . or OW. 

(The M mbcr th n stood in il nc It 
a "orr- I Ie) 

DE T 

PO, U 
(Raja ): Mr. Sp a r, 
permi . ion, 1 am raisin 
the ntirc H use-th 
w 11 s the Opposition 

MR .. SP A . . 
then you com to me. 

RO . MA U D 
m rna e a ubmi 

On 14th Novemb r, 
had a dar s 1ution 

f you ar 

2 

• 

.L 

will only y w at I ... 
(Interruption ) th i k, h y ar 
r d to r spond 1 ill 0 Iy u e .... 

(InlerruptIQI- ) 

The 
bin 

au e uncq 
th se . ..... 

M . 

.M U . 
1 - S 
1 
T cO' n 

cc pt i th 
~j . natlimo , 
if t u 

f 

c lly CD - m 

o. I will , 110. 

A .. ., 
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PEA 

po. M DHU DA 
What w decid d On 1962 ' 

op and f itb_ thi ous 
rm resolve of the India 

drive out th ggre or fO 
oil .. 

DAV TE . 
th t "with 
affirln th ' 
people to 
th ndi n " 

R. SPEA "Yo co ,e t m. 

o " DHU DANDAVATE: 
what andit ehru propo d and , 

cc pt, d it . ni 0 S y. p of. 
R n L) 0 in th Hou . 

R. 'p A R: With ons n u , 
you com to m . 

(Int rruptlon ) 

S A E N Not aUowed. 

o . MA U D VB: 
t th pa -lim Dtary Affair Minister. 

u can cban tbe draft 

. SP 
and th n II 

E au h ve a m tin 
f you can c me to me. 

. G. NO 

r . 
If 

S ou 

SP AKER : It is okay ow. 
su bject j c10 d. 

RO . MAD U ANDAVAT : 1 
r spond to hi r qu est My onl y requ t 
to him, through you, is today is the last 
day. I it is to be don , It should be 
done today. 

MR. SPE 
b s said. 

E : That is what he 

.L, BHAGAT :" He imme-
diately e ill sit in the Speaker~s cham .. 
ber, talk a.bout it d th n take a d oision. 

o MAD U D NDA ATE: 
Don't do it through ordinance! That is 
all. (Interruptions) 

M . SP AK R : Now take your seat. 

S P. 0 ANDAIVELU (Gobi 
ch ttipal yam): Sir, the other d y I did 
not p ss th 193 di ell s~ n n Srila ka 
because the xt rnal Affairs Minister pro-
mis d th t it win b tak n up on the last 
day of the se ion . I want at 1 ast m 
c llin .. att ntion h uld be Howed 0 
Sri L nka. Th r i no s ttl m nt so far. 
L the inister come forward wIth 
stat ment t lea t a to wb ex ctly i 
th t nd tak n by ndia with r gard to 

M. AKE I 
inist r boul your feelio 

S SH GOS 

ill t 11 the 
Ie se sit 

AMI (Guwn. 
ti ) ; bay giv n notice of a privilege 

otion. 

A . We will 5 e, I will . 
take tb p od th n we will do it. 

C ATTERJEE 
of rno 

he s .• It It 

not withi ' 
t . out ur J 



. 
MR. SPEAKBR. SomnattUi, 

allowed. AbsoJutel~ not IitUO'W d. 

(Interruptions) 
, I 

, 

SURI INDRAJIT GtJPT'A (Basirbat) : 
Is . th.er,e goins ,to be a further 'e"tension of' 
the ,session? 

MR. .• SPEAKER: It wiU be with your 
agreen1ent, if it happens. I do not know . 
I have got . 110 illfo,rmation 

SPiRIINDRAJIT 'GUPTA: What I 
mean is tbat tbe Hous'e is going to be 
adjourned. So we w,ou'ld like to have 
some assurance, fro,m the 'Gover m n·t that · 
in the inter-session 'P dod ' they will ,not 
legislate by au ordinance . . ~ (Inlerruptions). 
'What is t.be point in exte ding the 9, SSiOD 
but suddeo)y d,eciding not to' brilog the 
Bill 7' W ~ bra vel got our own ap'pr bensions 
that tb y may use tbei.r ordinance-maki:ng . pow rs .... 

PROF,. M,ADHU DAND'AVATE :: The 
Minister js re ponding. Don't be mlore 
loyal UnlO thre king. 

(Inte,rruptio.fl.8) 

MR. SPEAKER: Order, order. 

Tbe Minister. 

SHRI INDRAJIT OU,PTA : : e sbould 
also teU us as to why they have postpon,ed 
it after extending the session. 

. SBRI SOMNATH CHATTERJ 'E : 
The House was xt r.d d Oflly fOf' that 
purpose ...... 

. (Int r,ruptlons) 

RO ' .. MADH DA, DAV E: b e 
Tr a,sury . Benches do D . t' anow him to 
sp ak ! 

,sincere . ft"orts to brill [ 
COD ensu 'On till ....... 

I 

PROP,. MAD~- '.e 

ri b II 

S, SINOH: ., .and aU th 1 ader 
of the OplpositioD partie in both [the 
Hou:s s We're involv ,d lo lb. 'proc ' Ii It ba 
come to a stage and Art 2,49 Ila to. bin .. 
voked for the first tim' . fqr tbis purpos, .... 

P OF. MAD tr ~ ANDAV T I : Art. 
258 also. Doo"t for:J ,t th t. 

s. UTA SING : This bei.n : uniqu -
. and since for the rat time 'we ~r _ g in _ 
to resort to th:is pro,vj i · In of Ith Con ti u, .. 
tion, th r (ror,e, W _: hav,e: to b ext · ar ' ... 
ful aDd very, very , r ful . I 0 at t e· 
ti.me of th passa.ge of t , 
under Art. 249 in the iya 
M lembers from th C ngr s 
a Js,o from tbe o th r ide mad . a i-
mous, p)ea~ orne f thel ', in th Opplo . ' 
tion Parties having opposed t- bat 
should t ak suffic·i nt 'C fl .r~ to s - tb ' t there 
is an i-nv,o]vem,ent of the Stat s whicb are 
g,oing to b,-: affect d, th t ' b'"-ir hi ,-
Minist.er' and Je de't ,sh u ld b on ul d 
and that we ,should 0 , t b in ~ 
that ahhou . h tbe ar i'iamen't b i:v n 
the pow r - w hould no,t b in horr, 
and tbat wle' ~ houJd lnvol" tb 0 0 ltion 
Leader,s and tb Chi f Mini t ,of th 
Stat,es. That pr c,es -' i on nd w . b p 
that We cou,ld compl t th r t 

. fore thi s sion en I • ut it 
it is Dot po j ble, •. . •.• 

PR'O' '. D VA 
V ry goodil . 

UTA S 



enjoins 'upon 1) J then, I tnin ' we have tbe 
bl s iags of tbis House that there honld 
n,ot b .. ny ob t cl in tlie W'ay f th 
Governm ot in discharging,' it,s no dona.) 
duty. At th' s m"e tim we win definit,ely 

nsur -if 1 may b , p rmitt d to claim 
1 i~imately--t"'at ~ r working in, 
clQ,s S co ,po ration so f r the func,tio(loll 
ing of P rUam ntary D moet cy is con-' 
cern d. Ou 11 ad r has a lwa,Y taken into 
confidence th _ 'QPpo ition, all 'ections of 
thi' ' ou e, out id tbis Hous I o. the 
politi ,cal parti s ild has tded tOr really 
brin,: about a D w _ra of involv m _llt of 
aU t'he political partie ad , the grea'tes,t 
COD,s,'cnt. lata st con:sent of the country. 
If you '- tb p rfarmance ,of this Govern ... 
m tt it i , cl ' r tb t W ha ve be D Icarry .. 
ill " 011 With 1h largest po s,ible consensus 
on aU tbe issues affe,cting the n tiona 1 
lit'. ' WtlDt to ' ssure tha.t. this Bill also 
bring about th lar,_ est C,ODS nsus. 

p :' 0 • MAD, IU DANDAVATE :: Mr. 
uta Sjl1gbji, on cJadBcation~ Prime 

Mini ter ha I 1r ady announced that it 
will not co.roe before th Winter Session. 
Tb t is wb t IW r ad ,in th Papers That 
m an • Ordinance 'will not com, . R other 
'(ban ay,in it by implicatioD, Jet it be 
eJe41r that 'tb :re wi'll be no Ordina Ie . 

M '. IP , 
m, d c) , l". 

, R! t has already b en 

. __ . SPEA _ ER:: Why do you take 
it upon ylour If? Is it your duty or my 
d.url'y'l I c -n b ndJ myself. 

s. :;, I m in broad 
1. -, t lh hOD. Member 

t tbe ' imle' M j . jist r h s 

if . L ' 

' SHRI ABDUl; RASal:D KABOLI 
(SrlD gar) : I want a clarification. 

-garding Jammu & K;ishmir, tb re' have 
been con trover iels" 

(Interruptions) 

MR. S EAKBR ': Not allowed. 
(Illterruptions) . 

Jammu & Kasb.mir is part of India. It 
does not pr,eclude anything. .It i - V«iUY 
cl ar. ' 

(Interruptions,) 

I W' uld like to ask you to take your 
seat. 

,[ Trans/at ion] 

MR. SPEAKER: I can't understand. 
WIll ,f'OU not u.llow me t,o proceed ? 

[EngUsh] 

You unnec ss.a,rUy intt;rfer, I can 
handl the situation. You do not let me 
handle it. 

Sl-tRI RAJ KUMAR RAI (Oho.si): 
We ar . COOp I rating 'with you. 

MR. SPEAKER : 
cooplen tin at all. 

N ' 1 .0 , YOUI at 

(In,te,r.uptions) 

not 

MR~ SPEAKER: ,All right.. YO'U 
, alndle it . 

, 

S ' ''( A GY L (Lada b) ,= 
J (mfi'lU & K,a hlnir j, p rt and pre· J of 
Ill,di 'l . 

(Int rrup,tions) 

oW yO' tak your 
s t 



ov rnm n 

MR. P E 
y u to d. som thing, 
do i agai. Y u ar 

ak your ' at. 

T B 

y 

LI : 
titl d to _ kala rification. 

(Interruption ) 

M . S EA E : Mr. N'amgyal, will 
you tak y ur s ' t ? will have 
y u to with :raw if you do n t b bay 

rop rly. S't down . I will a yo 
do omething . 

PO. M 
u can imply t 11 h im that if th re' no 

Bill, there is ,othin for c]arifi ation . 

(Interruptions) 

M • S BAKER: Mr. abuli, if you 
do not sit down, wHI bav - to a k y u 
to do som thin. ak y ur eat. You 
have become too impertin nt. I a k you 
to take your sat . 

SH I ABDUL RA D ABULI: 
Will you giv . an ssurancc? 

M . SP A R : in ot giv you 
any a suranc . 

(Interruption ) 

MR. SPE E : The Hom Mini ' te 
has air ady cIa riB 

(Interruption ) 

P A E • • AU 
withdraw from th H ous, 

h 
tb 

o. 
(Interrupt.ion ) 

Interrupt/OIl ) 

. 
J , you 

o 'll~ 

your 

[English] 

h t Y u h v • m doin 
111Y If. 

U SF I L 
hi . th notifi, · tio 1 

M . 1 . h . it . n 
dr fro t 

(Int rruptlon ) 

A .. Ii 
how • '1 

I u 
b i i a q sti 370 , 

(Inl rruptiQ1I_) 

E 
can you p r u 

: Mr. n r jit G P 
him "1 

p r ittin 
m his s 
him. 

. 0 

(Interruption ) 

SR : 0; 
Uole n , un il 

a not goi ' t 

A u 
b ha re urn d t 
point of order. 
I not 

ly nt 
b t h 

m 

· 

-

• • 

It 

m 

y 

. • 



whether, if any legislation pursuant to 
to the pe()ple of article 249 ,is mad applicable to the Stat,e 

'ASH 0 KA,BULI: 

"S'p A I am not going to 
listen to :this a Juleman any ,longer. 

(Interrupt'ions) 

SHRI ABDUL RAS ID KA ,BU I: 
ho, Go ~ rn r h ' re,conlmended for the 
Xl -Dsion of this article" " .. 

MR. S at bjng tloJng. 

S : I A DU,L RA I-JID' KABUL : 
You c n go thro, 'gb this ' otification. 

M- • SPEAK R ; This is one country., 
, ,and tb . Ja.w pa ' d by this Hous,e is going 

,to apply to the wbol,e country; it is not 
goin to b · appliea bl to this part or tbat 
part but to the whole ,country ~ But wbat ... 
ver tbis Hau ' decid _ , that will be done. 

Without DytbillB being passed by t.his, 
OU ,I , notbin - is" oin to happen. :So shu .. 

pIe it is. 

(Interruption's) , 

M ' I S" -- H,R: I am on my I gs. 
What v :r b bo · . emb r 'h s id i with. 
out my ~ rOli j n .and no,l a singl " W ~ rd of 
tb' tl wUl 0 on r cord. h r i l bothing 
more to . y. I hop ' thi ou e has, Q,t th 
c p city. h Bot' t.he Coure e 10 ' afeg.uard to lilt . t of thi. nation, nd I have 
ell cootid Dee in it to do hat ~ ver is 

indly b 
'UPT : You will 

f r , nl i n - . t • 

of l,~ - a & Kashmir" it wilt .. ~. 

AN HON. MBM BIt ~ Why not? 

SaRI INDRAJIT GUPTA: Why don't 
you. list. n ' 1'.0' •• w'h tb r it. w.iU amount io. 
any waY' to an erosion or ,a dilution of 
artic] 3,70. What is Government's (hinkins 
h shQuld make ' it cl~ar ~ We do not know 
what th positi-on is gOi'n to b • SUppose 
tbey bring an Ordillance .•.. (In,terr'uptlo'ns) 

M it SPEAKER : No,thing at alL Tbere 
is no 'question .. 

PRO. MAD U DAND.AVATB! Let 
tb Law Minister do it. They ,canno't be 
ft, ated lightly. (lntlerrapttons) , 

.MR. SPEAKER ,: There. is nothing be-
ing done lightly ~ H'e ,is, too' persist nt and 
he does not li'steq to' aoyth'On,g. 

SHRI AMJ\L DATTA (Diamond 
Harbour): L t the Home Minister ,say 
that it will not amount to an erosiO,Q 0' 

MR~ SPEA.KER: He ,is ,completely 
clear and I anl clear ~ (Interruptions) 

PRO, . M ' D 'U OANDAVATS: I 
am raising a point of order. My point of 
order is. if" as h has rightJy said. they 
want t,o consult and have a,' CODl seDS-~ S and 
just now f ey.ar not coming forwa.rd whh 
tb - Bill--.it wi.ll crime at a later stage .. , 
(lnt'er,ruption.s) It is the! Speaker who has, to 
decid .a point' of order ,; the majority 
cannot d cid point of order .. , • . (lnter,.,ul"-
lions) 

S .RI BHAGWAT J . AZAD (Dha-
gaJput) : [Then I would say that when tbere 
is 1)0 subject" there can be DO 'point of 
o{der. 

PO ' I. MAD 0 DANDAVATB: My 
p,oint of ol'der i 

M . SPEA R : :No point ,of' order. 

R 'O'P,~ MAD,AU DAND VATE: Can 
M , mber not ek. c:J"riticatioD ? Wh n 

I ; - I ill' Its ]f i going to b ept pending, 



(Interruptions)' 

MR., SPEAKER: Why are you trying 
t,o b , funnY? I Ie' n dc'cide it. Are you to 
guide me ? I ' do not n d your guidance. 

do not need your .assistanc,e. I can d c:ide 
it. 

PRO MADHU I)AND'AVAT : Wh"t 
is this tradition l ' N v r is a poi t of order 
cowed down by a m ' jority. I am raising a 
point ,of ord f '. 

PO '. MADHU A,NDA V ATE: am 
onlY sQ,ying this,_ When tb Bill its If .is 
pendinlg, io, that case, the qu ti n of its 
appHca,tion to Jammu & Kashmir does not 
arise. Why does b _ not clarify it 1 

MR. SPEAKER, : 'Overruled Mr. Janga 
Raddy, what is your point of order l ' 

PRO'F. MA ' HI! ' ANDAVATE : Sir, 
'yOU do not aIlo'w any procedaral debate, to 
tak pla'c _ in tbe House. It i a Constitu-
tional issue. You w ant to cow Us down. 

MR. SPEA ER: I don't do it 

PROF .. M,ADHU DA , 'DAVATE : It is 
~ constitutional issue:. 'Tbey have land d 
in'to troubl,e b cause they hav ... . 

(Interruptions) 

MR. SPEAK , R :' Mr .. Janga Reddy'. 

[Trona/alton] 

SHRI C~ G RB Y: indl'Y 
aHo m, to m ke ention und r ful le 
377 on tb question f iOlCr,ease in r erva · 
tioD q ota of aei w rd . la s in nd ra 
Pradesh Which j a backward ' tat , . Sello Is 

nd ICOU g S at lyin g clos, d th f' co' iii 

pI ~ tely. 

M • SPBAK 
Not like tbis,. 

S Rl 01 ESH OSW 
not pp cd t I th applj,e tjo 
ord e.,.. to Jamnllu and a hmi f 1 

riou ' 

it very ,el ar .. We, 'want that thi ul 
,applicable to Jam,mll and · a hruir t I . 

MR _ PEA" . . : l it win pply ery-
au Ii _ 

P _OF. M , U DA 'DAV , E ~ Our 
ont n'tion is that it i. Dot a,ppJ d at pr .. 

s nt. 'Th Bill h S ,n t , ,om 

SHRI DINE ' 
point on wbic.h , ar j ' g for 
cation i:s wh ~ t_ er ~ in a ply.i 
provision 0 th~ · Con titution 
t 'o th - Jam.mu aod Ka' hm·r, th 0 
wi'th the Qoverno'r or with h 
Le is:latuf'e. 

MR" S : e . baH t i into 
considera,tion when tb Bill om • 

(1 nte,.,.uprio,II ' 

S. BUTA S 
surpris,ed. ..! 

.. 
to 

MR.. S A B · : ' am.' ] 0 

S.. U A I 0 : 
pri d bv r the w' y Madh 
Iryin t m ke,a is u out of ,-
~ .... ( nte"uptlons). . . I ,'1 do • 
now I you bav beeD ho i . 

j,. C 

of or 
majority. 

ttl 



h V ov r 

: my humb] opi-
i n, t re W bardly at y pint 0 ord r . 

. · (Interruption) . . .. 1 hay y opi i n nd 
I m iv my . io . 

u 
tb 
tbi 

(Interruption ) 

: e lS plying to 
to him now , d 't 

• wI dg f . 
ti f busin of 

m poly of a p ti-
cuI r me v -ry m b r ..•• 

(Interruptioll ) 

o. DUD VA: n 
on. M mber raj pint ' ford r 

hu dred tim. t'h Co titu nt A s m-
bly Mr. d oin t f 0 d 
1 SO tim ~ . 0 you agr ith thi he ays 
tb t y u cannOt r is poi t f o.rder ev ry 
tim. r ,.V. m r th rai d point of 
or r lSO ti . th - Con tftu nt Ass m-
by. 

• : The ul s y : 

" int of Order may b r is In-
tion to th bu in b for th ou 
~ t th mom nt." 

o t . er i 0 busin 

(Interruption) 

vin aid th t~ 
oppo i se m 0 

n 'Ir Jy "hy th tic I 

(Interruptions) 

• . lillt iI . 

. If .. it! • 

D 
? 

• • 

a proc 

MR. S A t is 0 Y. You 
ph~ c. ry OD. 

S. U SI ,G . My humbl submis-
sio to tbis . ouse is that unfortunately 

rt in parti s ar tryin to make Issue 
from v ry int w the it is 0 national 
importanc ion ) importance. (Inter-
ruptions) 

P 0 . MAD U ' 'A ~ DAVATE: t i 
for you to decide and Dot for him. be 
Minist r i ncroaching upo the powers of 
the p ak - . 

MR. SP AKE : It i 11 t a ruling. It 
i hi vi w. You s· y omething and e may 
ay ometl ing, It is ot a ruling. 

PRO. MAD U DA DAVAT 
is encroaching upon your authority. 

• • e 

· BUT SING : Sir,. I y bumble 
submission is that a con titutiona) provi-
sion is goin to be inv k d for the first 
time for p cHic purpose and tbati a 
purpose i , the n tional int re t. Sir, 
Gov rnmen i v ry v ry c refully procee-
ding und r the Constitution. All tb' t i 

iven in tb Constituti n i being fo)]owed 
nd 1 en . sure thi ouse that we will 

not 0 eyond the ons titution. Every 
inch of land in India is part of the nation 
Sir, •.... (Interruptions) 

S ] SOMNA T . CHA TTERJEB : 
o pI a e h a .. s. 

M • S EAKER: Somnathji the ' is 
no point of ord r . 

I PROF. MAD U DA DAVAT : W : 
ar thor hly sati tied. (Interruptions) 

E 
not a 

what 

1 as , si down. t is 
he Hou . 

ATT RJEE: W 
1 rifle tlon in r ard to 

E : a don it. 
~ it down. 



AVA' A 31, 1908 ( A A) 

\ 
SHRI SOMNATH C ATTBRJEB: 

Sir, they are shouting. We are ot being 
allowed_ .. 

MR. SP AKE 
shouting. 

Both of you are 

(Interruptions) 

S. BUTA SI 
$\lbmissi n is that .. ' . 

SHRI SOMNAT 

: Sir, my burrbl 

C ATTERJ 
Kindly hear us for one minute. 

MR. S EAK R: What is there to 
hear? He has explain d it. Tbere i no 
point of order. 

(Interruptions) 

S. BUTA SINGH: Let me ompJete. 
The Chair has allowed me. 

MR. SPEAKaR : It is very much clear. 
No more clarification is needed. very-
thing is going to be und~r the Constitution 
and nothing beyond the Constitution So 
simple it is. 

S RI SOMNA TH CHA T ERJEE: He 
ba given a judgement. 

MR. SPEA rER : There is no question 
of judgement. Only I can give the ruling. 

PROF. MADHU DANDAVATE: I 
think he has said no Article of the Consti .. 
tution will be encroached upon including 
Article 370 and J am satisfied. 

MR. SPEAK R: It is a1) right noW. 
Please tak your seats . 

S. BUTA SINGH: Sir, just o ne word 
and I have ' done~ 

SHRI SOMNATH C ATTERJEB: 
The Constitutional point i when there is 
no popularly lect d Governm nt whether 
Governor can be qt ated with the Govern· 
ment of the State. 

(Interruptions) 

·Not recorded. 

MR. S 
say pr vails. There is 
thing more. 

SHRI SOM A 11 C AT RJ 
1his is something unique. 

M . S B 
th hon g otl 

av n tallow d 
ay anythillg. 

(Interruptions) * * 
MR. SPEAKE : I only want that th 

Constitution to b followed and tp inte. 
grity of the country to be pres rv d t any 
cost, 

S. BUTA SING I: My la t w rd on 
this issu is th t th e Govern r f Jammu 
and asbmir whatev r he has d n so far 
is as per the Con tituti n of ndia. There 
is nothing unconstituti nal. 

11.29 Ius. 

PAPERS LAID ON T TA L 

(English] 

Notification under Handloom 
of Articl es for roduction) ct, 

THE MINJ ER 0 STAT 0 
MINIS RY OF T XTILES (S 
KHURS 10 ALAM K N): I beg to Jay 
on the Tabl -

(1) A copy 
459( ), 

(2) 
ver ions 

(. indi 
lainin t 



apers Laid AUGUST 21, H)g 

for not laying th Annual Report 
and Audited Accounts of the Jute 
Manufactures Development Coun. 
cil for the y ar 1'984"185 within the 
stipuh~t d period of nine Jl10nths 
fI ft el' the cJo$e of the Accounting 
Y av. [Placed in Library j See No. 
LT 3105/86J 

THE MlN "' S ER 0 ' STATS OF THE 
M1NISTRY OF T XTILBS (SHl~I KHUR. 
SIAL M KHAN): On behalf of .SHRI 
RAM IWAS MRDHA, I beg to Jay oli the 
Table .a copy of the Profi t and Loss 
Account and Balance Sh et (on accrual 
basis) ,of tbe Teleconlmunications Branch 
of Posts and. Telegraph Department for 
th year 1984.85 ' (Hindi and English 
versions). (Placed in Library. See No. LT 
3106/86] 

Annual eport Rnd Review on the working of 
the National Capital Re,gloQ Planning Board 

for the year 1985 .. 86 

E MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBI SINGH): I beg, to lay on 
tb Table-

(1) A copy of the Annual Report 
(Hindi and oglish v rsions) f 
the National Capital Region P)an~' 
ning oard for the Year 1985 .. 86, 
uod ~ ection 24 of the National 
Capital Resion Pl . nning Board 
Act, 1985. 

(2) A 8ta,tem nt (Hindi and English 
V rsion ) regarding R eview by the 
Go rument on tb~ working of the 
Nation 1 apitaJ Region Planning 
Bard foc' tll Y at' .198$ .. 86. 
[PIa d in Library. e No. L T 
3J07/86] 

DHANA POOJARY) : I beg to Jay on tbe 
Table a copy of the Delhi Sal s Tax (Fifth 
Am ndment) RuJeSJ 1986 (Hindi and ";~ 
En~lish versions) published in Notification 
No. . 4(46)/84-Fin. (0) io Delhi Gazette 
dated the 14th August) 1985, undet section 
72 of tbe Delhi Sal s Tax Act, 1975~ [Placed 
ill Library. See No LT 3108{86) 

SHRI SAIFUDDIN CHOWDHARV 
(Katwa) : Sir, please listen to me. . ' 

MR. SPEA BR: You Can give me in 
writing. 

SHRI SAIFUDOIN 'CHOWDHARY: 
Today is the last day. 

MR. SPEAKER : We are going to 
meet again. 

SHRI SAIFUDDIN CHOWDHAR.Y :' 
It is a separate is ue. 

Ma. SPEAKER: You give me intima .. 
tion and I wHl fiod out. 

SHRI SAIFUDDIN CHOWDHARY : 
Pl ~.se listen to me. 

MR. SPEAK R: What is your point 
of order? 

SHRI SAIFUDDIN CHOWDHARY: 
Sir, I 'gave a privilege nlotion against Mr. 
K.K. Tewary. Tbe r pJy has :not come 
from the Minister. You ' gave your fuling 
on 9th July, 1980. 

MR. SPEAKBR : You can give it l11e •• 
. .,If you do not listen, What can I do ? ••. 
You give it to me and I wiU listen. 

SHRI SAIPUDDIN CHOWDHARY: 
Today is the last day of the Session. 

M, . SPEA R: You give it to me 
.and will listen. 

SHRI SAIPUDDIN CHOWDHARY : 
H bns vioJat d your ruling. 

MR. SPEA ER: ¥oq have not listened 
to me. If you say that you are not sati lied, 
I wUllisten to you asain. 



, RAVANA 31, 1908 (~AK.A;) 

, SHRt SAI~1)DDIN CHOWOHARY ~ 
No qoestioQ of satisfaction. :He has to reply 
under his Signatlltes. 

MR. SPEAKER : You give it to me. 

SHill SAIFUDDIN CHOWDRA~Y: 
You have given your (uling. 

MR. SPEAKER: That is all right. You 
give it to me in writing ' again that this bas 
happened, and J will take action What can 
r do ot'berwise .... .1 cannot ,have it now. 

(Interruptions) 

MR . . SPEAKER: I have to do it in a 
proper manner. You have to wri te ,to me. 

SHRI SAIFUDDIN CHOWDHARY : 
It is violation of your ruling; 

MR. SPEAKER: You have to write to 
roe regarding this, that this has been the 
impropriety, tbi'$ is out of ord r and this 
is not wanted, and then I will take action. 
You give it . to me and I will give you my 
ruling. 

SHat SA1FUDDIN CHOWDHARY: 
Your ruling is there; you are not under-
standing my point .... (Inte.rruptions) 

MR. SPEAKE : It has to be given to 
me in writing and then 1 will se·e to it. 

SHR! SAIFUDDIN CHOWDHARY: 
1 atn writting to you, but you kindly take 
note that the. Minster bas violated your 
ruling .•.. (Interruptions) 

.MR. SPEAKER: You, are making me 
angry unnecessarily. 

PROF. 'MADHU .DANDAVATB : The 
trouble is that instead of catching your eye" 
we have to catcb your ears and our throats 
are completely dry ..... (Interruptions) 

M~. SPEAKER: It is not that. You 
are out of ·tune with the time. I listen to 
everything. 1 did not allow that gentleman 
and be created a rum.pus. What can do? 
He would not listen. s this the way hon. 
1Memb . rs hould behave in the House? 

PROP. MADHU DANDA'VATE: v,en 
wbetl a point of order is rai ed~ instead of 

SHRI BHAGWAT IHA AZAD (Bha-
galpur) Your eye hould mav all' round ; 
it should not be tnQnopolis d only by liom 
Member. 

MR. SPEA : l am r aUy pain d 
When we have gat v rything onder COn" 
trol, when We aU w eV rythi g to be di .. 
c;u$s'cd in a proper manner, I do n t know 
whY should w he v "11 this? Tb ·ro i no 
basis at aU. I never di aUow anything 
which is within the r I s, or which 1 of 
prime imp rtance to (his country, or to a 
State; nothing is disallow 4· 

SHRJMATI 0 BTA MUK 
(Panskora) : Sir ...• 

MR. SP AKER: Not allowed; you 
h v to giv notice. 

SHRIMATI GEETA MUKH' RJE : I 
have written to you a let ttr. 

MR. SPEAKER: This is not the tim 
to discuss our letters. 

SHRI BRAJAMOHAN MORANT 
(Puri) : The restdc ions put by the Govern .. 
ment of Assam 00 he Central Mini ter 
in violation of Articie 265 of the Indian 
Constitution ar a matter of sr at cone 1"0 
and I have given a notice al o . . he otrte 
Minister may be requested to rna e tat .. 
meot ..•• (Interruption ). 

[ Translation] 

MR. SPEAKER: 'shall a ' bim ..... 
(Interruptions) . •.• 

{English] 

SHRI Y ( iryal ud l
) .. 

Want to mak a atem nt und ul 317. 
must b . allowed ", . (Interruptlon,). 



ri import nce. 
v rybody want to 

hal od start 
? 

par y doe h b long? 

1 OM ATH HA 
t 01Y pa ty. 

RJ • . 

M AKER: Will you allow him 
t do tb t ? 

Al T ETA L -Conld. 

(Englt III 

vi 

Cor 

M S ' A 1 THE 
M AGRI UL U B 

COO AT ON (8 RI OGEN-
A MA W A A): I b t , lay on th 

T bI-

(1) A OPY eac of tbe foil win 

2) 

pap r (' indi and Engli h ver-
- ) uod r s ction 619A of th 

Compani ct. 1956 :-

(i) by the Gov rom nt 
worki g of t e Karna .. 

ta iry . , cv lopm nt 
Corp r t' n Liml d, B nga-
J r ~ r t h ye r 983.84. 

(ii) port of the 
iry D _I pment 

ration Limited ang-
for tb y ar 19 3-84 
with dited Ace unt 
th omm n of th -
tfO ler an Au 'i lor 

n r ] th r on 

iodi nd 

22 .. 1986 24 

(3) A tat m 'nt ( indi and nglis 
v r ions) pi ining th ' reason 
~ not laYIng the annu I Report 
and Audited Accounts of the 

jasth airy Dev ]opmCDt 
rporation Limited, Jaip r, for 

t ye f; 1980 .. 81. 1981- 2, 1982-83, 
1983-84 and 1984-85 within the 
tipulated riod of nine 0 tbs 

after h clo e of he Accounting 
Y·e r. [ 1 c d in Library. See No. 
L 3 0/861. 

11.33 h . • 

M SAGES -ROM SAB A 

[English) 

SECRET .R -0 AL : Sir, h v 
to report the foHowing m s ge fCC iv d 
from the ecretary-O nerat of Rajya 
Sabha :-

(i)' m direct d to inform tb Lok 
Sabha that the R jya Sabha at its 
sittin h Id on Tuesday, the 12th 
August, 1986, adopted t.he foHow-
Ing motion in r gard to the Com-
mitt 0 ubJic Undertakings :_ 

"Th t thi Hous concurs in 
the recomm ndatioD of t 
Lo Sabhn tba t the Rajya 
Sabha do agr e to nominate 

Member from Rajya 
a to associ te with tbe 

ommitte on Pub]'ic Und r ... 
takings of the Lok Sabha for 
t.. un ir d portion of the 
term f the Committe vie,e 
Mi s Saroj Khap rde cea d 
to be a M mb r of the Com 
mitt on her appoitm nt as 
aMi j t r of S ta t and do 
proce d t leet i such 
man a th Ch irman may 
dir ct n ~ m rob r . from 
an10ng th In rob t of th 

to serve on t ~ said 

f rtb 
pur 

in£' rm, ok Sab' a 
of th abov motion, 

J, M rnb ~ t. ajy S ,b • h 



25 ..4.81,,,t to Bills 

bas been duly I cted to the said Com-
mittee.' 

(ii) "In accordanc with the provision 
of rule 127 of t ules of Proce 
dure and Co nduct of Business in 
the ' . ajya S bha. I am dir c d to 
inform the 0 S .bha that the 
Rajya Sabha, at its sitting held on 
the 21 Augu t 1986,. agre d 

11.34 hrs. 

(Engli hI 

without oy .am ndm nt to the 
ationa! S curi y Guard Bill, J 986 

which 'was pass d by th k 
Sabha at its sittjng Id on the 
20th Au 'Ust, 1986." 

ASSENT TO LLS 

SECRETA Y-G BRAL: Sir, I Jay 
on the Table thr e Bills passed by th 

aus s of Parliam nt during th CllrT nt 
se sion and a s nted to. 

(1) The Indian lectricity (Amend-
ment) ill, 1986 

(2) The esearch and D v lop ent 
C ,ss Bill, ]986 

(3) The M rchant Shipping (Am nd-
m nt) Bil1, 1986. 

(Interruptions) 

SH I SOM AT 
With yo r p mission ..• l' 

M . S A 
do Bke that? 

the is u 
pI ader. 
p er '1 

ow y 
If. 

. r I 

C ATT RJ . . 

110 hi.m 
y u jud 
YOl ' r 

lim my 

J 
ld 

M SP 
b t say all th t b c 
imp rtinen . 

(Interruptlona) 

SHRI OM 
Oive him n PPO'f uuity 
Sir. 

'R. S : I do not 
you ave be in tb la. 

OtiS U ed to b 

(Interruptio11 ) 

. 26 

• • 
y 

S B. DD • . not n e .. 
and why I am ot 11 

Wh t 1 can be m 

MR. S· AK : If yo 
thi ••.. Look h r DOW. 0 

viour of th bOD. g ntl 
that lose my temp r. 

S RI SAlOl C OW 
He is a v ry good m n ire 

SHRI SOM' AT A 
I is a v, ry ood man an h ' 

tjfi b1y a hat d b u 
there 

M A 
it and I think that th 

d of v ry ood 

S RI A U 
Tbat is ri b 1 

. . 

(1111 rrupiiol1 

ar 

• 

( nt rr rptio 

• • • 

. 
D 1 • 

• D ! 

· • o 

.. . 



27 ~UGUS 22, 1986 $talf,menl e: Pollut on 
Control in boon Valley 

[En Ilsh] 

S M 
m th 

AGI (Mand-
would b gra-
o only three 

block with 
aviour . . W t v r i 

D 

i ostly due to 
; Sh i Nar yao 

CHATT RJ : I 
o. 

CHOWD Y: 
A r y u d j at i fi d wit h my beb i lJ 

ir ? 

[ Translation 

A A I A: S C odly 
r st .... . ( nterrupt ions) . .. Sir ~ is m . 
oin of or r. 0 y Mr. S uifuddin 

Ch wdh y pr n is d m in tb presence 
f SO th M. rub · r in th 1 by that h 

w Id i i nt for whol th day, but 
now i br achIng hi 0 n promi - .... 
(Inl rruption ) 

o . M • promised 
in t 10 by Ild n t in the OU ' • • •• 
[lit rru lion ) 

p o mi h b v 
d : 

oh ayada hi kya, jo ala lto goya. 

ay om . . 
1 J 

lilt rru Ii II ) 

MR. SPEA E : That is what w did 
r· ght now Sir. 

Mr. Sultanpuri. 

1.38 hr . 

COMMITTEE 0 THB WELFARE OF 
SCHE ULED CAS ES AND 

SCHEDU 'ED TRIBES 

. , E gbteentb Report 

{En /ish] 

S RI K.D. SULT PURl (Simla): I 
b g to pre eot the Eighteenth p rt (Hindi 

d . ng1i h v'ersions) of th Committee on 
th Welfare of Schedultd Castes and Scbe-
duJ d Trib s Action en by Govern .. 
m nt 0 tl e reconlmend ions contain d 
in the ifty-elghth port of the Commit-
te n the Mini try of Indu try (D part- . 
m 'nt of lnd -trial v iopm nO-Res r -
v tjons for cd cmpl ym nt of, Sch duled 
Ca t and Scbeduled T ibe . in Khad i an . 
Villag Industri s CommL jon nd facili-
ties provided for the economic de· ]opment 
of Scheduled Caste Ziod Scb duled Trib 
by the Commi sian. 

-~----

l ' .39 hr . • 

S AT!M T RE : . POLLUTI0 
CONTROL I DO ON VALL Y 

• 
MINISTER 0 TATE 0 THE 

TRY 0 RONMEN AND 
S ( HRI Z. . AN A I): DooD 

n c log'c' lIy s rtive r gion 
itn d < 1 r t d c logi al 

n durin the] st 25 ·30 ye r 
b f un icntifi·c cd 

.. t ne qu fying opcr ti n 
i e D hradul -Mu orie belt 

coo ntration of Jim ton ba ed 
its. Th q arrying p ·f tion 
d th ill lopes, r tin in 

'on, hi h r in id nee: r 
of riv r b d . d yin up 

nd tr m Cl a ) os in 



29 Statement rtJ : Pollution 
Control in Doon Valley 

S AVA A 31, 1908 ( AKA) Statement ,.e . Pollution 
Control in Doon 'Valley 

30 

To nsure that development ill the 
Miley take pIa e on a sus ained ba i with 
minimal environmen 1 damage, th 00 
V 11 y Board ith representatives of tb 
U. . a d Unio' Government w ,consti-
tuted i ugust, 19810 : h Board h met 
5 tim s so far and as p ially recomrnen .. 
ded hat: 

(a) 0000 Vall y ho Id be dec1ared 
Pollution Free and Ecologic Ily 

Fragil Zon ; 

. (b) Only n'on-polluting industri s like 
optics, Iectronics, watch making, 
as e bly of cientific and medic I 
in truments, te. should bene u-
raged; 

(c) Unscientific nl1nlog p r ' tions 
should be banned nd abando ed 
mines r claim d on prionty ; 

(d) egi nal _ a t _r v I pm (1t 
PI n should be prepared so th t 
development fror is compatibl 
with enviro mental cons .. rvatio ; 
aDd 

(e) A time bound regeneration pIa 
sb uld be pr par d f r the Doon 

all y for it ustain d d v lop-
ment . 

I would like to mph sise that the ba ic 
objective of the Governm nt reg rding 
Doo Valley, and oth r coiogically en i-
tive region in th country it i to nsur 
sustained d v -]opment. or thi r a on, 
the hap , azard nd unscien inc 1i me ton 
qu rrying op rat" s have been con roll d 
on h Order of th 0 'bL UPT m 
Court in March, 19 5 nd ly 6 mi s 
which were fo nd t b workin in a m re 

er m i 
ti em loy ' n 
du tiv wor and a 
w m de ,. if hI t 
tration f r tb 

bc~n . l10wed t 
d 936 mine 

on'bl S pr m 
s ip~lat d tb t lame ton 
of hOg q litY, it oul 

here it is most requir d 
be wasted a a uildi g roO' ri 

mao. fa,ctur. b 21 lim 
g in hr d n, th f 
upplied cb mic 1 r 

The cl t r f primifv 
operatin in nd ar un 
b n a source of erio 
th . vulo r bIe D hrad 

of Jar n mbo 
dr nand nior citiz ns .. 
lem in Doon Vall y h be 

at d y th con ntr ti 
industri s p ci' I y t 
Som industrial uoOt 
operations in vi 1 tion 

rm and conditi n impo d y 
PoUuti n Cont 01 Bard. Other 

ith t 
fro t 

ntr . d in tb 
that t '. j , du lei failln in t 

d and Oran e c, ori 
nd· d to be et u i th 

u i lh poHutin in ust i 
' e et u in tb ]] y, th 0 
Bard ha also -e n pb i in 
incentiv should b ' gi n t # it c 
pol1utin indu tries '0 that t ic 
dev 10 m nt of the re ion i n 
bu t it h uld e n 
m nta) ~ f ty. 
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n ur d that worker do no suffer. A 11 oU 
ctio will no must b ba d on th 

tWIn principl • 

[Tran lalion)' 

193. 

S EAKB 
time fo ·t? 

s c. JA 

: Callin aU ntion. 

R : f. Spea-

• . 

indly conv rt It in to 

ow t are the 

BDD : W ho Id 
al 0 be given p rtullity to pea on it. 

[English] . 

SA: You are unnec ssa-
rily w ti my tim now. 

[Tran latlon) 
• 

[En Ii h) 

A 1 

t God 
i n 

t in my 

'{ ran lali ~] 

Y : W w nt 
k part 
sti ns 

: 1 n avo t n ti m • 

W f. 

cr a t tim. You 
yon 01 r w k. 

t . y nd my f. 

] 

culture to the folloWing matter of urgent 
p bli impo t c aDd r que t that h may 
m k tatement thereon: 

"s rious situation arising out of un .. 
p . c d nt d tl.ood and cyclone in 
Andhra Prad sh, K tala . nd olb 
P' rts of the country and tbe st p. 
t k · by t Gover me t in that 
regard." 

E MINISTER OF STATE . T '8 
DE, A TM aGRICULTURE 
A TD coop .. RATIO! (S RI OGBN-
D A MA . W A): The situation aris-
in out of recent floods is a. matter of 
s dous concern to all of us . Sonle tates 
ba v b aff ct d in varying d gre -
resulting in large cal loss of life, pro .. 
p rty · nd crops. The states an ct dare 

dhra Pr d h. A sam, Biba, ary 'na, 
~ i ~ a h 1 Prad , Ja - & a hmir, 

Karn taka, er la, Madhya Pradesh, 
Ori a, Punjab, j sth n, ttar Prarl sh 
a d W B ng I. The worst aff ct d r 
A dhra radesb and om part of Uttar 
Pradesh and K rala. 

lyin on r ports received from the 
Goven ment of Andhra Pr ... desh it is 
understood tha 2685 villa s in 13 dis· 
t icts 11, v b II air t d. It is unf rlun te 
that 126 . uman]iv ha e been lost. 0 t 
of t afflc ted vinag 614 village have 
b en marooned. Cropped Area of 19 •. 27 
lakh acres has b e n affect d. D j; m go to 
884 n1 jor, m dium and minor °rrigatio 
works and bout 1.40 1 h ho e ba · 
b en rep rt d. R d breach s have take n 
place at 112 'Points and 14 bridge are 
report,ed t 10 have coil p ed. The river 
G d vari had start d r c din on 171 
Au ust, 19 6 and was Bowi g b _low 
d n r I v I all Inn 20th us ~ 
19 6 t ougb xt n iv a a a , e ~ till lDder 
wat -f. 

ceipt 
I 
C tral 



Calling A tlention 

about the damage and 
re cue op ration being C' fori d It by th 

ate Gov r nt~ ConsideriDg the ev-
nty of tbe disast r, rin e Minist r hams If 
vi It d Andhra Pradesh on 18th AUgustf 
1986 and mad an aerial surv y of the 
atl cted ar a. On th b i of th dis-
cussion held witb the Chief Mi ister of 

ndhra fad sb and State ovetnn nt 
officials, Prime Minister ann n,ced imme-
diate G n ral ass! tanc to nabl he 
State Oov rnmen to m ct th 't at" OD. 

h following Cen tral c has be n 
sanction d: ,. 

(ii) 

(iii) 

(iv) 

(v) 

Orders have been issued for im 
diate rel ease of s. 30.00 crore ' 
a Way and Means Advance. 

Additional q: a tity of 50,000 
toones of rice bas be n r · ~ s d. 

ReI a c f a di 'ion J 10 00 kil -
litr s of Kero en H, ou t of 
which 5, 00 kiloJitrcs in the cur-
T nt nth. and b ' lance it Sepo. 
tern f'l' b n be nod red. 

R 1 ase of ,000 tont es of dible 
dm lein il ba b~ n order d. 

O n receipt of a rust fron') the 
t te v rnmcnt, ad ql!at 
lantitie of short .. duratio n pad y 

eeds will e made available t 
Dable th Slate to rctranspl~ nt 
addy in . ff cted reas. 

Accura " 'nd t imely 110 d f r cast and 
warni g by the Centroi at oml i -
ion help d t . e Andhr Prad sh authoritie 

to alert the pop) bout the im endin 
di aster. Th Gover .. I len f Andhr 
Prad sh hav mount d r Ii f 
and r scue per t ion" to th 
distross of tbe c cd 
Air fore, c d 
St t 
and li f op _ r tio 
lation of 8.20 1 
and 4.34 la h f(J 
drop e . ] 5 
I b, 5 4 
vet rin ry t 
ser ice. 

Vl cuat, 
ve b i 
57 bat. ! 

d 307 
s d in 0 

] r 
of r Ii f camp p r t n y medi ,1 c • 
te t fr e r tion hop nd t , k n 11 c 
,. ary for me ling til sit do. 

Th Gov rnm,en of U. 
ted tha t 3255 villa in 38 district 
b en air cted by flood. A u)a io 
17 ,64,000 ~n an ar . of 3,22000 b ct -
includin 1,43,000 eet r of a ricultur 
] d hav be n freet d. 1 9 p r. 
lost tb ir Jiv sand 19 4 hous hay 
d n1 gcd. h S at ovt. 
529 outpo lS and 72 r Ii f P. r · 'e 

.. 1045 bo .. t i to rvic and hift d bout 
10.000 p rsons to s f r pJac . 

n unjab heavy rain in t al 
r gion from 24th June to. 30th June 
t d aridkot ist ict nd cu d so 
d 1l)a -e in h linda and r z p di -
trict al o . A cropped r a of 4. 
h ctar in 287 vill ges h bee a ect d, 
712 hou s tot lIy' and 6 82 ho 
tial1y dama ed. 1 h m n lif 

I' c tl hav b en ) st. 

lood an h avy r hav,e 
olb r t .te also in v yi A 
per ports ree iv d 0 f 
in 27 district in 10 otb r t te b 
aff cted. A populati n 0 33. 1 

cropp d are of' 2.31 lakh ha.· r 
t d to ha e be hit by flo d . 

110 Hv s neb 1 
ar a a d 11 a il 
mi I. 

As t 



Gover m D of P njab have 
m r ndum se king C tral 

nee 

I would Ii to s the House th t 
the etral Gov roment w uld t e all 
po . ibl st ps to u p]eme the ffort of 
t ta e Gover m n in mitig ting th 
dl tr s of t aft" ct d peo I • 

M. BR: Dr C iota Mohan. 

D . HI ,A MORA rose-

(Interruptions) 

s SOMN T T . . What 
bout Ori a 1 

M S B 0 may take your 
It i not your bu in ss now. 

M ': 'S 
r or 

(Interruptions) 

B 

00 

. 
• oes on 

A MA WA 
y statement t at the 

from th 
av pI ced 

till waitin for 

, 0 bin 1 oi 

Calli¥, ~/tentlo" 

can ot run according to your wi b s. Tb 
H U runs according to the ru] sandt 
rule ay that only Mr. Chinta ,Mohan j 
allow d to put his questions You are not 
allowed .. , . 

(Interruptions)· 

MR. S EAK : I canDot a])ow. I 
o tim Mr. Acharia. Why don1tt 

you uDd rstand c rt i things l ' It is a 
b ic thing .• 

(Interruptions) 

t . ... 
( nterruptlons) 

(Interruptions) * 
. SP A E: r: Vishnu Modi, 

flot allowed. Will you sit' down .... 

,.. (Interruptions)· . 

[Translation] 

SH Gl D AR . L VY AS = J ase 
h Ip us ~ . ~ . 

. SP AK Help is a diif rent 
thing. 

[Engli h] 

But w cannot aBo this. It is Dot 
fr or all~ Ie s sit down. 

o Ie LTURE 
( May tak one 

Sir, i'n this st te-
n urn er f los of life 

126. Th ·s mor in 
r dlO that i' a a1 st 

j f om th 
Pr d sh. So 

iv d 'ny in(! ration. 
ch e, will 

fi du ing th 

1 I rrupliOIlS) 



37 Calli", Attenlion 

M • SPEAKER: Nobody is allow d 
e cept Mr. Cbint Mob D •••• 

(Interrupt.;ons)· 

[Translation] 

MR. SP AKER: s there any u of 
telling you ? 

(Int errup.tions) * 

We ~hal1 d,Q it, for one and all. 

(English] 

t does not form part of the r cord .... 

(Interruption ) 

MR .. CHINTA MOHA , : Sir, from 
,Gang s to Cauv ry, w aT seeing flood 
t.oday. T'oday t er.e have b n flood in 
U . , we also wHn ss d oods in -ra1a, 
but the flood in Andhra ' radesh i s 1-
thing tr m ndou and th peop1 of 
Andhra Pradesh 'are i r· f. The children 

r not able to get mil and the p ople 
are h If floatin n the river w ters 
of Godavari .today. Godavati is the riv r 
tar in from th w t rn bats nd endin 

j the eastern co. st of A dh Prad h 
It h got 3,450 TMC, f wate, 0 t r 
which only ve per c n i being utili d 
in the DOl:lle uaral ani·cut but th r st 
of the wat i going into the sea. 
Tod y, b cau e of , the cy 1 ne from th 
B y of n'g I and due to th hay r in • 
we are wit ing lot of flood . h n w 
10 at t e pI of the A.ndhra P rade h, 

e tear in th it ye' . ve peopl e 
lot of nlOD y do not bav wat r 0 

drin This is the situation t . ot 
only h peo Ie of Andhr Pr de h but 
th entire natio has to sh r tbi grief f 
th people of dbr r de h. t tb' 
j ctur, I utd Ii ..:. Y 
or ow and sympath t th op) f 
n d f, r d h WI ho are 10 g i ef n w. W 

ae g ttin , 3,450 , of wa er f m 
G davari but 0 t of hat w . r able l 
(Ii only five pre ' t. 

r j ct. . . J 

Calling AIle lion 

us les 1 Un 
withdrawn. 

12.00 br . 

H hould withd ' th t. C 
that th Andhra G vernm nt i 

hould wit d w., 

M. 
h·m. 

c untry 

E E 

S AM 1 
Prime Mi i t 
the very rno 

U 

c or . 
R. 

t c 
ab 

. ~ 

101 

nd b 

r a 
ot. 

r 
h 

T 
d m 

• 

• • 

i 

T 

c n 

G , 
n 

nterrupl i -) 



o now tha 
ission, nothin j all wed 

to 0 0 ree rd I t J) w d any 

a 
]0 

r. Chi a Mohan. 

: C n 
n app _ al 

, ood 
d r t n 

T 0 A .... ' 

Y: Why 

put y hand 
to you ood 
and a your 

some c mman 

: Sir~ on the 

: Mr. Chinta Mohan, 
u dec n r te on tb 10 S d 

i s ITer d y th p opt ~ h pr b-
bing f ed by tbe~ or p _ ople due 
od . s t 1i n weak up 

• 

and tb s roj ct tI you 
on, b us you h only 

i\ U DANDAVATE· n 
h t ood. 

: 1 ill _ 0 tr 1 them.; 
th m. 

A : On th . 15th. 
Mjnist r visit d th 

On th 19th of t i . 
t 

. In 
ctual 

. 9 0 

about it. Tb re are short-t rm and 1001-
term m asures We h v go the spread 
of pid ic and cholera in the flood 
a ct d ar a and people are aftlicted by 
th se epid ics. Th r j no are drio iog 
w ter. lief c mp have come. Medical 
team and v t rinary team are with tbe 
p pI of Godava i _f a. Cattl do Dot 
h'~ve fodd r; children do not h ve 
mil , to drink. At this juncture, I 
request the Gov rnm . ot t at they must 
come t wit immediate relief of about 

. SO cror s to the Governm nt 0 
Andhra Pradesh to meet the need of the 
people who are uff ri g. odder should 
b . up lied to the cattle and fertihz rs to 
the frarmers immediately.. mmediat 
st ps should b tak n so that they will fill 
their b Jly at ast once d' y. . 

Coming to I n te ' m measure, thi 
Polavaram project t be cl r d· very 
soo . (/nt,errup.tions) 

M . ,SPE KE : appeal to the hOD. 
mbers in this augu t Hous to obs rve 

some rt of decency so th t people can 
liste to what th ' on. M mber i sayin • 

. t j a very tragic circumstance which', 
prevailin a d they should n01 be t _ Iki 
amon . themselve and m' ki g a ot 0 
llois • This is not prop r 

DR. C INTA MOH : Sir, the 
Oovernm nt of nd'a would give i me-
di' t Jy ~ oth -r vance of s. SQ crores 
s r lief to the fl od affected p ople. 

Al 0, thi Godhav r1 bridge i almo ,t 
tou bing that ar tl ast S feet has to 
b r j d jmm diat ly and that brjdg has 
o b t n up by th 0 vernment. Th n 

o ,1 th r wiB not b any ft, ods, tb re 
ill not b any sort of dam _ to th 

cau try 10 th coming future. wo ld 
1i t u ge t h t the , s ould be a 

load In ur e Schem. U re giving 
C - n _ r' Ice to the t rmer . I th am 

o 1 J od 
th 



. 
ailing. A. ttentlon ANA 3J 

overnment should 1mmediately . 
that long-term loa hould be giv n at loW 
intere t rate to the farm rs 0 tb t th y 
can cultivate tbei fields so a ily. 

The Bast Coa t I. much pron nd 
vuln ra ble for natural calamitie. W i 
Ben I, Orissa, mil Nadu, Andhr 

rade hare bing affected ev ry time. 
th fviont of .. v mb c, there i ' very 
danger of facing yclone or some ty of 
Boods. At this jun ture, would r·equest 
th Government tha t they ' ho Id come out 
with plan for providing Ea t-Coast Flo d 
Control Autho ity 0 th t th p ople of 
flood vieti can get th r lief imm di-
at Iy. 

I would also lik to say that th p opl 
are not w 11 train d to giv r hef for tbes 
people. T ere 'shou1d be a Di ster Insti-
t te which may be located in the ndhra 
Pradesh or any h r in the South so tha 
th yen reach immedi tely to see that t -
peop e can g . t r lief in1m diat Iy. Wit 
the words of e pressing the need that 
Polavaram Project should be clear d 
imm di tely, I would lik to conclude ... 

(Interruptions) 

I C. JA OA RE DY (Ha am-
konda): ou re only talking abo t 
Pol varam. hat about tbe Iochampali 
projec ? That has al 0 to be tak up_ , 

D . C A , 0 A : Yes, th t 
has ' al 0 to b included, very _hort)y. ' 

A f ON. MBM ER: e ba _ got hi 
name ioclud d. 

R ' SP SR .: He ha ucce d d in 
• 1 • 

( Translation) 

Al righ '. What v r ba been t ted by 
Sbri Jang eddy, may b com . _ rt of 
the r cord. 

Si, 0 f. r 
r _d s 

us nd ndi, 
D sam. W want t lat 
hould be pro jd d to 

would 
im_ diat r f, 

to th peopl 

triet of Uttar 
. b - v _ ry badly 

a 

SIS 

bo 

ir, you 
t r nt 



o sp nt a huge mount for this pur-
e s -ry that in flood-

om p rm nen t olu tion 
d out~ 

of ou cou -
'cr f ct of 

inee 1952, could 
acre fe t of at r 

jus 130 milli n 
to r q t the 

u C t in 
c rned Minist r 

Governmen s, b bo Id 
prehen iv pl ' on prio-
btu of our wat r 

fund h uJd a]so b 

in ~ of aU riv s . . 
ar a ati n I 

our torin 
bould 

·t 

c na) , to 
irs, so 
utili d. 

Calling Attellt on 

oday, the Bood forecastiD and war _ 
iog ystem is v ry if ctive in many St te • 
particularly on the coastal ar a • but it is 
not that effectiv in otb r Stat s like Uttar, 

fade h etc. This need~ to be made more 
eifectiv • 

Tb e i Iso n ed to nact Jaws for 
proper Jand utilisation. A survey of the 
fto d ... -aft t d areas should be conducted 

n a large scale. It has be D repeatedly 
pointed out in this ouse that a urvey 
ho ld b conducted of tho e ar as which 
r fr qu ntly ected by natu 1 ca]ami .. 

ti s, wh th r it IS th fa ine or the floods, 
an d on th basis f Cts that c to 
Jigh t, a p rm · nt 01 u tion to th· probJ m 
hould be found out. 

] wou Id r qu st tb hpn. Minjster to 
set U a permanent commi sion for asses-
ing th situation of floods and .natural 

calamities which could · immediately reae , 
tb rwi · tbe Stat Govern nts Hke th t 

of Andhra fad sh win always g t an 
opportunity 0 complain. 

Ther i a propos I to et up National 
Calamity Institut and ould lik to 
submit that it sho Id b set up i an area 

hich i w 11- quipp d 0 that it ca.U serve 
t h purpo wb n the cca ion arises. In 
thi co etion, I wouJd Ii e to mention 
t at flood cann t be chec , dun] t e 
w r of soil con e , vation is giy n top 
priority in th hi I areas. It is true that the 
Stat 0 rnments ar m'a ing orne fforts 
in thi ire tion, but th amount of w r ~ 
b t b uld v b n don in the catch-

nt ar as i not ti factory. 

[English] 

A • ou ar not oing • 
of., . on un D. 

, IS T: Give m 

n record. 

T: 



(Translatlon1 

Th calling. aU ntion ha be n 
Onto a farce. You hay cony rt d it ioto 
a half-an.bour discussion . 1 t w ld h v 

e n b tter. had we put ' q stion and 
t bon. MInister r pH d to it. you 
do Dot allow us to a on th' ., ho w win 
it ser e tb purpose '/ 

[English) 

R. SPE B: r. awat, will 
you ta e your s at '1 told you tha t y 
also and tod y al ,o . I am carryi g ut 
wb t you av d~c.·d d. au d -ci it 
o therwis a nd I win do oth rwise . on't 
tell me one thing a 'd try to g t an th r . 
thing don by Y u h av done it. t 
is n t I who has dOD~ it. told you 0 
that day also. Wh tever intrusted to 
m t try to do it a l d wh I do it, you 
try to ob tru t m 0 ' 

(Interruptions) 

M . SPB K R: Who dId it? Did 
'I do .it '1 T en you cha g it. · I will do 
it. .. Do not blame me. I am ot th cul-
prit. you are tbe culprit. 

[Translatlon1 

S I HA IS A- AT: Mr. p a ... 
k r, Sir, I do not . wa t to argue. I 
just making a qu t, through you, n d 
dr wi g th a tt tion of Busi -s Advisory 
Commit ee to ar this. 

. (English) 

MR. S KE:. 
Do not try to bluff roe. 

roper • 
.. urien. 

po. . J. K R E (duk j): Sir, 
hav ca fully g ne throu h the st t -
ent given by t e hon . Mini t r. h 

amount 0 d va t t ·j ns d da 
ed ba b n did · 

t at 125 human Ii 
Andbra Pr des ~ 41 p 
aod 109 p so in 
d erty, crop te . . 

irst of all 

908 ( 

leu 
.. e jlous. 
tance ' 
Sta t S . 

c h was c 
o e n c 

g ve t 
1St ' n . 

r Pri e 

o . MA 
R ally yo · 

'oV fO 

U 
tim they tak by 
th xt yo 
ti • 

D 

• • 



' HR_' C. R D'DY:' The 
" 

GoveruttJ 'D I hav done it to th xtent it 
was possibJ . (Interruptions) 

PROP~ P.J. U [ N: I am 1l0,t 
devi ting r, o the St t m nL , I (lnl ooly 
a,yil1g from th stat m J l1t '~ba t timely. 

, arDin; -as g,iv n to Andhrn Prad sh . 
Gov . rnmen.t,. Wby tba O 'OV roment was , 
IlQt abJ to giv ',suffici nt: warning ,to the 
pe'opJ ' , od vacuate til m from vuJnerab,le 
a.r a' II (/nte,.ruptions) 

SI-IRI M. RA HUMA EDDY: The 
Sta.te 'Gove'rnmen 't bad mad aU eiforlts. 

PROP. P.J" DRIEN ,: You were 
, iven s,utflci ently early , warning; but you 
have not tak. n, ca.re to evacua'te tbe 
p opl from Dood prone ' areas ~ Tber,e-

! . 

'forI . tb r ,SPOD ibility ,of that is with, you. 

-aviD8 aid. so much, I Would Hk to 
know fro ' the I Han. Minist _ r about 
K . r 1 . The R"e" DUe' Minil t,e:r who is 
in,char of' tood R Bet' ann unced ,in tbe 
Pte ' th t be had requ "Cd th e'ntral 

O'V rnment for Do, d r Ii f ssist ~ . But 
m nt y u hav ,e said Hla t no 

n ree iv . d from t'h State of 
s on today. I would like to, 

sidon . s t 'o, \vb ther 
r Ja has made any 

r qu - ,t to you f r , od r Ii . f nssi anc 11 

already a'nnounced it in t e 

W~'b teg d to Kerala~ ~ ba~e to make 
a positive: suggestion because in orala all . 
the rivers · re ' ftO'WiDg froOl ast to w t, 
and they are at oloser distanc'e, YOU 'can 
Conn ct aU th - river~ by., a , ,programme 
str . t b ~ d over five ye rs, If y'ou connect 
all the riv1ers by B canal ~ 8'0% of the flood 
proble;n1 wiU be: solv d. I ,assure yo,u that 
the am l't)'£ you spend fo r fiv'e year · on 
ad .. boc measures of fi ' od relief will be 

nougb, to construct this cannl~ I w,ould 
su gest that ev n If the 'state Government 
does not Wfite ~ in, this' r ,g rd, yoU may 
'plea ' sk til m t,o bring up tbe pr,o'posal. 
Sir, I anl sU.gges tIng a new canal connect .. 
ins all the river ' from north to tI'e south 

... of K r Ta. 

I would like to know wh tb r you haV,e 
got a programnle for insurance to the Hood 
affected people . What is the as,sistance YOu 
are giving: to tbose Who have died? I have 
got a 1 tt r from my constituency yester-
da.Y. O n girl" hresiamma from mY' 
CODs,Utueucy bas writteo that last year ber 
fatb er. the only earnjn,g member of ,the 
H , us ._ died of floods and there lis no o ,tber . 
e , rning mem,b r i They are starving DOW. 

. . -
Sh bas pa.ssed S S. .C." pr,e .. degree a,nd 
typewriting te,st also but there is DO 

. emp):oym nt. .. . 

I would a k you - so many people died 
IJ th se y ars ,due t,o floods and ,natural 

,oalamities . Can yoU tbi.Dk f providing 
~theh d . pendent sOlne job. SecQ'odJy can 
you consid , r tb _ e cal mities, .as ba tional 
'calanlities and meet tbe entire expendi.ture 
by the Cent.ral G oy rnme,Qt? 

W bave in "et,.i1,a s:ea, erosion That 
should be treat,ed a$ natiolnaJ' ca]anlity. Our, 
Own ]a d is being eroded a.way by 's 'a" The 

, ntir,e ,exp,enditu , e to prevent ,s,ea rosion ' 
. should e m t by. t , C ntral (Jo'Vernm'ent'. 

load reU f assistaDlce nd! drought r _lief 
as i t, n -e , bould be given a hundred 
perc nt gr nt to the States 'because tb .se' 
are national cal miti s. \V'ould like to 
kn \V Wh th with be,s'e pro .. , 
pos Is, 

AM -
true to 

. environmODtaJ 
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cientists onCe ag in our land are being 
devastated by the fury of fl od • ast 
areas 10 variou part of the cou try h ve 
b n totally su bmerged lea ing th 1 h bi .. 
tants d stitute and h m Is. 

A lthough the rece t mo oon on 1 gbt 
affect d sev ral prof our ountry 
would like to con n myself to the t te 
of rala fr m where ' hail. The t t 
of eraJa t ppe r to be cursed by n ture 
this y ar. Th e b lated monsoon and th 
s ver ' dio u g -t h caused cent-per- en t 
p wer cut in the State f Kera.la, Du to 
thi p wer-cut an the industri h v be n 
br u ht to a sta~dstil and th first cr p 

, h alrc' y be n damag d. his i follow d 
by _ xten iv f'dnfaH o· . vere inten ity in 

11 ht! dist ic s of th Sta te whi h h 
submerg d th , cond cr'op of the y ar 
which was almost r ady for arv t. 
Natur 1 c(1]a mitie lik flood, la nd-slid , 
sc rosion, et " ~r c r nnial roblem 
so far as era]a is concern d. Of I t wh n 
ther i no rain th rid ollght- wb n it 
rains th re is d va ting flood , b re is 
rarely a y W n n ith r hap ens. h 
biggest f stiv 1 of Keral , Onam, i fa t 
approaching. So far as erala i concern -d 
this Onam festival is th harv ~ 8t f stiva) of 
our p ople. Unfortunately thi time ur 
farm rs do not have an opportunity to 
ccl brate this f stiva) b cause th y hay 
no crop to h rve t. 

12.28 br . 

{M. EPUTY SPE B in the Chair] 

Anther se me t of the oei ty hich 
i b dly aff ct d by this monsoon 
is fish rm n. In dens Iy p pulated S at 
like K ra' the fi'h rm, n 'are living along 
t e co S a1 belt of rand th Y live in 
small thatched huts an during mon '00 
powerful winds w - the hores nd 
demolish most of their but . ny live 
ar t 1 0 10 t in tbe sa. In tb f c of 
. bje poverty and tarvation th fish r-
men ar of n driv not sea d - it 
th g .of the m t 0 logic' 1 d p rt-
me t. e 0 ion of tb · w.r yp along 
-th 520 ' m I gt.b co' stH 

y m, at 
asargod, 

mundat • 

uri g tbi m 1 000 t 
distric,t of 11 
amthilli, duk 

lieu tt 

era}, 
beyond d 

d • · n s er 10 I 
of larg _ cal d n 

Alth u ,the gr' cu bur 1 ' 
v y littl t do wi h th 
for t, bay a u lio, 
ment com f .rward 
1 w for nservati n of 

. 
Un c· nti c m th d 

without prop r land d v 
r p. i bl e for cui n 
ero ion. tbi 
f om th h n. 

overo ent "II 
va ioo for pro' 0 i 
witb pro ti n 

no 

o try. 



I ailing 'A11~nllon 

n] 

urg pon th 
Rs . 200 cror s to t 

erala for the flood 

lUES U UP ( ott yam) : 
ity of the situation hu already 

i b d by tbe hon.. M rub r . 
pr s in tb d~e ympat y 

fraU tbos VIC ims 

m noon.. ndhra Prad ~h, as 
b n tot a ec 

'nd prop ty i 
t to cror s 

ith ut ing in to th oth r d t it , I 
w uld r qu h ntral OOV' rnlnen' to 
inlmediat ly cl r th P Ja var m proj t . 

c fury f th davan is t have be n 
IDlml d ha 01 v r m raj ct b en 

ompl t d .. 

N t nd radcsb, era) s·uff d 
th t. Tbi i th s ond COD cutive 

h v er d Jarg sea] . oods. 
ve y y r " the t ne In 

hay clai e th ir to11 of 
rty v n thoog ~ on a 

would Ii' _ to poi t 
of the K raJ Gov rn-

long .. t rm me sure 
' al Tb y r 

n ho '0J) ration 
t rm olutions. 

ailing Attention 

It is not cor-

S RI SUR 
entioning about your p rty. 

P OF. .. J. KURI N: It is your 
wn par y who are d manding that tb 

eucro ch r should b prot cted. 

M . DEPUTY ·SPEAKER : No inter-
ruptions pJease . 

RO P.J. U lEN: Aft r the pr ent 
o 'crnm nt bas om. not an inc- f land 

has b en all wed to be encroa bed , 

(Interruptions) . 

SHRI SU S . URUP : In thi c o-
Il ction, st th C ntr] ov r ment 
to s nd a hig . ower d C tHral Team of 
environmen tali ts and cie ti t to K rala 
to study th ~ amount of d for s t tion that 
i taking pI ce iIi K rala. and its impact on 
th ec logy of Kerala. L t some C ntral · 
Team go an ss th si tuation. 

As u u I, this year a so Jarge s,calc des-
tri don took ' place in u tanad, which is 
tb rice bowl of Ker I' 'M y b , h hon .. 

inist r know about it . early 2000 acres 
of tanding crop 'ready to be barv ted 
went und r a t r. In uttanad area alone 
12 906 fa IIi er vac at d and 256 
r li f c mp w re ope · . The g ographi-

1 pos~fon of Kut nad is v ry p clary. 
h f rm )a ds in Kuttanad i three to 

eight f e belo ~ tb level . This belt has 
a at 1 are of 600 square M of which 
760 . ' rc low lyi 9 f roo land . 

our major riv rs f C nlr 1 era!' I 
dr in into tt n d , ioc th y 0 tbrough 
the whol J n t f utt nad nd drain 
i 0 tIl us during tb 

wb riv r ov rfiow, the 
uUan dip ooe to udd n 

b i i w at j h n pe n i g . 



31, 1908 ( 

d s-
very 

Not only floods, ut variou ' olh r 
problems ar de troy in tb ecolo y of 

erala. n this connection. I ant to r ite-
rate that at any c,? t we bay to sav thi 
pr cious piece of land of uttallad which 
i th granary of erala. Last y ar also 
rai d the m. pain and now al 0 I 
r ue t the bon. Mini ter to s nd a ,team 
of c ntral e p rt - som scicnti t and : 0 

on to Kuttanad area to study the probl m 
to talk to t peopl and farm r and to 
make a repor on the basi of their study. . 

I pite the 
nt of 1 di t 

only 

crisis. . 

Sir, we h v 45 
tre 11 er th 
ba in its If, th r'e r 
foreca tin n tres ha v 

. for ca ted ab ut Boo ' 
reasoD why, h p Ie 
the flo d ct d ar · . t 
ment did bift pe pi • b t b 

Regard' ng th gr Ilt which is going to 
be rei s d, sUPP s that the C ntr' l 
Gover me t will give· generou . aid. I 
would Ii e to submit that that should be a 
permanent gran't. Thi is what I want to 
mention·. La t tilne" the C otf 1 Gove n-
m nt wa ind enough to grant s 138 
crores at a tim when our Government 
wa in sevele financial cri is : twas giv n 
for re -abilitating th ood victims. But 
that was div ,rt d to some other ,purpose 
by t e Kerala Gove nmenL for some day 
to day activities. I sugg st that it -hould 
be inquir d into. n inquiry should be th flood wa v ry h eavy, lh r i . 10 

conducted. lif to the e n t of 126 pe ' I . 

(Interruptions) 

s . CHA L S: yen when p pIe 
ar dyiflg, he w nts to rai unO ces ary 
issue which ar not tru .•.. 

(Interruptions) 

H AGHUMA R~DDY : .' 1 

to 

. to know from the Minist r whe-
tb r the r '~ a _ atl ct d by floods will 
b ought under Crop In ur nee .... (Interrup- it 
lions). th 

Y SP A ER: tallo-
wed. othing will go 0 re rd plea e. 

(Interruptions 

R YO E M w .. 
• 

hare the an i ty and cone rn b 

. 
lr • 

em ers and it I no a cal ity in on 

ta 

mb 
f P I 

ry 



(Interrup,tlo~s) 

, . 
poipt of 

AKE _ : What is 
your oint f order '1 What is the rule you 
a e q~otin arid on what basis ?' 

SIS .. ,J I AL 1 , E ,' y. The poi.nt 
of ord ~r is tha t th - Union Minist.er i no,t. 

tho i d to cast a ~eft CUOll on the 
dtnin* _,t ation of ,tb State Gov .rnnlent. 

MR. E.(l'UTY ... SPEA . ER: You t 11 
ru1e. No" no. W'llet is t:bat " 

RI .' JAIPAL EDDY: 
n a persion. 

, 
I cas-

M . DEPU ,y .. S · 'A B ' :,' T'his 'is not 
, 11 el ' per io . ven D' . Chi:nta M ,oharit old 
th t. He criticised the Celltral Oovernment. 

bat is ther 1 That ·is no point of order . 
(). Tb re 1.5 no oint of order _, 

SllR] S. JAIPAL EDDY: itb a 
humbl submis,siOll. the C otral G,overn-
m ot a,D 'ome ld di cuss it ,. 

. DBPU Y-SPB KER· No point 
, 1 a e ta e your seat. 

. ,lIa S," J,AI ~ AL D,DY: Mr. ' 
D putj' Sp a r 'II Sir, ' am orr)' tbat yoU 
b , not ppr , ' t d my poiDt of ord, r. 
. h ~ , oin t is tbat wbU - the _dministration 
f • h C n1r I G 'V rome, t, can be discus-' 

, m nt d OD, d plor d in th QUSle" 
, dmi 1 tration of tb St . te Govern-

,ot b c r ferr, to. 

, .. 

DEPUTY SPEAkE is not 
an aspersion o~ allY particular per,son. He 
has nut cast allY as'persi,DD OlD any p~r'icu .. 
lar p rson. 

(Interruptions). 

MR. DEPUTY S,PEAKE : Why are. 
you sholiting like that? It i,s unfair 0'0 
your part to speak Uk'e th~t" 

(/nler,rup,tlons) 

,M - ~ 'DEPUTY SPEAKER: I am c'on-
ducting · the proceedings. prope,rly.. I am 
going accordin,g to tbe rules ;, I am :follow,. 
ing the rules. 

(/",·erruptlons) 

MR. DEP'UTY SP AKER .: I have 
'ruled ,out your pO'int of orde~. 

SHaI ,so JAIPAL REDD'Y: You have 
no,t Ust~n d to my point of order,. (Interru_p 
tlo'ns,) 

MR. J.)EPUTY SPEAKB,R ': I ' have 
heard , th,e whole thing. ' PI,easle' take yo~r 
sea '. 

(I n.t,er,rupt iOlls) 

S RI SOMNAT ·_ CHATTERJEB,: 'The 
Chair must n ten to U8. (lnter,rupllon,) 

MR. D _ PUT·Y SP .AKE:R: I heard 
the whole thing. 

SHRlE. AYY',APU REDDY: My po,int 
of 0 d · r is t ' i . Just 110W 't'be . Minister was 
saying, tbat there were · lap es on tbe, part 
of tbe Stat Gove:rnment,. Therefore, j t is 
bis dotY' to specify wba't ~re the. lapses. ', 
(Int e'fap,t ,jons). 

MIt 'D . _ PU Y S. EAKER ': He was 
jus,t expla.ining. 

H . S,H IE. AYYAPU REDDY: ot, o"uJy 
th . ; there he t t d vagueJy indulging in 
thr,r , yp of speech . Tb n a~alD he quo 
t d tb ~ t tbe 'con tructio of P,oJa,v,a a 
Pro} ct " in n t in any w. y hav,e the Wee · 
of I s ning flOQds . o · wb e autbodt.y 
Ql ins t at · 't.a·t meot? On whose per 



Calling Attention 

o inion -rna ing that stateme t 1 
bould menti n that .. (Illterruptions 

KE : Mr. Mini -
t r, you can co tinue. 

(Interruptions) 

MR. DE UT S EA ER: ha c 
Ir ady tul d ou your point of 0 der. 

(Interruptions) 

MR. D PUT EAK : If t 
r any unparliamentary ·re r , 
xpunge them. ou tak it from me. 

(Interruptions) 

re 
win 

SHRI S. JAIP L R IDY: Th y 
hould Dot go on record. (Interruptions) 

SH I Y A RANJA DAS MUNS : , 
If on the roth A s mbly p rfor-
niance of th Government of India can b 
qu stioned and crifcised, Pa Ham nt h 
also a jght to discus th performance of 
the Stat Government. (Interruption,) TJ re 
are i 'stane wb ,r, on the Ploor 0 the 
Ass mbl , Gov rnm'en.t f India's p rfor-
mance wa criticis d nd a r olu ti was 
adopt d. Why ho Jd not tb P rli, m nt b 
allowed to disc ss th perf rma c , if any, 
of the State Gove nm nt ' ? (Interruptions) 
You canDot b r it. (Int,erruption) 

S RI S'OM TA T : C n tb hon 
m m er ea t all asp t. iOD on th... Chair? 
If n , will you pI ase 0 through the 
proc ding and xp nge"t? (Interruptions) 

MR.DEP 
asp rsion. 

' YSPE R: h r . 
1 no 

u ANDAV E:I 
ris ' on a point of 0 d r. According not 
only to Tule b It Iso c nven io of thi 

ouse, whil e can i cu ~, the p -for-
mane of th Central G vernm an 

v n of tbe individual 
bar on i cussin th P rform 

ov rnm nt . (Interruption) 

A O. b 1, 
(Illterruption ) 

• 

(l"t r upli(J 

I 

cbec 

T 

[Tran lation] 

S I , D 
Shri M db a 
and v ry rna 
all the s bjects. W e 
a d this is not hy ie' or 

[English] 

MR. DEPUT .p 
you shou tin 1 

RO . U A 
parliam nt d ot 
"s r is.ing of point of ord 

th C n tit nt A 
ha r is -d 25 

and f r l h t r. be 
lat d hinl . (Interruption) 

[Tran latlon] 

me 

. 
• 

mt t y. 

, . 
• 

c 



• POI 

Calling Att~ntlon 

(Interruption ) 

: e i on 
your eat. 

• 
OF. MAD U DANDAVATE: Sir. 

e nnot top me fr m r i in a poi t f 
t is my fund m pt· 1 right in rlia-

(l"t r,uptlons)" 

• . . 
lim. 

. U V E. Sir,. 
givi gar ling. (InterruPtions) 

irstly, Ie y; Is your power 
of p ~y .. Sp r d cen trali ed i this 

u e ? (Interruptions) 

I am r lsin a p o int of or r . (Interrup. 
tions) a' jng a point of rd f . My 
pint r r i ... (Int -rrupliolls) 

. EPU - PAR : e is 
t 1Ii g . 

P 0 P.l . U IE : or raising 
ford r , yo u hould say; und r what 

(Int rru IIOIl ) 

. M R : w many 
h !-]o· e ? 

~ · U n bat 

" 

A ATE 
ul 376 r 

would 1ike you to 
Mini t be e follows 

(Interruptions) 

SH I MA WANA: 
May xpJain it ? 

M DEPUTY SPEA E Ye • 
pleas -. He is on his legs. will expJ in • 

RO . MADHU DA D : Sir, 
th ru ling IS not to be given by him 

M. DEPUTY .. SPEAK.BR: I all) 

iving. 

(Interruptions) 

A O. ME BER: e Is giving th . 
ruling. 

po. MA HU DA DAVATE: t i 
00 I t in the day for me to learn Parlia-

mentary Proc dur from you. 

SHRI DGE · D A MA WA- A : I 
do not wa nt to comm nt on th perfor-
mance of any St t Government. But. a 
th same time, t eon. M mber should 

ot hay aid that uth caHou attit de 0 
the Central Gov rnm, nt". I imply want d 
to point au t . •.• (Intetruptlons) 

PRO . MAD. U DAN VATE: Sir, 
V D by the Mi i t r, this ruling has to 

lmplem Dt d. 

(1 nterr,uptions) 

• BPUTY SPEA : Ir ady 
th · Minist r ba expJ . in d that he has not 

n b t nd lik c it" cjsing the Stat 
Gov rnment . has id th t h did not 
m n t t . 

OMNAT C ATT RJEE: 
b r h criticised th C n 

rn ent, ther fore. he ea crlU .. 
Stat Go roment ·Wond rfu 

ic . 



til t tb G v rom nt of I dia is t 
eJp the State Gov rllm nt but, at th 

same ttme. it is the duty of th State 
Gov rnment to ' impl ment c rtain sch m s 
a d to educe the magnitude f the e 
natural calami tie. Th rc re Qumb r of 
s h me -scheme 0 oci 1 for try t 
sch m of soil conservation, hem 0 

emban m t and many other ch m . If 
n hose scheme a e · prope ly i ple-

men d, ' am sur that we can reduc th 
iot nsity of t e damag w ic av ap-
pened at, pr sent. Ther i a national 
programm of flood contr I a.nd up to 

arch 1980, ·S. 976 cr r· h v b en 
:sp nt on it. f I a1k of 1 5, up to March 
1985', ' . 1,743 crOres have be n spe t by 
th Government of Indi.a and enlbank-
m nts to the tune of 14,162 kit m tr s 
hay b n constru t d. 26,119 kilom tre 
of drainage channels ore con tfueted. 375 
towns ar prote9ted and 4, 96 vilJag s ar 
rai d. This is sch m which helps in 
r ducin the treet of th flood ' Ther 
is 40 milfi n hectar s of la d hi h is 
t100d prone, i this cou try and up to the 
end of Si h Plan, we re ble to prot ct 
13 million ectare of land out of the 
40 million h ctar . During the Seventh 

la , t e Governm nt of ndia want · to 
tak anothe one million hectare of 1 nd 
nod r fbi programm . 

As I aid, ther are numb r of schem s 
and if th Y ar properly imp] mented t W 
can r duce the ffect 0 such ca]amiti s. 

Tb bOQ emb r wanted th t . 50 
crof s should be reI a ed hnm diat Jy to 
the S a.te Go ernment bu s hav aid 
R . 30 cror are air dy r)e d and 
other kind of help like foodgrai , ero 
s De, t. aT . iv n to the Sa . Govern-
m t. s 30 core re)eas d a ' 

d idon 1 
5,000 

o 

r mme . 

Ther is the m . c 
tat G 

purvi 
Eight 

m ney and th 
th St, t Oov n m t. 

ivin th wynd m 
I 0 into tb tina ci' ] 

m nt 
sal , tb n w 
. nali e the 

ov rn ent. 

1300 brs. 

If ' 

j 

imm di t Jy rI a th m t 
nd abov l 

~ tb - . 

suffici 
s . . 30 cror 

)ty 
u c . 



said, 
lin ed 0 that flood c n inimis d. 

hi is a r fa me bleb req it . huge 
fund and it i to be d alt with by the Mini ... 
stry o~ a r 
m n it. . do not no 
it. It is f r tbe Ministry 

r e to C D id ' r thi ~ gge 11 n. I an 
Q ly 0 one thing an that is, I can p - ~s 
on tbi U Ion to ·th Ministry of 
Water e ou ce' . That I w'U d . . The 
bOD. Memb rIo .g . sted that we 

, 1 prep e some h .mes. As I h v 
lr y said, ther is ti nal pr · r mme 

for ood control. 

Prof. rien v t 0 or tbr . sugg .. 
what i ' tbe 1 n .. term, 
ov rnment '1 r 1 ng-

th r i not 0 ly thi'S pro 

tlO said 
planning of b 
er planni 

re is _l th pro ramm 
ramme of 

tbi pr gr~ 
i rt th 

fund f 

gr 

• 
y the Gove - , 
t OVern-

, rmark me fu d f r 
he t f' te Gov rnm ,nt 
nd they utili e th se 

p y 1 58 
c'lamily 

U · <!. B t 
vis th if 

sh uld ut 
e pro-

of riv rs, I 

houl 
N 

bee u th 
id d by t 

, 

d cid d by 
- t pr ent, 

64 
• 

ssi lance. That is und r COD lderatian 
f the inance Ministry. It i tb ina nee 

· Ministry which sanction the ways nd 
mans advance. So. th re ue t i ' u der 
consideration of the inane Ministry. 

ROF~ P.J. KU E 
we an p ct the release 
also 7 

: By what time" 
of that amount 

S RIYOGEND MAKWANA: I 
cann t ay. It is n t in my hand. 

P~OF. .J. KURE • . 1'b hon. ' 
inane " Minist r i also b reo c n 

c) ar that ou t. 

'" T MINI E 0 
(8 RI VISHWA , ATH 
SI '0 >.: As oon as I r ceived " he file, 
1 clearedl it. 

RI YOG A MAKW.ANA: 
ow, the hon. Member has ot th assu 

rane al o. The t is th point I made. 

Th n t c bon. Member, Mr. Rama· 
chandr n s id tb t Rs. 100 cror s should 

given to erala. ·Ho mu "'h m n y 
. to giv n to the St te ove'rnment 
d p nd upon th memorandum th y sum .. 
mit, the tent f dalnage. the recommen-
dation of h team vi iting the . t t and 
the con ideration of the igh Lev I Co .. 
mitt on -lief Wh rc all S cr tari s-
th Secret 'ry for · PJ' nniog., th Se retary 
for in nc an th Agri ul rc Secr,etary 

r sitting and th y look into the r .quest 
of th Stat Gov rnment. the xtent of • 
da ag, tc and th _ n d cide and r com-
m nd ..... 

S R T. BAS R: You hav ent 
a t am to Andhra but yo, ar Dot sending 
any team to ala. 

S I 
win sen th t 

[ 

A A A A. I 

ov 
m moran-
o u mit. 
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d done a ry ood 

(English1 

s 

D PUTY 
r c ived. 

I YOG' ND A M WAN . . 
Unless 1 T C iv . t e memon n urn in th 
Mini'st Y t w can ot sid a. C ntra .1 te m, 
b c use on what b~lSjS will h C ntral 
tea go 1 Th - Cent 1 T m goes an 
V rifie th e t 1t of d me, nd t at 
dC'p nds u on the m or ndum submi ted 
to the Central Gover m nt. Un] ss it i 
r cejve J it is not p sib1e. 

[Trans/atlon] 

SH I I RAWAT: 
as if your inistry i aff'r id 
cry. A team has be n . en 
P qd h bu t ' not J swhcr j 

[English] 

It s ems 
f h e nd 

SHR YO EN RA MA "WANA : 
nt a t am to hr radesh only 

because th . it ati w~ gr t W :IS 

an unprec de ted fl od in Andhr P a ... s 
and we w t to help the State ov r 1-

m n becau e it is th p ople who 'tr e 
be help d. Jrre p ctivc of tl pa t y i '1 

pow r it i t e pole who a our co ... 
cern a d , th refore, immedi t Iy we act d . 

-n the c s of other ' State w ve 
ot r c ivcd th mcrn f ' ndum 

fro Punj ab nd th P nj · b t 
in in a day or so. 

oth su y r. rup-
t 
air 

i aries be w to 
Ther n 

rv tio c t. 

-s tion a out 
mu t. 

to 
Yo 
ut 

mum for 
t at t y 

ov rnn) nt 
th law r_ n t 
ruptions) T y r 
rai in oci, 1 fo try 

13.07 r. 

M SA GE RO AJ 

[EngUsh] 

"In cc 
of r 1 

us 

(Contd.) 

r 
ry, 

-
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13.08 r. 

R TH (A k ): I 

Hou e do appoint hri Ajit 
umar Sa a to Joint Commi t e 

on th Bill to provid for I 
ap 0 ~ t n 0 a 0 at t i qU,i 
i to all g ti s, o f c rruption agai st 
.' 'on Min ~ tad r matt rs 
conn cted th r with, vice Sbri A m I 

tta r j n d.' 

M. E U Y SPE E : . The 
qu tion is : 

',. ha t this u do appoin t Sbri 
Ajit to the int Co m-

itt n th Bill to provid · for th 
appointm n t of Lo ~ 1 to i qui e 
in 1 . ti n o f r ruption again t 
Union M 'ni ter nd fo ' 1 tters 
c no ct d t er with, 'vice Shri Amal 
D uri 0 d " ' 

The motion was a opt d . 

13. 0 r . 

U D ULE 377 

[ ran lation1 

I 
the 

Th 0 Iy 'r a on fo thIs negligence and 
UDSY01P th tic attitude of tbe officials of 
th conc rned d partm nt toward their 
wor nd p sio rs. AU this is goi g 0 
in spite of the cl ar c t instruction of the 
Oovcrnm nt that tbe ensioners should 

t pension and aU other faciliti 8 a soon 
as th y r tir and the payments should b 
finali . d ix months in advance. 

It t er fo e r quest the Government 
t t k . tern ac tion against indiffere t 
officers and tail of the d partments who 
re re ponsible for such d lays so that 

. sue cases are Dot delay d at aU and this 
nation ide problem is solved. 

(i) e d to open a oday School in 
't orag h oJl Almora Di trict of 

Utta Pra 'e h 

S HA · ISH RAWAT (Almora) : 
Mr. Deputy Spea er, Sir, tbe decision of 
the Gov nment to open ovodaya chools 
.in ev ry distr ict i corn.mendable one, b t 
whil doing so, priority h S Dot been given 
t the trib I, border and ba kward ar a " 
and pa ticu]ar]y to thos districts which 
ha ve b en classifi d a such by the Plann ... 
ing C ission. This is a big bl' nder on 
th part of Mini try f uman es~urc s 
D evelopment, which should b immedj~tely 
rectified. Th hill ar a · f Uttar Pradesh 

hi cb p v been t reat d a la sin d areas 
by tb PI nin Commisi have not b n 
inc1uded by th Stat Government in tb 
list of di t iet which b ' been eot to the 

Gov rnm en t for op ning the pro ~ 
d y Sc 001" Th border 

di r iet ith r #' b, Cbamoli, Uttar 
a hi and Tehri Garhwal,. whic ar 

pr omin ntly t ibal area b v al 0 Dot 
been includ d i that list by the State 
Gov r n . 

hi di parity sb Jd be remov d nd 
and Pithor g rh di triet' of Uttar 

d d d in the pc -
o ning, ' vod y 

{En /ish] 

(A ). 
. y d t <I In many 
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, States of the Country. It 18 "et tn b intro-
duced in Oriss~, in a regu.lar manne,r.. Xf 
there is any Stat in the ~ountry wbich 
oe ds tb _ introduction. pf this s, rvice very 
urgently, it, is Orissa, inee tbis, State is 
not int r ... conn cted by th Railway,. Haist 
and West O,rissa, North a d, South Ori51 , 
,remains uDco'iln -cted . by Air. The impor-
tan.t c:enters )ike ROD eta, B,u baneshWa( 
Naval Centre Cbilka and HAL Townsbip 
Snnabada, OopalpUr"'on.:.Sea ar,e not 
directly inter .. connected by train s ~,rvices . 

; 

One has to tak arduous journey acros 
many States to r each these destinations, 
which involves lot of time and expendi. 
ture. Puri is a plac of Pi'lgriroage , ,Puri, 

• Bhubaneshwar, Berhampur,. J ,eyapuf, Suna-
bade, JagodaJppr (Madbya Pr,ad sb) should 
b connected by Vsyudoot se.rvjce. 

Jatnshedpur, R,ourkela and BhUai n ed 
to be hntnediate]y ,oonnected by Vayudo t 
servi'ce for provi ding ~tec l plants quick 
transport. Port to p . rt V ayudoot 
s;ervice is also a 'necess ity . Haldia Parndip. 
OopalpUr.oD~ Sea and Visakhapatna'm .al 0 

• need t() be connect d by Vayudoot. 

(iv) Need to :withd a - tbe ' " test 1'01 s 
rega'r,din ta~ ,cellaUon charges for r it .. 
way tickets 

SHRI S.IO. GHOLAP (Thane): It i 
learnt. that the RaHway .Board whh tTect 
from Janua.ry, 1986 has ste,eply revise,d the 
cancella tion charge.s for tic I ts" A p f' th e 
latest cancellatiQO r ~ ,} i , which h ave not 
beel] publicly notifi d r ubl1, b -d bvi,· 
ously f 8ring public rc 'en tment~ a second,... 
clas,$ tick t holder has to utJ r to the 
extent ,of 50 er" c n t of the value f tb ~ 
tic' et as cane lJati n charge,s, en if th 
ticket is canceU d two 'fuU daY's i advance 
0 ·( the scbedul d de arture f the train. 
This unpreced n ed od unwarranted ri$ 
ba's added an extr~ t;> uden on th alre d. ~ 
hara.ss,ed comIllut t5. 

No ody cancel a co ,fir 
unless it b com s a s .Jutely 

. urther' ti l 
view tha it 
corr ption . 
chars s ~ 
with th 
~lmost 

last mi , 
pr , ,tnium. 

thef for " equ 
• to 1 ok in this 

ca.ncelll t io ru I 

countr,Y 

DR. PI UL E U 
:Sir, in c ~ta 'in t . 
and women 'work ." q 
fot' qual wk. 

'It i no only in Ass' but 
art .of Jodi" that 'tbi pr cti,c 

The Oovernnl nt of Indi -
tut an enq i y to find oU b 
diff r n t rts f Indi_ ani 
action inl'm ,~ diat ly. 

(vi) N ed to I to . e dra ti -' 
the ,upp,ly t'o rUel 0 
, i:U s in. citi ' Ji"e mh . 

S I R SHA DIG , 
.North Centr 1) : 
. rains. edl Ie OrBs,. 'V na I I i, 
c,ondim nl bav r ' i t red 
'prici. in the pa t f 
in citi · Ii e ombay. 1 
mor in tbe retaU than i . th 
mark ts. ' ta I r icu,]ar 
gone by' n th r a,e 
and ,ar b in ~ old at r co 

I r , . Ipon b le God nd 
'Minisl ' r to ta' . ' t 
th s ppU f 
B'trengtb q .. n 
b ~ it ., T ' e 0 Y '1'. m 

.st ps a "aiD t th · 
. ro g,. ' 
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n 
Ii r, ,during 

en pI 
n i juring m ny 

lac on 

pp to b an 
with t r m lnt n anc . 

ctory n 
p ctio 

f ctory t 

ctOf sho Id 
of the ntire 

ry r m di 1 
f the 'lfety of m 

h 

s d • th rna nagem t of t hi factory 
i compl ly c 11 us to t ' .; iron ment 

.. 

nd col gy asp t, J fact, thi . factory 
com a ion r i ' Or i a ina u in g . 
·r and wat r pollution ~ince i s 

ti hr· discont Dtmeut 

iii) , 

opl , 

i nc of th r conlm da-
Chi f a tory 
cess ry n '-
n ement of 

f th 
takin f 

nt. 

y th 
i i t ~ pon by 

ord r re rd- g 
cot Chic Re ion 
o rd fro tor 

(00 i-
Mini-

ift-
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v rious orum. Coimbatore is the b ~ ines 
place for 11 m chi'nery and other material. 
ood . For tea planters also Coi batorc i' 

th suita Ie plac for bu ines sin,ce th 
bu ines p ople specially xporters gather 
only at oirnbatore. Since the Chief 

gional E ecutiv 0 ce iCJ aIr dy located 
in th centr By located place a Coirn 
bator for erc]a as well as for arnataka, 
the hifting may. b - cane ned forthwith. 

he T,ea oard members and sma)) 
plan ter are aloof the same vi w. The 
Minister of Commerc i requested to 
cancel the ord r of shifting from 'Coim-
ba tor to Coonur. 

. (I) eed to provide STD faG:iUtie between 
Canni . own and Calcutta during th 

Ian. period 

S I SA AT MAR M DAL 
(J ynag r) : Canning i tI gateway to the 
Sund rban area in west B ng I famous 
for i , s scenic beauty, flora and fauna. ti er 
project d a gr at attraction for tourist , 
although tbi area is most backward-not 

nly economi a Jy nd industrially but 
also in the fieJd of tele·communications, 
It is n irony of !-He that the rur I West 
Bengal is the most backward ar a in the 
c , uotry wbich i lacking in rapid mans of 
tel -communic' Hons and as a matter of 
fact, , nothing much ha been done to 
d v lop thes c mUDl ations, which in 
the pr~s nt da y jet-age remain f r b hind 
other States in the coun ry. Bv D in he 

I • 

7th pI n, no provision has b en' made for 
th.e provision 0 STO f ciJities between 
Canning, an. importa t town in ,the 
Sunderban i 24- arg nas Distric , whose 
beadquar rs is ] cated at Cal utta 
(lipo and this is cuing con iderable 
hardship inconveni c ~ to the p p] 
livin . art of the W t eugal ' 

t ~ t , to ush t C ]cuU 
,. m ~ 11 
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. Translatlon1 

() e d to 
tb 

SINO· (Out r D lbi): 
i, want to d . w your aU nti t t 

w y th Governme t . cquir $ a ric I tural 
land in lhi. A.s a m' tter of fe, com .. 
pen ti n qu ' l to· th rna t val, of th 
I na sbould b giv' D to them. 

be farmer of D Ihi get v ry little 
compen ation for their land ao,d tb t ~s 
why they en it t tb private colonis r 

t the rat of s. 100 P r q. m!t , 
ther Y increa 'lng th '" number of un" utho-
ri d colon! s d Y by d y. Th Ml1nici al 
Cor tion i a Iso not paying y att n-
tioo t it ' n th re i 0 chec on the 
mushroom growth of un thod d 
colonic . . f th D Ihi Ad inistration I 0 
gives tb arne ompens Hon f r the Jan 
to th farmers C.s i ve by prj v 
colonisers, further increa e in unautboris d 
coloni s . c n b check d" The late Prime 
Minist r Indira Gandhi had convened a 
I isban Rally' af Boat Club. ew Dl;ilhi 
io ' 1983 and had as \.1T d the far r that 
they wou d be given ad equate \,; mpensa-
tion for th land acquired from ·them . -ve 
today the farmers are getting ioad quate 
compensation for their 1 nds. Ea Ii r, th 
farm rs wer giv n re identia plots of 400 
sq. yards in Ii u of ~ agricultural Jand, but 
today they are aUott d a 200 s . y d 
plot. hi i causing great re ntment 
among the f rmers. All the fa mers hould 
be giv n plo s on the basi that was decj .. 
d d in 1983. The Government houl . 

,e"th r acquir t built up are on the 
agricultural land nor se v a noti e for 
that. 

The wor s of s a di posal water 
nd lectricit.y supply that a e till ineo • 

le e In th 'urb n viIJag a d in t e r h bi-
litation colonie 0 Id at b compI d. 

[English] 

bubanesw 

In at to m 
dist ic · 0 

(Translation. 

( i) 

SH I 
Sir, d 
distri 

rosion 

st uction 
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bav b en badly 
Palt 0 d 1 
major i p di 

ov nmenf i acut 

oul ur 

is Dei • 
bo ld iv 

the 1) 
f.iistrict 
i terest for on 
b n d ne uod 
fo · th ru 1 0 
f nd hould 
Cent 1 

[Engli h) 

(xIII) t 

(Midn po ): 

C nt 1 ',nt 
ch 

os low r te 0 

tructioJ a 
t ' 20 point 

Be id hi, 
d 

of 
'ta 

arly 
of 

lea ncc to h 
d 

i 

Y N UB 

tb followin 
c ·. 1 

m tt r 
riculturi t 

ob n 

on .11 for 
in such bl ks 

communiti s 
i ith Idil 

'Y 
l 

. 
1 

io . 

. 
Alwar, Ramgarh l'ij ra, 

ar" and B hroT 
than State are 

r at 0 al Capital 

Mat ya Industrial area and old Indus-
t ·al re, Alwar aT attracting and 
.. Ir dy h v aUr ~ t Cl pr stig oUs i du -
tri I nit which b sid industri 1 pr -
ducfon b ve ge erat d ploy eDt 

fal also. 

du tri l' l pal sion has 
rowth of h m n 

. ity and olonies in 
rea . i ting ri kin~ water 

s r s a rviour an not 
th r t of inking 
th r of Alwar -i y. 
f A war city p ... ially resi ing 
- Ladiya, I wabpura, Akbai ... 

p cha i, oh d', Ch ' 111 Ii g 
a,d n w c 10 i~ like Kala-

hikari-b s, R ' .manand 
, gar nd 0 V oongri could ot.h v 

, d i k n. w ter supply' even for' 11 hour a 
day d ri th ontbs of Apr"l, M ay nd 
Jun , 1986. The e ar t"", riv rs in di .. 
trict Alwar named 0 p -rai and Sahabi. 

b -wells for dr ' kin wat r can b sunk 
' n. t basin~ of bese dver to ,supply 
drin i w t r t t e ie id nt of Alwar 

ity and f villag f djoinillg eh ils N 

hibi-riv r b sin can supply wat r f r 
th r ident of c'ty Alw r and ville ge of 
T h ils a w r , hr r and a part 0 

i h g, rh-Bas . Roop rail rive ba in 
. n up ly drin ing t r fo the r si-
d nt of villas s compTi i g Tehsil Alwar, 

o 

rh, u)nkh da and axm ngarh, 
s Alwar city. 

f urg up n the Gover me t 

w , 

ording 
at r supply scheme 

w t r btain Ie 
unk in the ba ·0 

d h tr of 

[Trallslation] 

Act i 

r, ir 
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unemployment in India i IDcre in 
ra i sp ed and it ba C8U d 1 wle 
in the country. The nu bet of joble s 
p r ons has gone u to 1 core . Th 
poor a d dow trodd n p ople ar I avin 
Yillag s in search. of work. The imple-
mentat·on of law r garding I nd ceilin 
and minimum w' ges ar h m in pit 
of the 20... int rogramrn of the Gov rn-
ment. B t so far thi programme ba not 

een ·mplenlented in the rural as wI ich 
ba creat d ten ion in the village I. k 
th Gover me t inlplem nt th L nd 
Ceiling Act on war footin so that th 
landless peopt could g t 1 nd and th 
un 01 loyme t probl 01 . an the r sultant 
t n ion. ill t e country ... ide may a e. 

(XVI) - eed to adopt De ~s ry me sure · 
cb c un el· ouod w er polluti 
tb CO ntry partieD arly in variou 
triet of Uttar r d she 

S G IS W T 1 (Bilhau r) : 
on. Spea er, Sir, the pr bI m of und r-

ground wat r pollution ha bee incre i g 
very day in many St t'es of the country 

due to the industrial policY and .specially 
the underg ound water sources in Uttar 
Prad sh hay been turning aUy. Tbi 
proble . i' also atr ctiug private tub wells 

nd d ep w 11 du to s epag of salty 
wate. 

Accordhlg to the report of C tral 
Underground Wat ( Board, the concentr -
tion of m tal el me ts (Cad ium M 'Ibi-
dirium, Zinc, Nickel, Lead) ba b n 
IDcr . iog in und r round water ' bi 

rob m i widespread P cially i Kanpur 
c' ty, Bhadohi V ran si), ath ur an 
Luckn w. The quantity of chemical f rt·-
liz (Phosphate, Nitrog· 0, Pot h~ Cal-
ei .) i also incre' sing . n th district ·of 
Rampur, Gonda, akhim · r, Bijnor etc. 

be Ameri a ology rot ctio 
ency xna a 1 w in 1980 t) 

" underground wat r ol1UtioD ft t 
I d · urv y in 1979, Ii wi 
provi ion in ur country a 
n cessary i t pub ic inte est. 
Central G ernmen shoul p y imm -
diat atte tio to s peo] f om d r 

. ound w ter po lution. 

Tb x e 
o tin of 25 r 

ar e "JYi b rr 0 W 
bpI· nt d arli 
is also over. 
tion of hhaUi 
cultur. Only 
ultivat d in C hha 
xpe prod ction 

not be D po lbl. 

migration wi I i 
difficult tim · and r Ii f wo 
to bud ft ' n in tb r 

So, I requ 
bould imm di 

and ciliti 
th t th i e · j 
tbi fami e itu tio 

In t i CO'D 
Gov ro m to 

p y in ri 

Engli h) 

( v·li) 

o 

Ie 77 

• 



r 
1 tter sent t 
th A ociation m ntjoned t l' t 

con rain d r(h 
h ir jU& j I - o· n d 

m t y 1 
200 I tter r c i 
f ward d to th P 

o 
Ion 

r I tt 
lv 

Th t rvj which 
W . stat isio of andit 
J w h r fi st Ii i ni-

. r of I odi with th rom nda-
tioDs of t p r Comn,itt und r th 
cb irman hip of Shri V.T. ri b a.rna hari, 
th th ptlty Chai °lnt of tl Janning 
Commi ion i 1 61 for f rmulntion, 
r v' w manit ring and 1 n ni 0 ,; n .. 
mi polici and program e a1 

on ic admini t ation f the ou try f r 
e uring ra id n m'c fr'ln form tion 

be -n alJo . 0 ) ', ng ui h ov r the la t 
2S y ~ r f d t r ss 

uti apa thy and 
b cadr c ntrol 
r vi .' t is ally 

o th . for 1 s t 2 S Y T s, 
f t rvic th' 

, although it 
i cv ry t re 

. tisf tio 
f 

Y DC 

o 
pread 

v 
rst and unpr •. 

last w k of 
gu t 1986 i 

kh reg' 0 i eluding 
Sha -g, De kit, ing had and 

eh . tr'ct and me ar as 
arch y Val ey of ar -if 

of the aft" cted vi-Hag s )ike 
to a r a d Lungn k ar a are 

r m t p rt 0 the Dj-
t i_;t vel u r KiJom tr fr m 
the di trict u rters of L had rgi, 

n relief and a i . nc fr th Gov rn .. 
m nt c n ot be reac 'ed imm di tety. 

cf is tv r¥ lik liho d of OCc u r ref 
such 11 LIn.] I' nl r ti s i Ina r y r lnote 
ar . s f the t e rJ' io 7 in£' r t ion fro ch 
di tant p], C S -lnay nth v r ch d yet. 

1 tb r efor. urge up th overn-
net f In ,ia for e n a ing Air Force h li. 
co t rs 0 m a dal urvey of the remote 
area like ing had, Fotok ar Yulchung-
Neyr' k, Tangy r .. Digar Ladakh district 
and 001 "S . dey, un gna an .' archey 
null · h of Kar il dis trict fo possibI occur-
r , nC f a i n 1 c lamiti an also for . 

) ly an dro ppi j of ntial commoai-
ti sand m djcin st . t the affi cted 

opt imnledi teJy. TeState Governm "" 
y Iso be. dir ct d t r 1 as r Jief, nd 

. s jst ~l C t th acted pe pIe 'at the 
arJi. ] 0, cen r I t am may be nt 

t L d h 0 ass the . mag 'c used by 
n od c. d C oud·burst. 

( ) N d to e u 
it oC'e to vario 
n Gr n in b n 

of ndi tor op 

e rly san tion of 
NationaJi e 

pur nd Una 
des 

P RA. 



RAVA 

r n ha e the e 
Bank . Though t b N w n i'ng 
Poli y w' annotlnc 
Bank of I dh On 1985 to 
b innjr.g of e S~vent nr P n, 

t many of the propo . ti 1 p nd-
ing for c1 af, nc by th Ev t11 

Is wh'ch ar submitt d t the 
n k ' ft r p r p . ' rv e y and 

by the ' i . tr i ;t on uHati 
nd y th ate '" n m Ilt , 

amin d, r sult-
penin of th 

rea ' nclu in th 
it achal Prad r th ' or t 

fD cted in this r c gard, mor 0 th i .. 
tri ts f tl n1irpur ila ' pur . n U a 
which arc Lill n ov ' by a lY Garmin 

and the i trict of wh r . 
nun r f p 0'1 r ndingfor . 
the (nc i of He es f opcQing new 
Branches by the chal armin Bank. 

Now that ten w 20 oint Programme 
has been n u d by the bon'ble Priln 
Minist r n 20 Aug st, 1986, the rol 0 
the auk and mor so f t ranch in 
th rural ar as for the s ccessful impl -
mentation of the " li .. p v rty and various 
I) 1 t f pr graolm s 1S V i. ry crucial. I, tiler -
fore, r qu the Mini t r of Finan t . 
in t t: rven rsona I y and en ure th early 
sanction f lieene ' S by the Sl;rv an 
of ndi'l l the Branches of th v' rio 
Na io ' alis -d anks and the Gran1in Banks 
pr posed f r peoin 10 the e four d istrict 
in partioul r a d in imachal Pr' d h in 
gen raJ .. T ' Res r'Ve ok 0 India sh u ld 
fix rea on' bl time lim't say .. thr e mon h 
within which the lic n e are ran t dafter 
th a.t of the subm' ion of th propo al 
by th sp n orin : anks. 

[Tran lation) 

( i) o a prove t -r 
o 0 d r: r 

S VI 
ChimufJ: 

of irti ad n 
ta e Ii t ° th 

r sult 0 °t 
t te due 
1 ader , 

c .. ·00 

TTE 
Sir, tl 

in 
1 
tJ 

vati 11 Ac 
th 69 p r 
above i r1 t 

. th di trict 
Jo al p pula i 
10;:; , r 1 rly 
du to 

ipatio . 
hay Ir 
ther has 
by t hi i v nt. 

v 
tb ir liv a 
ba v n destroy 

h ndrapur. 
h· w t r of 
f wat r . 

Ad nli r 

y 

r n I 



th'o 

. . 

g r 
I 

'r 

H • • 

M r.. U l j 11 i nit 
h If' n h u r more 

a- · 
g I 235. 
rt of a .a.y r 
m nd . 

: H'll an hOll IS (. 

H A ou 
r only r u stin m to co fin . 

moti , . 
NA . That 

r st. I will try 

to v : 

thi ous r olve th t h 
tiOD 0 S . O . 2242 empt-

'C urhat hild W If re 
r 0 com -Tax. i sued 

of th ~ pow r con ferred 
y u .. cl u e (i v) 0 f cl au se 2 C f 

lion 10 f tb nc m -Ta ct, 
6 , a d pubJi h d in tb G z tt 

f i dated the 14th June, 19 6 
d 1 . d on t Tab! of th 

n h 8th uly, 198 ,b ann 

Till re OIU nd t ' jy 
y abh I do co c r 
o 't 

tr rdi .. 
, got a 

th 

b n 
tt ry 

22, t 86 olion re : Churhat 
Childern,'s Wel!ar_e Society 

a d a tory of n untr c ble V] 
icty, n, mely t Burb t Children' WeI 

'ar oci ty. nlU t compJim n t the 
out t th inv stigative R por r of th se 

wspapers nd pariodic Is who had tried 
to ig u th truth b hind this sordid 
busines gainst all dd and obstruction 
pia . d before th m. A gre t hoax has been 
p rpetrated in t c name 0 Childr n' 
welfare by .a so i ty who 0 c -b arer 
ar V th mseives nd what is mor , 
intim 1t ly conn ct d wit VV sad 
higher hela ' f the rulin hierarchy. 

Iii, IJy; w' s ho k d at the ele er 
, n . i geniou met~o elnpJoy d by the 
org' nizers 0 thi peiv ·te lottery, and their 
way of d priving ] kh. of peopl of tbi 
,country of th ir h r earne money with 
t lnptin offers of priz s or bon nza not 
m rely prizes -for small inv stme t , fr m 
R . 2 t Rs 20. Th, n c me th path tic 
ston s of rize winners like ~e ahali , • 

am, a can tab) f Madra City P lice; 
y t 'Doth S at umar Se gupta, who is 
a State Gover men employ e of the W t 
Bengal a Sub·Divislon 1 Controlle 0 Dod 
nd Supplies in M Ida di trjet of West 

Bengal. 

Wb re b i . (Interruptions) he is not 
to b s en. Doth r Moham.mad abi 
buddin, again from West Bengal; an 
th D on . aide i aray n Dubey from 
Chbapra of j .. r, and s "vera I oth r , in .. 
'1 ing om from my uofo tunate State 
who cl i ed th t they had won prizes in 
tb\"; lotteri ond ctcd by this Cburha t 

hildr • Welf re Soci ty f Sidbi district 
of'Ma 1 a Pc de h. ow her i really 
a confusion; h t is by want to specify 
tba tit is a ocj ty . f idbj d i trict. beea use 
til y d' two I tter h ads,. they u cd two 
y f e·c ipts I m told. Sometimes they 

tb r s f R W8, som tJmes it 
i Sid i. 11 f tb rn h d submitted th ir 
winning tick t throu h aiffe ent n tiona .. 
liz b n -not just sent by ordi ary 

but th rou h nationalized bank 
the C'a tra) auk, th"" lIah b d 

th po tio n nk and 
N d 00 erativ B 

11 oth r priz wino r of 
"mil 

fr m 
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Motion re .* Cnurhat ' 

ti kets and n;ulkill g' them . believe that th y 
had 'won tb Pfi2: s. But 'when it cam, to 
th question of pay ing the pdz s the p,rjz;e 
mon Y was tefus d. What is m,orc 51 rious . 
was ,th t all commun'cations of an tbe:se 
i dividuals and batiks from diff r ot 
State~ ••.• 

'T ' IE MI ISTER b INANCE (SHRI 
VISl-rWAN . TH ' 'RATAP SINGH); May 
I as ' for one clariti,cati o? Tb 're j the 

. Cburhat Children's W Ifare : 0 iety" and 
th'ete is 'lh ~ A~ A.,' Enterprises which have 
co,nduct d th~ lottery ', Ar·c you sp aking 
'of A. '.A. ~ nterptises • . or are you t· lking, 
som thins about, the Churb t C llliIdrcn' 
Socl ty ? (I",,'errupl ions) 

. . 
S Rl K .. UNNJ.K.RI . NAN: I will 

gIve you' · 11 that i~for111Ltion" Mr. Mlnister f 
Don't worry.. . 1 will give you enough 
clarificdtion, and you will get your tinl _ to 
r .pJy .. : .. (bl'terruptiol1s) 

8 1
' RT V HWANATH PRATAP 

SIN H: 'I was not cl ,ear; s I wanted 
clarification on this point. 

SHRI I{ . P '" UNN K.RISHN N: Yes; 
I have their agreern nts· also, cn't r'ed into 
b tween A & A nterpris,es of New Delhi, 
whose pt'emisle were raided by Y ur 

fncia]'s , ond the 'Cburhat Childr n's Wel ... 
fare ociety. Don't you try to be Inart, 
Mt. ina. nee M 'inist,er. 

SHRY· . VIS.HWANAT PR TAP 
SING ; Now you are , lear···· N o\\y be 
is c1ear. He was, Iconf_ sing the 'whoJ·e 
HouSe on. tlu t. 

SHR K .. ' P. UNNlK .ISHNA _ - I 
will come to tbat~ I wiU clarify 11 thes . 
things (b.tte~ruptioll$) Wbat is tnox:e rlous 
is that aU the communications of all ' these 
individual " h(l banks. over a p rlod ,of 
'time addr , se to tpe ,Chai.rm 11 and en· 
. raJ Secret'try r the C~lurhat ·Children's 
'Welfa' oci ... ty . either of idhi di trict · r 
of Rewa a ~ the a e· may b , whatever 
a idre is correct a th _ -ina'nc ' ini tor 

noW r as er their a.1nou d a dr 
0 '0 h . . advertis,emeot and tick t; wer 
rotur e , i by th local P,'ost offie '"" a no _, 
t,rac'eable d n ~ n· i tent. hat i more, in 
on e fro my stat, Jettier a a d .. 
res d ·to the division ] po tal authoriti s 

fte'r lb .y fan~d iu tb t ' mpts to triac 

Thi- j Jnd -I 

Does this, by.it Jf, d n. 
cu don r int tv otio.l in tb'· 
*f th 

"ere.-- t, In 
raj ' T ' n " • ., . 

.and so n, , t red it 1 . 
haU d z n n tioD liz . d 
lh bon. 
and th oat 1 
Divisj,o.n.al Po ·t ~ 

VIPs, and VVI 
But 1 was astoni h b fI 

'he List of -,u ines of thi 
Ju1y ~ J 98 . wh n w re a 
mon oon s sio wh r 
no. 7(XII ). Shd J .nard : n ·· 
(Ie -r friend, on beh If' of th 
in~nc ~ , la.id on th '" bl 

a notification . ith rial (' I ~ 
shed in the Gaz tt 1' , ndj· 
1986, c mptin l i ' Ch fb· t 
We']fare SQciety from in om _ , t 

, P dod c v _ red by tb r 
fr'om 19'.86 .. 87 t6 98 ' ... 9 
th t I had o, bject ,~d to' : n t 
wbich I Was ntitled t , a ,d 
I mad fllrth r nqui I ~, 
prin1arily w'· tb- thin 0, 
to th · oci ' y t _ Mnc 
escapin ' tb ta net a - d in I 

t ax a -, s m. n t n d a 0 0 
n t nabl for any in 
the Incom 
b . 0 pr C d 

~ , . ent pray. JOn v 
lacome, T Act of ' 

nd I inane 
pea t dl y d - I r ' 

do h ' 0 ' I 



[Shri 

b rs h 
in 

t som 
than tb r • 

i tb tty 

r them for th ir ncfariou 
th ubI igb ay rob 

11 p ovided curity f r c rry-
U lO S f loot. 

lY u d n duty tod' y to 1 y 
na t my f on tb , e fr ud 

y ICh rhat Childr " ociety 
, e . giv n mption f:rom 

o t x und ' r the -otification 
ti d' D1Y motion., h s i ty i 

vio 1 ly f rm with a l'Y good and 
laud '\bl i t lltio 1 for child e '8 welfare, 
, t h qu tiOD whose child n nd 
who weI 

OU omittin 
i f in th 

s 
o em 0 that. 

u 
use 

RA AP 
is n t m ntio'" 

M y I know why 
• ? Tho . t rprJ ' es. 1 

W P TA 
s riou s m tter,. 

NA : I am 
tim May ay tb t in 

t inist r c nDot h ckle ; h 
ply. 

(lnt rruptlon ) 

hoi n 

(Int rrupt;ons) 

. . w t t ko w 

Child rn 4'$ C1l/are oc ely 

i a hurhat Children' Welfar 
So . ty, which went in 0 arrangement with 
A & A nt r TIS for urposes of lott ry. 

he lott ~ y be D conduct d by A & ,A 
Entcrpri es whjl the bon. memb r very 
~ln i saying hurhat Childr n' Welfare 

Soci ty. 

SHRI . P . UNNl , Rl H AN: . I 
wi]) come to th'lt. I sha II no yield bere-

ft r, 1 t n1 Warn you. I will come to 
A A t. r ris sand h Soci ty and 
va i 11 ot.h r thing (Interruptions) 

Su J you now the h D. FInane 
Mini trw nt. us to b Hev th t these re 
pur cry L lin ngels; he e promot rs 

f t I tl ry or th ffie bear rs of 
ChUrba" S ci ty tJ er is' valid agreen t 
b tw n the two i e. th society and the 
A & nt rpri c . . ball come to t at 
I i 11 W • t thy i d., a , W r la t i 0 0 . 

is crea t d. (Interruptioll) 

M • SP_ A 
of the tim • 

SH I K . U 

lea ep a watch 

S NAN: Yes, 
certainly. ir, th exe lption i iven to 
the Society on th ineo e that accrUe to 
th ociety from the lottery and the agree-
m nts hay b n mad with A & A Enter .. 
pri s th organi ing for and for 
conduct of] tt ry nd SOD. This is a 
very ruciaJ j t. am grate fu 1 to you 
that h has provided this information him-

If vol n tarily .. 

oci ty i obviou ly foraned with 
v ry good int -ntions. But in this country~ 
l1nfortuD te]y childr n's welfare g t5 mixed 
up ., h prot' welfar nd vice .. ver 

" he Society w hose office has been 
u t d, 0 nl able aceD ding to the 
Govern , o's own authority tb posta] 
authorities, ha office, h ' not ,initiated 
a j n 1 r ~ec kn to S ' yon r ,to 

s a th riti to th Stat Gov rD-
d hya h r the district 

f Si i. g i t red oci ty 
Iy i t r dud r h Madhya 

i tr c.:k r' n dhiniy m, 1973, 
N . I 9 7 of 19 1-19 2 , 

i aye ofu ion b u the 
t 1 by I am glvio th 

c raj t t r i t red 
til d. th oei t j h to 

i Chu ha idhi 



Mot/~n re' :' Churhat 

Madhya ,Prad.e h. But ot only in vadou 
lerter head,s and , tation' r~, lott t'y ti 'k ts 
and Dot only in adv fti em t, it h 
alsO beeD, m ~ 1'),tjoned :so'metime ,-that th~ 
Soci ty is in ltew ill M adhya frade h~ 
Are Rewa and Cburh~t' the sam'c ? 

, 

The Cl1airman of the , Society is , 
distil1eui~h d 'M mber . of this .oIlS _, f.or 
whom l ' bav consid , rable r sp'ect and it 
(Jenea:al ~.ecr'etary ,is Mr. Aja.y Sit gh. alias, 
RahuI ........ ,shd Ajay S,ingh elias ahul-a 
Member of the L gis]ative, Ass mbly ,of 
Madhya, Prad,esh and oth r office b -an,rs 
itlc)ude on . Sbri ,:9.P. Sin h and so Ion. 

. A signifilcant fact ooncerning the COQl-
position o,f thi ~ body is tbe relationship' 
member 1O,t' its ' Managin C 'on1miU'ee or . . 
wh,attv,cr 'you may c,aH them, ha.ve with 
bon'. Mem,ber from south Delhi, Sbrl 
Arjun Singh , who is al 0 a form,er Chi f · 
Minister of Ma,dhY8 Pradesh and V'i,ce .. 
Pr sideot of t'h ru ]ing party .. 

(lnterruPt,i'ona) 

S,HRI P .R .. KUMA.RAMANGALAM : 
Sir t I rise 00 a poin t of order. I ddt k he 
Icannot ment~on the IJames. He canDO t 
mention the name of .a MeOl'b . r of the 
House. 

(Interruptions) 

.MR. SPEAKER: Order~ Order. If 
there is any aUegatioD. then 'th re wi'lJ be 
nothing meotio'ned ' in the r e ord. 

~, 

.' (Interruptio1"s) 

MR. S EAKER : . I tbink it i s aU 
right .. if th does n,ot mention the names. 
If there are any ' all gad 'Os I ave ,to 
have prior 'info:l'mati 0 and th 'n I win 'e 
to it. 

S . RI ' 

(Int'er,uptions) 

D AJ OUPT .. . 
all gadon to say tbat 5.0 'and so' i 
to Q and SO '1 

S 
unparli ment ry 
Ga dhi i tIl · 
'Gandbi l ' 

(Int · "aptloN ) 

SH, ' ['P. ' KU, 
We ar n t ,childrl n It 1 
of ord ~. It i . no,t : 
rup'tlons) Do not try to teach" . 
are Dot fools., ' 

SHRI S M ',AT H ' T 
I ere is th,e llotification. 

MR,. 
mang lam, wh t .h ve 
nef'lm to y" i cnminatory or 
stat ment r garding M, 
mad,e. And III me tjonl can 

1400 br " 

I MAD'f U D 'A ' D -A -- :' 
vided i't is not giv n ,j w iti ' • 
be made j;f .it j ' given in 'writi.Q It 

M • 'SP A : I I, ,to ' d · h , 
part;, Sir. If it t be ' d ~ , ttl 
there is a rul ., y iell , V I 

requir,· d to mak c rt.ain n ti 0' 

give me dor infor ~ ~~ tion nd t 
see tOI it, 

S ,RI . Ii .1 A A i, 

With tbe r ,csp C' , 

M . Sp aker, Si, f r 
s.inu:ation ' c' n be made, 
dir,ecIUy. 

R: 

YO _1 U 

bH , d 
cJariryi 
_ ir ctl -

, 11 

I • . 



Motion, : Chur at 

Mr. Uonikrishnan: 
also ke no 

SHRI K.P. ur N: Y , 
will. ir, driven y an e i h ic zc 1 

fo r i . fun f r hildr D'S waJ , 
h oci ty r i ed it by ry cone iv bJe 

and in n ou m (hod known to th m .... 
(Int rruption ) 

M . . BAK R: Fi" linut s mor 
fo you. 

SH wjJl 
j con a 1 ow me to ' k 

Y oint. ir, pri r t ho al gas tr' • 
g dy t" 3rd c b 1984 whi h h 
aUra dint rna i nnl notoriety and t 

tt nti) . ·th w r of j s kind itt the . 
arId, t i . oct ty iv . a b odso 

donati by the Inion C rbid , adnlitted 
a d sh wn a . 1.5 lakh in oei ty'S 
book, whil many men say i Bhopal hat 
it i S lak do not, now. ow 

t th jngl out by 
nie) r fav u'r' d pr fer ntial 

tr m i it that it happen d 
oon aft r certai fc'liti rovided 

for t p1 t of of th 
y tb Madhy~ r dcsh 

v nm n? And who w s th hief 
Mi i t th n l' hat it If i matt r 
wbi h h uJd subj ct t n uiry. 

t Mr. 

wa n t to 
in acti ity 

at Hd-
th 

Children' Welfare Society 

Thi i further confirmed by th direction 
is u d u der th Madhya radesh Lottery 
lVi)'Qlltran talha Kar Adhiniyam of 1973. 

rmi siol to conduct thi privat lottery 
r affie was not given to A & A EDt r-

pris s of 0 lbi p rmission w given t 
th Society. h tev ' may be the 1 g I 
agr em ot b twe 0 the Lie ncee d the 

, org nis r or the sub .. gent r ag nt, I wa 
astoni bed to he r this from th · Fina c 
Minister. rmi sio w s glV n nd er 
mis ion n only b gi eo to a ociety, 
n t to os wi.. e]J th lot,tery tic ts 

r fak ti ket . nd arn Commis i n nd 
loot p ople. Their 

n agen . Ace rdin. I y, per", 
mi ion w iveu and can be given I 
would cont n f rasp cifi . u po e 
charitabl u.rpo w - rdnt d by the 
CoJl tor of Sidhi on 3rd anuary 1984, 
valid ollly for one draw' bee u e it wa 
gov rn d, as i 'by th adhy fa'" 
d h ott ry Niyantran tatha Kar Adhini-
yal1'l; ' 197. A con t r a1 0 is bound by 
law nd u1 and can grant lieen ~ to 
a private I · ttery to hold only ne draw 

n tic et to be , sold 0 ly within limi .. 
ted rtr , a as p r th r I vant law, rule and 
precedents. Th S cicty held it first draw 
o 4th July 1984 but we nt on to hola as 
mdlY u 12 draw fr m 14.7.1984 to 
7 4.1985 So, a 'ain would y u ay this 'an 
alleg ti o. ~ f · ay t t during the cor-
r sponding period, when th sa ill g I 
d aW were being take t th n Chief 
Mi iter of Madhy Prad sh w the 
M mb r fr III outh Ihi. 

Wh compla'nt urin j, 
th O"r CtOT and rganis · r of Sm .. 11 
SavJngs and 8t te Lott ries of Madhy 
Pc d sh was as cd t enqllir into i a d 
th e - jn&.nce S cretary of Madhya Pea esb, 

r. Sivar ked hi · p rt ent to 
ee c1 ri from th Collector f 
idhi and n notice i sue b · 

C · IJ tor f Sidhi to S cr t ry Churhat 
hi 1 d r n W If eSc i t y, h ' sid t ha t the 
ciety ha provi ions of 
.P. L tt ry f 1973, in wb 

the c ' 11, rn n tic ys th t 
lh ty wa to c nduct onJy r 

a m ) of th 'tic t w to 
aft r he Ii 

, q 

t 



SubOliu,ed s.mple, ticket to tbi:s 
office, which is eon trary to the 

, conditions, earlier acct:'ptcd. " 

Tb notice or the collector specifically 
reminded the Soci, ty's 0 ce-bearers, 'that 
it was meant on ly for one draw Bod ' s 
sucb the next ' draw on t,be said lie nee 
and ,all the subsequ nt draws, Mr~ Finance 
Minister w'ould you I n.ot,e, we,re 'unlawful. 
'Tbey w 're advised also not to ,go ahead. 
with organising the next draw. They w re 
also requested t() give details of the first, 
secol1d and the third p.ri7! .. 'winners, the 
amount distributed, incortl ,e deriv -d and 
audited accounts. But the nodce w, nt 
u b~eded by tbe 'Soci ty~ p 'Q,werful office-
bearers. 

What is mor , mor than a doz,cn memos. 
fr,on1 the State Governnlent Qf M dhy ... 
Pradesh, the Co,)) . ct,or of Sid hi, Director 
of Savings and State Lottery .and so on 
tin Nov mber, 1985 wer,e .not r pli d at ' 
all, nor wer,e t.he six urgent telegra,m,:S. 
When the,,, were a'sked to onfine them-
selves to the district only wher the lie .nee 
was 'issued; draws were being held a.t 
different places" some in Khaju;rabo. 

MR~ SPE.AKER: Please SUOl u 'p . 

S RI K,, 'P. UNNIKRISHNAN: ',Sir, 
I am only coming to. cover some jmport nt 
PQ,ints,. , have to bring up my case tor 
annulm,ent. This is a o1atter concerning 
the Con olidated Fund of Jl1dia and its 
custQdy vested in P arlia.m nt,. flowing, from 
th - provisions in the Constitution r · gard-
ing th CousoHdated Fund of I ndia. 

MR , SPEA .. R: 
time. not a.U tbe tim . 
tak,eD 22 mj'nutes. 

I have to giv 
You bay Jre dy 

SR, I K. , UNNIKRISHN N: My 
friend. Mr. Buta in$~.' e "ms to biter S-, 
t d io Kbajuraho, so am I. ppr ciat 
thlc powerful ap eat of Khajur' ho ,0 
many of us and p rticularly to the pro ... 
moters of ttl CbUdr,en elf' re CI ty. 
: ut. Sir tb,e poin i , it wa HIe , 1 to c n ... 

duct the draw of the Lotteri out' id tIl -
th scope of th licen 'e, a ywhe 
AU tbese draW exc , t the first 0 
iUegally hel . Tbat was the poi .. 

'kit1 And tha'. t os iU r J d.r 
a~d ,. pr tbe a ount - -riv d th f 

U ' ho k 
fot' tbe pu 
loU ry, not bein 

] tt ry uth ri 
, IGov TD. ,ent, ' haU 

i.m,pri ,onm D f 
~or a te m which ' 
m,onf ' . or with fin . . 

Tb :r is nQ provi ,io unde 
land to ·V, r if spective 'V UdHy 
ill ' 811 dr.aws or in , a1 lou _ ry 
law , ul d by th S re,m c,t .• I 
Ii e to hear anybody on thi _ 

The IGov rnm' nt of ,. a' hy PI _ .' h 
aving failed in it !tor t 

pon ' f onl t I rgan 'i. r nd 
fran Mr. Ajay in ·h 
sct) . me, the U nion . 0 or mcnt 
in n 25.5 .. J 98'S wb ' ut 
in the Ministry o f ome A . ir ,· 
Narayana n, ,addressed ] t ... r to t 
Secr ta r,Y of Madhy . ra ' : b.. J r 
to ' a . eport pubH bed in th 
tion of lndian Expres e ardin n 
case of ne Maha in u'm, -tt y con ,t 
wh o bad won a pr iz, bu 
prize by th 0 [lis t . 
Prade' h . in nee, pa n l ri 
into the picture a nd W Qt 
So'ciety . 

:sur 

lunch. 
EA . 

• h 

. 
• 

n 
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[Shri 

oW 0 to th 
Thi i a v ry crucial 

y u d 

th ... 

t. . .• 

noW con-

RI U S • If .. . • 
lot wa t, will not menti n. 

IPA Y: is 
g e mente 111 . s . t . . I 

able of th ous ••• 

.. K S 0 eHA DR • 
t him pla . greement on 

of th () • T e inance 
w . ry --en about it .. ~ 

(Interruptions) , 

I S. DD . . an) on 
oint 0 ord 

n ? 

s. J 

ru 

t 1 

2 

. . Which rule ha 

...... .-_DY· i 
whi h is ot in 

u Th refore, 
d CUOlcn t be 1 ccd on. 
ous 

. • 

allow d. Ov r .. 
f der. 

AND 
r in rv "\ 

s. 
d. 

r. U Ii rishnan . 
iv D yo 

b v iv 

Children's Wel/are'Society 96 

: oU ar 
allowing him to m ke r Ii rence to n 
agree e t th . nte t of w . ich are not 

noW · to th H ou nd th h n Pi D e 
Mini te is very a r to now about that 
do ment Wi II you not allow hIm t lay 
it . n the bI ;of t cots 

(Interruptions) 

s I ' .P. N .. IKR S I 
want to lay . v rythin. f you g·ve m 
ti . ' you'll t ere docume ts . 
. av a bunchf 1. t I 0 not w t to 
ta e th lm of th ou. 

Sir, b f r proc ed with the A & A 
terpris sf · ha a Sin h M~,r of 

D Ibi, I wou Id like to noW. fr m th 
. j a c in i t r (a) w h ther arid was 
c n uct d by the. nc m -ta D partmen 
o th jr pr mises, (b) if so, what were the 

o m nts f, u nd a d pI. r , icuI rly, in 
r lation t this Chu h t Childr n's Welfnr 

oci t n file' th ir agr em-.;ot nd 
also the c h balances, of the Society. 
W t wa the c sh balance io. respect 0 r 
dOff r nt prjvat .lotterie ? .et u not 0 
into other ] tteri al d ::t t" U 'lrly, ilh 
r f -r TIC to th A & "' ot rprise , d s 
it taU with the audit d statem nt of 
ac of tb Churh t Childran·s WI.-l" 
f 'lre oci ty ? I hay in my p sc i n the 
audit dent of th , Churh t Children's 

elf re ociety for the p .... dod from 1. 6.82 
t 31.583 .... [Pla ed i Library , e No. 
L T .. .3 119/86 l 

S S. JAI AL REDD : I 0 c 
n the 

, 

in de and that it b plac d 
T' bl f th 10 S • 

I K S N : .... a nd 
e period nding 31 t 
in Lib a y No. 

t} not goin into the inadc ... 
ocurn , Th 'y ar . ad 
~ 11 W , a s r n pra" 

. to all that 

b I 
M 



Mot/o,,, ra = Churhat SRA V 

into tbat earli r 08 . Sir, 1 want, b ()I( 

I pcolce d furthe~, that tb Finance Minis 
t: r to give 4e,tails ' f the raid and the 
document seized I and S,O , on so that we 
tatl h:ave re e'W' d f.a·tb' Itl. his own ' dec]ar I " 

tion who ve:t that man D1ay be; high and 
mi hty~ nobOdy lis, b yond tb, ,rea b of 'the 

, I , 

'law.. welc,o,med yOlur statem It publicly 
and h re in ,· tb,e House. I hav I gone on 
def nding, Y01.l.' You owe 'it to th House to 
say ' that WhoeVi ,f it is. cannot and 'sh II, 
not be b Y100d the tach of the I w. It 
was raised in Madhya Prade b Ass, -n1bty 
by one Mt. Sr'iva.staYBt Sure h Seth and 0 
011. No answer was, given. t was alleged 
that the ,ciety h d :not submiu,ed ,any 
accounts ,as p f' tbe law f M, dhya Pradesh 
Soci _ d s. This chartered f ccountants of 
tbe' Society Sb'd R'.N GUI'lla . & Associ l t s, 
Bhopal, bas declar,ed th~t Rs. 14) 19,20,000 
tickets were printed in all the 12 dr~ - ws 
fr'om 14.7.84 ' ,0 7:4 85 . And 5,44.49,590 
tickets w re sold qat of whi.ch 'tt, society 
ea,rned a D' t p o·fit of only Rs. 80',85,04'. 
And 8,74,7040 ti k ~ ts etc. were renlaioed 
unsold. Obvio sty there are different 
dcclaradons made by the Charter d 
Accountants, made by A & A Enterp·rises, 
nls lde by ~hurbr ChUdr ~ n"s W ,clfa.re 

. Society ~ Tb se arc there clear contradic-
tions . I want to knoyv wi eth r the CBD I " 

did they go into this question. It j ~ a 
relutle'd and important questi,on,s. i.n l'e rni.' · 
of exenlPtion. Accounts Jo ~\ccording to the . 
Ba)noce Sheet ending 31 1

, t Manch 1985. 
rev als ,only a. profit of R,s. 1 arore . ' 1 t 

. also hows deposit of R . 48~98~599. 85 ,and 
has deposlteCl with A & A Ent,erpris es . 
Ha, e tlle;y' goo ' .into thi ? lave th y f u~,' 
out the xc- ct un)ber f tk:k 's so~d ? In 
vi w of this confusion & ' differing liguf S, 
have they found out the deposi,s will 
r main with A. & A llterprises which h ve 
b en' raided? , Fr., th , re is continuio 
n _ xus b tw n th S ,cictY' a.nd the Organi ... 
,a.li n. ,I , 01 happy that he. c~1 ed ab III 

·the 11 ;xus hJms Jf. Continu d nub twee 
the society aDd tJbe or£(; ui ntion, t 1 firn} 
A & A -, t rp ise. , And. til f. in nc 
M'inist'er is the crux of my barg to y 
tha t j orne d :riv d f m ill ,gal drn. 

I . , 

ca not n I r r whatev,er purpi S I may 
'b u e'd t · ot us d ,t bj t d ( any ell( In-
lion \1 der the Inc mc ... tax A~ "t1 .i ti 
case i e Hable to boe ass ' d sc P 
t cr i . cl " r ou l o W 

t u d 0 ia for 
sponsibl 

M '. S. AK 
please compl t . 

SHRJ 
. :is a strang .c . her 

more e ti'] tb In 0 b. 
brother broth r ',..·'n .. la 

iy n. · 

it and ' i, of th Vlce- 'r j, 
- uJ'ng P ty. 

(I'nterrul' Ion.! 

• yo 
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t 
ikri hoan, 

limit to nyth ·ng. 

: You 

ot tr a ling it 
Ii 

M . SPEAK 
minute. hat 

ov r f th 
y reeo . 

SHR K.P. 
c m 1 c 
tiOllS) 

Ab 0-
yo would not 

giv n you 35 
giv fo th 

allY ody. See 

N s A . I will 
fiv min s . (lnterrup-

M . P A : I cd 
w 1). h v en e ou h to un rst n 
thi • That i why I have a110 d hi • 

1(1 not 
wo ld th 

M . 

· You 
a in1pr ssion to th e 

ar ShOllti gut ..... 

SH N .... 
tt rio impo tan concern .. 

ing t e on oIida d und of -I d a and ' 
o tflow fr mit. " 

, . 
........ .&.J ........ : 0 , d t try to 

v g1 V nyu co ] t 
te tim • 

'S NAN: I am 
vaH oin 

R : Th i 

my Motio to(Jay. The Prime Minister has 
been r p atedly saying, a d also th 

ina ce Minister, tba't they would not 
aUow any on , to go scotfree. It caJls for 
a thorough prob by th CBI nd th 

ire torat of Reven e Intelligence into 
the r a mitieations of th act vities of thi 
Society, its conduct of illegal lotteries. 
cb atin of prize .. winners a d its nOD-com 
pH I ce with I w It is not a State m tter 
iDee thes ex mptlons have come to light. 

e CBI launched a case against the C ief 
Mini t r of Sikkim. Sikkim j the smallest 
Stat of di and Madhya Pradesh i the 
Jarg t Stat. Let it Dot be said"Sir, that 
here i cas wh re a pa ticular group of 
people, fortune hunt r, bave organized 
this and they caD carryon their activities 

of their owerful connection. 
d mand an inquiry by the CD 

and I .. ' , . 

. SP A 
would you say that? 

ow many tim s 

SH IK- IS'HNAN : • • • 
·nto th affairs of the Soci ty aft r annul-
ment of this otificatioD a d such a - eport 
ho.u be placed on th T ble of the 

House, 0 that the Hous ' can b a tisfi d 
and tb go win . doubt that persist 
r mov d. 

hay not tal ed of the marble ho se , 
I hay not talked about various oth r 

. thing. 1 have confin 9 myself strictly 0 
t otion be fore m . 

I V. K SHO HA A s. 
arvathipuram): ir, pI a ~ a k im 

t p u C the Agreem nt on the Tab] of 
th House. 

S I ' K.P. UN IKRIS NA : I 
i I. 

M 
I n1. 

• • r. K umaramang • 

r MA A A GA AM: 
rise to oppose the 

. J IP L R DDY (MaJlbub· 
IS point of or er. Tb 
to h uld b pJac d () th 

ouse . •.. (lnterrul'lioltJ) 



'Motion re ~ Churlaat 
\ 

MR, SPEAKER : There is 'no point 9f 
order. Gverruled. Let the otJ;ler M'embcr 
peak. 'have caUled hiQJ, 

SHRI AM L D' 'I'TA: It is a demand 
tbat tnese: pape'rs be l,aid O'D th Table of 
the HouSe becau I e we , waDt to know 
w'b tber he ' was quoting c'orrectly or 

, 

MR. SPEAK.ER: Mr. Ktlmaramanga .. 
latn, you. c,arry OD ,. 

SHRI P.R,., l{,U,MARA,MANGALA'M, : 
Sjt. I rise to 'oppose tbis Motion becaus,e 
th e cause ,of action for nlovill: Sl,l,ch ,8 
Motioll bas to be ba:sled on certaPn aU a-
tions Wllich have rel 'evance and nexus to 
the Income-tax Act, section 10, Clause 
23C, s,ub ... claus,e (iv). ' (lnterruptio'ns) lp 
otb r words. t,ha . S~ctie,n "refers sP'ecHically ' 
to th'e fact t'ha t it is the obj cts: and the 
importance o.f t,be So j,ety which wo~)d ' 

. form pa t of the criteria for l.he ,Govern.,. 
ment to ,decid whether tba,t Society bas 
to be exe'mpted . ectioll 10 its ·1f '~eals with 
income which can b ' xempt d -the who,le 
of the' Section .. N,ow, 'the important fact is 
that this Society wa granted ,exelnptioll 
earlier for. tw,o Ass ~ ssment Years. ,The 
Noti6c'ation has be n plac'ed on ttl Table 
of this 'ouse ,earlier. This i ' the ~ econd time 
'that the'y have come for tlll'ee m re ~ears' 
assessm nt-as an extension, r think-for 
. ' . ... (Inter,uptions). ~, .. We: did not do it. I 
w,ould reques't you ,Dot to hn rtupt. If you 
do not want toO list en, one can do nothing 
about ' it. Mr. Sp aker Sir, wnen you pull 
us up. you ki.ndly pun th n1 up a)lso. They 
ar · seollor' members of the . ouse. 

MR. S,PEAKER: Ple,Qse listen to hhn., 
You b 've b.d y'ollr full ' ay. Now listen to 
bim. 

(1nterruptiolls) 

,S . Itl P .R., KUM, . AM NOALA : 
I a.m ' grllt.'eful for · the com JimeJ t . Tb 
hort qu tion t ~ at nd e5 i. b tW l1 t I 

first time when exem,pti ' n was ,g;ven an ' 
the s con~l tim,e h n th ~ exempti,on. bas, 
be ' niven, wbat it i,s that has tak n lace 
from tbe pint of iew 'Other the bj ; cliv ,Q 

o . the impo'rtao',ce of the >Dei ty bee u 
r. Unoikrishnan h OI a1r dy po D 

bout tbe im,port nc; of th . ci ty and 
apprecj'ated tbe 0 ' ~Iective of.t e -oci ty, 

d n"t u d r t n 
r solution ,be m v d. A r 
mov'ed to anQul I x l11pti 
must be triedy d. 
friend Mr . . U,nni fe 
Supreme ' COl rt 
Oertain. other 1i c( 
forgotten wha t th Supr, l1,'l _ 

~ not once but ma y tiln.'e t 
fin ~ ncial enactment,' mu t 
trictly. ' 

f )1 ,0 talk of con -'tr in' 
you have to be oyal to 
are used. au ca ' ot b y 0 
I would submit fir tty th~ t b h 
no locu standi, to 'Inov .. 
lehh r b C' us Don 'f th 
by hi com, s. Hhin ,tbe: 
ca: n plac an argunl ot t -
.exempti n ba~~ to be annulJ' d . n 
resolution bas, to' b pa. " ed t 
lex mpt.ion sive . 

Mr. Splea r Sir: th i 1mpor't 
,that be h . ai d d '" I 01. Iy 
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The lott ry Ii nc -i.. Form ' , 
und r Rule 4, I bav a photo c py--cat -
gorio lly states that thi lie c' is for 11 
lott rie to b - h I Within on ye r. T le 
wo d "Witbin one yea" j spe Hie,. t 
do not ay 'one lott ry and it do - not 
Da dat s. h rerore, th wh 1 ca , 
th pr mis OQ which Mr. UnD! isbnan 
ha t js d bis case b r, an d ha orne for-
ward with his r olution that al th oth r 
10 te i s ate ill g 1 is . ba icany wr ' It 
i ullfortunate that I b'IS not been pro-
p rly °nform d. That 1 all I can s y 
bouti 

urtber. he ha made lIe ati DS and 
insi. u tio dir tJ y or indjr clly a aiust 
what h con ider a d claims to be VIPs 

d i port t p opt. Th - ost impor-
ta t qu stion that ris s i that no relative 
of an important P rso ality 1 al'lowed or 
will ot b allowed i future 0 be p rt of 
i b r soci ty or trust whicb is going 

to 0 ny ood work. If this is going to 
b t e attitud, then OOD a ituation is 
on · 0 C'O wh r nobody who is . la-

t d to anybo y in public life ould be 
willin to do any good to the com on 
m n. 

think that . Unni 'ri hnan ould 
o b roo in along thos 1 i s b c" u e 
e hi s If i inv Jy , i many , go d tru ~ ts 

d ood obj c ives nd o,od so 'j ti sin-
cluding our Coop ti ousi Society ~ 

h r for, n (ODS can c me in o1ulti ... 
les if °t c t th t but Mr. pea r 
h tal _ i not th . 

t" v n d. I ro on 
po in of order b efore your lf b cau e you 
c ul d r: me a per on it ut C~ lUng him 
b f u 1 t er ord . 0 ne 

r 
r ; i-

h r f rred 
f co 

has not been totally upright. t. i a 
defaming set of entenc 8.' YoU don't 
have to d f m ; a p rson dire dy. That 
i by s id he should have given a 
'n t·ic. f he h d th courag · he w~uJd 
have . done it. e could have given in 

ritin aying Mr, Arjun Singh t se, are 
my allegations" g iust you~ PI se reply. 

t :roo comes fr m the bac door 
and tries to get pol itical · publicity. This 
is nothing bu a aU mpt t,o somehow Qr 
other sling mud at th party I 8 (sp hold 
of any ticle in a y newsv per or mag -
zine and then lay it up in 'a very big way 

e do s not come forth with th truth. 
~oe's not come forth with direct allega 

tion. H . doe ot face th issue 
d.irectly. If Mr. Unnikrishnan wanted to 
ay wh t h aid h should have iven 

no ice in writing. Ie had enough f e 
to do i. ' hy did h n t do it 7 Inste d 
h 8 s in indirect termin logy through 
tbe back door ad mak allegation.s. 

Doth question that aris s is that h 
speaks of one or two case. e has 
p cially spok of a case of my hom 

Stat of One Mnh lingam, Sanat . m r 
Sengupta and a d ey N ar 'lin Dub. He , \ 

,as m ntion d a few cases but Jet me in-
fo rnl him that he is ither mis-inform d 
or sam ody had be n giving him informa-
ti n vhich is rong. r. Sanat Kumar 
S ngupta has receiY~ his payment way 
b ' ck on 31st March, 1986 by Draft 

. 072297 leti 29~3 1986 drawn on 
ndhra Bank, Bhop 1. 

Now obvi usly t se wt · hav dODe 
i v i tive p r io,g or i lvestigatio 

ith .r on b h If of or who ar friendly to 
r. Unnikri hnan hav ot given him this 

inform" tion. c, n go on Ith these 
de ,,' J. 1 he bad . i en thi i writi g 

f . j r h could ha v .got an appr priafe 
r. T lere Wa no roblem. But ber 

t. ge a 'noti of a 
to n u] an xe p .. 
t at P rliam n t s 

Of ours , arli· 
i " any d 1 . t 
a right but build a 
it ' motion, 0 
n why thi rno ion 
how ° t has bee 

b en done prop rly w 
tic a d we 

oppo cd i 



Motion re ~ A A 

but d finitely" r. Spea er, if t e Gov r -
m n xercises it ow ts whi h have b en 
given by this ' ous a d l~gat d ub • 
dinat I gislatio t en this H us h 
ri ht to annul but it ll1U t do so wit 
rea on nd not with political con ideration 
or throw a mud lLh ut oy r a on or 
ba i. Mr. Spea cr, Sir, i ther i a y. 
body-I l' at, n' divid ally say on 
tbe 0 r of this Ho -·how ver ign or 
however low, Who violat ny ) w f tbi 
la d goes, a ainst norm I mor Is. I st . d 
and I wpu ld Ii to ~o on T' cord Qn th 
tl or of t i Hou e to s' y that I will j oi 

y rei nd t.o say th t action must b . ' ~ ~ taken ag In t th m, but not without basi, 
at bli dly tnt ju t to ~Jing mud wi th 

politi al c 'l1sider tio:\ in mi d. 

r. Speaker Sir t I w ul Ii to go 
furth r to s .y tha t thi loti ry-there are 
12 lotteries b . t had taken place and this 
ociety-my. fri nd ' r. Unnikri hnan 

spok about th reo b in no b~i1di S, no , 
set up, 00 t h , 'lin n done by th 
Socie y with t e' obj ct of th Soci ety On 
m' d, but I th'nk Mr. U nikri hnan v ry . 
conveniently , as no, read that arrele On 
Sunday paper r the other .article th t 
bay come ut, which he h lsed as t e 
basis fo bi whol action. Those artic) s 
p cHic lIy fef rred to the fact tha t 

hospital i being bun t, he said "except for 
a ho pitat that i bu"lt, it has claimed 
. 0 many lakhs .. ". tit he has skipp d 
that very onveni ntly. FactuallY, a out ' 
R . 't 1 Ja h b ve b e n in I 5t d lre dy in 
that bu'ldin for ho pita1 f r ch'ldr n. If 
_hi is b d work v ry ood, M r.. Unni-
kri hnan · Ion is llow d to t into th 
So 1 ty which j bing built, in which of 
curse, I a a M b r, bu tha is 
differ n qu sti n, ut if hospital for 
childr n cannot be · ilt, tben it i unfortu-
nate. Gov rDIll nt ha - b n j f rl . ed .. 
Mr .. Unni krishn n a th th S cie y 
n v r informed any Governme '\b t 
priz s etc. etc, Where d s he ,t ·th 
information from? H do s iv us 
t e s urce,. nor d e t n u . priz 
winn rs d fi it ly h , d b en inf rOl d. f 
h _ takp u the M I ya rad sb 

oc cding, if Mro 
written to th e I h 

mbly him If a . 
ot i f r 

be n brought t 
mb r of 8TH 

thes 
ju a much a 

. '. arh m ,d 
I 

he Iy n J 

thi al 0 

we s 
ano b 
Th r 'r 
H u goi 
m I good a aviour, and 
w n t oin to dour 
b for w com f rw r 

r. Sp k It Sir, I 
Ii. tb t th 
which at 
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may be, you at not nbo,( tbe law" 
l a t wh n Shri Raj iv Gandhi j the Prim'e 
Minister, it is v ry c'l .ar tHat nobody ' 
abo the] w. 

S RI P .. o. UMA. AMANGALAM' : 
, 'Mr. p,' ker , I ' uhf 1 ike to 4end in 

I ,one minut . 1. would be obli d if my 
' J aIned fri d on the oth r s.id ' in the 
Opp sition ' w uld, a 't le~,st when they 
mov ·mofons f this vari ty, do' littl 
mor . jnv stig' tion on their own. It would 
help in clearing t1~ air. AI,legafions for 

urpo: es, of politi 1 motives a e not pro-
per and not arc th y fair. ~ p cially 'when 
it is in4ividually dir . cted .and so,roetim s 
at the ini.tiativ of va ious force . 

S 1 OM- A'TI C · A ' I BRJ B 
tBolput) : I mu t thafl,k hri Ullnikrishnan 
fur bri ging thi , rnoti n b ca'use tbr'ougb 
tbis .motio1n, tbis . I us and th country, 
h v co. to know how the GovernmeDt . . 
i , func;tionin. Sir., I am not going into 
the d tail ' of this lottery, because we ,are 
h r tryi~g to g t the annulOlent of notifi-
cation which bas be n IS U . d by the 
OovernIn,ent of India. I ,am l10t going 
int , th acUviti s' of th' ov ,rntllen t . of 
'Madby' rad h as Utch. 

Si " thi l · a v - ry imp rlant ll iotific; ti . n 
and n hnp · ,rt nt 'section of th Income 
T , . ct whi h mf't 's i come which 

tb rw s would ave bee ta"abl .. 

, . 

Instilution stabUsbed for charitable 
purpose, wb ·'Ch may be notified by 
the Central ' Government in: the 
Official Qazette, . having regard. t.o 
the objects of the~ fund of the iO$ti., 
tution 'and its 'imp,Qrtaulce thrtHlsh .. 
out Indma or tbrougho\1.t any State 
or States.'" . , 

Therefor. , a .l',articular society, in view of 
th ,charit ble obj,ects which, pr' sumably 

, it will carry OD.t, merit ~emptiol)jI There-
fore, the Central GQvernmcnt bas to con-
(sid r the merits of that particular inistitu-
tj"on which i~ being granted e'xemption" 
·w'hich n l C 'S,srrrily n l ,ea.l1S verifica tioo of the 
anteced'ents, of that society., the ' composi-
tion of that society ", the Qlan ement of 
tba t society. . They sb uld find . 011 t .whet ... 
her it bas, perform d its duties p,roperly 
01' not~ Ha.ve tb y gone. into all tho e 
d . taU ? ~hat is, tbe minimtim require-
Dl'ent; '. It can,Qot be an autoll1,atic appli- . 
ation of this pr.ovision. . It has to be a 

con .ciot s. decision. 

'Sir, ' 'have grea~ affection for Sbri 
umuramanga1am and I Was hopin tbat 

altho '_ h be was, forced to sp . ak, and th~re 
is no doubt about it •• 1i 

(lnterrupti'ons) '. 
, 

PRO. MADliU DANDA'VATB.: 
. or~c d by con viction l ' 

SI RI ' S,OM ,AT'S CHATTERJBE: 
',. orced by p rsuasi6D~ 

E • . 1 do not like st1.c · . 

, r for , mi d .. ' to b appH d and a . 
MR. SPE, 

omm nts ~ " 
ba to b nlad out, b f r the 

. , ov r. m nt c n issu r, noti6:ca.tion, 
ftain incomes from ta atioll. 
ys : 

nder 
i · the 

SHR SOMNATH C9A'TT'BRJEE: I 
itbdraw t bat Sir. He' has spo ' D as th' .. . . . 

leadlll,l sp ak r-fil" t pea er-O'IJ behalf 
of t e Congres,s" patty. . '. 

PR.OF., MADHU DANDA 'ATE, : e 
fore 'd by bi:s conviction. 

. 
S RJ SOMN'ATH CHATTERJEE .:, To 

P . ' n b half of t e . ruHllg, party I, 
xp ,cte'd that h would try to go into that 

a.nd justify CUl that grou- d and not try to 
what be hImself said 'throw mud at 
otb r •. tea ·:, w bad presumptuous 

ermOJ1S from him. He' of tb 
t m b ... bu t bri ht 
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Membet ,of the House;....,... verybody le]s 
admits, it-in doing home: work and about 
wb~t should be the pr,op r behavio'u or 
Members of Parliamen t. 

Sir, ,speaki.ng tor rnys 1f •. I am prepared 
10 listen and le~rn . \I n from tb Junior-
mo,st ,M mb r, but I Jj,ope be had ~ good 

. c,as,e to pilt forward. The point , whicb 
would like to know from the hOD,. Mini, 
sier is, i .it ,or i~ it not the fact tbat t,h 
Society was constitlllt d only in th , 'car 
] '982-J' Duary • . 1982 ? , What a,r the ob .. 
jects of this society '1 Have the . aCCoullts 
of this societY' be'en regularly ,(\udited-' 
year to year-under Hie Societ.i S ,R ' :istra ... 
dOD Aet? Hav , th Y been audited 'ev,ety 
year 1 Have the General M~' dngs of the 
S,ocietjes been belC:l every. year. ' becau e 
under . the, Socjeties : R .gis,tradon . Act, 
ADDu'al Meetings hav' 'to be b -ld, Mal1~a­
ins Committee bas to b ' lei ct d · ·every 
year, one .. tbir,d ,M mber:s hav'e to b . 
retired every ' y'ear and so on' Has the . 
Society maintained the books of aCCou.nts, 
regularly ·1 What is the source of inco,me 

. " 

of 'tbis society '1 

Here ICom s the, lottery. pr,esume 
wbeth~r th y , did or > did nO.t do" I do not 
koo,w.. Did they jbfQrm t'he Gove\rnm'ent 
of India , berot~ obtainin- this permi . SiOID 
.tha,t tbeir in90me. primarly comprised 'of 
tbe ·lQttery· inc,ome 7 , If so, who are 
the agents of th lion ry '1 D'~ring whicb 
period, the ,lottery has b en cOl1lducted 1 
Sir, these are t e minimum inquires which 
hav,e to be made . . 

Sir, tbls is wbat we have be'en info'r" 
m.ed, we may b,e c'orrectle1d, I have no 
oth' r i'oformatio . II but w'hat . I find in tbe 
paper I and in tbe journals. ' Mr. Kumara-
mangalam say ~ I should make an inv ~ sd-
gadoD!! I have no inves tigating agency, • 
s,o that I am not SOing beyo'Dd What I , f'ead 
on the paper. He, ba tb facility of th,e . 
inves,ti,satin8 ag OICY supplied eitber by the 
C 'ntre or by the State Govern ,nt, I do 
not kno,w., 

One v ry illte_ esting thing has come 
,out fr'om him It is uppos d to b the 
s~(;ond llotific tion., When was t h fir t 
notification issued? Sit, th s cOlnd oti-
ficati.OD as issu d o,n March' 25. 1986 on 
four year old soci ty., when as the first 

otiBcatioD issued Befo ,e, tb D if i 

:as issu d 000 . ft r j 
what mat . inl.did)'o i " 
has be Xl th ir 'f ,n tio,n "1 
c mpo 'itia ' l ' a b'l 
'for nla n '1 ha t i , th 
c()m ? Did It 
Carbid as it j , ~ JJ . 
soci ty 1 Wh 
was the purpo 

. on th part of P nioo .. 
nate buge Un1 , tl ju t 
ociety . l1i<;h a con titut 0111y 

1982 1 Th r for b f Ir ' . ntin 
xemptton, by tbi Dotifi tio, . r whlio · 

an appUc ti.on I f mit d h to b ( r if 
it is bonafid , tben you h v 
s,our,t.;,e o,t its inc l? it w 
in orpc, I beli '1 v ryb dy 
lottery xceptinJ im ' cu ,iou 
fJo,v r H e t whi b ha tid ' to r 

. funds 'here a d ther '1 0 0 
against our lotteries-- 0 far s 
cpnc. rn d did h " · in _11 e 
tb ,e Pill nc Mioistr,Y try to 
ufl.det what , ,fOV'SlO of law bi 
be'ing conducted by a priv t 
B,eeause onl,Y under c c pt.i _ 0 1 '"" 
tances a private or ani;! tio,Q i··' 
bold loUeries. ; t is, only tb ver .. 

. mental agel10ie 0 St t 0 v r m. 
which are hoI in,g 1 tterie_' t ow, u de 
what dispensation wa a OCI Iy whi,cb 
bel n recieotly c,ons'ti uted b 
iott,eries? Under w a ' la'w? 'If '"t w 
the Sta ,law, did C · ,tral 00 
Dlak, a Y refer DCI " 0 be .f. fi d autbontte to .' n . 0 
Jotted SWier b·n d Iy 
not 1 ,Don't t · e it m.ec , 
ha v tbe uthO' ity; you 
m,any t~lt"ngs. u~ t 
in my min. 

b th 
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infor a-
W' uilty 

o om imp op 
to know tbi . 

would like 

A & t rprj t 1 iog 
lott ry on it a ting 
nt of 0 i ty. du t 

us n -s in an impr per m 
1 nt man f t What i the po 'tion of th 
pri cip t behind t ri l1e 7 0 f r 
im r pri ty ;n the conduct f tb 10 t ry 
i co c rn d if it i ill g J th n th 

. pr"Dcip 1 d es ot xon t "t 1 th 
gr D th t it wa , th ' oth r COD ern 
whi h bit. h mon y 

hi ha. b n oll t d f on tl p p'l 

t 
t 

u t d for fully; a d th 
t in rt 0 anjoyil1 

il gal lottery- tl t 
s1y e , t d fro III 

ct. Th t i . pOln . 
big coB d by a 

for th So ci 0 y-
er th w r collectin 

, th t Mah lin, am 
P' id, or Sen u ta has 

th poi nt i th, t th Y 
pilla tot. Th y 
th n Mini try, 
to t om Mini try; 

_ ov rnm nt 1 It ry u tho-
compan , t e so iety, it 

iT , it cr tary an it Vice-
P e ident ayi g . C iv t ' one ; 

tb mon y. I hav w I the 
tt rs re b writt n, 0 nd 

b in r urn t th • (Inter-, 

D un It 
ith 

octety 11 

cirCllmstanc s, c n there b any 
o \bt tha thi Society ha been' in led 
,u f r" favourable tr atm nt lD an e tr 

ordon ry m, nll"r and h ' t thi favo r h' s 
IV D for h so t -up 0 f t i 0 ga -jz -

r) ? No other r a on we can find ut. 
I w uld Ii e 0 k oW whether there are 
oth r ocietie which hav appli d for 
i Bar di pen f OD, nd what is the 
Hit eft i Mini iry. noW t t on 

beh If f ho pi al wnw ask for 
nlption, under S ct'on SO ,t ey ask 

f r r p rt,s nd ]j ts and so many oth r 
thin . T y end p opl to find out 
wb ' t ar th ti it" . • w ul Uk to 

ow wh tb r imilc; r t 0 s w ta i , 
r pect of tbis Soci ty b f( r thi impor- ' 

ot noti : tion w s gra ted. 
. 

her · re , I w u1d SUbOlit that b for 
his i continu d further, you should look 

Onto this matt , r~ lace v rythin before 
this OUS, and of ec ssary, a committe 
of Member f . r:lia men h uld b con .. 
titut . into these thin s. 

(Translation] 

S A A S NOH (Ou a) ; 
Mr. Sp . ir, op os - thi motion 
whi han brought to ain cheap 
popul rity . d with a feeling of politic I 
rivalry. All th ocieti s in Madhya 

d sh ' ar ed by th M dhya 
Pr 'i tration Ac ld 

11 the ) tt ri soMa hya Pradesh re 
ov cn d by tb M dhyu rades otteries 

Act. 

I w v ry m ch surpri ·ed to now that 
rri t Somna th Cb terjee i unaw re 

oft h i f t n d ha ,i ed w b b r t h 
un t f t e regi t r d soci ti of 

ya Prad sh h n ch ck d or 
not. I t in tho t Marxist 
Gav rnm nt. in 0 

t 1 00 i ti '8 or 
Ch t 

s 
d 



on Why shot Id y u have any · obj tion 
n ? 

u hay S 
loU ry i a sociat 
I . k you if it i 

• P., th n why th rai wa 
th re D '? Tb I con1C Ta 
ba conduct d a raid thcr 
t oc ment g'rdi th sale . ' M n y i ei paid a 0 n as th 
ar reI 

and 

ets. 
is 

Th Coil ctor f Sidhi ' h d f' nted 
p r nli sin f r prj vat I tt r y on De ' In r 
30, 1983 n this c n ecti D, Shri S m tb 
Ch' tt rj and h i Unnikri a bay 
cent nct d tb t the P uli sian wa m i nt 

ly fo one lott ry and I o·t more, It is 
ab lut 1)' wr g. he p rmis i n w, s 
granted f r a un tio~ f one year " od 
ther w,as no r s ricH I on the nUl r . 
of dr ws. How cO 'lld lh y raise discu· 
sian wh n th ry b si of their di cussion 
is wro g ? 

. The :J id lin f the ovcrnm nt of 
ndia, of which they ta l , were i su d in 

January, 1984 and a) I t forn1aliti of 
thi lott .ry bad ' e n OOJpl ted in lanu ry, 
1984. So tb uid lioes which they qu t 
do not g v n this Jott ry. am surpri d 
that th y ar n t aw re of thi provi ·on . . 

I av . g the inf rroatio r arding 
1 ttery guideli e ' f the Madhya r es h 
Gover mente ' Thi ociety ha fulfill d 
all th co · ition of tb Sta tc G v,ernme t 
cd n the condition have b n complied 

wlth in regard to this lott ry as w U. All 
th riz ' J1av b en paid nd be Ii t 

dz -wi ner ha also e n n to th 
Stat ov rom nt. Th Incom 

par m t during t.h raid eized 51 
od 29 ou 
The p iz · 

tick ts b also eeo pai . 
hli d a out lOIl-

priz 's, 1 du to t 
Ii ket by t nc n T' x 

he priz a mount co 11d not 
su h a situation . 

H a a k d 
bay be n Id"' 

f this 10 t JY and 
t d by a chart r d Yo 

f th 
c n 'pi jott 
t I dg a 

a it .. 

fri n 
Gov · 

n bJy , nd 
t r' I 

m nt h 

When fI 

Mini t r tb r , 
rn ndment in 

. 

s me v ry trict , ovL i 
r vi i for mor 

b n nl ' de for t 
ct. and fry 

woul b puni d. 
t d as to why be ~ 

qu tioos at thi fOfU 
PO' u]arity. 

5.00 r. 

Governm 
Mora ji 
gins 

called 
tal in 
fo m a ·· op r 

oor? If 
tbe w -l' 

~ 

hi 

to 
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[ bri M 

gulari Y I her is 
egisttation At , 
n make c m-
If y have 

any 1 ttery, be 
you complaint 
und r th ) U y t~ hi m tt r an be 
T 1 v d in Madhya Pr de h also. our ' 
party had nlad a complaint in this regard 
whi h i i in uir dint. h con tor 
and t S cr tary have also written letters 
in tbi r g -r. h r for , with tb aim 
of g in'ng ·b p 0 U r rity~ h j Unnikri-
shnan h IU ht fo ward thi m fOD. 

ru tration a ng tb 0 po it;OD parties 
- of th ason for doing o. 

(Interruptions) 

ha J 0 01 ntion d .b ut one Shri 
Mab lin B4 the ' act is that ter 

f rr a clailn afte 
wa upposed to do 

OW yO\} t 11 m 
prize? her is D'e 

Sh· a t _ urnar Sen GUpta about w om 
h i umaram n alam said h t he ' had 

tb priz . Th r is one hri hammad 
bbibuddi who t 'ck t was seized i an 

,. x raid. h oev r his ticket is 
.would ge the prize mon y. 

ind, whatev lnt Shri 

to malign 
ill 

ns. 

'su port 
Unni .. 

c rns an xem .. 
over, ment of odL 

10 tb I com 

to dese v exemption nder. this particular 
s tioD. 

Sir, uo.d r the Madhya radesh Regi-
streek ran Adhiniyan 1973, the're wer 
m ny provi ions which had to be fulfiUed 
to which will r fer. Num r(Jus riou 
and scandalous vioI tio s of provision of 
this Act took pJace, 

, irstl, it Was meant only for 0 0 
ra " : ~h . ' other Member co tended. 
that it was n t m an t for one r ffie, but 
for on y aT. Assuming, withou conced-
ing that their contention i corr ct. tb 
fa t rerna,' n that th ra e were conduc-
'ted for mor thaD on y ar!, Th licence' 
Was to b btaloed fr in the Collec or and 
the Coli ct r did gi He nc , only for aIle 
year. ' This eeds. to e exp1 ine~. 

Agedn "n th I w f Madhy Prad h, 
ud·t 0 nts ha e t ubmitted to 

t in n D partm t and the egistra-
tio auth riti . The rae is, that the 
audited accounts haY' not b en u mitted 
in pite of repeat d reminder from the 
concern d tborities. 

The annua · elections of ' 0 c bear rS 
us be held and the s t m ot that th 

annual lecti ns hay been held had to b 
. ubmitt d to th concern d author"tie in 
Madhya . a e h . Tbis ha not be n done. 
My fri nd Mr. nnikri hnan h s .a]re dy 
ef rr d to th wro g postal .address. 

Th re is a purpo e ' behi d thi wron 
po t I addr ss and hurhat . may b a 

mall t wn. bu the nati e t wn of a for-
hi f Minist r of Stat and ~obody 

c D mi tak it identity. ut when ver 
adv rtis m nt were i ed~ in regard to 
fa e it it wa howl?- to 'b a town or 

iUag f R wa district. a d Dot Sidbi 
di trict. 

c ndly. ir, til raffies are to b 
t d in i ited rea. Th CoJJ ctor 

of idh· di rict aid the ra e couJ'd b 
conducted in nly two district t R wa and 

idbi. 



11 otlon re : Chllrbat . \: 

In 

AL RE Y: But th n. 
it wa conducted alJ ov r th c untry. 
would]j the bOD. inane Mini ~t r t 
clarify in r gard to this contravent' fl. I 
may draw your atterltton t another viola,-
ti u'. Und r th M dbya rad sh I U ry 
this draw must have b held in hurh t 
it 1f. w Iv draws W I'e held b t not a 

ingle dra w was h .. ld at Churhat . n 
regard to lh n-payro n of s. 5)· kh 
to the d onstab! of Madr, ity 

oli ,Mr. Mahalingam, the hon . M mb 
said, • His. r q t should h ve b n 
r c iv~d within ixty day"; with a. deli-
beTat Iy manipulat wrong addr s, bow 
'c n it be ree i 1 d in si ty days? e ' has 
not be D far paid Rs 5 Jakhs. 

h Soci ty mana e to ac u ir and 
gath r suc a ' hu e .,am unt a . 28 l ' hs 
in the name of Mother Ter sa. 

A c rdin to the Auditor' port I 
hav it d, th Y sold tickets w r h only 

. 5 rore nd odd, Printed tic t 
wer - of t , orde of • 14 cror S · nd 
odd. h ria n ed to xplain a to wh t 
'happened to the r mai ing Rs. 8 cr re 
of tick ' t . 

may n w draw your aU nf nt , the 
fir t draw. Accordin to tbe , Auditors· 

ta em nt ,th amount collect d in the 
first draw - a R . 1.78 ro're. n oInt 
seven eight cro s f r pe ! ut the 
priz s to be distributed nder the rst 
dra. it elf were of the rder of rup 
o cror and nin ty-t 0 I, kh. oW can 
such a huge amount of one eror and 
ninety .. tWo lakh be distrib ted with the 
earnin of nly one cror and v ty-
eig t 1 kh? would like to know from 
the inance Mini ter a to wb ther he 

ows as , to who s tb" r I, c y 
wins r of til fir t dr w. I m y n eDt" on 
f. r t b nefit fe ' wi dom of tb 

Minis r that be prize wa 
. .2 crore fo tbe fir t winn r. 

econd winn r w , to g ' 77 
a h. I woul Ii to oW wh h r t ey 
r ceived t roon Y and who w re tho 
lucky p pie h tber th y b d ai 
inc m -t be tb y 

m nt of Jndi i po 
lakb in r rd to h 
wb the i i 
wa blat ntly 
th 

cau 

or t i . 
th 0 i ty 
23(C) f tb 

als with 

n g r t the 
C 01 itt , i ha b 
i not aft th r irr I 
go lie n to hoI 
and t n1 nner. 
th f 

OV t 
1983 for getti 

011 ct r. b 
011 ctor n 29 

the C 11 ctor al 

11 

gr nt d th lice ce 
Such tr 
trough 
o ly e 

o ·{ion 

h 
tb 



tw 

over -
ays, ry action 

xp cting 
w y t 

o t· ke up 
f th oun· 

reac-

has com 
th r t 

r it wa right or 
t y th t Mr, UnDi~ 

hoI itlg h br" f. M y .. b 
m dep nd ble, r span ible 

f th Ir ca , u der th garb 
s lh k im f r this 

D J if, th r 
this motion. . The 

of ex,emption 
law of the land, 

pU ' vi w of incom ... t nd 
ran tin such E! m tion, sr. 
ba t erj ne said, wh ther nece .. 

ex min d like r .. 
r tho e things 

. i try nd t 1 n 
b n a fact , 

be rulin arty in 
n t d it h r-

the y ~hjch 

nd n t 
Gov rnm nt s 

nd tb b 

• t ' ., , 

hildren's Welfare Society 
• 

do Dot know. It 
IS Sidbi, Buv dhganj 
tation, dj trict, Sidhi. post and 

villa e t. 0 There ar · many pIac s 
di e po tad villag r th 

am w So, . he addr s is quite clear. 
t ink, through ·thi ddr s', p sibly Sh .. i 
Unnikrish n: ey , s ar not cJ ar e ough 
to find out m or things. So, he j 
not cl r en ugh that this addr ss might 
not be corr ct addr ss and som more 
addre will b h re; orne more fishy 
thing will b th t. J3ut the record of th 
Gov [nm nt show that th r is n addr ss 

efor gr ntiog the lie nee. No~~ 't 
. cle fly ho~ tha the M dhya Pradesh 

ov r nt 'w s n at r 11 ke n to p rti-
cally fa our or patronis any roup or 
oci ty. . d it b 11 so, t e ' day th 

iety worm u,o th ery n xt month, 
th Jicence would have b en granted d 
th v ry n ~ x t :month, thing ~ would h v 

art d But quite a I n time lb y took, 
to g thr tlch nd g I t the lic,enc' . 

c m t the se ond point. Mr. 
U ni ri h.aa ha done a gr, at 0 service 
tod y in Parli nlent and mu t con ratu" 
late hi . . By having br ught this, moti n, 
h ha op n d a Pandora 0 for eve y 
one of US J in fUlur 9 to nter into thi 
m tter, to di scuss th societies and trusts 
w ic .hav b n ' ranted exempli n. by 
the v rnn1 nt of ndia to discus th ir 
perf rmance also ir pe tive of th 
parties f the St te G vernmeots, wb -

v r they ay be. I d o·t a·y that to 
become a . on of the Chi f Mioist r or 
n phew of th Chi f Mi . t or broth 

f th . hi f Minister i crimt!. J f it i 
a crim on the part of t e adbya Pr .. 
d sh ov~rnm nt, it can 'be a crhn on · 
th par of Beng 1. That 'cannot be a, 

. cri , T imple ca e i, wbeth r one 
is a in r iog according t th law of 
th land; writ i acting and doing 
in the int 'r s f the p op1. N,ow, Sir, 

out hi hildr ' weI are oei ty f . 
Uoni rL ho n id, what i . th perfor-

c? r . Somnatb Ch tt rje ay , 
h ~ Gov rnm ot . chec ~ u how did 

ct the rno ey. 0 hi Churh t 
W J 'l S i ty raid: 

oJy re our arning c t e i th 
ry & Thi ty thought of am n 

t y can" b on of h 
g D. rat re ouree Tb 
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ocietY used to coil ct money from indi-
idu Is ; the soci ty used to col1ect moo y 

f om ompanies; the society us d to 
coU ct donations from gr up ~ the 0 i ty . 
us d to organis " loU ry .. 0,' i its tot 1 
r s rce mobilisation plan, lottery mi bt 
be one of the in'Strumen t. Th r t of 
the things w r tb reo fund my friend 
very allergic. Many frio nds h vc st t 

<-

that the Unl n C rbid ave onation t 
thi society nd hat it i wro,ng. . I d 
not bav the d tails , u' 0 fa a 
know, no p Utical party and no oei ty 

an claim t at for th ir jo rnal d f r 
their pap rs and souvenirs th Y n v r t" 
any advertis ment fro~ any multi- ,ational 
of tb countTY. If they an oint out ny 
one, I will bow down m head t him. 
B t at least I do pot knQw ... 

. 
SHJtI P.C. SETHI: Can 

the ho . M mber 7 

MR. C AIRMA 
sit down. 

• • 0, no 

corr ct 

leas 

, S 1 PlY A RA JA AS M S: 
The Union Carbide - if th y have donated 
some amount. . havin looted so . DY. 
crores of r pe s, they have done n o thing 
wron. But it. is ong to say tha t th y 
have done it to get scm petr nag. do 

. not know wb t patrona e can th Sta e 
Go rom nt extend to thes multi-nati-. 
nals. Th y come und r the purview of 
the C lre and not th tat Governm nt. 

third point tha wa m de a 
th t tb . lott ry iel" ts w r old nd 
distribut d tbr UghOl th c ou try. i 

fa l b at in a p' rticul priv te 10 tery 
sys en) th r ar crt' in guid lin 
wbc to c nc ct the dr wand wh re to 
sell th ic ets. ou cann t T trict tl e 

nt f the f cke ts to any part I f 
f I buy t c t and i tribu e i 

to om of my frico in h W c· 
y pr v it? The 
. ou aary it to . 

rry it t . dhy 
c ry it to 

nly t e guid 
will t pJac 
hI . 

w r 
priz .. 
ta 
could 
th y c 
clnim th ' 
r I 
b en t t 
t.h Y r 

orrc,ct. 

r . . 
about R 
unsold. ti 
n lly they will n t 
i was un 1d m n h t 
old t th pol .. 

M.e 
given 10 min . s. 

SH I 

. . 
Lng I 

d 

den. 
ch"ld 
. ot ~ 

v r 

t 
m~ . ' 

. • 

h y 

o 

th 

y 
no . 
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Mu j] 

o an ospital himself and talk 
to the ar nt of th child rn t() fin . out 
how much b n fit h y h v g t They 
h not rid tho issue. bee a th y 
on id r th'l t they ar n t imp rt 

is us. h imp rt nt is ue is how 
malign nd a go etnmen n rty. 

tly, r qu t th Fi ance Mini ter. 
his matt r i' riou matter . very body 

ba t t d th t tb M P J and . MLAs of a 
particular party m mb rs of tbe SOCI ty 
and h ·t b c ·m .s a c ·sme and they ar 

ccu d s VI , th is an d tha. I k w 
om ci. ti s whi h are form d by Birlas, . 

Tat sand Jains nd r at r v lUlion ri s 
d not fur i h udit d t t m ot of aceo-

, tJ t. d · n t 'wheth r they joy 
emption b n fir .. olld straia tway 

put t q stion to tb inance Mini t r 
to nq ire tod y not in th n 't 

ion wh t r soci ty in th , of 
o iety for" port an tadia t 

. aving h b r of irlu J .in cd 
ata , d th I hi t champio · s 

b v be y fr m th busin s 
o ,} ithou ub it in 

th fi ~ r t h ov r m nt 
nd ) n10n y with ut i ing 

y a e nj ying t benefit 
imilar tbi g will al b 
i th ci P 'int I ou1 

if they ar not hold r spon ible, th re i 
nothillg wrong in it. Tba is ,why I v r 

. much appreciate the remark made by hon. 
Shri Somnath Chattorjee for a Pariiamen- ' 
t ry Com mitt e to enquir into t~i • This is 
very n cessary becau of the ta1k that arc 

oing On in the name of 'cl an' and what 
not. That bas to b substantiated. ,That 
can b substantiat d . Th re i n d ubt 
Som aU mpt bould be made. If you 
do Dot annu this e1Cemption and do not 
,go in '" r ealJy riou robe, then even 
t at public caterering will also fail. ith 
these word, support the solution 

oved by Shri Unnikrj hnao. 

SH I ARJU SIN : r. Ch, irmao, 
Sir, it·s giv n to 0 e peop) to listen 
and su~ r iI ntly. am very gr. t fu] 
and do presum that th bon. M mb rs 
who raj' ed this m tter r actuated by t e 
highest intentio s, nobJe of moti~cs of 

nforc ng roprietory. w uld always like 
t.o be ]j e ' e s u h ' t i gs f 0 t h l' h on'. 
M, mb r of thi ho e. would not like 
to g Into th de nils ' because the ouse 
which i the repository of · 11 t ow rs 
in a democr y i seiz d of th m tter 
beou ht to it in a. ons itu tio a 1 mann r. 

h Minister who i re p n ible to thi 
. us . is deaJing with it. ,would only like 

to ay 01 thing, that he x -reL which 
hould hav ' b n based 0 arsh lling 

fact and figur - fact and figur s which 
are II on r cord, fact hich ' are real 
fact - e m to hay be [] b ed on rna ' .. 
balUn ac usation , pr s reports and so 

ab 0) 1e faJ ehood . 

f. p , . r, Sir, it i a very gf at pri-
viJege that app n to be a M mber of 
fhi ous ' c. nd a a M mber of this House 
I ha ce t in privil ges wbich ach Melll ... 

. of thi~ ou i . ntitJ d to It is n t 
my int ntion to inv ke anyone of th m, 
but wo ld lik to y that, a art from 
bing M m r f thi Rous , I aI 0 have, 
th t privil f b . g a iti ",D of 

W , citize s f 
d nd h iliat d 
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Memb rs who have raised thi point. 
I bav 'already s~id. I b Ii ve h y r 
actual d by the high st and best motives. 
But I would like to sta e very forcefullY 

nd ~ery clearly that all tb in uendos, 
all the alleg!ltions. that hay been mad 
inside this oU and outside aT ab.olutely 
ba Jess, false and without any fou dation. 
And wb n I say this standing h r i~ this 

ugust Hou ,I say tbis with full Dse f 
r p nsibiJity bee use am not here by 
chance and I hav not com to politic 

eking it as the last r fuge of a scoundrel; 
I ,have eot r d politi with comnlitment 
and J intend to stay ber with tha't commit-
ment. I am proud and privil ed to b 
memb r of the gf t ongress Party. 
h ve s tv d tb rime Minist r:s, andit 
Jawabarlal ebru, Shrimati .Indira ndhi 
and today., am proud of s rving my Prim ' 
Mioist r Sbri ajiv Gandhi. I will n ve 
do nything Mr. S e k r Sir" t bring 
any stain on th ir ra and kindne of 
which have be n the r po 'tory fr m n 
the thr e " rat I ad rs of tbis u ntry. 
would like th t th Memb rs , ay say wha 
they wa t and I am sur t11 law f th Ian 
wj]l t kits ourse. ' In f ct, wit your 
permi ion, Mr. Sp r t I ould Hk to 
apt' 1 to my Prime M in ist~r ' a dead r 
of tbis Ho that in b atev r ann r h 
d ems fit, he must satisfy him If nd jf 
any off nc has en commit cd 'ny 
impro ri t·y has n COl rlmitt d by any 
me b of my family, i it i fo nd t b 
corr ct, would plead. with th Pri 
Mi ist [that th 0 t trjn n puni hnle t 
be me t d u t tot h mba e· tin 0 t ' y , 
c s and it is not' y to ' nd 
any on t it a me b r of my family: r 
a ybody, if h ha" c d a ainst t ' law. 
And I 'wo ld pect to. M ember from l 

t. e opposit id while in a flow ry I ng-
ua e h id t wo w ich b hou b 
'was fi t, would only b of him. to c D-
side the fidelity, t n pro ri y 
and tb S [I of hone ty and 0 urp 
of t t rs also f s m' ~ c n q enc '. 
I wan to ay ry arty that I h v , 
link with th soci ty ; I 
bid i. Y s, t so i ty 
my kn I . In fe , I d oc l 
of land for the oc ety lO, b jJd it 

ace request r 0 1c ) y 0 0 

rno t intty person I) jog on this 
ev. oth r t 

roundati of that 
Dd gr cious of 

)' Children 

telll you, 
g ound t thi 

w h rdJy 
gen r I I ion 

• • campa nJO . 
v ning two 
ight d t.h 

any family 
1 ction cam 

wit m nd d I 
with tho e orphan~ . 
thr e d y 1 t 

f, ir a t1 h 
th two rphan 

is an 
Mi is r i~ i 
punish ~ nts to b giv n 
guilty. 

,ug 
m lC , r1 us and 
out politic J an i 0 Hi 
d si .n which d no 
of thi' OUS. 

With h 
g h for i 
r. Jai a l 

on any ay 

m If 
tb m. 

f 

Ii th r c 
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tb r t e Gov r lment di'd apply 
pplication of its mind 

sllch a n tific tiOD 
J tive validity. 

cor of it , 0 tbi c re my 
f i Unnikri nan ha ad d 1 t of 
rh todd whic as rats d lot f d st. It 

a 1 ud d th . who} is ue and dimmed 
h ]j h 11 h W 01. M · y b b hjnd 

this tld m y bav I n abO clive to hit 
out. 11 in litic . it is a vali gam~ 
t hit 0 It. If that h~ s e the purpo e 
to hit u politically or therw.i -w 11 it 
. part of the . am - but w h \l)d n t 

i t fr In th cor ' a es m n · of th 
j . u b f r th 0 s. Th c r issue 
i w' eth r ' OVCrJ1U1 11 pr _ rly a pJi d 

. its mind in ring th noti catio i s led 
to Churh t Chil ren's W If a e iet Dod 

th th r a v lid roo nd to do so. 
t' th only i u b fore lhe Rou t;:. 

o far as lot ry is 0 cerned it ha 

I 

_ t '1 d think . omn h 
aid b 1 t r j . tice than ·what 

ilh al1 his eloq\1 er.c • 

PC 
H w v ry 
Interruption) 

V) A AT 

IS a lw" y 
qu t in Kao 

PRATAP 
SI 1uch of th dust ~bich 

n nt 

iT, 
w n t 
Il t 

d nnikri h n could b 
y wh' t Mr. SornD th att rj 

h id that ' far a Jott ry 
tat su j t b t 

i. ... nccrn d 't i 
entral Gov rn-

i u . 

i ~u 
tion 

th re bas be D influence and pressur 
brouglH or VVIP tr atm nt m t. he 
s ci ty appli d in 1985. The' noUficati n 
W3 is I d in 1986. So it wa 0 r sh up 
affair. 

SH M 'NATH C 
Wh n in 19851 

. 

• • 

I~ WA ATH . P A AP 
SING ,: t W'1S in the ar]y month f 
19 5. Th n()tific~ tion has b en issu d in 
J 9 6 , 0 I t it not be til ught that 
G 'ernme.n t did Dot a ply it indo t 
W nt Onto various ~ sp cts, saH fled its If 
and t ght it proper t . e _ w tbi noti 

tion. It ilr a iven (n ex mp-
ti. n. So f' \r th obj 'cts of t Society 
WeT c nc rn d, t y r maincd the m. 
AI 0 a pit w s m de by Shn Sorn a h 
C'haUe j ee~ wheth r the C nlral overn-
m D n . ired if raffle r lo U. ry w , s the 
our of inc m 'of th So i ty. did 

s , W ask d the SO "' i ty as to th contri .. 
buti n f ttl th lou ry nd how th y pro-
p , d to u e ,i. In a v ry unusual 
manner,. whi · is not .en rally one for 

h ritabJe s cieti , n 'undertaking fr m 
tb Society as iv n that aU these in-
c m s would be u ed £or th urpo s for 
which th Society wa r ister d. Also, 
there ' be en 0 indication of py isu e 
of funds .to Ot r now) d At th ' am 
time" aceo ot of t ·e Soci ty , s ow hat 
t~e oei ty tart d con tru tiOD of bui ld-
ing for hospita1 and it spent about 

• 11 23,107 h r on Is the Madhya 
fad 'h o·v nment 'has h f rm d that 

th oci ty' a di ors ve T itt d a 
tal am u t r R 98.6 hkhs from t 

loU ry. 

R SOMNAT C AT RJ ' . . 
hat i that? . t j not ,clear. 

. , 
TAP 

ill com th t later . 

c nfir :lat ion rvh~ t d' 
t a pli d 

wher the S j ty 
he 



.' 

Mollon re : Churllat 

t elf into I gitimate activities; and there 
was no misuse of fund. Th Society had 
come for renewal. 

SH I SOMN T 
a it automa "ic ? 

T ERJEE : 

VIS WANAT P. ATA 
: Not automatic. We ppli d 

our mind and took time. hese ere the 
thing that weighed on ' our mind. The 
Soci ty had be n gi v,c exemption earli r 
and beaus of the positiv tbing' a 
decision Was taken. his is so far as tbe 
Churhat Children's Welfare Soci ty is con 
ern d. , 

Now, I come to the whole affair of 
lottery and ram _, which ha b en the main 
talk. Th re was an agreement °b tw en 
the Churhat C ildren's Welfare Society 
and th A.A. nt rpris s of D Ihi to c n-
duct Jotteri sand that 0 t of the pr c ds 

f th lou ry, they would giv a fixed 
amount of per nt. N w, the auditor 
have certifi d that Rs. 98 lakhs had b ' n 
giv n to the Society. 0 far as the Socie ty 
is concerned, we 100 d into tbe use or 
mi ' u of th money. And there we ~ nd 
that that i being ' sed in a prop r f hjon . 

w, coming to th ' lottery id of tb _ 
A . . nt rprise, ~at is this .A. Enter-
prises doin.g? We have to see wh ether 
the lottery has been prop rly conduct d 
'r not, and whether t p ize are iv n 
or 110t. It has two aspects. One i tb 
rincipal and agent r lation hip, a you said 

I 

RI SOMN T CH TT J 

some-on t S d r 
ta up th is u 
put it. in t , corr t 
comin to the thin 
whvt ' w 
n d or not, wh th 
not and w h, v t 
o it. Tb t i tb 
t' tWo p ct .. 

, of. a tb 
i t ]0 try, 
tb 

-

ncom ' a 
p rty. in ° f: r 

ay get. that i 
diction. W r 
let m n ur y 
conclu ion our j v ti 
at, we will follow 
it own COl1f an 
wdl b taken to t • 

SH ISM T 
Upto tb princip Is. 

SI 
I VI 
• . hav 

of th Gov rnm 
question of any c 

S V. I 0 
0: f th in nt of 

i limited only to t ' ' 

(Interrupt on ) 

PrOolot rs will be all xon rat hi co cep . 
of the Gov rn'ment ! 

IS WA AT PR A 
: have not omplet d. am 

ju t saying this. .T t i why in th ~ tart, 
tri d to put t i point to Shri Unni 

krishnan. H wan ted to go ' aying and 
tryin.g to pu tit at ne pJ 

S I SO A 
o want d ' ail bim 

I 0 
h avy that yo 

I A 
; hcther it i 

o ·11 i imat case', you try 

• 
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lines that no 
riz · of ov r 

prie 0 the . k t 

VIS W NATH P T 
W 11, to c ck up. 

mn t e ct y a r of the fact. will 
che up nd blf rnl you t e orre t posi-
tion. 

PRO • M U AN A V TB: I 
a priv t memb 's bill for th aboli-
f tb 10, ri . 

{fO • M 
be th re. 

E : Y s, It should 

VIS W T P TAP 
C mi to the other rea of 

pri a t lotter', nd th ir fun tioning, 
n I r th e jurisdiction of the 

. rnrnent', 11 I can s y is on the 
basis hat th tat :Oov rnment has 
Inf rm u or this issu , Of cours, 
they 1 inform d about tb iss of 
the lie n , f it b in r gister d and so 

I n. So far th paym nt is e is con-
e rned, l ,e ociety}l tak n (; cHon to 
v rify h nuio n of the lottery ticket 
Tbi is r ard ing M " h Ii I gam. Tb State 

i , 11 

th 

n t b d a 1 d ate tt er 

overnment 
s 1 tt r 

audito 
as 

du fro 

. of he 
d . the' 

o. 
t 

report on other points mentioned in 
sent c: fter ascertaining al 

Ielev nt fa ts. Sir, I assure for every-
th·og th twas wr·tten. It is very clear 
tha t tIle Ce tral Government a\lplied its 
mind at the time of r n~wal. It was a 
c sc of r n wa) for two years, as it was 
. xi ti g. is fouod that ther was 0 
mis of tbe funds, the objects remain d 
th am that is, the activity had start d 
on hospital and Rs. 11 1 kbs were spent, not 
only tbi ,but a1 0 w have information 
t at apart from this, ot er activities have 
also been there . 0 saying that the acti-
vity ha started is what, that is a judicious 
thing-to renew the xisting facility and 
all hat. 

Now coming to income tax raids on 
A. A. Ent rprises which w re conducting 
th lotteri S, assur you t at if any 
violation of law is th re, fullest action 
will e taken. There is no compromise 
on that. 

Coming to th flva te lottery. which 
is und,er the jurisdiction. of th State 
Oovernm. nf. h ve to share the informa-
tion ~hich have with me. I think th 

a tter i cryst 1 clear and rather than a 
motion whether his notification has to be 
ann 11 d. I think it hould be s pported. 

SIS. JAIPAL DDY: Sir, 
e a clarification r arding tb prize 

nlOf y. . Th fi t priz was s high as 
R . 1.2 rore. 

MR. SPEA E R: No.. The Minister 
h lS the right to ans W r. 

(Interruption) 

H I K.P U I ISHN N: Sir, 
I l orry) 1 h r not been convinced Of 
co lId e ,(,ersu ded by the 1 bour d and 
ta ju tific tioD of t e joan e Minister. 

S 
I OR: 

(Interruptions) 

S WA 
Th' t 0 - Iy 

IS 
'" 1 atio 

-ingh, 
be fro 

PAP 
t e determi-
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am gra.teful to my friends Mr. Somnath 
Chatterjee and Mr. Jaipal Reddy who 
cl ·ritled and high i hted certai is u s 
ral ed in my pe cb. 

Sir. from Mr. ArjuD ingh came h 
ch rg of innuendo s. t lk d, vagu ly 
of designs. I do not know wbos din 
and for what! The hon Member from 
South elhi, I wi h bad' not ae nowt dged 
his ' own involvement ,with t e affair 0 
th .. nefarious 'Society n t just the lottery---

I d in fairD S8 should ba ve replied to if b 
wa in tbe po session of th fact, of wba 
P CI c charges e had lev )] ed, instead of 

str ikin post r , jf I may say 0, of in-
jur d innocence. Otl rs who f lIow d 
him bad only on ~ contribution to make, 
ta1k about mud tinging. My dear friend 
Priya Ranja , ta1k d bout d . ign , C lIu· 
sion and tried to link up th raid of big 
busin S8 hous' b cue ... 

(Inte.rrupt:·ons) 

S R SOM AT CH. TTERJE : 
Tb yare job I SS, because the tadiunl h s 
be n con true ted . 

SHR .P. U NIKRISHN N: As 
I said earHer, nlY friend, the Finance 
Minister'S repeated declarations w re I t 
fonow d in co tent that it would b made ' 
applicable to everybody, whether it j 

irl kar or an off nd r like (Inter .. 
ruptlons) * 
6.00 br • 

MR. SPEA .R: 0,. no pI as . 
narn. Ab olutely irrelevant. AbsoJut ly 
irr levant . . No nam. am will not go 
on 0 d. 

(Interruptions) 

KUMARI MA ATA B 
(Jadavpur) : ha r f fred 
b r, Sir. (Interruptions) 

R. PEA E : I have 
of it . I h V DO of it. 
c 11 yb dy by any nam _. 

en no ic 
ann t 

OF. P.I. (Iduk i) : e 
ba to withdr it. (lIlt rruptlon 

ot record d, .I' 

w·U 
will d 

(lnt rrllp·tion ) 

SH I SO T 
w can h t M b 

(Inte,.,upti'ol1 ) * * 

Wh ' t i bapp ni -g i 0 
(Interruptions) 

M . no 
Mr. Unnikrishn D, do 't n 

S R 
(Rampur) : 

s .P. UN I I 

d. 

if you wish will withdr ,w i . w 
tryin to Jay bar . . .. (Inl .rrupti n ) 

.M . P A : 0 it i 
manner,. wht t r you want to 
name will not go n ecor . 

p 0 .M U A 
other hon. M m a id he h uJ 
to (Interruption ) 

M . SPEAK Th r 
on record. 

JA PAL 
notic 

s 
caus,e 
you may 

m to b 

SHR 
SI G ' · 
R nj n 
tion on on 

b n 0 

. 
I 

, 

n 

? 

h 
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M • S EA 

s I 
ithout a 
ov rnmcnt ll 

th tadium h 
ociety.. (!nter-

; 00 

the 

o .OM 
G ): t is 

not true tha ot a pa ·sa from the Ceotr I 
ov rnm iv n. a . tb sport 

Mi iter. w. 

M. E 
th 

tb tn per onal. 
i nothing p rona 1. 

• • 
on 

Order pI as. L t 
ou ar a, v ry 

: There 
mus,t ~ ay ·that th e 

E ER: Le th t not be 

. U : Th r 
v n a far Mr. 

j cone ned- tb 
a U1 out: p 

'r t him. I did not rai e 

h 'utin ' 

on 0 
d wr t t o 

tb the 
d d th t 

to h Union 
di n t 

' t tb l 

t bas b en clarified. 

SH I K. P. : No. 
It has not be n clarified.. 0; it has no 
be n clarified. ~ha t is the point; and lb 

xemptioo relat to What ? Tb emption 
relate to a oci ty. on't bring the name 
of A& nterpri »and try to confuse. 
I w s not trying to, co fu e the is u. The 
per 0 W 0 ryin to confuse th is· ue 
wa the hon. Finance Minister himself. 

was, trying to onfus bet ~ Ween exemp-
tion f. r accrual of incomes to the society J 

and the organizing ,ag nt of th lottery, and 
th A& EDt rpri es greem nt wit tb 
society. . -

t Was no done by me'. e h s taken 
action on somebody's ompla·int again t 
th t em the . rg nising a eDt and he 
w uJd like us to b Ii v that ev rything is 

oe with th ~ sO ' iety. My riends including 
Mr. Pri a anj n as MUD i have mel'lt-
i.oned that ev rything i lear. Does a 
letter· e ist or not writt n by th Special 
S cretry, - nee, Madhya Pradesh Gover-
nment-D. O. No. 2057/R·II 14/84 which 
claims oth rwis . 10 re pon e to thi .. h s 
th Office f the Collectors of Sidhi and 
Rew r f , pli d '1 h t w re tho e letters? 
Will the inane Minister procu e them 
from the Madhya Pr de h Gov rnm nt a d 
loy t moe able 0 tb ouse ? What 
w re the r port ? Did they say th t it 
wa only me nt for one dl' w, because in 

gli ]'lng g ther is differene 
b ~ ten a fH and a 1 tt ry. f J tine 
tim it i r ,ill · it is not a I tte y; if It i a 

~ em ; it i c ntinuou proc SS , it is 
10 tcry., 

My Ce ,tral 

ric of 
ou se 

wa fOOl 
ta ingh s 



the Constitutto. Th retore, my whole 
point is ,that we are on a very 'lirnit ,~d issu ; 
whether exemption gra ted to tbis sooie'ty 
was correct 01 1 not. L t u not dev-i "- te 
from tbis. Tbe fact f ,ASiA Ent 'rprise 
baving b eo raided tbe fact of t leit .huving 
been an ,agent the s,oci ty or th~ fact of ' 
e!'dstence of an agr ' m n t bas 0 ,0 relation .. 
ship to the, purpose , of tbe society or in 

, purstlancc ,of Wbere aims a.ad 0 bj 'cts th¢y 
are wo,rking in which capacity. hey ba've 
becaus,e a licence to conduct a lottery-
tb~ . lie _ ncee 'for lou,ery is ' not A ,& A 
Enterpris ; the licilnce Ican only be and 
is only the )?articular . Churbat Child , en' 
Welfar Soci ty of Sidhi and they have 
been iv n this xemptiOD f('om paym nt 
of, locom tax-There~or , 1,et us' not mix 
Up' these i sues. Th er fore Iny point wa, 
that ther~ W' IS a strorJ,g a · c that the 
incOlne ........ a ~ repeated la t thn,e- wbh;h 
was accuring to th so 'iety from, Ulegal 
draws was iHeg'-ll income and the dra'Ys 
wbich were Dot] gal and 00 r etro,specti ',e 
valJdity can be given to this ill ' gal draws:;-
, 1Lcept the fir,5,t draw. Y s, can be totally 
,exempted, but not any iDcome derive,d 
from an ill .al draw" Even under tbe 
Madhya Prad.esh Law, it is made v,cry 
clear. Th r for, wbat . was a illegal can .. 
iD'ot be given, any retrospectivle validity o.r 
valu~. You are ,giving e .mption for incom 
derived from illegal tickets, of lottery; that 

: is my charge today ; and let tbis, not b a 
precepent. The fact wh ther construction 
of a hospital is on and so on these are all 
. ir.rel vant, althoush we: a.re: grateful for 
information provided by members. 

SHRI VISHWANATH PRATAP 
'SINO- :: Do w'le envisp.ge ources of who,le 
dODations that Ico'me ·to temples. to irupati 
and very,\yb r and then say ,WI will tax 
them? 

SHRI . P. U Nl IS NA : Let 
this Dot be on record lha't the hon. Finance 
Minister bas said in. tbi ,ous.e tha w 
need ot n in 0 the ouree of fund of 
thes'el societies 0' t -y ,t " Then you would 
ha e ete t d a dan TCH.Ja situ Hon ~or 
'toltal o'utgo iro'M the . on ohdated .lInd of 
India and. from yo>ur olw'n ' chequer. " 'I 

,oQ.ld be a dian, -erou iaDal for you t ,o . . 
aiv . ' 

PROF. • O. 
can und . rstand h. 

saar , . p. U 
that 

Tb dlebate W,as on 'thl co,mpil "ion of . 
tll incom . " rui to 'tb ',ociety , nd it ' 
has be Ll mode ] ar that tb' rl ar eric)u 
r -.asons; that i c • h " thi objection that w 
have taken fo,day througb tbi 'mati n bas 
be n tak, n. And I al 0 nt to know 
how many "opt who h v 61 d their ' 
r . turns in Madhy Prade h- in M dbya 
P 'ad,esh--b" v, de 1 red in. til ir r e p ctiv ' 
form - ac;cordin to the Incom.e-Ta Manual 
and d 'clar d til i' wlnnin'g" fran th 
lottery. 'If he is Dot ready with til figures, 
be can lay it on th Table later. 

Th er f re, while comme' di g 
Motion of min ~or the app OVI.I I tbe 
Hou , let me . Qnce gain thank v rybody 
'who have participat · d 'in this bri f discu ~ 
,iron" and I can furtb r a ur Mr. . ~ tju 
Singh th " t it ba. be ill don with , 0 ml lice. 
no calumny · i involv eit but ·in di charg 
of duty Q:S r ceiv d by me ill s rvic of'tbi 
,Hou:s and in service of clertain admi 
tly norms. 

MR. ,sPBA,KBR : The qu . tio i " 

"'Th t this us ' r , olv ~ ,-, th It I . 
Q,otifica,ti D No~ S. 0. 22~2 e ' p .. 
Ung "Cburbat Chndr' 0': W Ifar 
Soc'iety"' ~ f om Reom -tax, j su d in 
ex rcis of tb P lOW r c'o f r d by 
.ub-cJ us ' (iv) 10 lau 23C. 0 
ection 10 of th llicom' '..,.t 

1961, Q d pubH ' _d io t , 
of (o,dia dated tb 4th Jun 
au,d 1 id 011 the Ta.ble of tbe 
o i th '18th July, 986, b 
Tbi' 0. , do 
S bh th ajy I 'bh 
in thi r ' olu:tiol •• ~t 

m "01 WQ 



M. A I hav t inform tb 
e tho t t ommenda-

tion d r A tiel '7 (3) f the on ftu-
ti n for con i ' r ti n of the Suppre ion of 
Immo 1 ' ' ra c i Wome and Girls 
(Am ndm nt) ill. 1986'1 a a 5 d by ajya 

abh I b Sa ha a be r ceiv d. 

ri ti arg t " . 

g to ov : 

ill further 0 am nd the 
ion of , moral Traffic in 

m n adO' I ct, 1956, as 
pa d by jya abba, b ta en 
into co id rati Q. ' 

t f W n1 n nd 
r 0 ~ ro titution is an 

bno iou f atu of crim gainst th m. 

(Interruptions) 

s c T 
jnt of 
ipl 0 

, t 

He we 
i1J" ay 

n c mpli d with. 

(Trail latlon 

bon. M b rs 
y , m ndl nt, t y y 

J • · 
of the 

• 

Suppr svon 0/ Immoral 
Trqffic l'n Women and 
Girl (Amdt.) Bill. 1986 

SHRI 
Bv D if It 
foJlo'w d. 

[English] 

PROF. MAD U DANDAVATB: 
You and I should support thi , Sir: 0 h r ... 
W1S, C D ot 0 home. 

s S MNAT CHATTE JB, . 
~ 

I am n a prj iple. 

MR. SPEA E : I know it. '" 
\ 

SHRI SOMNAT . CHATT RJEE · 
t h uld not cr at a bad precedent. 

MR. SPE.A R: ' 0, no, it will not 
b. 

It w s only with the consensus of the . 
tw id s. 

SHRI SOMN T 
Otherwis , in each and 
brought Jik . this .. 

C . A TTERJEE : 
v ry Bil1 will b 

M' . SPEAKE : No, o. It will not 
b done. . Th re are oth r ways. twas 
only with th c n ensus of the two. sides. ( 

S RI SOM IAT CHATTE JEE: 
:.: ay, on principle, I am not oppo ing it. 

(Interruptions) 

s. BUTA SI GH· I tho ght, out 
of chi aIry, hOD. Memb rs are goiog to 
r qu t you to pass thi Bin. 

RI . A 
r v ry m ny point 

pap r tig r ich 
h t oev f. 

pr 
Ii 

U . EDD : here 
W are cre~ting 

r not t in ~ oy 

' GA T ALVA: 
girl for 

n obn 
· . in ,t b m. 

co e c a-
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consider d an evil that wrec.ks the found -
dons of the family and tee mmunity, 
as basic units of hu_ a ociety In 
poor coU try, d pr·v i n, e titu tion ' n 
D glect have been c) sely ,. ssociat d ith 
thIs vice. h mo t disturbing spec 
today is th organ i d ac t ering in the 
sexu 1 abuse innoc nt child ren nd 

,young per 0 in th trade, which av 
cquir,ed . ceea ingly eland in form. 

In this cont xt '" te interv ntioD is 
deen)ed i p rativ . in count r' cting u h 
blatant forms of xploi ation which te d 
to degrade th statu of uman bei to 
a m -r commodity. sold .and purcba d' 
to satisfy the lu~t 0 other . 

n ndia, pro titution. in its commercia-
lis d form, as an or ani d mean. of living 
ba been p obibit,ed by the supppr sion 
of Immora ra c in Worn n and irIs 
Act, 1956, as am nd d in 1978. The Act 
was enact d by parliament in p rs ance 
of th Int~ national Conv ntion ig d on 
the 9th of ay, 1950. he Act provid a 
framework for p na] action ag i t os 
respon ibl for the abus and exploitation 
of'wom n for the purpose of prostitution; 
care" protection nd r habiJit tion of those 
r -scu d from the trad ,and inhibition of 
prostituti in a public place or any rea 
sp ecified as such. 

On ,the basis of the xp . rien.c gained 
in its enforcement th S ppr s ion of 
Immoral Traffic in Wo.men and Girl Act, 
1956 was modified by Ithe Amendmen Act 

• of 1978. Despite tb anl ndme t, it is 
g D . lIy Cel t tllat he provision thereof 

r not effectiv en ugh to d al with th 
proble in all its dimen ions. A number 
of :i d·viduals, adv cacy, groups an 
W .l n's nd V lun ary organi tion 
wor ing f, r worn D" bav b en urging 
UPOi the Govern n t to olar e the cope 
of tbe Act~ to ak pen I provi ion mo.r 
strin t, and to provide f r cert i mini·, 
m m s · ndard ' fo correcti n -1 tr atm n 
and r habilitatio.n of th icti • I VI 

of tbi and t e s ral ap and I 
notlc d in the CODC ptu Ii 
A,e J and th g .O iog 
of th ft . d in d iff . t P 
world, t .' t m ' dm nt 
mo ed . f b Y 
fot urpo ra ti 
l', mp nt iD m y 0 our 0-

Women and Gir 
(Amdt.) Bill, 1986 

eeks 0 
th per 
against bil ren of 
fir t time, th BiB 
pu ishment to 0 

icti ha d upo 
Act d ned w m n a' 
ompJ ted tb ' a 

p ·. oi hm nt ' 0 r p e 0 

uniform in both a es 
amendin in we ave 
thr e categorie of 
d fin d a , pro 
the ag of 16 y ar . 
as a per 0 ho ha om : d 
16 y, rs but not compJet d 1 
major is d fi d 
camp] ted tb 

rovided for th mo t 
m nt in ca of cbUdr 

yr. 
who 
W 

I have al ady sated, the Bill 
punish offe ces conn ct, d i r 
both men d worn 

Th BiJJ e 
offie· ra call • with power 
country. b 
trad , a 
1han 00 

tat 
.~ hop d, wi II exp d it 
ucb ofT oc • 



vi in hous and 
"t wa fou - d t~ be u cd for pro titution, 
it will b p esum d that t tell n J J S8 • 
oc upicr or pro j charge has, kno-
wingly all w d th premi e to b used a 
a broth 1. Another re urn tio includ d 
in th Bill is that wh nev r a child j 

I 

ound in otb 1 with ny prOD,. it hall 
b pre urn d th t th p r on bas commi-

d tb off DC und r t ctiou. 

The ill pr vid - fo rr, dica 

n 

n by r gl ered madical 
!IJ of person who are r covered 

r mi of br the). Thi w 
s ry in view of th problem 0 

which j 
rydaY6 

rovid s th t women 
r wi 11 ac mpa y t h p ' ia~ 

during b arch. When 
an p lice offi I i a vaiJabl -, a 
m m b r far gi ter d welfare 

in cu tody, th 
e anc d. T 

institution may be used 
Frs duction of a person 

p ni hm n t ha b en 
. fe uard the int r ts of 

c -d from the hom , tb 
q ir d~ b r; re making an 

the 

r r 

din ov r c 'st dy of t 
'0 a par nt or guardian, 

d by r gi t red 
orga isatio, a to 

city of t ,t P rson and ~i /h r 
ft r t b t per 0 • 

o 
t on 0 robation 

dmoniti n 
itua If d r 

af r 
n e urity f om ha 
ood b 1 iour r os d to b 

.' if, .ow 

Women and Girl. 
(Amdt.) Bill, 1986 

[Translation) 

M • SPEAKER: All right. ou m y 
h v your dinne and thereafter you may 
it. Earth' joys and b aven's combined. 

An tidowry Amendment Bill bas also to be 
pass d. 

[English] 

PRO . MAD U DANDAVATE: 
Instead of privil g Motion, you have 

dOlitt d din er. 

D . T. KALPA A , VI (W rang 1) : 
Mr . . peak r, Sir, I w Jeorn thi Bill a . 
it I _ b en widened to cov r 11 persons, 
whether mal or f m I , who are _ "ploit d 

J lly for ommercial purposes. Th r 
should be D.O quart :)" for per&ons indulging 
i _ xplo~tation of ex for pI sur or 
profit Simply wid ning th cop of t e 
Act by it elf ill not end tll m Dace of 
abus nd exploitation of , vulnerable 
-eetion of the society. What is required 
i c mmitment of th nf rc m t autho-
Iti s to t objectives of the legislation. 

Th can girls rackets flouriship in 
fiv • tar hotels ·w uld not be pos ib1 

ithout the police winking at that viI. 
0, it is of no u our trying to deceive 

ours v stat by widening the scope oC 
the 1 ,w, we will nd this evil. As it is, 
there i not noug war ne or c'ons i-
ousness among the people to . r -alise t is 
ocial evil ,and to brin the social r form, 

for which mas medi should be ed 
ff, ctiv Iy. 

It i part of our culture that sex-
r late viol nee again t worn nand bild-
re b ul b . ppo cd and I ut down. 
Oandb;ji U d to say that th . P opIe's 
blood hould boil wb th y see a wom n 
in uh -d r a child abus d. But it do s 

'ot ba ppen any longer. , 0 t of tb 
p opl ar ei t r indiff r nt toward, su h 
off nc r th y v n promot th m . hi 
bo our cultu at d gr d tio. The 

tend cy to pos or i pI y 'the wom n 
body for comm ria] . r ntertainment 

th r ult of our cultura hac ' -

of our c'ti 
M dras 
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ydoratiad, women are in dang r of bing 
molest d or mistreated. S. at t , e same 
ti , th v -teasers ShOll d be strin ndy 
punish d. 

No doubt, thi ill i cr uti S the 
trafficking p lice . nd se arat nfo cing 
authority, but bow far th y will b 
succ . ful in impl m ntin the Act 1 

W sh(\ut en sur that while trying to 
b mOf Cl m rehe ive in d aling with 
th sex .. t lated off n~ s, w do ot all w 
th guilty t e caps unishm nt. Ther 
i a . ibiJity of tb curt aking narr w 
view nd a quittil b accu d on techtli .. · 
c I grolJnd, It would hay been th rc-
fore b 1t r if tbi~ Bj1l j r f rr d t th 
S ] ct C mnl itte and the advic f in-
dependent leg' 1 dviser IS obt' in d. 
uggest to th hOD. Minister ev n at this 
tag that tb Bill be studied furth rand 

made fool-proof in tead of introducing it 
in a hurri d manner. 

] t is a ood thing th ' t there will b 
sever punishment for fIe ce involving 

hildr n and minors. . u in som ase 
the exploitation of children ta e pI ce by 
their own parents or with ,the knowl dg 
of the par'ent. 'either b cause of poverty 
or gr ed . Tb y ar t e p '"'opl who ~ in~ 
low or h I' rnl ' their own hildre l. 0 it 
inc ssary to xpos and puni h such 
b ttors of crim against hiJdr · n. 

a1 0 )come he ovi ion in S ction 
6 tba where any p rSo is fund with a 
c ild in a brotb I, it s all b pr u d, 
unle s the contrary i prov d, that h ha 
committ d an offence under th law. y 
shifting the onu to the aceu ed, hi 
10 phol in the law will be remov The 

ubseque t . tion is a] 0 
rn a reo But I do 
ju tifi,c t' 0 for the C n al G ov rnment 
to t u pecial courts r tri 1 f offence 

n th y or comm.'U d in more tha n 
Stat. . T e riginal Section 22A is 
u ci nt yen for 'nt r-St t 0 nees. 

The p blcm eaUy j one of ca chins he 
cuI ri a ld bringing them book. 
b uJd b ef 0 

Courts to d a wit 
more than '01 tat .. 

t "mp rtant thing is r 
wom and their 

A) 

brough out of th bra J:i I b u 
n p)oyment opportuniti mu t b giv 

o as t b them to arn tb i liv Ii-
h od 'n di 0 ificd W~ Y' d to 
thi viI. The worn 0 h m nd r u 
h m , r babilit tion c ntr mu t be' moni-
tored ff c ively 0 to cr t healt y. 
hom Iy at 0 ph r . hey S ould aJ 0 

pr vided with a sy hOlogic 1 r h bili ... 
tation centr t tho wh n d P ycbo 
t rapy. 

or n thi s cial il, th oot c u 
is pov .r y, illit -racy nd in urity t wo-
rn n in tbi nl mad 0 i ty. 

A rc b writ r id if t ny 
judg th cultur · n civilizatio 
p pl, you c n nd ou t by th st t 
ondition of - om 0 t h 

wo eo a b ckward, 
S , w men of iodl b v free 

Iv from th tyran yom n made 
\1 tom a d law. 

6.27 hr ' 

[S I DDG in tile Chair) 

'If the Go e nment f lodi i ely 
inter st d in upli ting worn n a 
er di at thi ci I ii, 
hould c m out it 
igbt i t P Op fly t 

T e reambl OU 
envi ag u r lity of at 
nity" 0 all it cit1zen . 

I m 
r ndh 

of ring 
'I b " 

C nsti utio at m nd t 
uitably m ndi _ indu 

1956. .. h obj ct of thi 
-quality of be or J 
ca do ry y 
c nditio f th 0 i 

(hi an 
u 

h 

o 
nd 

titut 0 
p or u-



me 
in 

fai fur t nfore 

U GUHA (Cont ") : 
ppre sion of 1m mar I 

if W m n and Girl (A nd cnt) 
c h artily. 

y tba lhi is a v ry impo '" . 
. j I ti n. hi ' ilJ s uld 

t t h la t day 0 ' rlla. 
urt from Ih' t w r c iv t 

y t is orni , . 

W movem nt by 
tions. Th pro-

a ' d by arli .. 
B aus it was f, It th t 

r exe uti n could ta e place=-
dons r qu ted the 
am nd the A t and 

v rnm nt br u ht ., m ndment in 978. 
' lD -t wa It tbat. yeo with amend .. 
nt i w s nth I ful. 0, diff r nt 

Om i atio also r qu ted the 
Gov r fu th r me dm .nt. 

h · xp o't don of women a d girls 
e purp of pro titlJtion is an 

f tu of cri e, heinou 
erim , inst worn n. j th 
rInd eanomic ch e , t e 
f immor J tr have a quir d 
land tln f: roo. (Interruptioll ). 

_ r w·th yo . am sorry. 
't di t I .] Wor d ~or 
50 y Id. .0, 

hI tude t 
wom D. 

, ' n W lh 
m ming to 

D v r 
do 't di turb 

f t' t 
m i 
h p b 

nd 

irl 

omen and Girls 
(Amdl .) Bill. 1986 

of family m mbers or for a y oth r reaso 
irl i ot cc pted by th soci ty 

b caus it is a an· m soci ty he . 
But 'W b D • n s som th ng wron , 
h i ace pt d by lI, but Dot a women or 
a sir] i accepted If ,that, hi is the 
a tt it d of our society even n ~. wish 
th Bill could ha v cov r d th s thing 

. also. 

do agr , t at th·s amen m nt will 
tr ngth n th seop, but you can ot sup-

pr it 0 you annat avoid tb viI by 
si ply n1akjn 1 i Ja tioo, thou 1 gj la-
ti~ mu t be th r • 

W - now that not on y in India but 
JI ov th w r]d h r,e has be n discrimi .. 

natio gains t worn n. here ere till , 
countri s, I m orry to tat. Sir, wher 
w men d t bay a rl ht to vote. n our 
c untry th re i qua) stat s, . accordin to 
Our Constitution, for m and women. 
Th re ar num b r of bills and cts to 

rev , nt di c imin fOil b tween men nd 
worn -D, but i pr tic WOln n do not get 
p oper position in bomes and soci ty. 
Whatev r is th Jigio or th political 
party tb y belo to. rno t of tb peop1 
do not g+v prop r or the qual status to 

1 n nd women. Tb att·tude of total 
di crimination do S xist. Tb attitude of 
rna ch' uvini _b ' ~ to be fou ht ' gainst ~ 
It i beau e of thi ttitude, pr stitution 

its. 

Sir. I am orry to say, in our . oei ty 
we bay double tand rd . Wh w thinl'" 
of our moth r , sis,t r, d ught rs or ev n 
fri nd , We ta them pur, but when 
w _ oth w. m D. many of us look 
. fter th nl as obj ct of d sir or obj cts 
of lu" t. Th ria dlch t my in our thin 
10 , in OUr ttitud. 

.As th tim is limit d, I am not going 
to th 1 S • B t would Jj to men-

b ut J u' 8. upPQrt thi 
artiJy, bu t I ould]j to 

und any iceu stane 
Jd Dot g t aw y with fine 

ni h d d 
v tot 

they 
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they should be p,ut under at gory 4 t, 4f 
they violate th Jaw. They sho Id n er 
get cat go y At or 'Dt. hat b uld b 
incorporated in th law. 

Social reform , mov m ot m t bing 
resp ct (or worne Erlnd women th nselve 
hould r 1is th i self .. r p .ct. D t 

ignorance and d p nd n ' y n m 
ate oft n' tad like 0 ject$. 

. rehabilitat i )u 0 P ostit t s i v ry v ry 
difficult. I 11 ve . rked i tb· fieJd and I 

DOW it is not so asy. Th soc' ty is ther 
c: nd it doe 1 ot tnuke the job e sy. U - Ie'S 
tn whol . P ople of ur society ch n 
th ir attitude, nothing will happen. Parti-
ularly ~ ~n this co txt, would r e to 

say that one s t of ,'ttHude toward 1'tle 
a, d anolh rtf ttitud towa rds WOI 1 11 

should be r lnov d.. Th re i nO time. 
Otherwise I ' wou'ld narrate bu dr d' of 
cas s ab ut what I have done and my 
experie . Som pr tHute li e their 
daughter 0 b aw y fr m th PI fe i n. 
I would lik to bring to the n tice of the 
Minister d if n ary, later on can 
have discussi n with tb m and tell them 
th se case' in d t il . We have w rked 
with the pr titutes and many of them 
Hk to conl out of thi situation. But it 
had bee me v ry difficult q ite ft n for 
various reas n . ] aln Dot going into ito 
But am t· 1 ing ab ut tb ir hiIdr n. 
Most of th pr titu, s do not like their 
childr n t pr c cd with pr stitutioo ~ nd 
particula Iy for irls-t r boys also--
b c.us boy . c n com ut and b come 
a part of th society but the girl aooot. 
But the difficulty j t we hay tri ed Ot r 1-
ve, W v arrang th hous end 
arra ag d mon y. Bu what ha pe ed ? 
Til childre '\ of tb prostitut s could not 
b introduc in th la ildr n hom 
bus, th r w r only 
fro th s ci ty but oth 
sirl 
want d th 

uld c, 
Then, 

untOl w 

la 
worn n at 1 
difficult t 

titut" 0 fron1 r 
_habiJitatio 

vieti 1 of lh 
pro titut sot waJ . 
liv s in tb "'C 1rcum t' n 
1.1 ~y ave don wr n 

t d y 11 " ty. 
canl ot t 11 y, t tc r 

hat · I h ve g n throu t i 
rry [i r t h t I a 

v n by w r in thr u . . m 
L t t ble to I Ip tb e 
ociety. A Ad I h pe with hi a 

w will b bIt r • tIt do 
for h m , 

ith th e word, I 
Mini ter _ nd I co ratulat 
U1cnt for bri.' ging this 
bope 1 a taft r thi c; me d 
tion will b t, k II up in . I 

endme 
nt th 

po r r .. 

SHR AMA 
a.rb u ) : Tbi i 

( i mODd 
,ev yb 

ust u port. h r i 1 
P fling uch BiB. 

wo er why it r such ' 
th t· tut~ book fo sue 

thi k it W ' in 195 t t 
fi st nact nd In 978 
cam and v~n t '- th 
still th r , th I 0 01 
ttl y , r wi Ih t 
1 w h s b en or 
in ow. I h c 

Mi Lt r to 

o 
f . 

it 

f 
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r m ins by a d lar feud 1 
p pl ha ving authority r ' eti lly ov 
til r f nd de 'l th d ve large nu b r 
of p 0 '0 th vill g ,in f the m 1 
t Wn ~ d verywh r. W find fi ud ' lism 

ot nly tI v tig of it but en in it 
full tr nght till r ignin in m ny pa 

fInd it a pI. rticularly in th rur] area 
. y f the victim f the 

tr file I re pr ur d. Th y 
. r procut d by pi who r ~ in 
lea u , who nl" tb oborts, w r e th 
J ckey th p opt who re wi Jdin 
f udal, SOC! I polit , c I tl wIle onomie 
p w j n th ir r p tiv and th 
p pl ' in I a u with proc r s. 
It i witl t it h Ip n ' upp rt that this 

irJs and w m n i on 
ot probl m wbi hen 

b · t kl d by J . w n by administrativ 
OJ asur al -. it h ' to b tac "led at 

oil 81 d 01 tical J v 1. It h~ to be 
tel d at the low st 1 v I by ro j g th 
P ·opl ' c n ci nce ,ins , tbi ' vil. 

W _a v h d in thi U ometime 
-about 3 y r 0 a Privat 

gion i 
Ii iou 
d 

ill r abolition of th va-
it various f rm . This 

but ill- t in. t 
c untry wh r reB .. 
tagc tb t it i with 

. tlon h t yo n ir] , 
. . Wb · th 
h , 

omen and G jrl 
(Amdt.) Bill, 1986 

o and ti Minister may p rh p xplain 
w'h t olb r m asures the Government are 
c tempI ting to take. What ,constructive 
measure th Y &fe con tempI ting so that 
the e is total transformation of tb soci ty. 

oci 1 and e onomic tr t nsformation must 
b th r -, bef re these admini trative 
m asur ar really to become s ccessful 
by giving n. all-I dia power to certain 
police 0 r . Maybe certain large gangs 
or m y b on or two dozen such gangs 
baving a:mifications all over · the country 

~ ar op rating. That may be t position 
w, ev n if- dozen-gangs ar op rating, 

it may be that these gangs are re ponsible 
for brin iDg i'nto immoral lif few th u· 
and girl . t is not a malt r of few 

thousa ds 0 lYe It is a matter of lakhs. So, 
how th s lakhs are going to b contai-
n d. Not y mer Iy tackling through your 
poli th few g _ g which at opertaing 
o all-India basi, ; not by setting, up sp cial 
ourt ;; becaus you will ot find p opJe 

to give evidenc beau e the peoQle 0 . 
W ' m you are going to rely, they r , th 
p ople who or responsibl, in the fir t 
place, for turning thes young girls into 
pro titute. 0 this effort cannot ucce d 
ad inist ,ativ mea ures and this ffort 
while I do flO want to certainly oppo e 
y t I a th ,t it is bou d to b futile. It 
is destin ed t . be a failure unl it i at 
tb arne time accompani d by positive 
mea ure of melioratin econom"c condi-
tion f changin social and poli ieal out ... 
100 and this i wher I am afraid our 

o rnm nt, the pr s nt Gov r m nt, is 
handi ap ed. Tb y can p rhaps gi som 

on mic am'eJioration but tb y can ot 
chang th social and p litical outlook of 
tb p oplc; th n they will themselv s be 

u of pO' r. So, unfort nately with thi 
0\1 r ment we h ve v ry l'ttl faith that 

tbi kind f m r will ultimat ly b of 
a y r at b n fit. y may have smal1 

1 b t , but v n with tech rac-

[ ran latlon 

e a it xists today 
th small mar', inal 
why, support t is 

S (Jh db rpur) : 
a matt r 0 
b en pa ed 

bi type 0 pro-
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visiop should have been mad m ch ea lier 
agr e to the vi ws of my co league 

and sp ciaUy to the views p e by 
Shrimati Guba. She had a very 1" inf 1 
experi ne in the fi Jd 'of ocial s · rvic s. 

hay a) 0 got onduet d a ociol i-
cal research. I h ve al 0 hard some 
tapes of the pr titut . s. Tears will r 11 
down your -yes if )i' ou bea as ~o h w 
they ar thrown toto this profession nd 
as to bow they r ' subj ct d to xp]oita-
tion. ' A spe~ial poi t bich have cOin 
acrosS during, my rese reb j that they 
are generally expl ited by the po lice. 
You ave al'o made a provisio of p lice 
in thi Bill along with a provi ion of la y 
p lice. rob ably th p opl do not kn w 
tha the olic also is involved in this 
evil. , Th y c mp Is gj rls to become 
pro . titutes and act 8 ' imp. Police is 
fu1ly aware of the locati n f the broth I . 
Pr 'Viously 'ft b trade' wa te m d f r 
prostit ti n, bu t noW they . ba v' g t a 
sophisticated name and that is the ·'Call 
Girl'. There i a famou s sociologist-
Pron1illa pur. If you read h ' book 
"Call Girlsh, ou w uld be tunned to 
know the facts , nn say"t with auth-

rity that 90 per cent fi e star otels and 
9S pre t u t ho in D Ihi ind J e 
in this "Call Girl' busin s. 

. body n' eds to go anywhere. The 
nd the call girls to the e places. 

al . ady said in the Oll several tOmes 
that th own rs of h s g est hous shave 
very hi h links and aJl the n rc tics busi-
n s an call ir) bu in sir n fr m 
the e g,' bou s. h gu hous -
own. r h ve th eir pproach to hi her 
authoriti s and that i by 1 w canno 
take them t tas. Their nam s bli .. 
shed in th n wspaper for som 
then t e ~a . h hed U I 

You hay ad · .a provi i n 1n thi 
Bill that the r eenc ' f the hot 1 • 
will be f nd uilly f ftl n 
n ' of c n irl ~ iJ] b S IS 

doc it me n . It i d a 
bu . cr t after rns c v 
but he i r in ta I d from t b ck doo. f 
y u cane 1 a lie f otel a 'u 
h use fo 10 day 
b en b tt t 0 
pro i ion., 

u st bo ' • 1 

o av m 
t th t if a Y 

fou ' d ind 19in 

activitie . It 
j c nc Ued 
will dare t 

ad y, t rural i I re b Jug ploi-
t l d ec nom· ally. r th Y ro beou ht 
to the i i sad th D th Y r 1u r 
the pr txt of th nd 
job 0 ty i n, Y 
u d a . aU 
man c m 0 - ' 

o into th depth of it, 
b in c bloody r g. 0 my 
all bu isis - c Y 1 
. oU sh uld rna h t 
a perso is 
bOs photo r 

I w nt t say t , ' t thi 
as ' I y a yo u rna y t bin 
will pas thi Bin in 
would Ii t .bmit t y 

bl 
b. 

shou] etTe tiv Iy impl, m n it. 

1 0 you are aIr, dy w r ' f wh 
ha b n goin n i , th b re ' 

ou: bouJd into the I-
r bL m nd h onl mic d 
peet of it. 

You sbo ld r n 
, to r h birtat the n w 

h v n driv n to hi eviJ pr f • Jon. 

This t d a d 
1 pro y in tb 
to '0 t is "n 
wou d qu st 
1 ery 

n . d ~ . m 
h 
h 



I irst ot'aU. I n ,u t W leo e t is B']J .. 
any on. Members have s~id. 

wh t a th n c, sshy of m nding . law 
wbi h W s lr ady in force? Obviou Iy 
it PP. rs th t that Jaw w· s not au 01 nt. 
But if you go d ep into it, yuill fi ,ld 
tbat what r melldme,nt w ar brin ing ' 

i'11 al 0 not be ufiicjc.;nt to top tbis 
bin ·ou c'ri ' 

In the . m ndments We a,re giving 
e'crtain more pow ts to h :police ' nd to 
cert in mlsgi -, tf'C}t s which w~re Ircady 

. th 'r., f ypu 1 ok at tb roo't of it y IU 
will find that th s p'oHce offi r , are the 
main culprits, t r th~ ain pers,ons behind 
prostitUtion t'h t is xi,!ting 10 . • 

L t m t U you a thing which ly Hon. 
I ,,_ I. 

riend 's am 0 saying, that as th OC tl ty 
j ,b C'omin , modernised, s t 'Iso the 
p,ro tjtutiou is takin moder ised 
turn·. If y u call , W,onlan a rostltute she 
rea'cts nd says, "'doQ't all 'm,e a pro.stj:llHe

t 
yoU c,lll al' ' calJ girt -: as if calJ g.irl is a 
dignified D_ me • 

, 
Why' this happeoi:ng? It will never 

b ell .eked 'by any)1 gis.tatio'Q or by la w 
unl s and until yo'U qQatly ,educate the 
P QP] nd brin a Qlut a sociul r " orIn. 
,s 'co Iy ., only c ntrollin r ~a teb 'ng 
h · Id f th ,eu Ilprj ts in the hotels ,r in 
p iv 'f r siden S i not suffici nt.. It i 
V fY fanoy . On the on · hand y u are 
CQ Id, mn in' tb pros,ti ' u 'ion and on the 

ther h' nd yOU U w them ' to perform 
c . ba, . t . in the hotel. Ie , 11 t unde'r., 
t - wh , iI, th dii rene betw D a 
0. n 0 illl h r n -ked body, It , ,other 

. bat i · not crime'- and S ,tTl on po s _ 
in h r in th 'V ry s m DO ition -which • J 

in for 
ation r 

·anno,t , 

I 

what is happetliQS in video, Even in the 
hll rio~"mo t vill ges wb ··re . even TV h s 
not . on ; they are t ,king 'rv with videQ 

~ sets and show.jng Il'ot good films, but blue , 
film · Do ' you mean to s,ay that poUce de) r 

c'ot . n w it ? Do you. mea,n t,o say 'th.a~t 
eVetyt ,ing is goi:ng on Witbout the know. 
Jed of police l ' Poli'c,e kn Q"w j,t. Tb yare 
th - biggest sympathis rs of them because 
they also g t th eir ,monthly quota iroUl 
them. 

You are: giy:ing tbern ,more p,ower'. Por 
What nse ? r want to bring a:not'ber thing 
t tIl ., notice of the Hon • . Minister, thollgb 
it sounds funny, it is 'n 'ot reaJly fUDny. 
You <Ute bringing a.ll amendment 'on 
hnmora) trade .of boy faod girl. y 'ou are 

-, , 
forgetfng that" th re is another race whIch 
is neither boy no.r gi'r]; th~t j , leunuch. 
They ar,e .t)le biggest p ,ra'sit . , on . the 
society . If YOIl go d,e p into it you 'will 
find that thes;:, eUllll \.. hs ar~ tbe main , 
culpJits wh drag tbese ladies and innoce_nt 
gids into the trade. 'What provision has 
been made to tackle them? The,re is no 
pro lsj',on. Therefor , if yOu Want to ta,ckle 
itt you have t lO look into these nlattets 
also,. 

, .. 

s Som of the Hon.. Mernhers have , 

said" whn't abou t rehabili Iting tbe pros:ti .. 
tutes ? Where do you r ,eh,abili itat ,e the'm ? 
You build destitute homes •. What is happen 

11.00 hrs. 

ing to those de 'tituae homles ? " \'Vbat. ls 
happening in ~aDa thashrams'? .It is need-
less to say Everybody knows, that tbese 
des,titute bomes are nothing bu,t . brotbels .. 

. DR. PfJULRBNU GUHA: I objeot to that. Th ere may be a r w but ,not all. 
u can ot . y that. 

T DE,S: I fuJly honour 
YOU a a 0 j. I reform r but b ina an 

ld rIll' lady thing may n t have orne 'to 
y ' ur n ti "A tb things Q, v C 1m to 

befo e th ~ Hlo e. 
all the d fj, te 

n if his thing 
h -m..., t b ':1' peopl 
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is happening in your jails '1 
There wa an article in the new papers 

-tha und r .. tria]s are b in used s prosti. 
tutes. One hon. Memb r: id th e thi 

r going on in five star b tel " nd 
bou es . It is a ma tt r of gr at ham 
in m t of t Gove rn non d 
g st hou s thi th' g is ampant. 

a tly I ant to bri it to the notic 
of th hon. Mini ter th t you have bro ght 
an am dm nt t at if su b thin' are 
publi h d in tb n wspapers . mm diate 

etlon will b ta . I b ring to your noti.ce 
tha th re ~as so much published in th 
lIu trated . Weekly r gardi g Oris a aff i · 

I want to know hat' , tep have you 
taken 1 ste d of ncouraging uch 
n w p pers you ,;: r · th · ottrn them. 

A HON. M MBER: Sir, I· want to 
pint out that th m tt r i subjudice. The 
bon. Member should not r f, r to °t. 

(Interruptions) 

SH I SARAT DB: On the one hand 
we m ake a pr vi ion t at jf it is ublished 
i the n'e spapers it will be taken into 
ace unt a .ld on the other band if it is 
P lish d you throt Ie th e n wspap rs. 
Therefore I want to say though very 
much w Joom the initia iv tak n by th 
hon. Mi ister y t at th e same tim they 
should also I ok to tb inter t of t 
Pr s. Th se w ,0 ar trying to unm sk 
tbe C'ulpri s they hould get protectio I 

from t e G ernm t and s oul not b · 
throttled as is e'ng don in Orissa. 

R SHANTARAM NAIK (Panaji) : 
Mr. D e ty Sp a er, Sir~ it is ind a 
ood ieee of me dment aod I wou~d Ii 

to whole 1 rt dly c n r at late OD. 

Mi n . s t r ho ha b en dig a y 0 ma D 

serv.ie for women we fa e no , only " t th 
atio 1] vel bu a 0 t t e int road nal 

.lev 1. One od thin ' a e i t at 
ost of th ov· iog f r p ni b .. 

m D th If cCv ly ''/ 
gi iog no ' rt of] t 
imp e fi e a I m f 
mirim m -mpri nm b n d 
f 0 . T ,e t i a good ign . 

il i 
·b 

Wom n ana Girls 
(Amdt.) Bill, 1986 

ridiculous has be n baD 
pression of ~mmor I Tr me 

opu lar y known a S T 
chan ed. r em r 
o m ny hundt d ·of Si 

and us d to r f r t 1 

Sit 0 2 and Sit 0 
r :igbtful , that tbi nam' ha 

Anot r thing like m . 
is th t long bac I n movi 
which ,ur coll agu r~maf Vij yant i-
mal ali wa ta rin . t w 
m vi aIled CS L dh n ' in whic 
be a gazal where it is ai : 

Aural Ne Janam Di a Mardon 0 . ' 
Mardon N, Usey azar Diya 

This fa '"" t r m in tru . v n as 0 
It is m n wh r ba icaJl,y r sp 
W ,re today t· e P r . ns who a 
olltroI of the W ' ole Wh -

e r th ty ar th f ' 

h~ v , t ha e our m j r b r of r 
bility . Were re pon ·ble 0 i v 
thi mark t. thi hazar. n ap · 
we hay to reme b r ith ct 

ct i that altb u -h ther v ere no 
p ovi ion in th Act b f r hi 
nl nt, et ven if th ct a it 
wa imp) mented rioo ly, 
could hav b n pr vent d 
four or flv av nue f r lie 
ta _ th ir halta and hi 's on 
Ap rt fr m atka t. 
evil , he r tituti n 
ourc fico e 'of 

o cia) a b 
bon. , co llea u 

c m tb 
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AUGUST 22, 1986 Women and Girls 
(Arndt.) Bill, 1986 

[Sbri Shantaram a:k] 
. 

m d witnes e who apl)ear in 
th pro ecution ca e . und r thi Act ar . 
paid pecial How nc. If normal allow-
ance of T.A DA j pajd, they are not 
wilUn to com and coop rat f th y 
ate P' id extra lIowanc for u h offenc s, 
th y Would b C' P rativ and the inve ti .. 
g tio,n and pr secution of these cas s ,w uld 
be mor ffective. Unles pr per inve ti a 
tlon and pro cution is m ,d t the ct 
will not be imp1 m'ent 

. her - i noth r asp ct. Th re ord 
of po]jce offi ia) should b kept. Thos 
:Who in,v _ ligate ca und r this Act 
prop rty and eft' ctiv Iy nd th t) ds to 
cODvi tion, t y hou)d be giv D out of 
turn p omotio. Tho who ta ' bribe 
shoul also be punish cd und _ r t e 

rev n,ti n of orruption Act. But those 
who do jnv .tig tiOon s ri 'usly should b 
r w rd d by ivin out of turo r 'motion. 

he system evdasis in c rtain 
outh n p r .t th country i Ii ked 

wit r Jigio ~ h uld b jnv ti a ted 
and p] _ mu,:,t m' de war that this 

" has nothing t ,o do with reH jon and thi is 
bad in )) r spect 

I R TAT (' aJia-
or) : Mr. D puty .. p aker, Sir, 

you ry ucb for ivin m,e an orp' ortu-
nity p ' rticipat, in lh d liber ti ns n 
thi HJ. rou t al 0 tbank t e hon. 
Mini t r for brin in , this S p res ion of 

. , 

j om,o nd irl 
ill, 1986. It would nly e 
ill j imp] m n d in all 

f(_ r i is pas d. Wh n a 

• 

o i ty i in olv d 
ho Id t , e a seri-

uth r9 t ie . hould 
th r i 

. r m In 
in c r 
n n nt f 

dragging the Innocent WOOl n and girls to 
'this 0 ry state of ffairs. InnC'cent women 
and irIs are working in the industrial 
sectors and in f re t area . and jungle . 
T y re tak n from place to place. And 
c rtain opJe ·Deluding contractors and 
oth' r , are u ing the e women a a mat ... 
rOal bj t~ a a commodity rath r tb n 
tr ating tbem s burna b in -so Every d y; 
WI; r ad in the n wspap rs r garding 
atrociti S coolmitted on om . ,n ily in 
tb mo oi g , we re d that one or two or 
t hre w m n are dyin be ause of ome 
atrocity or the otlJer and mo t of t e cas s 
are f th same na tur , inv Iving immoral 
traffi in Worn n. 

W ha agencies lik the police, 
milit ry and other department. Our 
Constitution , is very much clear about the 
statu and digni.ty of our wonleno T ere 
are so ' any laws on p ap f . Un), s, th se 
C' n b j'mpJ lcnted properly, nothin will 

at riar· . G vernment must tak,e into 
consid ralio this a pect. Although Jaws 
ar th , W men should be properly, 
. rot ct d under 'tl la ws.' What i the 
us of ha ving law~, if the poor . dies do 
1 t be efit from th 'm So these Jaw 
must be if ctive and imp] m nled pro-
perly. 

[Translation] 

SH MOOL CAD , AG (PalO: 
Mr. De uty Sp a er, Sir, fir t of aU I 
w uld Jik t onvey my tha I s 10 
Shrimati Marge ret Alv for cringing such 
a campr he sj ve ill. Un r th arHer 
law, wh~ch w s enacted in 1960, Stat 
had be n given ' ow rs to fram Tul s. 

rom th r lie ' which ha be n r ceiv d 
from the Stat th t e , _pt 

aryan and esh, no otb r 
St thad frar 19 O. Now 

ill 
0 ring a ry are taki 11 action in tbi , p ct cry p dit' u 1y. ' Mr. 

uty p a y u ]so indly nv y r t h r ~. r 
brin n this w Ifar of 
Worn n. 

~. to wb t 
loit~ .. 

n is Iota in p]a 
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tbis country. Wh ,t is happ'en'ing in the 
jails l' be in,cideD,t$ of 'mas "rape a e 
taking, place tb re. OW rna y culprits 
of such mass r' pe have b n aW'arded 
punishmept ,during the ' la ,t thfe'c year? 
'Th~ qoest~otl , is 'whether ,tbe provi ion, 
regarding: the mi imul;ll punisbtn nt pro~ 
pos ~ d in the Bill wiH be IlllpJem nted ? 

In India as many as ' three rape are: 
comlmitted by t,b e PQ]ic daily. This ra'cket 
bas ' been going n in tIl , country fot,a 
long time. . Th call gid racket i.s flourish-
in here. This Bitl is silent r garding th 
'call girls,. '. . 

The Can Oirl is a more anxious' p . 'rson 
than a p,rosUtut. Unlike the latter, she , 
pra,ctises prostitution in a clandestine ' 
manner, in a strenuous effort to appear 
respectabl,o in : 0 jet)' , which QverH' Xc s 
her. Like a prostitute., however, a calli 
,girl h"g a n10re llron,ounc d nlcgative 
aUitud ,c towards f,amily, parents and 
authority, t, h~JI g,irls I Jadi.ng a tlorma] 
life. 

[Translation] 

I do not know much about thes ,c caU 
girls,. Earlier he had said that he had 
visited 90 su b hotels wh ere th e call gi d 
rack t bad been goi:ng 11. Mr. D(;PU1y 
Speaker!, Sir, first h -_ hould be tak.en iotlo 
police custody and th'e matter should be 
in v, tigated , there: ft 'r. Y l,l ar getting 
a source. "e is saying that there are 90 
per c not such hotels wber'e this rac.k _'1 is 
gO'iog 00. This is a m,H ter wh ich l' Jates 
t.o your tcurism. ,(In.te'rrup,t!o12,s) 

He ha's S 'id this I havlc not aid iot ., 
I 'as say ing -that this matt r r Jat, d to I 

the call girl-. It is a di :ffcrent thin" if 
woman is . urd r d, but jJ ' om n is 

, I"ap~d. th n that IW mall ha I to f ,ce insuO).t 
at ·ach and ,every t p tl ~ rl. u _ h ut h lif 
,So. '} au ' ave d De a 000 thin:: by ~ ritig~ 
·ing f [w rd this , 01. h ha , to fae'· the 
cons que -~ce's ,of 'up in qlrce \\f'ays. SI 
i . sa ially boycottl"d ; h , f mily j, 
to, fae tb "ocial b ~ ,0 t; iJ.nd tha ,t 
woman los'es r ' e t y ,'of t 
peopl ~ So, y u b . , y co ' -

m,end,· b'1 tbing 
(Interruptio," ) 

Wom.;.n an,d Gi~l ' ~ 
(Amtlt~) Bill, 1986 

Jthough dis,cus jolt 0 
call take longer tilne, bu tim, 
po al is very short, f 'you 
brin some 4. meod:m ""D ts to , 
,sllaH give some St. g'cstio"s~ 
is, bei.ng e.nacred in ha t , ~ it i not pos ibl 
to give suggestion - now. Re -ard,ing s u .1 
lexploitation of chiJd.ren !'OU hav said in 
tb I lilJi H~at us Pi r the underst" n in' " tb 
evid nee f children bel W ,i It _ Y r 
is admitt d uJl,der th _ vidcnc A IL 
,are treatin - I! p rson blow s,ixt en Y t ' 
of ~g as a ~bHd and ba form'ed a II r .t 
. g group of 16·1'8 y ,ars. l'hi , i,5 j,'bf 
st .p whi'ch you have tak' n. Tr ~ tin 
pers,on 9( ·16 years, .0,' s.g n,s " Ichild will 
play a grleat role in. it., 

You h ' v done a oDd thin,s by b, in -
,in forward thi lovisi J1 f r L rn p i ni b ... 
m,ent in it . ~ J d a ovisioD IOf C' uta 

, also b eo. m '\d ,c in h ,. I cony y my COI1,'" 
gratulation,s to tbe mov r for It. 

:[English] 

SHIll PRIYA RANJAN DAS M 1 ; 

(Howrab) : 'ir, I .()ngratLl" t Sbdmati 
M argar t Alva for having brough th:i . ill 
jn ~his Ses. lonl! t once: al~\in proye' t 
the who e nati.on tba ,our · rim Mini ' C.r', 
as the head of the G.o"v " tllment, i m·,i .. 
tail ing the I gacy of Lat' ' hrinl' ti 1. dlr 

andbi
j
, t defend worn _ n '8 rj l t ' , ·l 

th ir r,ole.r-tioD in the, oei ty a a i' 
the: eyes of ]nw, tho ' b in fd ,a J 
many thiv s to do .. 

Mr. Deputy Sp 
. to commel t i,D thi 
tl' t bring ' 

a ic t.tn 
b t 

\'if 
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n 

it nt.. 

do not want to bla. th oUe. It 
b com fashion f r polIticjan ju t 

to bl me the min' tration nd t e Polic , 
nd ge out of °t. tiD t aJact that alic, 

nera), ta a va t ge of th - ituation. 
b Jiev th t th re ar amber 0 

offie rs wh are eq t: ally p tdotic. 
lit ici os, th , Y like . to fi ht it 

out ; but th ir h nd ar tie in such a . • 

was ding db re t iot r t , t le 
ca of h na where th re as p sti u-
ti D and what th y did th raft r th 

vo uti th ginning, it was a 
crucial i u . re in bout th 

ro ra1t).m W ich they dopt t r mov 
o titu tion fr n hin, nd how th y 

pr c d d ith it. 

In our Co ntry, th 
d al" 

. ci , I' v I u ion 
ith women a n 
. ·ty now. r -

nee - sary 
Go rI mot. 
u t with their 

98 PJlom£'n and Girl 
<4mdt.) Bill. 1986 

16 

I am v ry d pr sed now. I wa t Ik-
·ng to J dy M mber nd said tho t even 
tho 1 so y women embers were 
ther in the Hou e, t y w r not p es-
Slng th ub u this probl ttl 
M 1~' than men. 

ard to hildren, I win iv · yo 
onJy two xam I ]t it my own pe-

,how t cir exploJt~ltion i takin 
he I w imply ays that hildr 

not xp]oit d, i cl iJ re 
b 1 w the g f 16 ; bu d our society 
ensure e n micalJy th t hiJd blow 
16 will t 0 h ve t work? C n yo stop 
their wor ing? Y tl C not. hiJdr n 
hould no t work on th - road-s' d r sta u 

f' t II Why do th y work? Th y wor 
c aus th y ha t to ' n at d pay their 

par nt W n I 0 lr district" I stop 
my . roth road sid , wh n v . I se 

work, and nd r why they are 
reo c, th r pres n 'stives of the 

opt it, you· know i that it is bad, 
a d ev ryb dy knows tha it is b d ut 
tl1 b ic pint is, ho to e out of the 
conomic x. loitation on various fi 'Jds-

w th r in factorie or ;> ] ewhere. J think 
di' 0 If Gov rnment sh uld lve the 

h st priority t his problem. 1 tithe 
ov rom nt, th voluntary org' nizati ns. 

w 11' r rga , O~ations nd this Ivlini try 
h can re c • tbe n ion 0 a reat 

ext ot fro') t lis c dan1ity. 

With th ' S t; w rds, I 
with a J. After in 

1 se c 1] tl 0 i [1 ] worker 

but 
ill , 

in · 

very 
, Jl an d WO t n and involve t em 
r d al w, in this work. If f nds 

r cary, 
rJian ent will 

]so c n h Ip ; 
unle 
fr 
fu n cti n . 

[Tran !alion} 

en 

can 
th m. 

ropos·- , and 
Th P lie 

oUe c on t do it 
l machinery, apart 

t J w nd ord 

arli '. 

- . Ir, 
been 

n vi w 
bould 

S 
bou 
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suggestions of ,the h n. M lnber regardhlg 
it. This show us t how far thi' Bill wi'll 
prove to, be , ffeclive. 'T'his is a vii which 
is p rvading v, rywh r ftom tbe urb n 
areas to the r ua 1 are, s. ., ,rega,rd 
elilllinatiol1 ,of tbi evil, the views of tho 
hon. ' Members should alsQ have been taken 
into cons~dera ti on. t i very easy to 
pass legislations ' .one after the oth r so 
frequently. You had fils " br ,u ht an 

I ame1;ldm rlt in the last e sion in whi h 
s vere pu j bmeot was provided in ' case 
minor and young cbildr n W re , e ,ploy'ed. 
H ' w far has that be ri implernent d ? At 
that tim~ [ had ' aid. in the .. ou ' that 
e} ctn~ent of laws did not m n that they 
w uld be implemc.otlcd and tile p raclic-.; of 
puttin g lh ~ chit , en to cmploynl,' nt W'o",\dd 
l?e stopped. Our Prime Min'isler . whil , vi it ... 
inti the villages m.ight have !lotio, d a to 
how childr,en are being put to employment. 
You 'enact laws to b ~ included in ' the 
Statute 0.0 s only. Will yo rally 
implemc . t ' tne h w wh i h Yl) U i..trc g ig to 
enact now? 

I bad visited a comlnunist c'ountry 
where one day I had talks wi.th a judge. 
Tb re an officer told m th ot a p rson had 
cQll1tn itted thc'ft, b It they w tc not mUCfh 
worri d ab ,ut th .. · t illddent . W hat w: 
worry iog tb~m . was '1 to why h e beel) 1e 
a thi' J. They told n1 'e that til y were 
inve:stigati.ng that matter a,nd s.o they w ~ re 
looking in't,o the heredity of his family f r 
tbe last ten g nera~ions. They want d to 
eliminate the eva t tally. . They aid that 
1n!,;. re pun'ishment .wu no,t nough . Our 
n1ujor we' k n 58 i,' that we C' 'llnOI lilUi.n3l,e 
it .comp1etely,. If you, go to big botels you 
will ti _d the na m s or call girls e t reJ in 
the'ir r gisters. Tben how ,c'·u it be put an 
end tp? Unt ss' th O'R ration .. of blac

l 

' money is t'l,ot checked, this . vii . practice 
cannot be. stop ed ft ,r all, those -eople 
who arn ' bla mOD Y will sp nd U ' on1 ... 
wbe~ re. A , you ha'V I t IT joc,i ty in tl1 ~ 
House, tbe BUI wHI I finit ty b p" ·s·ed : 
We welconle tb objectiv with which 'th 
Bill has ~en brought forwar :. Rec ,nt.Jy 
the hoc . M mber Shrimnri eet 1 Mu l 11 r ... 
jee w nt to the i u e ant Gov r with 

omebo y s. ca e p ert· ining to D Ihi. , 
mtl'O bad sold hi .i, he f · I I 'er f til 
wom~n fil d a cas ' in th eft. Tw 
r mind rc ] t, bll h y w.-~nt urll , 
b eded" SO . tbe i por , ,f l

" is' t 

, J908 (SA ,A) 

wb will implement th 1 w. 
who is him If involved ill c se 
lnt s th hn Ie lido' au th "ty, h 
th n the law e impl net 'd ? rt an ' 
impl ment.ed by th o t per 0 DIy wh 
hims If is b nest. 1 may - tht 'L18D 

. H aviv r ; of th'r ' We will n t ' 's 10 
tIle n me . . It h __ be n pubU be in d t II 
ft, to wh t the MP nd ~L, S' Ie r~ d ,ing, 
If yo 1 ' throu ',h it, you iH con e 
know 4ibo ttl party Who rnemb rs ar -
inv lved in . uch !tni ed ' ou , U t ~ Q 
through it . na . in Ilaw do. s -, ot n 
that the e wHJ be ianpiemen t 'd ,m '. If 'ln 
bon . . t p _ T: 011 i n I,e'ment 'it, only 'h n it 
can be 1 eful and vi Is c n b . ,el ~ nlin d 
from h 0 jety ~ You will h IV _ k 
at) y·e on ,w th r th pe ,n wh i 
to ~mpi m, nt t,'l leg'sllati n 1, b ,n 't r 
not and w'b'ether be is ill1pl m nting jot or 
n o't " 

I would also like to i ' Y lle tI ,i ng m r . 
Th mail pro)1 nl , . th o t iQf ec,on 

'backwardnc_ s • . 1£ ' 0 to the "VUI g s, 
you wiU find w nlen woki" in bri kUns. 
Th re th gi.rls a.re force d 0 ind\it.g 
im,moral , ctiviti " . , sh;· 11 not .~ y a 
those who bay b cotne ' Hi ' ,itll " I.. 

x:trel11'e pO V' r ly a1 brl- ed ~ ' uch cri 
o the fir t th ~ g Y t, h 'l VC t 

bow pov . rty f..ho Jib r 'mov 
w leorn ,t P that you' c ins t il clud 
io it ot.lll r ar as at .. With (I,e e w 'rd'_ J ~ 
conc)ud, . 

. I-f ~ ~ D - ,A 
(Soncp 'l t) : r. 
Tis t lO ~ uppor t I 
TTl" lC in W 
BUI; 86. 
.on the BiU, . W , Hk! 

it f r tl r ason tb 
iII. all tl1 b rt 0 , • 

A twin 
child" b y or' 
pr . .ituU 
~ W ' rde ' 
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thi provision will gr 'Hly h Jp in checking 
thi viI. A w leorn pr vi i n in the - i 1 
• t at th int rog tion wi be done y 
th J dy me rand . nly 1 dy offic r won 
b ap oi t d for this so th t th victim 

re ot expl it d furth r nd th yare 
av d from fO i ion of 

tting up i al ~ 0 pr is _ 
worthy a d 

I would to giv g -e tion t 
t G v rnm n. 0 r Gov rnm n t wants 
to put an nd to this cial evil. I agre 
that th int ntion of the h o. rim 
Mini t r nd the hon. Minis ter is g nuin 
and we in pass th Bin and amend th 

ct and a provi ion fever _ p nisbment 
will m d in it, _ ut th r sp nsibiJity 
of it impl m ntation re t 0 th tate 

ov r m 'otS. h ~ p w r to fram T ,les 
r v st d ith the St te Gov r n en t • 
f By are with on of my coli a I S 

wh bad aid th t Stat ov rnOlent to k 
v ry Ion tim to f rmul~lte th 'cuI · s. 
Tb n tb r i the que tic of Jaw and 
ord T wbich is also' St· te ubject. That 
j why in Pit of he pro\'i ions mad by 
t tr't d p nds upon the Stat 
Gov r ments s t how they imp} nt 
t m in th ... ir r pe ti e t't 'e. If th 
oli ru ted with thi r spon ibility 

th t trEt n w m 0, oys and ir] wBj 
not b · . JJ w d withi their ju i di lion 
I thin w can u d in our mis ion,. 
b t t thi ot j _ t ibl. You 

Ji Station, yo · ' will 
ul rand ed 
nd th plae 

tiviti , !'lJli.g within 
n Poli ffi r i 

tati n only wb n 
brib. Th r -

I cL 0 thi 
ntly 5 t 7 d y 

r titut W I pub)' h 
In whkh' t m n 

1 u r h d . In 
dis I 

y had t 
. S t 

. 
1 

. to . In 

b 

Poli e 0 cer (;)f that area and in truet 
him tb t h wou'd be p rsonall y e]d 
responsibl for fl h trad or any other 
immor I activities within his j ·ri ' diction 
and ev r action would be taken against 
bim that. I think. it would yl ld b tt r 
re u]ts nd only then we can succ d in 
up ooting tbi oo·al evil. 

Here would like to make on mor 
subnlis i n. In this ill om provision 
hav b - n made through am ndment th t if 

ny hot I i .~ lind involv d in uch immoral 
activiti ,'t Jie Dee will b u p~nd d 
and it migbt lob ~ v n cane lied . But 
Mr. D puty pea · r, Sir, as su e t d by 
Dr. ajbans, not only th ir He nees bould 
be suspended, but I want that uc hotel 
or buBdi.ngs wb re rostitution or imn1( ral 
trad j indulged in, . hould be attached so 
that n body couJd dar do so .. 

Mr. D puty Sp uk r, Sir. ~n addif on. 
to it, I would Jik to submit on mor 
thing. It is pr vided in this Bill and it 
is al 0 tb Turng of the Supr me Court 

nd igh Courts that if there is any oli 
tary stat ment of the rosc'cutr ss a gai st 
the accused in ra case etc ., then tha t 
statcm, nt would rec gni d . would 
like to ub ·it that provi ion shouJ also 
b ni d in this ill that if ny 0 want 
to g t r]j ved from prostitution .or jf 
onlebody I' as b ~ _n f rc d t do so, her 

s Jitaty . tafement sb uld a lso be r co-I 

nis d and ther should be no n d f . 
w.it I in uch cas s. 

I agre th t (hi provis·on i liable to 
b mi u ed nd ex I it . d because ver,ifica. 
tion i d n by the .lie . And the p Jie 

ps tJ h w men in th Polk S l tion or 
hns links with uch w n who c n mak 
ny f 1 nt tin) Jicate a y n. 
11 lie t th J R .1 dey thes 

I f 

, thi k 
jrn 1 m 
th im 

d 
b r 
bo c·tiz 

ul d h miliat a re ec-
h in id nt· have al 0 be n 

• t e thin '8 houl 

j f t hi B j 11 . s ss d 
• it w uJd nh nc 

d ~ act of 0 r citiz n 
, uildin up th ir r n 

that country c n p or e 
i b rIc r ct r. 



With these word. I support teAm nd 
m nt Bill iotr duced in the us .. 

RI A TI V D VA TI C A UR 
D (Kh juraho): Mr. eputy Speak r, 

Si th word 'suppr ion9 is ought to 
b rep1 ced by t' t. w rd 'prey ntioo' in 
he Suppr i n of Immoral Tra C In 

men and Girls ( m dale t) ill. t it 
ery in1p ft' nt in its 1f. It i very diffi ult 

t r emove · l i Ig by rely supp-
rind in pre ntton, th co .. op ra 
tion of the peo J f the so i ty i's al 0 
r ceived. And • ft the complete 

event:ion, tb P pIe's ,coop r tion i 
r quir d. 0 far a the prostitution Y 
the worn n or girl i CODe d, the 
w men them, elv s do not enter hi t d -; , 

but 1 h Y h ~ t.rtc in compu Is '01 S 1 d 
i ~uJti~ in t.h pr l,; t lnaL -dominat d 

s ci ty and t ,ey ar c ploit d by th men. 
H tries to force th worn '0 to adopt a 
wron P h for is wn mon t ry and 
other b 0 fits. 

Mr . D puty Speaker. Sir" in t is 
Amendme t, w hav provided very stern 
rules a d t~es aT ab olutely necessary, 

cause unl ss we rna e our laws and rule . 
stern, we ca n t succ cd in pr v ' nting 
su h immoral activities. u i this r g rd 
I won d like to submit t'hat we have to 
pr pare our society , accordingly. 01 s 
our sod ty t ches u e t T spect lh 
women and girls, uc immoral activiti s 
can Dot be topp d. 

Mr. D puty Sp aker, Sir, you mi ht 
r m mb ,r that som time bac I had rai d 

very importan t issu during the z ro 
our that gru om incident had t' en 

place and sorn t rrori ts were 're pon ibl 
for tbi i cidt:::nt. A Z indar forced a 
woman to do na ed parad . for one and 

half two hours only becau e h r 
family . member \ver not prep r d for 
imm ral k. Such affiuent opJe 
indulg in such hing on b tren th or 
thei mOD Y . Sui s fear ~f law i 
rated in their mi _ w "not u d 

in rev ,ling it. 

s· 
vill ir1, w eth 

bigh r caste·or)o ca t ,wa 1 
a a d ht r of tb enfr'c vilJ ge. 
wa r sp ct d by 'all a tbeir own d 

am 0 y t 

·urviv 
in p 0 
col oi I h stel an 
th boy and irl 0 

o i ty ar i vo Iv d 
thi social evd b ch 
purp , w bay to 
amon t e p opt in 0 

d la' oW-' .. ay n w 
a e pc adio , 0 
n s mong til P 
in such im'moral a tIvitie 
on d iDg 0, th Y mi, ht fro 

n 

I 

adty disea s w ic ill nly a 
the n tbeir" iii , b t t di 
will be a lOU thr ,. f r th 
country. 

I would Ii to say tb_j our 1i 
Dot wi ly tac ' hn thi evil f 
I am s yin that th lie 
comDlission or ta eS fixed U'nt 
these prostitut , but it i rt · n 

I Polic 'per onn. I b msel ve 
and re of b d char ct r . 

. arre ts uch p I a d u !ly 
th m. U nle he mor lilY i 
about among our police p r onn 1 
wor r a f tb 0 i ty Y t, 
countr- , b c pi'ta'li t 

auld continu . to 
w th th if m~n y 
moral andard f 
wheth, r it i d n by 
] w • or by publicity or 

ill b v ry di ult t 
pro i utio . 

y brio In 
ter h do 

thO III wi]] b 
v·l. 

. 
I 

roro 
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uppres 'Oil of 
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r Pc, ad andey] 

by mending tb 
t con col t c litu-

imnlemor;al ? 
ul ? VVh t p 

r mov thi evil? 

study of th bow 
many h rteoming 
tha Ii th 

~ nd 1960, r 
b m de i th 
' a n i lh,t the nlcin 

incid n h. ve b en I- t 
j ri di tj h Bill. 1 ha 'e 

tin"lc 
any 

th t if t gi 1 i - I r 1 7 Y a of 
If I a e •. But who will c rtify her a 

women r n inn . _ fl' irt inti 
and i llb qucntly caught, it i 
h race i c t rom a octo 

wny · 
,ti tll' t 

hould 
b produc d., A t that tim... the d ctor 

th 
to buy 

'Oc ' d 
:. no c rtifi 

f th 

ur 
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the god . Du today the s me very god. 
d ss e bing f rc d to indu 18 in 
im oral acts. om one has 'said' 'Janani 
J't m BliumL' 

Wh 1 want to ay j that m in problem 
, b for us i how 0 hav tw'O quare meal. 
If one cann t hav tim ly meals, the fire 
of hung -r will f r~ , one to b come pro ti-
tutc. UnJe you 0) the probl m, ev n 

n s such ill ~ re not going to 
hec l hi i nmor I tr'lm . 

t b c m a u rse f r poor 
by . u thful. lour coun try th 

n is r d of his riehu , but no one 
p ' , ntt t ti u to th P Of. Til da ht r 
and a 19ht r-in ·I ' w of the p 01' 1 p in 
t p n . ' urg .. that rst y u should p ay 
aU nti n 0 he p rand m k pro er 

rrang 01 Dt for hi f o j and helt f. 

n]ess you enact a co pu Isory and 
trio nt 1, W, th e inno(,'''en t jrJ~ will 

co tiUI e to be the ictin1 of rap . 

11 nclu ion would s y tbat if 
hav aid t; oy unp latabl , thin 5, I may 
b e c!-1 ed. WHh tbes words upport 
th BiJJ. 

[English] 

SHRI.M MA GA ALVA. 
am grateful t aU th Memb r who h v 
partiei at d in the di cus ion. In spite of 
short n ti c and in spite of ' the lat hour, 

thi n {. th y v show .. gr at pati nee 
. parti ipatin, and I m grat ful to th m 

nny ti ns bav . b n mad. 
The h ' s criticism abou th 

fr 

of th r vi ion w icb 
in the t upto now and, 

, w re aU wor ' iog tog ther, 
impl m nt' ti n will itnprov 0 

iJ c fOll ht in a more 
' f I way in f ture. 

h . 
b t th 

A t it elf 



of members have rle,~ rred t that. W have 
DOW hanged it.,' It h ' 8, becom,e 'Imm ral 
(Am odment) Act'" That is done JD r ,es .. 
ponse to the demand made by m ny many 
groUI)s and' ,orga Isations. ' 

, As I 'said in the b~gintling, it i f r 
the first thn that ' W e distinguish tb ,crime 
against children as ngal ~ t those against 
adults. ' . 

, 
Som -, hon. ' M, mbers spoke just noW 

bout the Iqll s tion of )n€,djcal clertificate 
and so on a.nd so forth. WeB, thi,', problem 
would lexL t in a , yth· ng that YOu do. But 
1 w ' uld lit to say that if the doctor 
gay a (als certificat -, I ' thin w bav'e 
provi ion :in ,b , Cri:mj, I al Procedure C de 
and uth -l'wise to deal with false certi6cut 
deliberately gIven by a, doctor which 
w'ould be really a rilnin 1 brench of' tru t 
as far' as _' rtificate givin,g is conce ned. 

This A,ct for the first llm, noW moves 
from just, 'women and girls to pers,ons. It 
also bring in boys a.nd m. n wbo :are, 
s,extlally exploited. 'there is DO need for 
01'(' to say too much about it,., Ware 
awar of this problem which is spreadin'g. 
YOUl1g boyS re being exploited as much 
as the gi,rls for immoral. purposes. 

Tb socia,.economic situation of wom n 
and tbe lower statu which they are forced 
to live under in spit,e of all 'the legiSl (\tion 
and in spite of all the effo,tts m:ade by the 
IGOV roment is undQubt dly all impo,r ant 
i:actor to ' e cO~l idered ben we talk 
about tbe problem of SIT A , It i. v ry 
,often that thes your g girls are forced int,o 
th pro'fession" very' often you have · Qun; 
gi:rl brought from their villages being 
promised job$ in the 'cities, bing brought 
by ag n S IT pimps and '6n, lly th 'Y land 
up in probl -ms. We htl . e h~_d many many 
,cases and I thin· thi is weU· noW.n that 
a man goeS into th vill g'es" m rries a 
girl" brings her' to tIl t wn clnd then ' sells 
ber' into a brot , l and S,oe into a tb 1" 
viHag t nl trr)' anoth 'r o n c t y a 
It b ecomesl a kind _~ nanci · ,\ ort of 
upport . _ very yea for binl. B si \! his 

we are al 0 aWar tha i thur are "V ry 
powe ful lobbi~ crime syn i - ' t whi,ch 
cut a fO 'tate b undrlries even "Int rna-
tional bouodarie " he . w m'en . 
bousht . nd old aDd no boy 
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ystept W ba.v . to a~mitt1 V6.rybpdy 
be n talking about roo a re e er -

lion, th . mo'V ' m nt, th , n - -d It I hnpto 
things and 0 on. W,eU, I think lb 
pro titution is · also questiQu f d man,d 

ed upply nd on know who . b culprit 
a ,,- and wh re eaUy tb sourc of ,tbe 
wb ]e _ viI is. I do n. t ' n ed to , 0 t 0 
much int it. bu I mu t ay tha thi 
probletll cut a ro religi n, c st , or d, 
langUe g, , and I think ' one annot attribut 
it nly to " rticular , jon or a 
particu1'.r type of a sUua i J1. But OlU t, 

. ay we bay in tht OU 1 y, s h already 
b ee rocnti 11 cd" c rti- D r I igiou. 0 
COllT, e, cert· in ' cial sys e I wb'i h nd 
t I SU Iy the ,our f r this r if . • ion. 
I 111entione Y stcrday in t'l I other 
H US I~ ~ Is,o, w in at ria in Mad ya 
Pradesh a few .m.onths ag ~ where w-
fou.nd in the wh J 'iUagc h irl h Ie 
n v r b eh tl1am'ried 1G r 4 0 r SOD year J 

and the ,ror ~ S ion f the ids ri ht 
fr m th age of 12 or arJier. is 

nt ftainD1cnt and ro tih., ( on 
men never wo 'k. h y live 0 tb aroing ' 
of tbe worn Ii in th is ' co muniti I d 
'therefor~, there is a v,e I ed intetlc-t in 
continuio the Sly ,tem becau 'e: tb y t n " 
do not bav,c to wor . We bave noW laun. 
che,d 'a ma~s,s,ive cam.p i)n to dry .p sue 
source of ,upply into bl'oth Is, nd 0 ' 01 ~ 
.I was there,a few oaths gOi 
;WQlmell tayill: in the I vi Ha.g,e all 
had 'the marriage of ,20' .• i 1, 'e lehr" 
ju t a few mODths, ago . 'Of ' our there 
w,ere i t r t d e pi .. h ' w nt d t ,O 
c at a cout ', v r y tha.t min r w 
also marri d. T e peop. n v r both r d 
to sp UK when th minor · we tint be 
, r, thels r nd p erhaps do not k 91. J d -
not ell '0 tb age lor v ry in 1 gir' w' 0 
t ad m rri d tbat day', whl b d 
b~ th Co 11 clor. u t th 'oin 
th re re such P " - rul fo Ie 

II ared 'tO, fig , a Y' {fo'r 
b e ,ill and try 

rofes i()n' . 
ho 
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[SbrimatO M 

op 
thin 

e rli 

(Trans lat ion] 

ar nes', 
s, that th 

nd 
Ii nd 

m n J av 0 r aIise-
o m nf wa m 

oday i wonl l' day. W mCJ should 
ow d t b v th ir y. 

[English) 

b nt d t k j f thi ' pr I J rn i 
p r ly a . W n" robJcln . If the en 
a oot i . volv d" th rc w uld b no 

oth I an th for, to s y th 'tt thi 
i 11 f r th w ,men to I Into and tc 
do it, I tbink, i 0 clo e ur ye on a 

. ry import l1t a pcct of this pr bI m. 

, (Tran lation1 . 

A A BA T : Madam, 
ven m f the men r f, minin . 

[ElIgli hJ 

M M 

I!nd 

tb ' 

T A V • . 
I ave 

t"tlk bout our 
r 

b m 
~ Ifl n ln 'nd 

to nltJch tim " We 
, #for t fighti-n 
thus s So 

t . U t 
r th bj 

b t-
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b cn I ft to the pro 
w y f di cr tj 0 • 

ut 

01 nt 

11 w h V spok 0 abou t traffickin 
police ffi r. I xp} i d th reason. 
It 's b cause, ry of en, as matt rs now 
stand t w re n table t tand beyond 
tb tate boundaries nd any of thes 

n have t " d It with on 
f tin j why , tb· 

pro . i n f P ciaJ ow r i beiNg ~ad 
to the c rs. 

ar not setti I 11 pecial , ur s. 
Th is tl at pel b ps in the fut re 
w J. r it j f Jd (' sary in partie lar 

r parti tJl r lac, xi t i g court 
, f . r rticular a r a , r particu lar 

sitt tjon, ad ,· into p j~ I curt for 
th purp 0, may .. be yen a sp cj I 
co 1f t jf f U I d n rn times, 
sh uJd h s - t up i any 

It is a fa t that r ligio s sanctions' for 
p actice lik ev Dasi s t od others 
whi h hay b n m nti ned ar v ry well-
kn o. b r f r r Ji i llS lead 'TS also· 
ave f jrJy to con1 out nd condemn 

th s practice;; and only th D, pcrh ps the 
rna will reaH th - t this cann t go OD. 

tI U t say- jt was m ntion d that 
the ri at NI mber Bi1J, I think, w s 

opt"d arJi r in he us - lh' t We 
V ·· th 0 it th "ntral S at Social 
Jr· r Bol!. r J"unch d ~ rna siv com-

ign f r h(; bili ti , ducatioD and 
t ai jog f the D v Do i b c u my St t t 

Karl] ta 0 have a v ry a lar Dumb r 
of h s ~ WOrn n "ff t d ' by the pract ice 
a d th r spon e 1 ~ s b . en very good. 

v n th ci hild e ar now in r id Hal 
ch ]s and W W pr vidin th · m 

~ r th eir future . 

j r l h u ion 0 f t h . i ita ti n 1 

il Y h v oken 
V it. I -ann t u der-

r h' bilit ti 11. h 
th nl c into th 
to rin tb maw' y 

0'\ m· ny f tb m 
Worn n wbo 

f mili do DO 
vilJage d not 

an d tb yare or 0 p r .. 
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man ntly bonded into th prof s . on .. 
Tit rcfore moving them out f th atmo~,­
phere 1 . to a n w nvironm n, m king 
th m f el Jik hunlsn b i a , '{, i 
perhaps som thing wh'ch will r quir 
great. d al of psyebi tric and em i n J 
tr tm t and en, d die t d soci" 1 we .. 
fare organi ati nand roups can do that. 
Tb ref. r , w have sou ht to bring in 
voluntary . rgaDi ations (; nd r u · W 
h v n IW pr v ' J d thnt a wonl t 's b 
in v ry e(~r h r raiding pa I y. A wo-
rn n has to be r eDt durin int rro 'a-
tion, and b ef re th court rci,ea e tb · 
r sued persons, it would be n c sary 
for the court to have an 'n uiry co ducte 
through a s cia ) w Ifr j. org'~ is ti or a 
re istcred rgani ti . n ertified by the 
Stat G· v nment tha th p ' ,. wh 
has conl forth to la 11 ' tody ftc 
p r on claiming to !sb nd . r nt 

1 reJatio is cnuine pers 11 hu the 
upacity to look fier and i 0 ju t a 

piOl 0 somebody 1 who . scm to 
take back h r to th broth 1 or to hi 
custody. hi w hay provid d for th 
first time. 

About prot ctiv homes and chi! r n 
bomes, 1 know th ,pr bl ms ere are 
CrltlCIS s. But not all of th mare 's 
bad as th 'yare made ut to be . do 
r a lise th ut w hav ~ the proble 1. hi 
bapp ns with chool , public s hoo)s, or 
even with ordinary cl 001$ , hi h pc 

. with v ry in itution. We aro noW pro .. 
viding for some provi ion. including for 
the vi.sitors. TI Juv oil u tic Bill is 
bein introduced by the Mini t r for W .-
far , and various ,oth r mea ur s to help 
improv th standard in the prot ct"ve 
borrie od hi1dr n "honles r nd r con .. 
sideration of the Oov roment nd would 
come befar you in the n ar futur . 

Th r as be n ~ m ntioD made aJ 0 
about the rent ti 0 worn n-
adv ni nl ,film and ry . 
pr ntatio of om n whic 
om wher bet th ~ c ime. 

1 • 

al ead i troduc d a new ill 
come up ill be xt 
cent pre tati n 
ov r d ert; mD ', 

Wom "anJGlrls 
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and so on whic woul 
worn n I f thi ou try 
b ~ ins 1 ited f, rem rCI 
ven th 0 I had" rtise .ment 
}. ing . 

, h v m die 
r cu b cue 

we f. c in tb 
nd ally . nd • • I 15 . a prov. 10 

y m die' I check up f 
tho r ~scu thr ugh ·r gi er m die I 

ra li ti ne b n pr id d for 

t I h v umm ri 11 t 
P "fit d hy indi .. 

p rtic :p'- t ve 
all th " su tn' nd 

t w r 1 ad e by d j if r n t m -
b rs. 0 co elude, CoU d ot nd · 
b tt r word than th e of G ndbijj from 
the AR JA" itb your petmi io 
1 wou Id lik to u te j 11 tap a r p : 

to 

"Ma i pri riJy r on .bl 
ist DC of the 

b r f ci y 
m, p nd r ov 
t h u: . n s i [er d 
to a life of ham rut 
and immor lind 
of it is t at th 
m n who vi i h e 
hunt ar marri d m 

r c mmittio dou I 
,t th ir 

rim 

ord. c 
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iso 

M. 

ill further 

The 

,am nd the 
Traffic in 

956, as 
be tak n 

motioll was adopted., 

ati 

ER 
up clau 
ill. 

Tb 
y cJau 

Clause 2 to 4 were add d to tlz Bill 

(:Jau 5 (A 

R 
01) : 

dm nt of S ction 2) 

A R D Y ( ur-

for lin 20 t 22, substitute-

D th act 
hi or h r 

whether 
offered 

'lh 
b 

th t b s 
ill 

f pro .. 
de D'·tion of 
A nlatt 
c iv d end 

id ' ny 
for I 

in or f r 
d finiti n 
b n ub-

xuaJJy ploiting thos girls for com-
mercial purpos s. Be aus your definhion 
j very wide. Su pose cinematograph 

ictu . i tak n, Ii tbat of athyam 
Sivam Su daram which W 0 t up to th 
Supr me Court wb re the girl ar pracH 

ally shown nak d . Is that not exua 
exploitation for comm rciaI purposes? Is 
it your intention to b in all these peop. 
to b p na li _d und r S ction . 4 of the 
Act? If s , you mak it quit c] ar. 
What Q yOU ean by ploitation for 
p.u rp e of sexual intercor e ? The 

d finiti n W quit c) ar, 
unam j u us , ' ow by cba~ ing yo r 
d fin'ition , ou hav n wh r defined what 
i . eant y .xual ex [oilation for com-
m rIcal p P t i "ry wide ter, 

nd then thi iU c rt inJy wid n th 
se P of A t n nnousJy. I am no 
ag inst it. ut is that your ' iot ntio ? 
If that is t e in ention; you l a e it quite 
clear. Even in indu tria), commercial hotels, 
including f a ir h te e P sitions, girJs 
ar s J ct d only pn th basis of ag " om-

I xion, h ight and oth r easurements. 
. Wou1t1 that DO am unt e uaJ e ploit--

tiOD for conlmercial purpose ? 

806 brs. 

er f; r 
alterna tiveJy 
_ ploitation 
, ommercial 
r tr ·cting t 

t W h t I have u gg . st d j s. 
includ ' tt Word' exual 

f r ual jnt 'cour 'for 
, That win be 

of the Oth r-
. i e you ar' wid 

A t too much and 
in th s pe of t 
it wi)] b too d,ifficult 

ov rIm · t or for any ... or y u , for th e 
. Ody to impl 
, indly r • 

tl e Act. h r for • 
this beau e thi . is one 

f th basi chan you ha brou bt 
ab ut . ) 

bout thi 
t ' a in t ad of 

s no n c ssity to bring 
g. Th int ntj n wa 
"irL omen who er 

want d to ub 
aU e S 
of p' 

tl 
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sid r thi v ry important chan in th 
de ·tio. exual exploitation should 
11 o t be there. 

SHRIMATI MAR L: 
Ther is uffici nt interpretati nd 

uffici ot understanding of th me ning of 
's xual exploitatj n'~ nd r th · Act. 

ber is 0 ne;: .t 8 into tU th det 'Is 
b 'c' use \: 'e have ' Jr a y ot tabli ed 
ded i L this. W hav id t at ' 
t] cont xt f t _is A ct i to make xual 
xploilati n a little w' d r than l t exu' J 

in ' r rse . I man the i t rprctation 
y u ivc 1. t wid n, ju t t ]i' 't it 
t hat p t j u 1- r c. t C - nl C s d j cu t t 
to pr v ut this stag. Th ref r ,it a . 
1 b wid . cd and, We want d i ratb r to 
be ope to the c urt ~ be , au i is diffie It 
t prove at iut rcourse took prac or 
som t ing of the ki nd wa don or wa 
n t d 11. Th r fo t it b 5 b n 
wid . cd. 

MR. C I ?vIA That i righ • 
ing t r Ayya , R ddy, ar you 

with dr' w th m or not . 

SHRI . AY APU RED Y e .. 
ca s mov d th amendment, I seck 
the larificalions. 

MR. <; Al MA : Th e Mini t r ha 
aIr a y said. 

SHR E. A yApu · RE DY: h 
Minister ha not ansW red. A t 'ally sh 
~aid t at it not neces arily b f r 

xual in erco I r c. Th ' xp] itatian 
w uld mean.; .. 

MR. C A1RMAN: ott know th • 
r you ing to withdraw y ur am nd-

m nt or not? 

s 
. r ..•. 

M . C AI 
Th 

rsuad 
ruplions) 

mu t b 

. U R DDY: 

lea , 
ur 

ithdr w th m. 

: I mu 
Mini er .... . . (Inter. 

my m ndmen 
ortu i 'Y t on-

) 

us . 
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ap J 

Am Jldment 5 wa put and negatil'ed. 

MR . . H 

'That ,Clause 5 
ill,9. 

. . 

'It In lion was adopt d. 

f tb . 

C'I u ( n ) 

t . 

A U 

, g 2, Ii 42, ~ 

for i " sub litul "i ft " 3) 

after lin 6, in rt 

(~(c) u h p rs n f·' to giv 

M 

24 pI n ti n 
lac ab ut 

or ny ar h r of 
a brothel." 4) 

tjon ~ 

n'ity II 

r 

. Ir, 

ri f. 
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. uppres ion 0 

Immoral Traffic in 

BODY: 
d nt to 

MAN: 

AYYA · U 

ak,. 

. d1y 
J t' a v y j m p 'rt n t 

. " conl in th ,~ t in • teo 
i that o11y I c uJd iv 

not' no f m ldnl nts. It i Dot a jf 
tb otb 'r m r w re n t jnt r st d in 
givin n tic of m ndm nt·~ h re wa 
no ime . Y u re goin to scuttl the 
v ry purpos f. tb BUI ...• 

M · C A MA ot a 11. It 
i f. r th h n. Mi · i er t ~cc pt r no 
t cc pt y U . A ndm 'nt • 

I Y A U Y: T 
end not com to th 

MR. AI MA YOlt are at 
lib rty to, pro, 0 yo r Am ndments, nd 
it i for th OD. Mini t to ace pt or 
Dot to cc pt. canno ay any thin . 
PI as ah ad and p k. 

brou 
ill. 

APU ED : S nle 
sought to be 

Act th ougb thi 
r -at humility. pajn 

HI, with ' which 
obj c'v wjJJ not 

becau (ryin to ' 
or p al 

on the 
rs. N 
important 

bj ct j to 
reo 

n owed 
"Sach ki 
_ n this, 
1bl m f 

1 
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p opJ are Jiving on 
B mb y. Calcutt, yd 
Cl 1 s. t j a s i J pro 1 m, 

ct hich is in fo c w s no a ble tackle 
tb probl f1 of pro ,tilurio r , Db, U 0 

th re w · ny d fi ct i th ct, bu t bee u 
th re Wa no commi m t on the part of 
the ofo cin authoriti s to nf r it . 

here was d c j th ct. ther 
wa 0 lacl1 la j t Act . The ct was 

rf t Iy " Bright. A a au r of fact 
ev n th polic offic r . 'd not COl pl in 
th t th r Was a y 1 cuo in t Act. I 
th ' t oord ' r h n programm lh y did 

ot campI ' in that there was ' ny I icuna 
in th Act. T e most difficult p'lrt of i 
is you wj)J not b abl t( et r s-.! l,;uti n 
wi tn e t) P k abo , t i. Be 
rno t f the gjrl know fully w~ ll tha tb ~. 
hay to ret rn to th br Ie ho us where 
tb y w ere livi ng ~ m st of t n will 
not b in a p siti to give DC . 
again t tho e p r on wh ru t ro-
thel bous s. he is th practical aspect 
of ]ife. wb n they go t court, th y wiU 
not b on a po iUon to ay it. 

At I ast now , u nd r th res nt ct 
th rare pr visions that they wjJl be 
r J a sed 0 11 probation under e Prob tion 
of the if nd .... r't ' Act , oder the ben ficent 

r visi they c ' n be J ct off a d the 
ent DC is r. t very s V r. Th refore 

n1:0st of th pol! e investiga ting n ' \;; ci s 
e jol thes girls sayin rJ th t YOl please 
adm·t thi S ot nee 0 that you will b 
r 1 cd after a sh rt · stay of one month 
Or two rno ths. 

ut now y u are rn a i) it a 
s nt nc of v n y ar. That has 
lried n ly by a n A ssi an t 

by Chi f Judi ial Fir t 

. ver 
to be 

Court 
(lgi .. 

nany 
for 

re y u oin 

1 

these ca es ? 
rimin 1 roc d-

u 

by t il 
fa 

cou t 
C· 11 t 
yO '1 

it f r 

ort 
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Suppression of 
'ImmoraJ Traffic in 

A YAP\} 
ing on aU 

r. I am not Oitlg 
Th ird e ding,. 

R DDY : Sir, 
e am ndment 
t p ak v n 

o ! r a maki g ' this nt c s ven 
y ar j S con r d, y u mak in, i 
only a tatutory tig r. T le c 

aper tigers wi 1 be rna _ use of by the 
pr s ell ting nei s, by th olic pe pJ 
to inc ' ase th ir mamuls. · t will Hot s rve 
, ny pu pSt it will fri t people v 
to com nd give eviden b fore th 
court. Bee us tho e rsons W 0 know 
fully 11 that they ave to suff r a nl1pi .. 
mum of ev n y urs sent nce, will do 
their ]cv,el b t to ee that tb re j not 
even a charg -she t filed. 

Mada m, I am ayin it with grec t 
pain. You may now cal for r cords fron1 
all the M' gistrate curts find out th 
Dumb r of cases which or p ndiog under 
the Suppr ss' on f Itnm,or'l Traffic ct. 
f th rare hundr t d ca now pend in • 

by next y ar you win find that not v~n 

t 11 are booked. T 11 caseS will n t be 
bo 'cd und r your p 'csent enactment. 

his Bin i ' very id cali tic; but it is, 
unrealistic. F r the v ry -ir1 3nd child- . 
re who are b jog sexually ,exploit d by 
m king it very s ~ v rc y u ar makio their 
liv s nl t h 'lrd and difficu1t. Tb culpri ts 
who re now indulging in this nefariou 
act will try to find out otb r meth d and 
me ns xploitin these things and 

s a fro] the clutche of the law. 

) r f T , if y t: co suIt any p 11 -

10 ist any c imi 010 r t or any e.xp rt on 
crimi , 1 jurisprud nee win t 11 you th" t . 
th ri 'Ii .al ], ml st try t adj ust its.If as 
fa a sib1 t h need of t e s ci ty. 
Crimin# law mu t Sl ch t h ' t 60Yo to 
700;( of the peopl u mati l1y. n fm Iy 
ace p t it un f 11 wit. If 8 0/" f th e 
~ 1 r t b c ndemn a ('ulprH 

1(. d 't hay th natu at instinct 
t i _ t h I r 1 law, it ill a v 

I t. ro 1 i bi io A . 

'Y ry 

o Hi 
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today? All th St t ar 
on the prohibiti n for tb ir 
t c t t 
th only. ure 
for them. 

So It is not n,ough 
mu t think bout 

b 

J86 

, try to ma_ 
impJem ~ t.. Do 

you canno 
cb a y 

d , h lJ ri bt. 
W an do it r J b ' t 
practi? indly t in 

U • i to 
bou it . 

That is why hav mad on 
tha th mi imu nte Ie , 

d to wo e rs, lb t 
lass Magist at n try it . Ie 

pr ~ cb your ambition 0 
wit mak the ulprit 'ut v ry 
ha.rd. 

h n th I xt u ge ti n .m in 
js with r d th b ' d 0 f proo · 
y 1 ar trying t ay b rd n of proof d 
pr u mptio w rc r id j conduct 
pubJi h d in the p rp rut I an 
alternat pr umption that h .1 n 
i as a br thel. or th t hay 
am n din nt . ying if th OWn r 
premi es 1 n t abJ to iva rea n 
explanation f hi c nduct withi 
hours then th r ruu t e 
against binl. But ppo in of in 

b e l C f the own r somebody ha 
it th 11 the cou t iJi tid · it ou 
would no ace pt i . 

urth r L_ case wher 
e ploit d he mini urn 
Why sh u Id ther b 

rti le 14 f th 
balJ ot b any 
r n f . 

committ d by 
minimum s 

o Id 

man i 
nt . c _ i 

m 
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• Ayyap ddyJ 

UG 

commOt e it. All th se thin 0 

°nt judicial di cr lion. If nee s ry he 
will apply h pro vi ion, of Probation of 

ffend r ct f you So. y r b tJO 0 

o nde ct win not ,pply then y u are 
d in g' inju tic to the people whom 
you want 0 pro t. am Jy, t minD 
girl wh' ha '" b n dr wn Into pro thut' o. 
Y ill doing ' r' v injustie to them 
by· t rf ing with jUdici 1 discr tion. It will 
have bo ffi ct au jf a jud 

7 yr· pri onment 
c n ci nee do not p rmit 
ntenc he wiJl rath r aequOt 

ccu d rath r than impos s ver 
elltenc . 

h r for , orne f t es impo t, It 
h ng ar D C ss'ry. Thi nJ i ideali -

tic a it lack w rkability. Th r IS 
0 W r a ir y in thi i) 1. 1 crefore, . th t my nd ent n1ay be my man 1 

ace pted. 

S 
do nt , nt to 
would Jj 

be 
~ nt. 

t 
' Iso 

MA GA ET ALV 
d tail, I 

i oppo-
ar removin& 
d b h viour. 
th r ,h uld 

unno ac t his ~lm nd. 

PI' sure n 
nlad roy· '1 n f r 

ci'l ourt: if and wh n 
1 with tbi prohl m. 

f b "in t i 
ri . h 
th 

r mi ld 
wor 
hone 

m m mb r, f. 
th 
t 

aid 
v id pr .. 

p rty 
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your State. So I a not able to ace pt 
th e amendm Dt • 

M • CHAIRMA : I sha I 
am ndment No. 3 and 4 rno 
E. Ay-yapu . eddy to the vot 
House. 

ow put 
d by Shri 

of the 

Amendments Nos. 3 and 4 were put 
and negatived. 

M • C AIRMAN ,: The question i : 

" hat Claus 6 tand part of th 
Bin." 

The mOllon wa adoPle,d. 

Clause 6 was added to the Bill. 

SI R 
to move: 

Y A U EDDY: beg 

"Pag 3, Line 12,-

''for eVl;D" substitule "two" (5) 

, M . CHAIRMAN: r shall put the 
~un ndm nt Inoved by Sbri Reddy to tbe 
vote of the House. 

Amendlnenl No.5 was put and negatived. 

M . CHAI _MA T . question is : 

"Th t Jau e 7 tand part of the Bill" Ii 

Th motion was adopted .. 

Clause 7 was added 10 the Bill. 

,CI 0 8 ( m"eodment of Sectio ,5) 

BDD I b g 
o 

for " bl C yo r" uh tltul "Ion 
y 



for "siev n' 1 substllul '''two''. 

Page 3, line 21 t 

omit '~, and if' any o~ , ce und, I," this 
srubflOsectio,n .is c n1mitt d against 
the will of ~nY' per,son, th' puni .. 
shment of hnprisonmcDt f , t a 
term ,of even yetlfs shaH extend 
to imprisonment or a ' term of 
fourteen y ars'.' (7) 

Page 3, lin 29,-:-

, for \ 'seven'" substitute "'two'l» (8) 

for "sev1en" substitute' "t,wo' (9) 

MR. C'HA,IRMAN ~ I shall nOW put 
all the 'amendment's moved 0 Sbri ' eddy 
to clau ' e 8 to the vot ' of the H'ousell 

Ame,ndn1ents Nos. 6 10 9 wer'e' put an,d 
nega,lived. 

MR. eH ~ IRMAN: Th q ue,stion is : 

"Tbat c1!au:se 8 stand part of the Bill's. 

The motion was adopted .. 

Clause ,8 was ,added to the Bill4 

CIa'll e 9 (Amendmeo.t of Section 6') 

SHRI E. A YYAPU REDDY: 1 be: 
to move: : 

Pagle 4, line 13,,'-

for" even" substitute "'tWO'· (11) 

MR C AIRM : I 
amend ,ent -, to claus 9 'm ved 
.Reddy to the vote of be ous .. 

Amet1'dments No. 10 and J J were p fJ.1 
and .I1~'Qt i ved. 

The mol ion was adopt,ed., 

'Clause 9 WQ$ added If} 

Clause 0 ( m do t of' etion 7) 

SMR E . AYYA U 
to ~move : 

e 4,:lin 32,--

, beg, 

.. 

far "s OU substUut 'tw '" ( 3) 

. 
Pag 4, ~fte,' lin 48_ ins.erl .-- (I ,4), 

'-Pro'vided further t t wh re . 
Ii enc ig ropo d I . b " n-
d d ,or ancel1ed a til , c s ay 

'be, b f re tri) Old 0 vic ion 
the He D ee ' baH be . V -n 
r ,asona Ie opp rtunity o,f ' ein ' , 
hard. ",' 

MR" 'e ,': 'M ' : 
a ll the am ndnl nt ' rna\! 
to Glaus, 10 to tb _ ot 

. 
Am,endn1ent5 Nos. JI2 to 14 w r 

and negati., d., 

M '. _ h qu, do 

10 t '0 
13iU .• , 
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12 (1\ eDdment of 

to move: 

for fie two" (IS) 

for U V nit sub lilute "two" (16) 

M . C A A ~ I shall n ow put 
m dm nt to clau 12 mov d by bri 
eddy to the vot of tb Hous. 

Amendm nts Nos. 15 and 16 Klare put 
. and llegatived. 

! Tb qu ti n i : 

··That c~ u e 12 
Bill. ' 

tand pI'rt of th 

Th motion wa adopt d. 

Clause 12 was added to the Bill 

Cia" 13 and 14 w re add d to the Bill. 

CI ( m ndm nt of ectioQ 1 ) 

s J ' . A YA U D . Y: I bg 
to mov : 

S, Un 3].-

after" exploitation" in ert-

IRM 
N . 17 

ploit ti 0".(17) 

• • 
lau 
ofth 

han now P t 
IS rno d by 
~. u • 

Am_ndm lit No. 17 WQ~ put and 
n Qt/ ed 

J 

C h I u 

• • 

5 t n 

h stion ~ 

rt f th 

Th mOlion va ad 

add d I I il/~ 

lau 16 0 J 4t d to th Bill" 
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Clause 19 (AmeD ment of S tlon 17 A) 

SHRI E. Y PU RED Y: I: beg 
to mov : 

ag 7, lines 8 and 9,-

ontit "by causing an . -ve tigation 
to be made by a r cognised 
W Ifar institution or orlga .. 
ni:zation". (18) 

M . CHAIRMA : shall now put 
" th . amendn, nt to CJau e 19 moved by 

hri ddy to the ot of the ouse. 

Amendment flo. 18 was put and 
negatived 

MR. ·CHAL MAN: The que tion i : 

"T at clau 
jU·'. 

19 stAnd part lof the 

The .motioll Was adopt d. 

Clause 19 wa - added to the Bill. 

Clauses 20 1,0 24 were added to Ihe Bill. 

Clause 1, the Enacting Formula and Ihe 
Ttt/ w re added to the Bill. 

f1 M TI M . GARET AVA: J 
beg to move: ' 

c' h t the ill be p 'ssed." 

I E. A APU REDD Sir, I 
w uld like t '~ dd j ust on thin. I wi. h 
YOU 11 . ucc sand godspeed in ' ~hjs 

att r. hat I am trying to say is tbj - . 
U I s there j pecial infr -tructure . 
r at d fOT h im], m ntation of th 
ill. t e ill will 0 Iy b a p p r tiger 

an it will f t it ery urp~s, for 
nactcd E en the pc 

uc s ful wI:: n th re 
inc r poli e cr. 

opJ will not be .a Ie to 
th se p j ions, unle s th _ rc 

n.ti 1 infra l tructur an com 
char of j • 

ALV . . 
t I 't 
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The motton was 4dopte'd, 

.. 
M- . CHAIRMAN:, I bave' to inf:Orm 

the House that · tbe President's ' . re,con,-
men dation under a:rt.ie}I" 117(3) of, th _ 
Cons(ituliOD for Iconsid ration .' of the 
DoWry Prohibidon (Amend.ment) Bil1, 

- " 

1986 .. as pass,ed by Rajya Sabha, has been 
received by Lok. Sabha. , 

Tl-IE MINl,ST R OF STAT IN TH 
P'EPARTM NTS 10 ' . . Y,OUTH AFPA . 'S 
AND SPORTS A.ND WOMEN" AND 
CIilLP DEVEL()PMENT (SH IMA '1 
MAROARS'T ALVA): I b g t.o move: 

UThat the Bin further to amend the . . . 
o Wry Prohibition Ac' " 1961. and 
to make c,ertain necessury chang 5, 
in the Indian Penal C'ode, the, Codes 
of Crilllinat roced urc, ] '973 nnd 
the In dian Bvid,en e Act~ 18,72, a 
pas ed by ~ajya Sabba, , b tak n 
into consider tion " 

DowJ'.Y remains t day a burning pro .. 
bh~m 'a boult which all sections of '- oci ty 
are de ply C'OD'cern d. The menace of ' 

. dowry bas, wide rangin dimen ions and . 
cannQt be taok!, d easily. The practice f 
dowry has, to be r sis,t d 0 va ious fronts. 
Th.ere bas, to> be a.n a\vakening ~ mon Sit 

the people asainst dli e i1 as pr cd ed 
today. T:here has to ' be ' nation '\] om~ 
paign '3 ain t thi.. nl lady and ther "bould 
be str ,ng I 31 un1 reUa u dcr t 

. 
Coocern d d , ply j I 

Dowry 'P,'ob'ibiti n Acr., J 9 
io '984. ow ",cr~ opiniQ 
ed by r pre. ,el talfi 

tary ra 'ni ati n ~ J g.: f 
worn n M mb r , ,of P rlia 
as th rs COD'C rned ith tb 
tion 'of 'th A , tha't further. 
hould be b'rJoug~ lt about to III h ie . ct 

fa 11 m10re i lin with the r 01 mnl nd ti n 
of th Joint S lec . C In'mitt of Ii ... 
nl . l'lt and 81 0 nlak it m'ore 

, 

Th ' BUI has been t 
M. m,bers and m orry lior th ' bor 
IDoticlC but w _ b ' d no ,aH rn Iv ould 

" Ii c to bri ,fly t u h Uptlp m f til 
aU Ilt f u1ure ' of the Anl rdm t ' : 

Th d :finition ha be .n e pand d. 

0) The l'l1Ii'llitn, m puni llm tu, ~ r r 
ta ing or ab ttin the a in of 
do ry under c'tion 3 f 111 A ~ 
btt8 b cn rai d to fiv . y a ~ nn 
a :fin of rupe s fifte n tho, , J Dd. 

(in The burd n f - r vin th thet 
was 0 1 d' mand f owry wiH b . 
on ttl per n who ta 'ke r t 
th'e t:. kin of d wry. 

(ijj) The ,tn m ~t or , by lh, 
pe, 00 agg i y d by he ' c 
s1 4C 11 t t ubJe t him t ·pr -: 
lion lind r , lh ,Ac ~ If' 

frame ork of 'whi 'b it. w ' t~Jd be pos i' 1 ' 
to (ak tric and d u.at,e mea ur ' In 
against tb . p rsoo , who are indulging Ifl 
c rei n haras'sm -nt, Inal .. treatment hd 
other evil. aga·n t tb bride and b ,r 
p rents e todny; t .e trag,edy of 
tQtal1y blind d gr ed 'hich Ie' d to 

, n1' rd r n n bur in of the 1,ld 

'tbe f'ea on 'of ivsuffici D t dowr • 



v se i 
f the Act fin 
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(vii) h o ta t am ndments 
iT d in 

nu r f 
In dm nt r 

. 0. 11 a d J 2 f th 
ilJ I ~ 
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dm nts will belp 
t , m re . tri gent and 

d m nd which . 
by variou s ction I , 

iJI to the ouse. 

MU E JEE 
11 a) fore going for th 

tanti" i cu sion, would draw YOUr 
n j n t th's f ct that BOlls f uc 

s ci' ·mp rt n e, if th Y ar brought in 
this cav Ii r a hion n t 1 st day of 
th tb t t 0 gi ving the ,Bill in 

t w h ur back, you Can 
y urs J ir u t, OC s in w ich 
w ar di u ing . This, hink is really 
e tl' m Jy b' cti nabl . With all my 
10 d .re P "'c , to my sist i . Margar t, 

sy tern th" t is Wor in n]y ha 
H thi is r aJly r pre nsibJe 

beau . s ntia1Jy t ~nti wry move 
ql es 'j n i a que tio f nlass m m nt, 

, , 

nd that mu h of igni(j ancc should b 
~itfa cd t("} it I 1 ous" whHc t8-
cu iJ thi ki d flUs. n futur , I h P 
thi will in mind.' W would · ave 
obj ct d d i not be n Dowry p ohibi-
ti n Bill; t . at we would mak it v ry 

It ·a rea Iy distr d me I th ink 
ot b have ' of apr aD aving . 

ttitud tow~ir s this qu stion. 
a I ot ~ yi :l th·s about my friend, 
t I a 1 s y jn ~ this i t Jity. 

ir tly, Sif, in thi co n ction, I would 
like 0 r ' 11 that When th · 1984 

m ndm t il1 W a p d at that ·tit e . ' -10 it wa p 'lss- d a d y wh the 
, , 

whol 0 P . ttibn W " tk d ou for the wb 1 
~ Y. r (lIly n opportunity w s i v n 

Thos f u ho w re not in th 
C n1·it le h d n opportuni Y of 

th BiJJ ro e Iy. ou C n 
th t iJ phere my 

sam ha 
. c nd tim tha 

j~ r cc of he 
, it m k 

th 



Dowry Prohlpition 

Pr gre sive]y, they r 
ssing m elves to thi qu~st on. ow 
I say it is r -gr iv S1 afo, asfar a 
to dowry (Iu ti~ bl this soci ty i . c n 
c rned. ;Tbl must b r ,1i d fly. 

would not go into th hundred and 
h 1 ndreds f c s th t w av eeD. 
will give you ne in t~ DC J to show how 
thi entir dowry 1 i I tic as be n 
fa n by people till now. R c ntfy, th\,l 
Tata nstitute .lh d con uctcd an q 'ry. 

h y say hey i terview d 600 peop1; 
and n tb 600 adn itt h t tb y b ' -
tak n dowry, or ive do ry. obody said ' 
h . or he b r

\ not tak n r giv . do "NCY · 

Th most in er ting feature i tha t this 
wa d one aft r th 1984 ;Bill w s sed. 
Th irect J of the In ti u le Mr. R. 
Naya r v aled th 78 Yo f h e r " pO "" de· 
nts; viz .. about 600 ad 0 lC n owl g 

. that th r N S the owry Pr hibit" n Act. 
But 58.8% did t 1 DOW thin s speci6c· Uy. 

or whom a T W p J .. sin all th c.~e ills '? 
Tho t is wb- th' s <. to be t ~l en far 101 

eriot!; ly . il g in t t 't l a ~ 
tion any nlor -, W ] so' y tha t v r y ody 
w ould ~ gr e that i is really I a olu t ly 
d pI ora I _ itu ti n. 

Now about (h Bill introd c 1 
today, How far t.,i ( . it t) a n wh t 
b don abOll t thi s p obI m so tho t t h 
Bill i. c" th ct n b~ im l eI -" t'~d 
prop rly. irstly, v ry much w \,; 1 orne 
th pr vision 'in this HI f r th appoint-

,nt f owry , . rohi ition Offic r , 
the Advisory oard ecallse t 
things in th real f 
Thi . as err ",ought fu Y s. 
not incorp,or t p arli f. ow th~ t i 
been d ne, so ar so ood, though have 
some mor m dl c t 'i ) 0 f r 
section on iln 1 mcnt tic • 

Somehow r th e lh r we av 
g d, a gar t Ji. ] f c 
S bba i1 

. down my mendm 
h ve 1i k d to do . t. 
I win 0 e to .it lIlt * 

dil r nc 
wry i s Jy , 

Mar aJ et t that th 
mad tri 
01 c I · t r. 
th pr of of 1 
at th mom n 

f 198, h, t' • p s 
valu' Ie cc lri y' d pn 

s id i 
. n W p 

t id 
pr 

ha 
u 

aU the pr sent 
of dowry: n t 
ar glV n at th 
tf .er r 
, n1ion 

ber n J a ' 
ay that 1 
os not 
ha c 

i a Ii t of 
c;: 'J 

~ 11 

m j 
~ ~* 'lit h l 

in 1t 

" rov id d 



Dowr, Rrohibitlon 

T. Viti not all 0 dil1ary ,on.. AU 
it'ros have become cust()lmary~ ' 

bout die , finan ia 1 status, of th 
This is rally v try funny. bis do 
cover an'ything. 

A far ,as, sec rity i co ' ceru( ~, 
is th r al owry today. Who give s .cu~ 
rit)t and wh Iv s va,luable prop rty and 
'what i prop~rty ,gain ? 

ar a d finition of tb dowry i5 
cone rn d 1)1 the Jaw th t w have uptiU 
uQw pe 's d or proposed ) ave a who]e . 
arena wid , op'en ab oJut Iy ~ Affer tha t 
tb U ishment wil l be for flv y at'S ,or 

y ' a rs or life i01prisonrn nt. What 
tbat mat er? It d . cs not matt r " t 

all. So, I und cst n'd that this is a com ph ... 
'c,at d , u,bj ~t. If w 'r aJJy We nt t , I 'clare 
aw.are ' iu,st do,w.ry, w · n1us t be s,eriou,s 
a d h " s ch provisa IS which ould 
r ' ally be def,)ricut'ing dO'WfY 'tQtaHy nd 
cl arly, If anybody want to give anytbing 
to hi dan ht r I t him do so. There are 
m ny, olh r Ways of i · ing, it. But this 

' kind f a JoophoJ IS rlot a Joo'pho e but 
a , bo] - alto ,eth r. I b'!t i' why, ~t ft c r thl 
a:me drnent, to.. it wi]] become r ther 
tbe r tical to me. I am orry to say 
tbat. 

' MAR A ,T ' ALV 
in ested that if \V , abolish 

marri' -e it If then there will b ~ 0 
pr bIenl . 

p , ADHU DAND VAT 
op · not with restrospec~i vi effect. 

SH '~ IMAT G' T 
Yo, . s ,if n arrj~8 is 

do not' wI a 
tat 
11' p Y 
tiOI) .. 
b C u 
o 
n 

., . 

(A mat:) ,Bill, 1986 

· wanted tha th se loopholes should be ' 
r aUy I'lu g,ed. Whethe plugged or Dot 
nominally, 'is a differen.t 'matter. , But 
attempts sh 111 b ma~'0 s riousJy to pJug 
th mil' . 

j If Y u would ask , rue, I will explain 
tbe amendm~llt fUlly. That will probablY 
be easier .. 

" 
MR.. CIiAIRMAN : In a nutshell you 

can do it. 

SHRIM 1'1 O ,~ ErA MUK ERlES 
Thi ,is a. Dowry probl m. I have judi-
cat d 'wI at I thougbt hOUld have been 
or wha t 1 thnik- Should ' d ecide ,the dowry. 
,1-1 re" thnt ia why, want d this ntj,re 
dowry d finhio , be re-cust .with th is id a 

,. that··· (Interruptions) , 

MR. CJ AIRMA N That has b en 
c!'r latled. Your lam ndment has been 
ci reuJ ted. ~ . 

SHRIMATI OESTA rvlUKI-:IER JEE: 
1 wU! just indicate wHat I m a'nt. this 
ques t" I:), accepting these valuable seCL1-
rilj s tc ., 5, far B:s preseot! etc.. are 
con ' erned ,l 01;Y idea is ' that ~ Whatever lis 

ivt:n by tile brid groom or by tbe parent.s 
or re lst,ive' r fd nds, before Or after 
m rfj~l ~ . in ,the for I of ' cash, ornall!lents, 

" cl~thes or other article DO't ,exceeding iiI 
v 'JUt tiv . p r . nt .f the jluc me during' 
the year receding the date of th m arri age . 
of til parti . o . ti v,c thousand rup es 
wllj c ~ ever is Jt ss, only that, shou ld be 
. CC . t d. Every tb in g ,Is · sho Id 1. II 
llder he, d finition or , dowry. . This is 

"the ' axin1um Iha ,t c ' n b e giv,. n. It n1ay 
be that fiv·e' thou I d rupees do not buy 
.. nY lhitlg U esc da s. -h (is why I say 
tl at lhi uJd be front al' HaC, n 
dowry A 'd this 'LJ ' , be don n any 

1 ot g ~tting al)ythi~ 



he ; another thin 
i that the marr'ag 
lavi h e p ns S that 

p nditure hould als 
some limitation. 
h ve uggest d that 
tb" n Rs. 3,000/-. 

Je au ' ? 

J fa Pa ni n 
Chai aani an c iv o. 
will be costly. (Interruptions) tIm 
not joking . I n1eat busin s J ra Paani 
will be '11 ·igbt. U Ie this ti h w 
of W ,tl h in co ne -tion with t e marri g 
c ·re on)' an its pl'e Stlf 0 the brid '. 
faln ' ly is ive up, thin will not im ro c 
m. cb; r peat that this type f ill 

ould be s riou Jy de ated with very-
b dy's participation .. 

Co in to tl questio of it pI m ot -
tion, w learn the pp intm nt of owry 
. rohibition 0 cer. long with that 
th Joint Committ has made anot er 

'r c mmendati n. which, i my opinion, i 
Imost equally vit I f om lhe pint of 

view f impl .m - La.Hon . hat 'wa t t th 
ntral G rnme and State G 

m nt befor ' _ arliament ad' re 
t te legis]atur s ha v t make .an ' n a 

r p rt of evaluation of th inlpJementatio 
of this Act s t wh at i bapp ning. That 
j extr m ly n ' cessa'ry. Tell m, ven 
after 1984 arne dm ent, w rna y 
of dowry taking 1 av e n r ceded 
again t? With re ard t do\Vry d aths 
om thing · uld b d n with h belp of 

the Cr,imlDai Law ( dm nt) Act of 
1983. Some fight is going n tho g not 
- ith gr at sue SSe om a es af be 'ng 

ta n up. W have our wn e p r'ence 
o that . If a ov, t i really t b 
cr at d' d ordin1. ted .b b f om t. .si 
a in ide th I gi latu r , t 1 I th a nu ] 
r . ort is very v ry ti nl. Arou nd 
that big moven} ' t can built up or 
furth r improv m t U . t aid n 
t tut rily, 

190 

. 0 0' 

. 
And in 

anybo y wb y n t 
c but Stl P d 

whIch you wit u 
11 macbin ry HI 

qunlify him? Unl 

9.00 rS . 

y u 
y U 

suo 

y u giv tb me ' 11 n e m 
unle you , - n1 
politic I 

men 'm nt you m 
r m in wh · it is, 
away f om t 
again ~ 1 th t 
mu h going by d 
n1 u be dOD but i . 
port 1 ill itb t 

ill by it If wil rin' 
p tb t h ' kid of 

de elop a C 
to ,m, 

[Translat on 

, sh uld 



(, ,hrl Ma 

t how 
th tbe, sid Ore 

h al 

. 
1. c U ,II 

Th,e PI - bl ~ n of ry i; , So ;~.l P'X' b. 
1 m . No soc'ial vii an be ab Hshed 
m r -Jy by assin,g a 'in or " y dis, u sin:, 
it in ~h p . rU' 01 ' t I' t, nOl ndu:lg the 
Jaw. . b" , I will have (0 endeD: 'our 
t , er- d.icat tat. T so i, t~ hould 
0 , ,f ' I W" rd to upro t it and pc ple 

, bo ld fl Vert it intO' n1ass " VemCllt. 

oJy 011 
i lS pr _-

on,· t's hnR 
a crus~ a;n t t,t} c \,' } of 

r at 'el ' 0 lsci,( u ness 
of lb . tir 

d tIl 
evil. 

Mr > C,bairmau Si'r ~ I 'Want to point 
au t Oue tbhlg. ,A s ' just llQ'W one hon,,. lady 
~,ell1b so $tated that the ,shortcomings jn 
the, 1961 Act W.ere remov d in 1984, to 
stop this :in, to s top th kilHr-g' . In ,B ngal, 

" c:vgyani was . HI d, r c nUy Bim)a was 
inurderc:d. , il11iJarly in tbe , Delhi news-
pap, r ,g we reald dai:(y such types of D~WS,. ' 

1 Dut I' \ ant t,o t II , tbat in 1984 io ' Alldbra . , 

Prud . sh a I ood thing Was don. In 
t t ur (Jj ,trict wben a dOWry murder , of 

'Swa .an 1"' 1 II ilari wus c 'mrn.i.tted, tbe local 
c tnt ad s, nt enced 1'll.otber .. fn .. Jaw aod tIle 
hu b ' nd to death . I do 119t kIlOW wh'eth'er 
tb se n t n Was Confirm:cd by the Hi,g.h 
Court Qr n t. . In this onliection I want 
to IJhm,lt that th 'judi,cial officers should 
a.dopt a btl nlanis; ic "' 1;) ,roach II nd shouJd 
,di po,- I f sucb en ~ at . tb~ eurJi st and 
th " 1 .:It strin " nt puni t ment sh (J' d be 
aw~ rded . It is the big st, sin in, (he' 
ocict,Y. We have to, st p Jt. 

1 Want to submit o,oe 'thing Qlore. 'This 
",'iJ of dQwry IS more prevalent in metro-

po]it"~ n citi s like Dellli, Culcl:IUa, oOlbay 
~ , , 

and Mad·ras wh re there 'is l11ucb : ost uta .. . ' tion.. . I sUlcb places,. this sio i commi ... ' 
tted nlor. ] t is a. maUer of reg.r t that 
wi r·cas earH r ill ,,·Ueiges 'at the time of 
I1kar yadaan" i. e. marriage, pa:r1cnts us d 
to . iv om.e thing to -heir daQ.gl'lter, bu.t 
'L ow, it has borne tll ,e bj gest evil, o( tbe 
sO""ie,ty" Pres'Cndy this viI i,s spr,eading' 
gradu Uy in th e viJJage,s also a. d there also, 
sophi t j -ated itenlS like TV, r efrigeratOr

j 

. ,cooter te. aild oth r H fn . f ostentation 
" r cjlll giv , . i,n dowry. This problem 
lis rlpp i ng , th ru~al a ~as at 0 and the 
' i lJ,l Ii n is fu rning r ave. K eping in 
'vi w the s riou 11 ,S8 .of the probl m, ~ 
wOldd requ at tha m n of · devotion, 
dedi lio n and having social awar ,ness 

I b uld b r cruhe in tqe Propos.ed DGwry 
Prot clioI)' OfiC: . .PI Qt.ectors wl1.0 becom -

,pr datots ~bould not be r crui~ed. Thi 
" "oul It '' to In rc ' harassm t , and 

' pI '"i tation of tbe P r t nd tber fore~ I 
' ,b 0 pay sieriou 

I wouJ,d 
an OllUl. 



o si . ll1'on'ths wh te i t e details 
of tbe work done jn hi fi Id,. the step 
t k -,n fot dow.ry. prohibi ion and. tb _ w,ays 
to . radicate t~e stem itself should be 
discuss d. At.t ntioll should a '}SG be p id 
to pubU Ise this progr.a.nlo . i~ t11 rt r.al 
areas. Onl9'. t '} n w,e ' an r m:ove t.his 
: oC'i I' vl1" Mr. Chairman. ,Sir, one "1l1pOr-
ta,nt , )gg li. 11 til'H WIlt to gi~e h r 
i , that t (I. IY l hou ands J of ,' eoplc ar I 

i vUed Qn mar)'i u " ' l _ iak - of rupees 
are sent un 1 essndlJ• ' Thl s,hould ,a.150 . 

. ' 
be ,checked immediately Tber bould be a 
Iceilt _ on ,m rrj,,~ , ' expt!r1,ditur,e s,o th ,t, the 
ricb may not <:1" 'ate a feeli.os a.mong the 
'poor that' those 'who sp nd. mOr - on 

, malriag,e, only th Y, bave bib social 
' status . fuByagr _e wi rh th - l 'idy nl n1-
ber fronl that sjd~ that all ' the P !ideal ' 
le:ud-ers, lrr", spective f the party affiliation 
'Should cO,fndemo it pu bUcly add try to 
make it a mass n'lovcrnen. W ifh tb ese 
word I I ,tbank you for giving m e an 
opportunity to. opeak. 

PR'OF. NI MALA :KUMA ' I 
SHAKTAW~T (Chitto,rgarb) : Mr. Chair-
mac" Sir, I who1 h _ artedly SUPPO[lt the 
D oWry Pr hibHi,on Bill 1986 wbich has 

. been introdUrc d by the hon. M*nist r' 
and I ,thank the, Government a,s ' al o · th 
Minist r for it_ The dowry " y ,stenl IS 
dark s.pot on the fae of our ~,oci ty today 
and We have to h ang our hi ad in ham 
because of it. We b' d enacted.a llaw to 
eradi.lcate this . balck b~eln.i. h as e dy as 
1961 and then th leafier our h te riln 
Minist hrinlatt Ind ira ' . ndbi onsti· 
luted u Dowry Copu itte in 1984 t~ bring 
some amendlllent.s in th ~ Act. But ev' n 
after o' many year, aU tp cs'c laws, in t ,i 
r ' pleCt b ve b en confined to tb page 
of tbe 'SltutU ,t , . Book nly. · he newsp.ape 
, eport of' 1) · rnln brid s , nd t1 i ,bur ing 
pr,oblem is ' c'ausing gre.' t a · i ty to :all of U:S. 'It i true . tb t tbe dowry sy "te 
is, :Qot ne to .our so~ie;ty· and i preva ent 
sine vedic . dOl S, bu in tho ·e I;1l ys 
marring a ' tr at d s· , sor of II r h:m 
Viva " wbi.ch laj . do n t . t th p ,r~f 
W re to s ), n1nise t 1 n'l .. rd ' ge f thei~ 
d u ter i bri 1, l ,11, 
With tb p'as$ag, 
of 10 h s nd 
the tiln I f 
d wry,. 

,ed t , 
of arria 

]0 I and a, ' 
detna d ' nd 

. te l. 0 r y SI III CU1100 
t.hrou h I 'gi latio'n 
achiev d only when 'wom'e ' at 
rig ,to prop rty . U 1 5S lh 
qual ri btl t prop rlY. . 'hi 

b ~ivn do ry, ' becu no p' r tS . ;-8 
end t 1c'ir daugb t"er forcibly t ,C) a th -r' 

bOll . e. i nd r tb . irf;u I t nc s, un'!· 
an amendm ot is br ught, whicf ' pro id 
. qual right, to prop tty t (1 da,ug er In 
aU I'll vcabl'c immov -Ie prOI' ty of th ' 
f~unrly" th's laW cannot tv i,t ' urp 
Dowry y 01 is r l fl lent in anotbrer 
. xiren, form in t ib 1 nd bae ward 
COmn1UJ1ti • Ther', tb par illS f brid -
,groom giv do ry to tb bdd, ~ par nt, . , 
Th Adlvasis,. tribals nd p 0 : ]" f b ok-
war I conunoJ ,I t i s ev 'n b c b . n'd d 
JaboUf,et ~ t pay tbis d"owry. Th - Il' 
p, ople bave, to bOrrow m,o:n y frorn th 
rich and th bonded labour Y. tem j infact 
the pr.oduc of ,'his situ ti Dr , I b "I" ' 
m ny such ex mple .in . _uja lhan. If YO,U 
bappen to visit tribal r ,you wil1 -nd 
that . many traditi naf cu 101m ar -' not . 
prevalent amon tribal. but yen tb ,n on 
of tl cust . ms i to p y th pric'c f r brid 
in the ' form. f dOWry ·· "" (InterruP,tion ) 
Mr .. 'Chairman , Sir, he cdon that h v 
b een add ' tl thi . A.ct ar,e we le'Olll _ . 'b 
amt;ndm nt in seeH n 3, . nvi ag ' p 1),1 Ih-
m nt or ov yr' nd a fine 0 ,. 15000 
for t culprit. wo I ii I 

that 'tb puoi hi nt of tiv y "'r i v ry 
Hul,e, and it hould , rai,s d t,o t _ ,_ Y t . 
B id ' s this, it i go . d that D" , I cf 0 
8, (a) a- d g, ( .) h ''lie . b dd -d h r in 
it i pr id d .hat· the per I r~c iv ' 

owry. wUl be h, 
no rec i\l in be: 
ca~e f 
thi, . 
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, Dowry Rro/ubitioh , , 

um' ri Sil ktawat] 

C?f police s9oul~ 
that the Do'wr:y ' 

Prohibitio,n Off)' er wn i to b appointed 
under this Act would ot b , abJ ,to c' rry 
out his duti in th r~ght urneSt" and in 
th fir t pi CC~ \Vb the't his app'oint ... 
ment will ,b done pr()perl ~ ? If the'y si't 
jn th ir offici SI Iik th 0 ial WeJfare ' 
offi'cers" tl very pur PO, of Ul i fa w W, u Jd 
b d feate . Tb re fon!, I wouf'd suggest 
that ne ',Y 11 16gist arid ,one Advocate 
sho , Id b a Ppoilit'cd . ou the pro,p se , 
,A dYiso('y oard conlprising of v lDi :nl~ 
bers . This W,QuJd' 8 , rve a,s a fa ' ily 
COIUn lUng" 'linic. The e ir ftlany such 
women ho d not have any ,knowJcdg'e of ,hJiW and Ih, y do not Vcn know ns to , 
ho~ t11cy r b jog malt e'ated., They 
ol1 tillue to writ lett r ' to ,' th ir patents, 

tb t they ar:e beirt threa t n 'd, alld their 
life is in danger, b\1t tbey never IC0111e i.n. 
;the open. I ' oae p ychologi t and one 
advo'cat - aI, ppoioted ,in tbe ~OU ·.s lUng 
eli ie" fODg with the Dowry rohibiJion 
orn·e r th ' Y will 'f , .I SCC llr ~n d slel.f 
o tid nt ,; nd th~r would be a f " Ii.-

'of ij s' )f .. r p ct among them~ I welcome 
tb word' Dowry bath" that bas be,en 
dd d through -a am ' ndm nt in the 
I1dian n J: CQd. ber ar _ many o tb , r . " . . 

ways of I or ss ':ng . nd t'onu ring, 'wornen 
hicb culminate iIli d wry dcaths,~, I aJ' 0' 

wellcom the' puni hm _ nt f)j~ term tIl' t 
will - _ warded to the ,culprits of D wry 
d atbs. . bet e i , no, doubt ,that th ,is ,Jaw 
w . uJd a bo n to th society, but mer 
I 'isl tion c., n.not b Jp mu h . unl s:s ,ther 

b n . til . Hit die ' f the p 'opJe 
Tbis , ag old sy tern wiU 

j t un:1 'SS t,be people ' 
h ~ r · j the harda A ct? 

h. I re ' en i f ,f d t i '1'1" ,a' d 
Tb r ' Ii r ' , ap It I: t(,l> at I the bon 

b r ' itti h re a nd through 
1)1 opt of th ir r a ' ttl t ' we 
t It f) I 31ftude in thh 

r ' :;t . '. ." ; ( 11 h 'Ioght, r , 
d a ' ,hi r-·f ... J(\ irni'lnrJ , ' 0 

'l 1h lrd \ 'nl n in t'h 
u r I \ B Y u tr at 

t l-i ~ oial vi) 

al 0 a r as n for tbe dow Y' 'system. 
UnJ ss edu,catiO,n among warneij i pcc> .. 
mOl d and th i 'ducatioD in tbe society 
is. XPlU1dcd I these inhuman atrocities on 
wOOl; !1 will continue. A. little time back 
w Jiad discussion in ' the H'ouse on :the 
Supprlcssj,o ()f Immoral, Trafbc in WOOlen 
an d Girls Bill.: If We su.cceed in i.qcr asin,g 
th ra.t.e of Ji~eracy among women" tb.en. 
this $o'c,ial "evil win v,anish ' undoubtedly. " 
Therefor,e , yoU shouJ'd adopt programmes 
for the du'catio,o of w men;u society and 
education should b eJ\parid,ed. 

I Would Uke to make. lone more submi,s~ 
s,jOl1 that soecia] ,courts ' should be e tabli ... 

\ . 
5h d f r d .sling with c' ses c,f the do,wry 
crime so tbat common man c · uJ'd get 
r li f. ' Y U h QVC ,e,ntJ'lls'ted this work to 
the S"ate Gov, Tn'ln nt, b t r canoot und~r" 
stand as to whqt extent tIle States wiJl be 
able 'to impJenl 'nt it in the right direction 
,as we' usually no tic tha,t ' even thougb we" 
enact laws here and pa s :them IOn to the 

. State's, '~ut tbeir itnrplell1cntation in Cates 
is no t prop rJy carried Ult so you should 
directly int rfere for t~e proper imp!e-
'meutatioll of aU sUrtb Jaws,. I want to 
poi n t' ut ,0 n e Rl 0 r thin g ,t h a:t the v jJ 6 f 
dowry systenl cannot be remov,ed by 
ena'cting Ja.ws aJon. We , aU wlJj have to 

. coop ,rat to erad ic te it £oIllP]eteJy. It 
i , no t pos ~ ibJ e to remo e tbis evil '~:itbout 
th coop ra,tion f ' aJJ the peop]le,. This 

vi] is as bad as, was .the 'Satj- 5,YSfem 
prevalent in OUI ·socjety. , W it wHJ' have to 
cr at C'onSC.i'Ollsn S.S in the society. be .. ' 
cau e: Jaw alone c' no t eradicate this 
system:. It . i corr ct that we consider ,' 
1hi .. BHI for radicating this system as a 
boon and We beU v . (,hat we would.,be ' 
able to c n t~ol lh is evi I only through th 
prop r i lplem,en ta tion of this Jaw . UnJ,ess 
all ,its 'p rovisions are prop rJ'y impfe-
m n ted , lh ituafion will be saIne as was, . 
in 1,96,1 though SA 0 Act Was in force"" 
I ,0 y, IJ wiU ave, o .p' Y' fun altentio 1 for 
it imp].c·m nta t ion .. The S -leCllj,on f 
dowr prob ibit lon offl rs should b _ d nEll 
with St at care 8Qd you will have to' a~s,es ' . , 
tb 'iI' P rfo'rnl~UJc,e t fr quent ltn rvals 
and on Cl reports fronl til m; to fi d out 
~. ~o in l' h tate~ tb hl1pl m ntation 
ha , 11 d pr p .. ly~ ith ' thes 

, .t d I pr ss my tbank and Cc)'ogrQ,tu .. 
It , the Go " rO 'hlent andl th bon. Mini's ,t 

' fo introducin fhi Bi]). 



Dowry rohibltion 

UM RI MAMATA ERJ 
(J davpur): Mr. Chairnl n, 
t ) upport thi Bill wh 1 h 
th am time, I w uld al 0 to con 

fa t Ja 0 r ynamic Mini. t r . A Iva 
o has pr sent d t his ill i this lou C 

wi th r; view t I adicate th' oei ' 1 vii 
o . dowry ) stem. Thi& Bill c n ,in many 

t r the rem ,V" I .of l i vOl. 
t Ihis ill ho Id have be n 

ro:g tf wi.ld much arli as w ,Ii 
al ~ h L~ il tow'rd 21 t c J1tu y. It i 
a n tter of . me (_ nd ang i h tll t . en 

w women are t t. d in uch an in. 
bllman w Yo he daught r -i l-Ja ar 

urnt to dati and re t rt r d in vari us 
ays f r Hi ~ g d wry. I ppeal all 

t,) parti s ;n thi OU 10 T' una i-
UI usly (" n d c rat ~ f r the r iC 'l ion 
. f thi vi) fr m th ~ iely. his c untry 

n 1 , t reh forw rd lJ n I ss wonlen r 
treat d at nr it eo. ur P 'ime 
Minist r Shri ajiv Gandhi ha giv Jl th 
sl g n to tak th untry f rw rd, but 
it ,e nno e Impl net dun] ss ludi s 

e f r f,. r d n d th yare gi v n qua I 
ri ht with m n. Iodi , an 0 'mar h 
forward u ntil this is don , tank s 
well as c ngratu)at . OUf ' Prim . Minister 
a ' d Madan1 Mini ter for con id th 

riou nes of thi · viI in tim 
I tin 1 his Bi 11 . in th 0 J tw ill 

pr ' ' ide not 0 ly protection to th", wom n 
but a]so er di t thi viI as w -II. • 

w- rem mb -r bat ir .1975", wb en 
Sh i u ti I dira andhi was out im 
Mini t or, we ha eel brated nt rn' tiona! 
Worn n e r. Shri ' ti a dbi b 
attend d t e I .L .O , conventio aJ 
gav,e th log' n-'Right to . ' 

for w m , 0'. hough today i no 
more with us but , we ould ' ppreci te 
b r r and should whol h arted1y 
u p t this Bi I. 

Sir ' 
b ut thi 

Ma 

want to ubmit 
ilL h , ill J trodu' 

Mi i t r ontain that 0 ry 
ill be s v r Iy PU t i h d ~ h 

will t ielly f Uo it 
lh d ath of . 
of h r m rriag 

th nd th 

[Tral1 latlon] 

.1 

tl e s. 

lEnglish 

I m.en ttio . 
1 .. n 

it . . in th il 1 flO 'S ( • 

[Trail lation] 

c I 
thl: or wo 
an t appro~ 

the igh court. 

th 

r qu 
I g 1 i 
the t y will 
wis , y will not even 
favourabl t P th 
for t m. 

milxim 
rna imum 
b th 

ron 
to mak . 

I 

,provid 

yrn 

p 

r 

t • 

a ut 
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n nd woman. 

Eng/i h] 

Th r bOuJd 
mn dw Il) 

[Tr.alls/alion] 

o di c imin, tj n beLw 
This i my opinio . 

Id ats Ii to point o ut th: t Worn 
b giv n lie fr d m a well. 

[English] 

j ht to q I J Wa e j hr. ut 
r~ ht to u .. 1 n J ym ' at opportunity is 
nth r i Ur country. Ac ording to 
cap city riG t to qual opportunity for 
W m n mu t b l r. 

[Tran lalion] 

ttaini thi 
d out 

f the 

~ us of worn n 
nt d in th 

IV thou ht to tbi 

ey are working hard for the upJiftm nt 
uld g t ~iorjty 

{Translation] 

This wouJd m ak ~he work far mOl elf c-
tiv 

W\; are Ware tb t amendment had 
be n 'lde in the Anti-Dowry BiU of 1961, 
~ ut th pr sen cndment re very 
go d . W all unanimou Iy and whol ... 
h e r edJy su ort th \,; iI.1 With thi. 
would congratu)'ate th ho.o. Mini l rand 
Con Iud . 

, {Englis"] 

o . J. U ie, I weI .. ' 
COme tbi Bil1. llj Bil r is to ive tria-
g nt pu ° 11 nt to tho e who Lak d wry 
or n ourage it, th nto expa d th s ~ op 
of the d · tinitio f dowry, then for 
appointm ent f Wry Prohibition 0 . cers, 
th n f 'T d wry dea hs bein put under the 
Indian Pe ] Cod. A I tbes , I do w 'com . , " 

he ilJ ur ly hows th 'g ad intention 
of th Gov rnmeot. o. M rnb r Shrj .... 
mati fa Muk rj has a ,Od that thO , 
Bin ha e brought in a hurry. y s, 
th t j why um c ngr~tu l ti g the 
G v rn m n t . We' e in hut rYe t ha t 
this Bill is the d wry sys m 
is boli b .. me th attitud 

f t h n t . p i 11 Y u r h ·n. 
r i taking e n int r t in 

c, ntly h new 20"'Point 
rogr [no ha b n annonuc d and 

ther , uplj ftm nt f wo'ru n° bas been given 
prime inlporta c . ' hope, my f: iends 
ha v r · d it. 0 not uod r tand wb ' th y 
are 0 abJ to w Icome it . 0. 

M RM y r\.J wel-co 

0 P. J. U r h n OU. 

°d h ould tike t 
fa lone . J n 

i1 a j a this ' 



Dowry Prohibition 

v m nt again t th· socii 1 
ho Id 

upport of 11 p 
t nl v ry appy tl at h 

·1 su porting lhi Bill. 
tb s pport f 1 poB,tic t p:lrti ~ s, v I 
tary organisation nd wo rn n's or 
ti n', w hot l launch a an\ ai 
thi $( cia) vii. h'lt is n cd d i 

W 'cnin and co scio ne s of tb p pi 
a :- i st 1hi 0 ial VI. 

Then t th qu 
f win. uality i 

tllere L c nc mie i d P nden 
A . r c; W 001 n-f( Ik are cone rn 
ar not . , n n1ical y i dep nd I • 

is urth r n ~ d d is ed H,:aC n. 

me) . 
d~' tbey 

Wha 
II the I,; 

are interliuk -d. d ell. i)n r w n ~n, 
,onomie jnd p' nd · nee vI' w "'quality 

of om n ith nlen all the 
butory fact rs in t1 r'l! ... ti n of 
dowrY. h erefor " y i It ply t: tin,g 

ill we annot radic t the s iat viI. 
Ins t d, , nl a III 0 V em t ul d . e 
la nc ed ~ nd thi ShOl be a progn rome 
Wit th operation f all the c nccrned 
people. 

avi ng aid so much, ,I woul ' lil<e to 
. e\ some clarificL tion f om th ' Hon. 
M ini t r aus I got th Bill 0 Iy a 

O tl Ie f hours ba J anl 11 t a 1uwy r 
ither. here is yst m i th Stat f 
era}' \. where at the time f 01 . riage th 

da hter is I ga Uy giv n th ntir sh r r of 
tb 'pi rent 1 ro ty and t is is n t c lIed 

a 11 d A akasha Dhal a171 in 
which e ns bar f 

PRO MAD' U D . c'lIe ne ati ' d w y. I 

OF. P. U I ' . . 
My point i tha 

r vai Un r ic s, 
to a ... ·i· 1ar P ' TSO • 
I m f h 'r I ' nt f 

Dhanam. 
t I i 0 

f marria 

mb r of the 
all h r rights in 

ntire 

DAVA . . 

It 

illi 1 

m 
I 

,(; I rifi ~ t 1 0 
P. J 
til t 

"h 

w but 
w 11. 

fail t llnd r 'j n ' 0 . c t in 
why I m 

fo GW y. Wh 
th SQ - er .. in-l w .... 

A 
atIlt r-' -law? 

RO . J. 
ctu I m th r-in-la 

hu b d i th 01 r 
th dowry rrl n c • 

0 .M U 
t e . f do ry th " 
is tb m the - '0-1 w' 

o • .J. 

by 

r 

a cn 

" 
r 

AT 

ot 

-c tI d 

. _h 
the 

n 
I ' 
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w td b \.t the last 
rt dJy w Icome thi u c. 
t r ad it out: 

'11 B. Whe th question is wh her 
cQlnm'u d th dowry 
om n' H'i hown 

be re h r d at uch 
, e n subject d by uch 
cruel Y or harassmen t 

for, r in con necti n ith, any 
em i d f r do ry the curt hall 

pre urn t at such p r on had 
C ! us d til dowry d tho " 

The burd n f 
inn nt with th 
to pr th~ t he is 

urt i~ all w d to pr· sutne 
ff nd r. I w lconl lhi. 

I, think lha it can be . 
mi umb ~ of s aft r this 
may · orne her it mny b mi us d. My 

nJy sug tion is that YO', shoul think 
out it. Th re sl1 uld b provi 0 ~o as 

t hmrinat s c - I a s wh re it n be 
d 

ith b e ,w rd '.I port th 

[ ran lation 

R 
r) : 
t 

' L A I 
air ' D. Sir~ 

ay much on lhi 
Id critici t.b 

out 

mon) nt, n 
Tt s 

ilJ • • 

ov rn-
the fact 

. w ts to giv an irnpr s ion to the whole 
tion that it want to take major steps 

for the b tt rmen of children, and ' against 
t e dowry Yst nJ. owev r, lh s pro. 
tni are only in theory and ar m er ly 
on paper. Still I think t.bat the Hous 
should t neglect the 'ssu and reduce 
it importanc. So far as tbe " Bil1s ar 
cone rn d and which ar t pr sent nde ~ 
the onsidc allon f the OUS, would 

. rcq ' s th t do n t Want to argue much 
about t1 DOWlY P ohibition (Amendment) 

jJ], but I w uld like to s to that 
h' h, pp n d , thos Jaw which w r 

1 ady in for t:: on th se SUQj ct 1· How 
far w re th y irnplem nted ? w many , 

opl hu e b n pro ut d in ourt 
. r dhow , ny h vc e n lInished so far? 
] ' know p rsonaJ Jy bOlJ t a case , when a . 

HI if t hi re ard was pass d . in th 
embJy in Jammu and Ka hroir a d I ' 

n1 ' I If ' d to\' ed t h i lJ, I d . it Wa ' 

pr viued i t]u til tbat on y at's 
imprisonm thou d be warded to the 
guilty . In it of his, in J mnl nd 

a hmir when u d wry deaih ca e was 
gi t r d in th ourts, in W ich ash .. 

mlfl I hmin girl Was b r t to death, and 
I myself Was u · itn st . th tat ement 
that was made by th girl before h r d ath 
in Iny p 'e encc. I saw th lengthy and 
dr g ing I gal pr _ edur s, and tbe innu-
0'1 C' ble ca e ' r pending i tb ' cOllrt' 
due to which ba ve not been urn'maned 
~ ere till today. 

. 
r gr t to say that nlth ugh you to, 

an importa t t P by in t oducjog this ilJ 
in the Hous, yet it wilJ not hold any 
m aning nJ .ss i t is impl m nted pc p r)y ~ 
] would mpha i e th t th dowry ystem 
j the w t vB t ur so iely du to 
which, unf. · r uo tely, t WODlen re not 
r p .t at aJJ. And th f ct that d wry 
has to be giv n I 'I n if th y ar well 
' duca l and qu 1i a d CtOT or engi-

, r f of tb ir h Jpl s 

on the i 
of i 

b cause the warne 
o i ty they 

why ch ca ar 
fter £orty y rs 

itu ' ti n ha not 
it has b com the 

con rn d. 
a 1 crea e -0 t . .e number 
urin the Ja 'Ie y ars. 
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The Gov roment mu t make a statement 
as to ho.w many people BUihy of bride 
burning ba:ve bee'p h nged to death .or 
ilward d , l~fe im,prisoJ}m'ent. MOTeov r. 
ca.., yo\! bring ev D one dowry c~u~e' to 
light, nd prove it to be suoh 1 You cao ... 
not, because dowry is giveu· 5, cretlry ~nd 
bene you cannot k;l1oW ab lJ.:t it. . ' 

Dowry 1s g,i'ven and t tlk n secretly and 
so th r canno,t be any witnes's, s t ,Q it. 
The dowry se kers ~ ake , advantage of the 
h IpJes ne s.of the w n)' n , because tbey 
ba.ve t<> be m~.rried sorn hoW ~ , aDd mak 
v~l r ious, kinds of dowry-de nands fr m' the 
parents,, ' . Br.idegroom have ~o be bought , 
after paying a heavy price in the form of 
tel vision se,tSI cars a , d other gifts . Th,e 
doy.rry systenl jos prevalent not only arn ng 
t.he rich, btu also among the po' r . The 

+ p~ r are forced to giv,e dowry . J wo ld . 
Iik to R. k a,s to What could the iospector'$, 
do who J ave been ar p,ointcd for this pur .. 
pose, or wh,at cauJd (he St, te do witb aU 
its powers in this 'r~gard? Because this 
i - a ociai phenomena, a. tragedy of 
mod rn Indian g'ocdety, so it 1 important 
to m'(),bilis,e public o'pinion a g,ajn., tit .. 
Whnt has the Governm,ent done in this 
resp ct ? Until public OpiO fO'B i m,o.bUis d 
and th . :society is p repared to figlJt agai n. t 
this evil, and religiolls or. anhatrons also 
take up this cause" ~olhing concrete can 
emerge. Our al eiag s are cele rated 
witb gr at pomp and sbow. I would like 
to ask the Ministers to give their hon ~st 
,opiqion a~, to how many of th m have not 
indulged in sucb 'extravagaQt ex,'pcn 'es •. 
Whenever weddings are celebrated with 

~ 

sucb pomp nnc;i shoW, dowry as to be 
part ,of it. . would d and , tba t S c,h 
weddings, should be boycott, d at 1 a t at 
the politica t 1 v 1. I · wpuld specially 
urge tbe M elnber (th,e R,uli . Pa ty 
th·:tt they jould not ge·tebra · be d-
dings of their sons at d d to te s witb 
such p mp . ,d sbow. , I would ik to 
a, k 'Y U . St 0 w at U1C ur s yo, arc 

irtg to 'do' t in this r g rei ? 

important, but; unJe 5 it 
properly, it' wi)) b of no u 

Th ref( ret 1 want tb ' t tribunal ould 
al 0 be t up; beside mobiUsatio l 0' 
public OIpin;'on and p rtlcip tion ' f th 
religious ors, nis, tions without th .it 'h Ip, 
'yOU will not b - ~ble to • ,chi. ve t e r suI'( • 

R I 
Chairman" SIr, . 

' . Bhala ,kyo kar ,sake. lIaj 'narjs .I10twanl ka, 
Pakrte .haln agar baJu yahan' shane tdarte 

lu~in. 

I fully ag're with wha , you, h s id. 
You have rigbtly as d w'bt:thcr tb pt,.. 

. vj,ous Act ' ar n, t suffici . t d at with 
the situation. 1 f those ct, te impl .. 
mented bonestly II th n th r is, no ne :d 
for furdl t:I ' e,n,acln1ent .. But t. a mad . 
not fo r inlpl t!m,eo'taH n, ,t r m de 
sj '01ply for incorporating the , in the 
statute book ~ AI eady th ~ rer' ar a lar e 
numb r of ,ct in _ Kj t . ce. 1f 111 Y ' r , 
implem tl ed' h'one. tty I a lot f' thih C 0 

~e done .. 

(English] 

SW81ni Vivekananda, aid j his Call Is 
the Nation: Th,e lnain prill ot s'lr ngth 

. Ii s. verywherc · in pirituality. Wh n 
pirhu' 'Iify wa ne' ~Ild at , i.e lism I uin 

sraund, 't!he death of r ce b sins 

[ TranslQI.I'O'n] 

. Th y 'are aU. after Majority of 
the Hindu ' girl di an girb of oth r com .. 
munid~s r , Iso P\lt to a lot of har -s '. 
Inept. In marri ge- m n yip Of 
ex.t v ganlly and a I,o t f thin 

iv 'n in th . form ')f d wry . h 
this mon -y C' .m fr m '1' 
afflict d wi I tbis ' H. - .. 

, ffo t yo mi jt wiH 0 II i i ' in. 
atl er ... t hav t . n j , p] III . 

pr ly , t js, Act" hi ~ 
p s d ,~ w·n m - t b~ 
Act jl also b 
inclusi,on if) , 



[Translation) 

f m ny in s. 0 e 
1 bOllr. ' f WI,; 
ther will be 

for 11". 

Cl ty. irls are urnt to 
nd their ri · ts now. 

[Eng.lish] 

mi V',e llandn's me sag i this: 
, 

" 0 man c n 
r , quest. j h 

g t 
ar 

ill ' h nd". ow In. · 
, 

[Translation] 

m v m ot 
M n y i lh 
on is a 
po t. 

in on. 

, th 

• 
hi right by 
Wr . t d fr m 

WOlnen bouJd 
Why d a1I 
sh vld ght 

faun h a 

i h is 
don 

only wh n 1 h p r or int n , uch 
thi If ne h no inLntion 

d Wor bow ~ 11 
t 

(En Ii hl 

. d, -' v ry 

11 at I 

J. 

t a'll t 
w rk 

duty 
hi h t 
od. It 
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m y nt ' be perf, ct y unselB h, yet he 
would be t ndi.o toward it. Had he 
been ~erf ctJy U 16 h his acrifi 
would have b en a great a uddha' 
, nd Christ'. he d ree ' of. un lfishness 
mar ih , d gre of ucccs verywhere.' 

(Translatio'n 1 

I wo'uld lik to tell you the: tone wiJ J 
h t fight fo it . You wiJJ have to g t 
r ady f . j • 

[English) 

F r very great call e, , it is' not the 
ghters th t co, nf • it is their quality with 

which th yare n ad Ii bccom", 'th d cid-
ins (; CtOTS. The great man of th world 
always·t d Ion e. 

[ Translation] 

ab'tnl G nelhi h f ught a a inst 
this vii I e. F e give a new direction 
t the country and d it all alone . You 
C~l n b ni 'h this vii nly hen P p]e ru 
pr pared for it. 

Or e f r mone y is the root c u f 
'thi.' evil. 1ft hne' C<lUS S thi r i;.'d 
amo, g the p ,eopl..., . Thi i' ot c afin d 
to me ' rticular comnlunity, but is 

rvade in _ v ry cti n of the. ciety. 
h girl' well as w m n wil1 hay to 

fi ht again t this evil. 

I w t n'rrat you an in ~d 'ent. , I a 
one to cngali Mark t.. There a pOor 
irl ' f i ht y . r " who w, fa t -d, 

had 1 J n a purse of Om one. 
I t h Jd f t irl . I r scued h r nd 
. th m n a to what s b r rim. 
id tb ,t 11 a~ a thL., f. v four 

t til ir1 and said to th m .. n 
lilty, bu r alJglJ iHy . 

In It i 0 u r bu L g r 

[Ell /ish] 



is bJatt). but 
s ,cie'ty is , to blaro such tbing 

ill ba e to ' 0 awa'y with · tbis evi1~ 

[8ngl'l.sh1 

Nation building progranlme can leave D' 
'parI of :' the nation u touched.' , Tbe 
students h 'Ie to react upon them minions., 
TheY' bav, to llearn to know, lot in term 
pf pr.ovi ce,. town J' class or (;ast; but in 
. terlns of the' Ie nti'nent of aU millions wh . 
inc]ud 'u~toucbab)es, boon ans , drunkal"d, 

1 ," • . 

gambler ' and even tbe prostit ties. 11 r ' 
'e'xistenQ in 01p'f midst ~ everyone of us is 
responsIble .' 

( Translation) 

Each lOne of us is r SpoDslble. Who 
so ,ever sa.ys tbat he is not resp,onsible is 
, t fa.ult. I woul J like to 'me !ion that 
this caOlcer has spread due to selfi: hncss" 
]t shou.ld b e rad.icat d. M re Iegh Jation 
'will not' he1p. ' 

With these w~rds, 1 th~nk you ;, 

:SHRI YOGESliW A PRASAD 
YOGESH (Chatra) : Mr. Cbairman't ,S ir, 
I coogra'ttlJate the hOD .. Mioist'ler" Shrinl'- ti 
M argar t AI~a for introducin Dowry 
Prohibid n (Amendment) BUI. 

, Mr. ,Chair,man, Sir. why ~a,s a need 
f , It to bring this amend,ing Bill after aU, 
even th u h the 1961 ,et was mend 

~ , 
in 1'984? Jf thesle anlendm nts co tinue 
to' be brought' in every 'D O W ' nd then 
prob bly \V'e mlay hay to aUl('nd it agai f 
. ft r tw,o years. If thi am nding "BiU 

, ba:s b . n broil h't t'o make the punis,hments ' 
that ,are~ proy'· ded in tb e ,e more strin . . 
1 would like t n~enti n tbat th se 
serv,e a_ y purpose u Jes - they ,re 
iveJy impl,emcn't ,ed.' 

The , 'HI 
emlp' r,s tb 

' law in this 
:m'ld res 
if eli ly ~ 

been rid from 
: hnilarl1 t a 

(Amdt,) Bi'IJ 

t i' d from. SOl S 00 to Jdes 
this, -Dowry d ,at' b s be 0 ] dy 
defin d. f.' hairm' 6, Sir, I w uld 
Hk to t olit that thi , socia.} e iI f 
d.@ ry syst m ;' not o~'fi, d to 
familits; but : h" ng If d . L 
nation. would Hk to dra th 
'of the House 10 (ew in,trie 
r ),Qrd. Any 0 err a 
W 0 ' is -'d in t, e iI,.lpl I nti, n 
d 'V ]opm n'tal c eml Hnd 
that 'will' ve lb ay ~ r 
country, Gbud ers, wh 
marr~ ing his or h rod ug!ht,er ~ 
11 is n t able to di 'eha ; h' uti 
ho n cstly :a od . incerly. Wb he thin 
tl ~t bJs. d ug te'r a att in d marria' ... 
able age and be will hay iv 
hu C • IDOL t a dow·,Y, hi . va ru ' " so 
of dedication and hi, principl ar ' 
sbakle.n. The dowrY' sy' tern j n ' a11 Ctill 
a f~w, bu t i . ( ffecUn the progr of 
entire nB.ti n. Ther for ,:: qU i.l( , rovi' .. ' 
ion hould be mad j I t e Jr to' eh ck hi 
d ,(!n onic tendency n it h utd b , in"Jpie .. 
meot.ed ffe ctiv c ly. , hi no , an 
nary Cit and I am h ,lPP tb ~ ,t th r i , t 

nao'rnity over it ill the ouse. . J wallt 
:tlO clOngratu)<{ . tbe ho'n. arti, ln ~ntry 
Affai rs M,n tst 'er' t:or the su c'ces ' of (bi 
session. On more tha . n ,OCI a h re 
VI r Bins t1 n 'Jv f i.ch thet" WU. 

· bctw leo th op ositio and 
party. 

, r . C'hahman Sir_ I wnnt to r: W 
the att'e Uon of h Iou t thrO ' 
t a f. W oio(s. I hay . a f 
wbicb I woul, , Ji to 

.'Qu . ' WO ' . onth pri' r to the 
'the bride 0 a d 
shDuld pre nt n 
t \t ing ti l. t th ey are l1 

rec lvtng oy dowry. . 
w ould com ·to th · no·tic 
n1 nt d 11 wh 
that r p 

C .ncern 
dut.ie . 

h,y u, 
e 1 i ' -

the 
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[ hri Yo r . d g sh) 

I had mys If re ist red a dowry c, s 
a in t family a d th Y wer not reI n d 
c n on b iI f r five y ,r... I would like 

u t th'\ if on"} vi if ) t pc pIe 
i trict or igh Curt tnk s j t 

eri usly nd in1:>l m nts th law j letter 
and spirit u c s to' ] rg extent can 
b hi v d in thi fi ld. Tod y tq r 
i n d m bili ublic pinion in 1hi 
r g d. t hould b ontinuou ly rop, • 

at d thr ugh th edia adi and tel .. 
. i D tbat r c or i i of dowry 

i a c gniz bl wouJd sugg st 
that a W rn fng and tice bould b 

rv d in. th r ea wher arria i Id 
tbat th Vigil n a tn1ent and C I. D. 
1 in ' n y ov r tb ,:> I ther I1Y 
dowry i I b in ' xch and if it is 

' pr • t rn ct j b t k n. [ 0' 

f ) th t if such c ar 1 in till d '0 th ir 
i d; it enn b ch · k d. I ill n t 

r p t wha bav .llr dy said an nc-
lud y tag you f r giving an 
pp rt n'ty t p k . 

[English] 

RIM TI 
r 

1 0 wonl _ 
inist r. 

[Tran latioJ~1 

A 

ETA MU 
" tb r 

rand 

A 
flyin 

r onJy 
no mal 

A A . . 

A I A 
t th -

ill the udr] 

worn n of we er s ction. I am happy 
tb' . bout even new provi (Oil hav bee 
made in it. The punisbm nt has been 
mad mot rigorous. Secondly the accus d 
has 1 pr v th,t he is not gu'ilty. ThirdJy, 

bJicity wUI b a punishabJ offenc and 
it ~os b n declar d ~ s non-bail ble 
if 'nee. Th tate Gov roments have 

b en d ir cted to consti tut a commiUee 
which sho Id a v majority 0 f the women 
memb rs and dowry fficcr should a'so 
be a w ' nla. It bas also b en m ntio d 
bout tl c m ndm nt.. to be n1 de' in 

dowry d ath Jaw . I weJ orne all u h main 
provi ion of tb Bill and ould like to 
s' y th t War' )iv' g in a ' ou ltry wh re 
dowry system i ' a cur e and i i in 
practic ince v ry lo ng ' im due to our 
so ia) cust rps n traditiOJ S. 0 ur 011 .. 

gu, ,Prof. Sh " kt wat' w s p. akin 
about trib Is. I want to say t at the 
tribal hay many soci 1 virt I S and other 
people of tho society should .Iearn 1 SSO[l 
r m th ffi.. W have' iven high statu~ 

to ,ur oth rand "i t crs and tbat j 
why. the, . eople f brid ... goom sid have to 
go to brid 's hous for marriage. t is ure 
t at chHd m rr iage is DO wh r in practice 
. mong an'y 'tribal f jJy. A irl is ' arrh:d 

nJy ft r she be omes an adult. The ' 
t er people need to tak I son from 

th s virtue. Our . t 'r coB ague was 
s ying that i wa a vice. . But we h'IV 

i en mol' importance to til si ters , nd 
others. _ al"d iog th e committ ,. ' Mr. 
uri n w s saying that Women m mber-

ship should be r stri l d to tw onJy. In 
the Bill, 'at least t 0' h' S b n pro," 
vided. The worn n sho Id hay nHl.jority 
j nth Bar dot ha t t h r m not be L n y 
d iffi ulty in jog d cisicns • . After g ttillg 
fh ill a s d, "tb _ spo sibllity of the 

ov rnm nt al 0 incr a . The ard to 
beD tit te un r thi ill, bouJd work 
'to te awaren ahlon lh gcn ral 
p bJic shouJd or ani me tin , at 

loc . nd distict I · el for th 
r d should 

ion 
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Some woman organi ado 
n their suggestion . La -t tim 

wa amend d, Sbri ati Pram'l 
. bad 'at 0" • • (Interruption ) 

[English) 
• 

PROF. MAD U 
iDee sh . not m mbe 
ou cannot quot her. 

TH E MI STE 0 ST TE IN T 
PA 'TMENT 0 YOUTH· AFFAJ S 
D ,OS D OM A D 

CHILD DEVBLOPME T (S IMAT! 
OA .. T ALVA): Why yo 

er behalf? 

{Translation] 

AM YA E PA ·l A .: 
Various uch organ) ations bave met our 
hon. rim Minister and hone Mini t r 
and point d out crt' in shortcoming and 
r que ted fo tb ir r mov. 1. When \' r 
any legislation is brou. ht in the use, 
th - Opp sition gener lJy say · tha it i 
merely a Jaw on paper. Therefore, I 
requ t all the members to p' s the BiH 
unanimously and a k the Governm n . to 
implemen t it at th earli st so t h t this 
curs for the women could be abolish d. 

SH I C. JANGA D Y (Hanam-
konda): Wben th Bill is last, I am a]s 
th la ' sp aker. I rise to support the Bill. 

r bringing tbi BiH against th dowry 
iven at th time f a girl s m rring . h 

G necal Secr ary of your Al C, hri T. 
Anjiah w s t l1ing hat th r was i : ·ter · I 
conflict among th P' rty ' w r er in 
Andhra Pradesh 0 . r t i u of er· 

lion. Th t i COD ict b en the 
youth an the old.. Wh n as d s to wha 
h p r.sonalJy wa t , h id: 

[English) 

T hnicnlly 
ervatioD, s 

ap rovin thi Bill. 

(,Translatl'on] 

hay b 
how 

tn en 
n w 

tbere, bu 
it r aso 
m iltatio . ha 
oed 0 .J 

th fear of law a 
deer ing n mor d mor 
vi lating th r p 
·u ern ourt ha d ·;v ,ed _ j d 

tb t if a WO'nJ b If come t tb 
tad n or to, th court and 11 b 

ha b en r p d, 11 . olitary 
would be con 'd r t e. But n. 
th nu b r fpc i j 

v n tb rap s r b in c 
police tation itself. So I want 
should bnng about om 
so Itly. E -ry citiz n 
for the prop r i ,pi ent tioD of tb 
Wh tev r w ny her in th ouse, W 
forget t t wh n 0 0 t -ad an I .th 
w gi e dowry and tak dowry. 
Jik to ay t th worn n t t 
th y )0 k for th if ' o'n-in .. luw, tb 

. doctor, I wyer, n in r et. - n 
why they jve d wry. would Ii 
th ladi that they want an I. .S. 0 c r 
or a doctor or om rich e 0 _ t j 
sOll-in-law and hu ' force tb ir pou e 0 
s e down whicb a fath r canoo p ovid • 
You sh uld not xpres th" d ir th 
tinl of marri ge. ow- -d y . • 
giv n ecrct)y and uch incid nt 
be d alt wHh trictJy. V r mi' tr iv 
rna in ry h ul b J rt to d aJ 
and will 
thi ), w impl me 
way. Out' f th 
only toe 
1984 to 9, 6. To ay 
utili in thi J w. 
c nno 
ea on -
iv 

then 



~ , 

, a I VIR SBN (Khurja) very 
troD ly fo I about tbe evU of dowry. A.d 

tbe Bill 'whicb bas be,en . brou"ht today at ' 
tb fag end of tbe session, I f el justJ,c,e 

a - not been done by tbe Gover,llment . . 
'The ' ill requic,e I more thougbt . In order 
to eJ' die t ie the evil of , dowry more 'thin ... 

Ing bouJd ha,'ve gone into the pro'fess. 
We bould see tbe question in tWQ ,ta, es 
or tw'o ,peets,. 'One should be tbe pre'~eo­

Ii\'. asp~c' t -,od the' otb ,f trea'tiD nt ij'sp,ect-.. 
'There appea,rs to b ' ome Idnt somewhere 
-when w ay 'tabetm nt ,of d,owry' it but 
tb r does nol, appea,r to be 8llYlhiog; in 

, the Bill w'hich prevents demand of dowry. 
Voles we do this and 'w , take some 
measure tOI prev tn demand of dowry, 
thi L Dlot goin to be eradiCated., 

HRIMATI MARGARBT ALVA : , 
ow ? 

SHR') VIR S 'N:, If ther is a comp-
lint m"de by. ny patty and particularly 
frolP the id;' sid that such and such 
person i,s askins .for dowry., I think, a case 
, bould be I uDched a,gains,t him. If it i , 

' proved that 'Such ' ,aDd such p l_ rSOD has 
r le'ally d _maDded dowry" in. that lease b 
. bo,'U Id I g,aUy be dcbarr d from marria, ,e 
for aU times to corfl, . 

PROF. AD U DANDAVAT'E : 
Tbe'n b i Ukl Iy to play m,ore mis,cbief:. 

.S I V It SEN: ,: This is no argum nt. 
'The Privy _ 'olrlncil in judgment has I id 
th t 111e o · sibililv of misuse of power i . 
no ju title ,tion for denyin . i't. If thi . 

I '. vi i',on hicb I aUlI suggestin • cr -ates 
m r mischier~ that does not m an th t 
P bouJd not b ive'Q., I think, 

anl1:ot stop d m nding , dowry 
un) . you 'm it punishable.. What 
I , ould ' do'o 'ib n " Uqle& you _ isq,ua- ' 
Ury ~.' J) _ .. son - h demand ~ dowry. tilt . 
b n tbe q bon il1 ot b~ olv d. 

D 

been proposed tI I quil ,c a8~ee with tb' t., 
Even tben 1 . feel that this is not lufficiont .. 
Tb p'arado~ i's ', - a . if a Sirl,is Dot I~duca. 
ted. then her value in 'th . m'arriago marke 
is, bUlldr. d per Cell.t. ·If a girl i educated 
arid more educated stta~ i. ber' value i 

. depreciated and it .is Qeccs,sary to suppil le .. 
n1'ent ber value w'hh do'wry. If you go to 
a nat. 'Shoe bop, you will find prj,(::e ta ' 
aUa . hed to the sboes. In, the . sam way, 
in tbe m rrl . e mar,ke't, tbe ,bridegrooms 
also ba ve p{ice tag " If a perSOD .is an lAS 
oft):cer I of course~ his price tag may be 
R .,' 3 lakhs or Rs .. 4 Ja I hs. If he i.s a pes 
officer, hIS price ta may be Rs. 2 ] kh~ II 
If be .is a: ' doctor o'r an ' en,sineer, 
th,e price tag I is a]wa.ys there. I tbin 
this j ~ a very' shameful ,affair. W'" 
sho uld take such measures, which 
disc'ourage tbe demand of dowry aDd also 
the giving of dowry. A' ve'ry radical pro-
posal that I would like to make is tha't if 
dowry has pas. ed in a :DJArriage and. if it: 
is proved 'later on " t'hat . the dowry be. 
pas.sed, thea I think that marriage should 
be declared nun nd. void ab Inl'llo a'Dd 
the property ,of the pe,r on who bas 
accepted d0'!Ncy and of the persO.Q who has 
gi ven ,tha't dowry should 'be conlfiscated by 
th · State. trDJe~s you do this, it is Do't 
&,oing to h Ip 'you much . 

On'er import.ant thins tbat would like 
.to, :say i tbat the ,oft'sprin ()f ,such ,8 
marriage should be treat~d as .illegitimate 
This will bring th Iright thinki08 people 
in )in . Such offspring shOUld Dot b . ent'l~ 
tied to ucce:ss,ioD.of property. 

PROF. MAD U DANDAVATB : 
Sbri Ra'bindra Natb T sore ha · said tb ,t 
relatio'lls,hip betwe'en husband and wif · 
Dl.igbt. be i:JI cgitimat but c'Qild i's ~ ve,r 
.iUegitim.ate; Cbild is alway' iDnocent. So. 
don"',£: punish the child. 

S .. R ' VIR SEN: I ' aat'co whb you 
tb t th child i not iUe8himat~ but ,in such 
a Cas if' you waDI to. prevent takin · o,f 
dowry Itoge'lber, tben thi b l to be dorie 
tb t the oB'spri g $bQoJd not b ~ ICDtiUed 
t ' ,uc~ · sio " of property. 

M _~ . C . ' AIR ' : Pleas 'wind u.p 
now. 
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here i punisbment prescribed for pubJi 
catioq of ofl r of do ry. thin OOD 

a this Bill become an ct. thi provi ion 
ill not b requir d at II. Nobody will 

a offer on paper or in any ueb 
w y. verythiog will be done under and 
and the negotiation for tra sf r of ' pro· 
perty or money will be mad underhand . . 
Though I think It is good tb t you b v -
brought t i provi ion here, but ill it will 
remain . dead lett f. 

Anotber thin which would lik to 
ay is tba t murder is a murd r whetb r it 

i a murd er for ny other cau e or wh t 
her it i for d mand of dowry t and I thin 
we sbou1d not ma·ke any di crimloatlon 
b ten murder per se and murd cr for 
dowry. So~ do !lot think thi provision 
is a correct provi ion. I think ther appears 
to b som sort of sympatby with tb 
murd r r in thi ca e a18.0 when you pro ... 
po e 0 y ev n years imprisonm nt or 
Jif nnprisooment . Why should the p . r n 
who has killed hi wif., n toto th 
gallow ? 

Tb re ar·e other thing, of cour • 
which ar very good in th Bill 1 will 
upport the ugg tion of Ie al ai for 

such women. I s IPPO.rt the provision for 
dowry pr bibitioD officers but wi the 
ug . tio that tb S offi .. ers should be 

select d in such a way that th y them-
elv do Dot become corrupt and inst ad 

of prohibiting dowry th y may not pr -
mot dowry. 

Since hav ard t 
the Ch· iiman numb r of tinle ~ I 

my p cch ~ere. 

( T;'anslatlon 

S IMATIP .EMALABAICHA A 
( arad): Mr Chairman • Sir. I heartily 

,elcome tbis BiU n · con ratulat 0 r 
on •. Prim Mini ·er f r · ntrod ucin thi 
in it ni tenio oful It in _om ... 

pi t dr am of bi m r · p ta.b} moth r 
SbrimatJ ndira G _ ndhi. 

Th opposition oup h 
b beeD a 110'" ted very e 
ba b en pre ent -d belate 

urry. )n (hi conn 
U . ,it thad 

oppo itiOD Oup 

id t _at it 
time a d i I 
Iy a d i 

) (Amd, ) Bill, 198~ 

tb",n 0 

h v irat,o ' 
opinioD f , 

I no 
hat of tb w 

the enti w rl • 
s,ed and 100 
10 I dla but 

not Diy 
orld. J . 

r quire compl · 

. 
v · ryon 

per on h 
·nd tb y ' ce 
of II at·' 
ystem i 

m ot h 

th 

atrocitie on wonl n ~ but 
•. i on-impl m ~ tion . 
rna y re on f tha nd n w ' 
lik to ay onJy tb. mu h th< t v ryo e 

pres d hi vie 0 t h imp 
ta n t as e t f hi I 

pinion tho t it mu d 
uni hmen t hould 

broth h e' s said r al 
yo and to th f 
trj.etly imp) mentcd a '-" ve yo 

ow w .y h __ s tr , .. d it . 

Accordin to 
bould b ome I 

e·x enditur . 
Shrim ti Indira 
Mi i r thi e penditure Ii 

a i.ntrod eed 1 Dot 
defaulter re puni c 
Ii to 

t v· ry I 'Y 
d t 



Prohlbl.tlon 

am all pr ise for tbL II nd coo .. 
ulal you nd I r que t you to imp) 

m nt h ' t t e carlies. Every man nd 
woma of t i country hould ,cooperat 
to era ic te thi yst m. 

for grantt g m time to 
my vi w • 

AM ( aDdla): Mr. 
D pu y P T'. ir, support th Dowry 

rohibitioD (Am ndm nt) Bill pre ented 
y th hon j ' . t r. Th Ii t , Jaw 

din th owry S) tern wa n ct d 
in 196 am nd d in 1984 nd 

i· a De to mend .i. 
i that it is no,t bing 
roperly. ad it . b n 

rop rJy, th th r would 
ODd to · d j. It m y 

v n more am ndment in th 
t e due to oO'D-impl m of lion. 

t th t tb rule 

t 

t mer ly w_ but ' 
J u tion. i 

t 

ot d. 
d in 

• 
te 

2 

e 

(English)' 

SHR S ,. B. SIDNAL (BeJgaum,: Sir, 
ri to upport th Bill and I congr-, 

tulat . the Government aQd he hone 
Mini ter, for I thin this i her maiden 
BiU in thi House of Lok Sabha. 

Sir, the Jaw c nnot be static it sbould , 
lway change for the betterment of th 

society and it is b.in chan ' d. But the 
que, tiO.D i : C n w prohibit such offenc 
by I gi lation ? o-w m ny cr'mes ' we 
have prohibited 0 far? Ca Jaw prevent 
t em or cure thi ev·l 1 Thes are tbe 
few qu stions to ponder over before 
pa in,g any J Si lation. 

Sir, tbis Bill i a oeia) Bill, it j a 
reformative Bill Can . w prevent such 
crhn by trusting tbe implemention 
of tb se provi ion.s to som officer of the 
Stst Uovcrnm Ilt or to any police 0 cer? 

ow many crimes we have pr vet~d so 
far ? Sir, JQ my opiolon, it is th 
co dem a tion of such crimes by ociety 
that can stop tbos c ime. UnJes 'W 
condemn the perp tr tor, of ucb crime, 
tb Y ca, 'oot be topped. Ev n if you pa 

J in thi House p rmltting 'shoot- t 
si hl~ j respect of tho who cQmtnf.t 
suc crime, thos crim can o,t be 
topped, but th y can b stopped by 

soci I cond nation. We have to organise 
the r U lou in titutiOD, educational 

. in titution and soc·a) iostituitOD for 
con mnin · tbis. Th se cri are 

ommitt d not only in the poor famiU ," 
h D thin th t duca ion i the 

ni ' 1 cur, in the hi b soci ty We 
n w tbat m st of th p pi ar ducat d 
till' t y ta th high _ t gift or the 
d wry·. So, how c n We overcom · thi 

il? ,t i not pc blem ,. today or 
to rro'w, it i a broblem fo gener tio 
to com. . ow can w t ckl t i ? 

DIy throu b c catioo'9 



ir educat 0 , in 
end Iy cool. 

te m of c nomy by omen i 
thiDa. It i cau e, b ca look a er h r-
elf nd he can rYe anywhere hbout even 

th pport of her bu band.. But noW In 
thi count Y t oman is dep ndin on the 
earning of the man. T er fore h h 
t succ m to anything and yi Id to ny 
pressure,. Mo t of my -. ter J ocludio 

hrimati Oeeta Mu b fJce s .1d, it i the 
m lc dominated oci ty. In mo I of the 
ca cs, it is th moth r ... i -1 w who kill 
t e daughter-in.Jaw. am not aceu' 
for accl:Isation ake. ut these are the 
social vii which have to be serio Iy 
cODsidere by u • 

My last sug est ion i t officer appoint-
ii - A t Z-sbould be IlJdi and spe-

cial posts should be established. There 
are so many lady IPS offie rand th Y 
should be we'll train d for t~is job.. It i 
becau t it is a cling them more tb n 
any other pets n. 

Special cou,rts or tribunals should be 
appointed a to rna Sp edy di posa" 
of th cases. Otherwi • it wi I b peodin 
for 10 year or 15 ye rs 'together in the 
court and we may hay to change the I w. 

h r fore, tb social condemnation h uld 
be orga is d hrougb I r ligiou instltu-
ti ns and education" and it should g a 
pi ee in the text book rigb from 1 t stand-
ard to tbe post· gradu te level. 

[Tran lalion] 

s I MOOL CHAND D G 

I, 

ev n 
to fa 

SHR S M I 
dot): Mr. Cb irm ir, I 
the V' rnm nt or introducl'o 
Thi ill wh n p wi} 
th di'gnity of l 
the oeial vii. 
Ie der 
A Ii I. 
congr tul t 
good wOC ' • 

ha ta nod 
the worn 11 of ur ount y. 

(English 

enc 
in ou 

. 
1-( 



ati Marg ret Alva] 

brid woburn s ti Jly b long to one 
c mmunlty. t ha beeD bown by 

, tat tb brid who burn are 
ly nd r 30 e roup. ba e' 

n t ti tical1y the t ost 01 th m, 
] rno t aU or 99% of thos 
f burn die jn the m th r-
nd n vcr in the bu b nd' 

r mo her· bou ~ e b CB 

r c rtain ft · 
th re as to b 

ntiv re as 

~ Jot of m b rs have spok about 
teed for. ducation. But must ay 
th t th b tt r due t d' th young m an 
i ,t hi he't is th pric demand d aod, 
th r f r _ " I h Wen education fight 
t d wry viJ . .It h s # lob en m ntioned 
h r nd w ha v een it in th process 

f r campa; 0 - would not go to that 
lev 1 as olebody c )J d it a ho -shop ~-
th y th brid ' rooms are bought . •..• 

(Inte,rruptlQn ) 

I wi]] riot can It bo - hop'. It would 
b d T atory to our YOUD tn Q . 

ut tl1 · Y h brid gr om are ch n, 
w it- th igh r the qualification 

tt r pJac d the youngman i, 
i th pri( e placed by hi 

m'8ybe by him If in th 
~ ri t. 

in tb 
wo 'Jd 

nt h v b en 
t quic_Jy go 

mad by 
wh n h 

th t h 
h 11 

th n 

requircm nt · i t e marria e fo Inst ncc 
in rna y part of be country_ a aitl couJd 
not et married without "thali'-tbere-
for ,th e y to be prot cted and w 

that som thin the daughter et 
from b r paIent houJd n t ompJetely 
be bann d 10 t e first stage aod that it 
should be her property- her Stridhana a 
defined 110W by th Suprem Court in a 
fee Dt judg en ov r wh'lcb he will h v 
total contro). Now w hay IOOe further 
wIth this amendment that if th brid dj 8 
within 7 ye rs of her marriage und r 
circu tan e consider d su picious, then 
wh t v r was giv n ' to h r will go to her 
cbildren if she ba any children and if she 
has no children and she di s, then it 
wou.ld revent to h r parents the hu band 
th n would not tc at m~rriage as a 
comm rial proposition where h will '11 
hi - wifeJ ke p th money and marry ano-
ther one within three month . This, I 
think, will atlea t top marriag s b 'comi.n 
a commercial propo iii n to the hu b cd 
nd ; mo .her" 

Tb otber point i that we have mda 
th seo, e of the defin hon wid r by bring-
in in th Jaw by saying 'any time after 
the marrj ge ' becaus origina])y the 
d finition wa ·,'in connection with th 
marriage on or b fOr , at the time of 
marriage" now have s id 'any time 
fte th marri g' it mt: ns after seven 

or eigh t or J 0 year' then the law would 
take its course. 

mt. G t Mu hrj e has aid that 
R . 3000/- hould b tb maximunl or 
marriag 'e · p n . It i difficul t in 
country wit ueb wicJ .di1J: rence to fj,x 

ny amount. But ( fe· J. t at ,Stat Govern-
,m ~ n ~St as w 0 alo g, t ink in t r of 
so ind f r trio 0 ]j Ou st 

n ,r lOrd r. banuio certain it m 
b in rv d. Tbi ould h v to b 
impl Dt d enl1aUy the S ,e 
J veJ . t would not be for u to 

Imon t c untry. 
8 ion of 
d by not 

nybody Who 
dowry. J lJ 

h t they 0 ld 
' 0 y to con t _ t . . -ny IVID 0 

iI),. . , tb·ink 



Mr. Bhakta pok ' .about tb need, for 
aw _ e ~ . JIB tbe public about the eviL We 
a e ver~ mocb on this, job. be In 'dia Dd 

very ' ourc possible is bei,os utihsed t·o 
figbt ibis cvB, But It has e·ssentiaUy : got 

, to b a "DP1e s m'ov -ment .• ' I do not 
tbin ' i't can b ·tion,e jUt by Governm,ent 
doing it , The peof.>le. should got involved. 

· Prof. , Nirmala ' Kumari Sbaktawat 
poke .about th :ne d for equal, ru~f1t in 
ptop~rty . I tbink -it b.. been a" d ma'od 
fr,om women"s and "ot'ber organ.isations, 
f:or a long time. State ,Government's, bave, 
l? gun to r ,espo~d to this and I horpe tbat'. 
before )Ollg this .Bin will become a le,Ba' 
reality.. ' 

eUgious sanction is ,of s mething 
which onc b· .s sot to keep in· mind .. Then 
we can talk. about it. A lot of c'er'emonies 
wbich go with the ma.rriales lome bow 
qr the ,other sanction g:i-viog aDd taking 
Icertai.n items, gifts aDd 0 on itl tbe n8{lle 
of 'reJigiou~ pract:ice.s. This is somethins. 
I think, Whic,~ most of u.s al'C Dot yet 
pre,p8jr~d to figbt., :r fe.el., tberefore. ,a 
ma ive ca.mpaigo. as, I said ,earUflr·j ' would 
bay to be launched on tld froat. 

It has been 'suggested that the' Dowry 
Probibition Offic r bould be wome:D,.. I 
w.ill also welcome that sUBse tio'o'. There 
is DO bar 00 tba'! being women provided 
we .find sufficient numbe,r of women and 
we will be very happy to ,ee tbat 'tbcy 
arc all 'women. 

The questioD of fra,e Ie a'i aId ba 
be·en raised. I wi -,b to ay tb t. w . have 
. tarted tbis in all tb _ 'States. Besides 'tbi t 

tbe Dep rtm,e'llt of' Women and ,otber' 
org~DisR'tion h v al ~'O lauD"cbcd pa~a 
lega:1 trainiD programme for women i 
aU parts 0 ,' tb COUnlry" to lot t _ em. know 
wbat the law is,; bow th y can QrfQreIe 
their right nd ow .they call et ' f lf 
legal aid . 0 - WI ~ h v ~ t tbe District 
Lev I, free Ie al .' fd ce h.tre . fO'r . women. 
w'bi b ar,e helpi th.em wberever ".,ces,· 
·sar1'. 

I auld 
,otber-tn-.f' _ 

tteatm . nt &$ f r , m 'kin her awar 
her dut. _I as the h ad of tb f: mUy 
co ce'roed . . It j tru '0 t f th 
sh - i invoJv d., 

Member, bay m ntion · d tbe : I for 
S,peciat Court ' I would lik.e i 'o poin't out 
·tbat W '. ba\f ~ ,\Ir ady pas -, tb , P mi y 
Court Bill in 1984. But I mu 't y it 
gr at .P in tha't ' .. xc, pt 0 uth r 
Stat ill tbe Icouotl',f .as yet t u 

amilY' C 'otJr:t. The ooly " t ,t i l RaJf . tb ,0. . 
1 have been wriUn:1 to tbe ·ChL MlnLLr 
R c,cntly,·· V ,ll tb , rim · MiniS'l l r h 
ddre s -d commubi · ,ti,on to Chi Mini ~ 

ter tiling that it i ~ absolutlely ne ', , r'J 
to' bave tbe P mUy C'ou'rt tuned oill 
immediately. 'ecause a lot f pr 'sur 
froll} tb'e other court wHI then ', 0 to th e 
famUy courts. I thi,n • a) of ,tb e pr, b .. 
]em ' could be sorted out iu a · altmo ph r 
of give ... and .. tak and of ne od.ation r t:h 
tban ba've I' Wye'fs, 6aht I. . ] battle on 
Open courts. 

Kumari Ma,mat8 B_: ne,rj. ,al_o _p 
.abo·ut frele legal aid and the ca;mpai 0 
which is needed in . o'rd t tha t Ithi . 'viI 
might be fought. But 't'b · ba ,.i ,C qUI tio 
i tbal of , q:uaHty and lof ecoQ,omi . 
independeDc f~r wo en.. I thin I ' tbi 
one of' tbe bis pro.gramme.s bieh w 
launcbiog now., A ha been tn. I ntioD t 

the 200!!poiot 'Proir mm esp' cially m:ent ... 
ion.s UDder tbe it m of Wom' 6ght 

. as inst dowry and R.ece s' ry impl _ me' l.ion 
of tbe laws to fight the evU of dowry in 
tb couptry. 

orri, d about ' 
-b Ke'r I) 
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w r 
m 

ometbin wa . 
tim of mar "880, 

rtain 0 h r 

th t it 
that, 

to give it, 
that it was 
freelY iv n 

girl. The 
ccept _ 

estioo· 

DAVATE: Do 
o dowry .. tak • 

o .MB R : With r trosp p 

ti 

P '0 . MAD U DA DAVAT_ I 
w II not 10 y cat. 

MA A ET A VA : 
which w di cu ed by 

tha t f th mud .. 
br ug' t j t new 

di n Pen I Cod of 
meb dy a·d th t thi 

h bHOd or t j -Jaw 
t· , thi 1 not 

,3048 

(A 

t is j one crime whicb j do no mal 
b hind clo d door with in-I WS, Dot 

ven the husband being present. And it 
j alw ys record d a ,suicid or accident 
or. som t in which happen d insid • 
Th r or ~ u der tb normal c JpabJ 

o ·cide amoUllting to murder or cui 
p ble homicide not amouDting to murder 
it beco . e impo sibl to dea with thi 
,problem and prov oything. It was, 
ther fore, ~ It tha th n w crim bo Jd 
b defined-which we hav,e done for the 
first tim • With this, t e 00 of p~oof 
hift to th bu band r hi famiJy-tb 

moment the _ insrcdi nt re pc en. I 
think. thi i som thin bieb ,ev ryone 

ould w J orne. Mr. Panika spoke abou 
tribal pract· ces, he i · not here, wbic 
prot ct th rig t nd iot re t of wome • 

dmit that w have among our trib I 
p opt many cu tom and if W . could o'Dly 
fQllow tbe , perbap, it would ,improve 
t ta u of worn n in m ny way • 

~ve~yone spo e bout the impl ment-
ation . I am v ry conscious of the respo _ 
ibiliti . which a 00 u to see th t the 

new provisIons a'r implemented in a W 
Worlby of t e stat s of wom n in t ' j 
~o Iltry. BuC I mu t appeal-the om 
Mini t r' h re and I am lad t at b 
i h r -to all tb Stat Government to 
C operate with u . We are DOW ppoin .. 
tin ' the Dowry P roh· blUo 0 cr . in tl)e 
. t a te . UnJe s -and u til the Stat Govern 
m nt that ·, ertain '.nfra truct~re j 
creat d a coop ration IS given to tbe e 
Ocr. our (; om Delhi will become a 
voice in ' the wjJdern s. 

J f ct wh n he 
b e a kin 
Ie 

f the 

for 



u cient" 
ent 10 for.rned. 

OF. M DOU DAND VA 
you propose to invok 249 for tbi ? 

SHRIMA I MARGA BT ALVA: 
WeJl, certainly it is a good idea. 

Mr. Vir Singh mad some~ very revo-
lutionary suggestion. I don't ·know what 

v n the Mernb r would thi k a out them. 
But I doo·t think "t will be pos ible to 0 
in for things Ii e declaring the arriage 
where dowry is involved Dull and void and 
tbe children air ady born a Hie I (Datc. It 
wou d b very unfair to punish tbe child 
ren for th crime 0 th ir grand-par · Dts 
or tb ir pa nt. r thi it would create 
other social probJems p rhap • 

have covered a11. the oi ts. b 
re t of them are formal, includin that of 
Mr. Daga tbat custom til go on i spit 
o the laws and so' on. am rateful 

cau everyone ba ultimately ace pt d 
and h . -upported t Bi. do all' 
t at a per~ ct Ja i just not po ible: I 
i yet t·o be borD. It j with experieoc n 
with tbe problems we f . ce tbat w r aU 
wb b gone wron nd hat n d to 
b changed. 

I mu t ay abo t tho pre ent amend-
ments. 1 mu t fully ati fy the sug e t OD 

In de i tb Joint Sleet Committee 
eport a well as th 0 ugs· tion mad 

by . om n' Organisati.ons and Leg 1 .Aid 
GrouP . B t w go along, ' p rhap . 0 if 
we find tb t 0 thing really DC d 
c DgC, e will Iway be prepared to 
c e back to you and ay tbat we feel 
omethin which ou1d have be D done 

and I m ure that we in recei.ve upport 
w ·cb bav alr dy ree tv d fro , you. 

on 

orne 
on1 nd e 

the bride 

. ' 

Amdl.) Bill, 1986 A) 

ot to pres for h r 
rcali e t ' at h c rt . 
changed. ut am orry hat it w uld 
b po- jbl~ for m to 
ment today. 

MR.. C AI ,MA 
at the x tag. 

SH MA MA 

• • ou m 'Y 

. . 
thou ht 'sb moved b at i· h 
begiooing it elf. 

MR. CARMA . 
• b u 

"That tb Bill furt 
Dowry Pro ibitio 
to m c ert n 
'in th ndiao 
o.f C i - in 1 
th Indian 
pa ed by jy 
loto con ider ·ion't. 

The molion wa adopt d. 

• C AI h ou 

• • I .• 

th 

in 
DOW t UP 01 u by cl u con Jd 
adoD of till. 

C·a 

SMT.O 
to ov . · 

u 

" e' I,-Ior c 

'2. or 
t 

'2. 

clio 2 

J b 

ub 1,lluI 



r otber rel~tiyes, \Vh r 
d manti is DOlt prope,rly 

ref [rabl to any 'legaUy rec;ognise(i 
claiml of the brido pr tbe wife and , 
in the cas 0,' the wife r _ Jat bl,e 
o Iy to th , wif'~' ,being married 
:·,Qto tb bU$band 'famUY'. i 

Explanation I.-For the rem val of 
doubt it is her by declared that any 
property' lhat tbo! biid ot tbe w.Je 
might be enUtled to under' any other , 
.1 w pp1icab]~e to her or any . th r 
pro.pert.y rigbts under any agreem,· nt 
or the fl.ght of t he 'bride or th e wn~ , ' 
,to, "'dower" or umall,'" l.lnder the 
p rEona,l Jaw applicable to ber 
~ bouJc:J pot be de med as dowry for 
tl1e ,pu~pose of S ,ction 3,. 

ExplanaIIQ1/' lI.-For the removal of 
dQubt it j further stipulatedl tha.t 
any' pre,s nt made v,oJuDtarily, i .e'. 
whhout compu1sion ' or coerci'on 

.ehb r directly or to tbe bride, Or 
bride,SfoOm by the brido·s 'pare'llt:s. 
r lative "friend etc. at , of before 
or aft r l:be m8rfiag in the fo,rm 
of ca 'b, orD -m I'lt :, clothes or other 

. articl le Dot exceeding jt} valole tiv 
perc , nt of tbe ·in,eome d.udng 'the 
ye r p'recedin the date of marriage 
of' the par _ nt Qf tbe bride or othe!r 
pcrs n bt:Rrin tbe marriage xpen-

I s on lh,c' b ide"s , $Ii'd or .five 
thou ' nd r\lp e , whichev :r is I 5S 
hould not bel deem d as dowry f ,t 

th purpo s of sec'ti,OD 3 ., Ao:d th 
pr I nt m de volunu\rily t 'o the 
brid or by th - bridegroom or 

10" r 'I live of the bride .. 
r, om ,hould D t ir a, d .~ I 

do ry fot th purposes ' t _eetion 
3. u (1:) 

'Sine h v 

A GR . ALVA: I 
ot b. 0 ibl , for m 

The 

" "That. Ic;Jauso 2 s,'laod part of tbe 
,Bill.," 

j 

The 1f'lcttioll was 'adopled. 

Clause 2 was added tf) the Bill . 

e'l ,U .~ '~ (~me,DdmeDt 01 section I, 
SHRIMATI OESTA MtJ~\HERJEB, : 

I' bel to move : 

"(li) , the su'b-se<:tiOD '(2) · shaU be 
omitted , lit (2) 

MR. CHAIRMA.N: I shaJJ DOW PUt 
8'mendmeDt No.. 2 moved by Sbtimati 
Gel ta .Mukherj1ee: to 111:0 vot , of , the 
Rou 'e. 

Amendttlellt No. 2 was put and n~gatlv"d . 

MR. CHAIRMAN : The quesdoOi 
is :' 

, 
UTbat clatlse 3 stand part. of tbe 

DiU .. " 

The ,mo,tion Wa.t adopted., 

Clause 3 W(l8 adde.d to ,t"e~ . Bill. 

Clau _ 3 

sa IMA,TI GEETA MUKHERJEB : 
I b g to move: ' . 

, . 
t.3A A't r s ction J of til _ prjnci.,al 
Act, the folJow.i:ns ' ectiQu ' ball be 
insert d Q, m~Jy :-

, 3 Incurrio of expeDse~ on, 
m rria· e 'or bc,trothal or aDY 
Ceremony QODl1 cted witb tbe 
marria. includiDa ervia. or foo It 



decoration an d nt I 
matter e ceding 
the income durin r prece-
dinl the date of marrh, c of the 
paT nt of t.he b id 
per on baring the marda e 

xpen on the brid s ide or two 
t ousand pe s whichev'er ii, 
shaH be punishable with impri on-
m nt which ay xt nd to three 
months and fin which may extend 
t ve thousand' rupee or twic . 
the amount which ha b en incur-
t d in -xc s of the Jim~t whi.ch ver 
is mor . • h.' (3) 

MR. C AI MAN: hall I OW put 
nmcndm nt No. 3 nloved by hrinl' ti 
Ge tw Mu h rj e to the v tc of the 
House. 

1 

Amendment No. 3 was put alld negatived. 

• • 

MR. CHA . MAN • • h questi n 

., hat clau e 4 to 7. stand part of the 
Bill." 

The motion was ,adopted. 

Clause 4 to 7 were added to the Bill. 

Clause 8 ( me dm .D of Seer on 5) 

S RIMATI G ETA MUKHE J 'E : 
I b g to move: 

after Ii n 41, .lnscrt-

"BC (1) Within thr e month fr m 
the expiry of each calendar yc r : 

(a) the C ntr 1 o v r shall 
ca.l.l e to be laid b ac 
Hou 0 arli ment , report 

n th dmini tra i n of fh i 
c dUring th ' ye ' r; n 

(b) tb tat 
cau to 
L gislatlve 
the 'c 
of th L 

port 

of 
. _ overnme t 
mann r, c'l 
otb r r por 
_ _ nt" 

(3) b St t e ve 

Sir_ wan 
atnendmen t . 
4 line 0 

th Mini, ter to con -id r 
would 1i t 

"304 (1) Wb r th d 

" 

y 
C 

wo an is ca u d by ny rn r 
bodily inju y r occur oth f ' i 
than und r norm"' I circu 
within sev n y ar of b l 

nd it' . hOWD til t 
b r d atb wa 
cru Ity .. U 

I want thi word 'soon' houl b obUt - . 
ted b cau it i nori-quantifiabJ i e 
If it i t h re ten tb r ' 
cO'Dtentioo m "b def at 

SH 'M T M 
Mr. Ch irman, I ould Ii 
th . our ide i th t 
e\'eryt jng jtb d 
no demand for do 
but the i 0 

audio and ometbin 
canno c 11 it a do 
w h .v probl m 
t I Y om - d say ' t i 

Amendment' o. d 



.IIThat 
BUt • 

Tht mOlio'n wa 

Clause 9 J~a ' added 10 the Bllt. , 

Cl ' Se 10 (Amendmebt 0 " Se~tI'o 7) 

SHRIMATI GBETA MUKHERJEB: 
I be , to move : 

•• age 4; line 2~~­

oml,' "soon" " (5) 

M , ., e'BAl . MAN. = I sha:H DOW put 
amend , ent NO.5, moved . by Shritnatj 

e ' ,M'ukbe,rjea, to the vote of tbe 
- . 

HOD o. 
I 

'.,4~ndmB , ,No. 5 Wa pu,' and negallvecl. 

, MAN: Tb ' question i : 

UThal CJ us 10 stand part of t~ 
-Ul.,n 

cttlltle 10' was added to ,the Bill. · 

- '.MA . MUKHERJEE : 
b a t,o mo,v , : 

A - :' I b -U n:ow put 
l~ 'm d by Shrl-
,to 'tb "ot · of ,tbe 

The niot/on )VD" adoplBd~ 

Clause 1', ,the Enac'tin8 F'o,muIQ Qlld Ibe 
· Ti:tl'e Were added t,o the Bill. ' 

SHRIMATJ MARGAREt' ALVA: I 
beg ,to, ,move: 

MR., OUA ~MAN : The question, ,is, ; 

UThat the ,BiB be' paSs d.'" 
i I TIl'e mol;oll wa" ado;P:t,ed. ' 

PAPERS ,LAID O'N THE TABLE-C011td: 

(£"811811] , 

N otlfle tlon ' u d, r ,Cent 81 , ,xeise ,RluJes:, 1944 

THB MI ISTErt OP StATE IN THE 
MINIST,RY O,p PARLIAMENTARY 
AFFAIRS (SaRIMATI SHEILA 
DIKSHIT): On beha.1 f of S,hri ,B .. K. 
Oadhvi, I be,s to Jay: 

, (l) .A copy each of tb foUowiog 
'Notificati,onsl (Hindi aDd ED Ush versioD ) 
issued uD,dcr tbel C olral Excise Rules, 
1944 :-

(j) . O.S. • 10J4 (8) pubUsbed 'in 
Gazette "of Iodia dated tb~ 
20th ,A1l8u t, 1986 t'ogetber 

. with an explanatory memora-
ndum regarditlS :Ke,mptioD 1'0 
. ,Qod and materiaJ.s of iron or 
steel o'Dt in d by br akin. 'up 
of hip' , bo~u ' a d other "oa,t-
in truC:'lures from tbe whol, of. 
tbe duty of excise leviabl 
thereon. 

. otificatioD No. 381/86 C'B 
'Db ished a b 'az,eUe, of ' ndia 
ddt -e 22Dd Augus -. 1986 



.-

to eth with n xplunatory 
memorandum r gar in mp-
tion to Liquid Ox), e xplo-
sive from the whol of the 
duty of excise 1 vi' bJe ther On. 

(iii) otlfication No. 388/86-CB 
published in Gaz tte of India 
dated the ~ 2nd August, 1986 
togeth r with an xplanatory 
memo andu m pr scri bin a 
concessional rat of 10 · per 
ce t excis duty for electricallY 
operatc;d trolley buses and 
battery powe,red oad' v hieJ s. 

(iv) Notification 9. ' 389/ 6-CE 
publish d in Gaz tt of ndia 
dat d tbe 220d August. 1986, 
together , it , an xplanatory 
m mOT ndum ma in certain 
am ndments to Noli c io o • . 
271/86~C dat d th . 24th April, 

.1986 0 a to r strict tb 
concessio al rate f . xcise 
dUlY' for damaged aQd ub ... 
standard cut-piece of leathe 
cloth by providing c rtain . size 
and quantity ,restrictio • 

(v) Notification ,0 . - 390/86·CE 
publisbed in G azette of I di 
da.t d the 22nd August, 1986 
t 8 er with an xpl nato~y 
memora dUOl xtending th 
full e empti n avaiabl -to 

stwhile T riff item 68 ood 
m Dufa etured by Govern ment 
factori VIC unit , etc,. up-
to 31 987. 

• 

(vi) - otitic ion o. 39J/86.CE 
publish d in Gaz tt , of ndia 
dated, tb 22 d Au u t, 1986 

geth r with an x lantltory 
m mora du pr cribio a 
CODces i n J rate f 10 pe ' 
c n for g r confec ionery. 

oli C lion o. 3 2/86 C 
te of nd· pu bli h 10 Gaz 

~ 1986 
n expl natory 
r sc Jbin 

dated tbe 22nd 
to eth with 
m morandum 
conces ion I r t 
c nt ad alo,em 

nd fo 

of 20 p r 
for food 

d co ur 

. . 
K ) Laid 

(viii) 

. 
(x) 

(2) 

CODe 
cent f 

In 
22 

to etb r wit n 

ms. 

memoran um pr scribin 

p r 

_ onc ion I rate of 1 S . p r 
o d ty r windon wir of 

c pp r. 

re 
wir 
acture 0 

copp r i 
copper wi 

xi -t nc 
product. 
S e I 0 L. 

A COpy f th 
( ifte ntb 

Central 
dm nt) 
n Ii 

3) 

0) 

1986 ( i d · and 
publish in 
394/8 .. In 
d t d the 22 

tb with a 
I 0 aodum u er 
(2) of ction 38 of 

al 
r . 



dat d th 18th Augu t. 1983 
o a - to Withdr' w th cone sio 

of duty for micro 

• 
lific tio • 414/86/Cu. 

t publi h d in G 'ette of 
1 ndja da t d the 22n A ugu t, 
19 6 t gc:the with an e pla~ 
. tory m or' ndum pr -scribing 
nn ect.iv fa e of basic 
Cl, torn duty f upee - 13 pe 
microm: tor. d fuJ Iy 

- e pting such micromotor 
from count rvailio duty. 

(iii) otifi ation N ,_ 41 S/86"Cu _ 
t nl 'ubJi h d in ,Oaz tt e of 
ndia d t d th 22nd Au u t. 

1986 to ther with a . "plan-
, ory memora , dum iDg to 
with ' r w th total exemption 
from 8uxi]j ry duty of customs 
on caustic sod in lye form. 

·v) oti tiOD o. 416/86-Custom 
pubJi h d in G zette of India 
d t d t 22nd U st, 1986 
tog th r wi b 0 explan tory 
m moran um mak in c rtain 

n1 ndment to otific' tion o . 
110/86 .. Cu 0 ated the . 7th 

bay, 1986 0 a to 'e tend 
t cone ion I r L of S5 per 
c nt (B ic + uxir . ry) dutie 

v il bJe to • roject' ulld · 
No 98 01 o · th 

C'u' tom T riff to II good 
i orted f r • ailway EI ctrj, .. 

c t ',on Proj ct' ubd r Worl 
n Lo At. [P Jed 

in tbr rye L .. T. 
31 lSI 6] 

-- ........ 

19 6 

. . 
Essential Commoditle 2$ 

(Amdl.) Bill, 1986---Contd. 

ct d or deJinquent ju v nile and or the 
djudicatioD of cert in matters relatJD 

to, and disposition of, d hnqu nt jnv ni-
le . 

· CHAIRMAN: Th question i.s : 

'Tba le ve be granted to introduc 
a Bill to provide fo,r tb care, 
protection, treatment. d velopment 
and r habUit tioD of gleet d or 
delin uent . juvenile and for the 
adjudication of . c rtain latter 
.r lating to, and dlspo Hion of, 
delinquent j~v ode ." 

The motion was adopted. 

DR. RAJ i RA KUMARI BAJP'AI : 
I introduce th. Bill. 

----

21.08 br . 

ESS TIAL COMMODJTIES 
(A DME -T) B LL, 1986-'Contd. 

[English] 

MR. CHAIRMAN : 'Tb Hous win 
now take up furth r c n ider don of the 
followin motion mov d by Shri A.K. 
Panja 00 th 20tb .Au u t, 1986, namely : 

"That tb Bill further to am nd the 
E -n ial C'ommodi~ies ' Act, 19.55, 
as a aed by ajya S bha~ b 
t en Jnto con id ration." 

Sbn noi. 

H lSA , 
W . r of he .opinion t , a the 

a d withou t any dIscussion . 

e 

o . AD U A DAVA 
i 0 eati ] that it 

ithout ny di cu- ;01. 

· y s 
hould b 

C AI MA ' 
w nt to 

t r. 
on it. 

nlli 

D n I • 



sa VA 
IS (Nag rcoiJ) : Sir. 

. wbiJ supporting the E senlial Comm di-
tie (Amendment) Bill, wi h to offer a 

w points. 

iI'he proposed am odment are 
intended to get over the ob tacle that 
tand in the way of speedy and c ectiv 

impJementa ion of ,the Act. Mo ,tly h y 
ar proc dural in nature and they re 
non-controv r in] and th rc can -ot b ,any 
obj ction from any qUQ'rter. The ' m d-
m nts would fiU u the gap or loophole 
that· stand in the way of spe dy impl-
m ntation. 

re ' .r - am ndm nt in tbre 
ections on four points. egarding t h 

propo cd first amcndm nt, it is 'a substiru-
tiol) of ' a ' n w c tion for Section 6 ,. . T is 
i to d ar the juri di ct ion of court 
in cert ~n matt rs,. i e, to deba the Courts 
fronl pa -sin any order with r a d to any 
v hicle that card s ssentiaI commoditie , 
when it is eized pending 'confisc tion. 
This amend m nt is iute ded to remov 
the difficulties in traciD out the vid nee. 
Then onfiscation proce dings ar p ndin 
with th Collector or with th pone 
ottic rs or tIl Civil Supplies uthorities, 
if the court relea -, s th mat.erial or the 
v hicJe . which carri, s th entiat .com-
moditi s it would cause difficultie for 
the in v . tig ting m er toge'tb r the 
requi ite evid DC. Thi bar is durin the 
pendency of confisc' tion proee dings only .. 
This will greatly remove the diffie Itie 
that sta d in th way of speedy and 
effectiv impl m nt tion of the Act. 

Two ainendm Dts are pr pos d in 
Se,ction 7A in S b .. cJaus (a) and (b). 
Wbellever g _ od ' ar s jz d. fine with 
simple int re t of 6 per c t p r on m 
is levied, to be pay bl y th de ult r . 
No in tbi am odm nt 1 S p , r c nr i 
propo d . . hi ha n do k pin i 
vi w th . pr 0 a e of i t re t ch r d 
by th hi ould . I 
a lthoriti to cope u with th 1 'itu ion 
i c mor ffe fv m nn T. Tb r 

any bjecti n r a ding 
ment J o. eta 
r arding recovery of due 
men i , 'n ceLion 7 A, 

hi i only r c dur 
am ndment to ~ I t 

) ( """ .) Bill, 1986-Contd 

proeedur 

'Th c . a mend 
12AA. So far. police 0 j 
lod e compJai n b for th 
noW apr th rop d 
ov rnm nt o,fficer -bo h 

State aT at 0 mpow r 
compl~int b fo e th cr. 
and long d ay whi h w · 
pr viou procedur , t 
remov d now, with thi amendm 
o cials of the Centr' 1 d Sta tc V ,rn 
m nts ar . . m owered to eport to the 
Sp ial Courts nd the co lrt ou t 
cogob: ~ Dee f th ~ffi nee . he auth ri 
officer hould b i P ci6ed an . th Y bo 
b of a higher rank. I 0, th r , h 
not b mi u e of tbeir p wer, nd b r 

. ould ot b corrupti n. ri t cr ioy 
ha to b m de in the m tt r 0 
tb ran and al 0 to pecify t 
of uch C f.. heir p rfor , 
tr nsaction should al b 

, f lJy. 

nother , peet to b w t h 
tb e hou Id Dot b upHc tion 
and power nd tb r by. t ' i 

b uld not 1 d 0 nfu ion 
Bach u thority- -oth poli 
ibe uthori ed 0 ce-b 
and they h ·ul 
th CQ pi lot 
They' bou] never t in 
id w ul t ke t inhi 

tb duty, and t reby r' 
il tTy shoul 

for the 0 t 

re-

i h' t 
of w 

nt 



• 

lood too ha al b en 
pere _ ed, but tb rici s of es enfal 

commodities are hot goio dow aQd 
io Ie ' d. h y ar SOlnS up. We ee the 
pric s of comttiodities wbich are used by 
the t'ich and afflu nt sectio[)s are IstabiUzed 
but on 'th one h nd, on the other band. , 
we ee that the prices of e 'ential commo .. 
ditie ar ' di prOportiont\telly , going, up., 
The pOint i that ,striQt imp1.ementnUQD 
of the' pr"visions of the Act is hiih1y 

s t'lthU. ' Tben only ' tbe 'Act win bay 
cert in meanins. Then only .tbe Amend-
,ment wiU al 0 hav' . ~ , ubst, nC'le .and , 
m . aDing. Then, on l:y , the Acts and Amend-m n't would serv tho purpos,~ wb:ieh ~ 
th oclety b ded. I would Uk to make 
one or two point ·. 

po. MADHU' DA IDAV~TE , : 
You lay it OD, tbe Table of the HOlu ,e. . 

, RI ' . D '-' , S ; Stringent action 
ba to be 'ta en a aiost those wbo violat,e 
It. .. pr,ovi ion ~' of' th · Act nd a~aiD t tbe 
bl c_ m~rket'eer' th " hoardersl and the 
dUJt r tor . 'tr.in,g,ent punisbme:,Ot 
h uld be hI n to thos who i.nduJS iQ 
mu lin . $muS lins IS goin ', on in 

lorries nd oth 'r v bicJe'-. SU8S,f ' anld 
era n have b om lar eummodi'tie.s 

in Ii ir pel shops and they are hoardins 
I1d bl c ' mark.'edn 9,'r g'o,io on. 00"-
r .in of bad 'qu Hty 'r ' uppUcd in 

"r P'ri . Shop ' Tb l r is no cortect 
. ur,. OJ n,t,s. So'. th Ooy'crnment 

cia h 've to ln~ fr q,u, of ' cbecl( 
'nd aid to cbe . prilc I of _ enha1 
om di i ' QuaUt' ' 'hi Qt1an'tit,y of . ~ ~ -

~ · I Ico,mmodi tie and al, 0 to, e 
b t r h,f i r \11 r ta ply of food •. 

in tb le p,- ir ii Sbo,p or not. ' 

n 
'senti I. 

;2 6 

11 lin. The iO't Dtion of the Gove'fnmel'lt bas 
10 ~e; tral1slat,ed into action by ~he strict 
im lemen!a lion of e Act, 

(M 

THE M-rNI$TE~ OF STA':rS IN THB 
MINISTRY OF PLANNING NO MINI-
S . Ba OF ST A'TB IN . THE MINlstR¥ . 
OF' FOIDD A,ND CIY.l, SUPRLIBS (SHRI 

' A : ,, ' P'A- JA) ~ The Oldy "oi'ot made is 
regarding aUlhoris d o,m~er -bigb tao, iDa 
officers- 0 ,· that: the aetloQ i tak,en pro-
perly.. Sir, · during th,e p tJod of this 
Oover:nmen,t a.nd in ,the year 1984 a: 
reI rd tbe 8'cti0I1 ,taken till 30th JUDe, 
1.986. the Dumber' of raids conduct,ed UDder 
13 sential ,C'ommodities ,Act w re S88,819 •. 
the total number ' of persons arrested '\11tIere 
19.,705.. TJte t,otaJ valu - of goods seized IS 
R ' 27' cr,ores. 30 Jak.b and 87 thou and. 
We hay ah~o formed an. Enforc'em 'nt 
Directorat , with a particular de ir,e .. ~ J 

(lnler"uplloltl) 

PROP. MADHU DANOAVAT'B,: au 
,also lay it on the Table of the H,ouse. . , 

SHRI A.,K , P.ANJA :~ An:d th f ' for, ;1 
am ubm,iUing tha't tbe BiU b . pas ed' .. A'od. 
t.herefare., I subnnit I.bat the BiU ' be ~ak" n 
int consider.ation and passed,. ' 

A RON. MEMBBR : Unanimous'ly., 

I, Tran,lal ion] 

S I. c.. JA 'O.A RBDDV : 0(' .,Coutse 
you hav ' filed a ]'arge number ,o,f ca es, 
bU't ' ow ,m any cases ba ve you woo ? 

[English} 

S, I A. P,ANJA ;: There i po . 
questiQD ,ot wi on in · any easc'. These a,re 
quasi.criminal cases. the, nU'mber ,ot ,n -r. 

ODS ' prosecuted i " 10,,440. Up "tiU n:o- II 

judg m nts, d liv -red ad CODvictio'~ · 
obtaio,ed number 2.147'., 

MR . ' P " ,ER ,:, Th · que' ,'Cion i ' : 
• 

" ~hal th - ilJ furtb,or tOI rh nd tb, 
etl'tiol COO1moditi" ct J SSt a 

p'a sed Y ajyft Sab: ~ a b ta. cn 
. Intlo coo id ~ lion . " 



2" E~ 'IItlal Commodit;e S' 
(Amdl.) Bill. 19B6·~ Conld« 

Mil. SPBAKER : The - ou, e w.ill DOW 
', ink up cJ useo:-by·cla\l'se eon ideradoD of 
tbe BUI. Clause 2,-Shd Ayyapu Redd~ i 
not her~. ,The qUI stion is : 

, The motion WQ$' adQPICdff! . 

MR, SPEAKER: No:w Claus ,. Mr. 
D.D PaUl is n"ot bere, The que tion i' 

~ " Tbat Claus 3 stand part of tbe 
tUII." 

The motion ",'as (ld'opte'd. 

MR. S,PEAKER: Tbe question is : 

"That Clause 4 stand par't or the 
Bill!' 

Clause 4 W1l9 added 1'0 'he Bill. 

, MR.' SP'BAKER ~ . Now., CJ~ s'e 1, 
Enacting' Formula 811d 'Ib TiUe, The ques-
tion is : 

"That Clause 1, 'nalcting Form,ula 
and the Title stand part of the' DiJl · ~· 

The mOlion was adopted. 
• 

Clause t, Enacting Formll,Ia and th'e 
T,ftle were added t,o the Bill. ' 

MR. SPEAK 'R: Now the joi t r., 

S,HRI A.K. PANJA : I beg to move : 

"That t Ie Bill b P' ssed,. It 

MR. SPBAK R: The qu _slion i, ,.' 

T B · Ml , S 
MBNTAR¥ AFP , S D THB I ·IS .. 
TH OP F 'OO'D AND CIVIL ,S,UP L ' e 
(SH I H.K.L_ HAGA,.): On t'hi oce ,_ 
siQn,; when we are conel ding tbi e io 
of Parliam'ent. I want to tb D 'yo'u. Sir~ ~or 

,tbe spida ice giv tJ and ~ility .,h bleb 
you co~dp.ct d tb ptoce di, S If W nt 0 ' 
thank lh ,hon. Leader "r t :h· Oppo iUon. 
T 'be Qppo id,ot;l wa wor.kin to tber with 
us" :and was ma in . V'I ry usef'ul cQntr··, .. 
butioD to the Hou e .. I bav,e I Jd ,it out id " 
" ad, 1 repeat it no'W, tha't thou -h n QI ' i .. 
leany they .are pol very · ttOD , in putlin ' 
tb ir case tbe,Y are nO· les , ' troct '~ T ' Y 
put it 'Very W 11. w,a t to ay' om tin" 
which I fe·el. 

I want to thank tbe Mcmb 
thclr effe,ctive participation du I g th _ 
deliberation. I tban t'b _ n.ew Mem er 
and other M'ornber , who ba'v be ~ n do 
very we11 .. 

1 W~l1t to tbou - fhe S crelary-
of tbe Lok Sabba and aU 'he i ta ' 
tbeir great contr'ibutioD in tbi -, 

• las" 

want t,o th D, ' my con a 
Mini,ster of State fo P rliamenl, 'fry Aft ir 
Mrs. SheUa D.i . bit. I want 0 tb a h 
,8 . cr~tary of the Departll1eo't of ar·,J,i· 
mentary Affairs, r,: I 'bwarl Pta.l

. d. nd 
hi coUes uo and taft'. land aU tb 
who are en a d n y rlou du 
ParUa'ment. 

J W1S'h to '(,haD 
good cover8 of t 
mel'l:t. " 

tb r; ' 
proc,cedJn 

ar' ·U 
matQre 0 

u .' 

.' 10, 

,or 
rU .. 
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f 
ur 

I 

h 

us. 

lad 24 
p ro-

.d pas e 19 
cludh 8 two n titution Am nd ... 

rent 

S3rd and S4th A erJd-
d~ ,lay dar r 

iJJ • ith tb 
of MizQra m iIJ" 
23rd tilt:. of th 

hoI u 'e w I .. 
uriD , the ion 4 0 

d On Sh rt tic 
an wer 0 the tl r f 

rt· from thi , we h h d 
n t aJljn A ttcntio 

h rt .. durati 11 di ' cu ion 
di cu ion ' n 

impor Dce. 

D ) m aI , it ali n in 
u ry] t 'd over 12 

v r 4 d' y • Th d bat 
o ri ty a d th D 
with uish. I m 

y h would go 
t]1loin oUDlry' 

n s evil in o'ur 

d c a into d b t 
it 1 ti i n th cou try in t h 

J1 I policie _ Dd the 

Cone/utll", R~nUlr. 

tional olicy on Education. 1986 ....... 
Pro ranlme of Action. Th current itu tjon 
in S~uth frica w s the subject matter of 
yet anotl r debat t the end of which a 
r soluti n was a d unanimously by tbe' 
House condemning. inter alia, th inbuman 
poJici of 'apart id' being followed by 
the racist r gim in South Africa. 

Let me ooe again thank II on'ble 
Member for tb lov lIDd tfection and 
cooper don which th y have shown 
to m p 'rson lJy; and t le wit and humour 
whi 11 th y ad di play d ha b n v ry 
mu h ignificant, and du to that only w 
could have thi con · nial tmO, pher in. 
the Hou in olvin II th problem 
whi h had fac·ed u • 

I thin 'in th Q, xt s iOD w will get 
t g thee with h a1th ir 'pirit and more 
harpened outl 0 • I could just : from 

the fae f the m Minister tha he i 
very much a r to put in his lot if nee _ 
.., ty. mu t thank .JI Iny taff, cret riat 

nd aU th p ople who b . e wock d h r 
in clo coop ration with us. Th y had 

e I doin . th ir job in v ry fine mann r. 

e~ re I ay that th ous st ods 
.. j urn d sine di, J than you one a c in, 
and wi h you a good . happy inter-s 8s1011 
p riod. op t rn,- t you again. Mr. 
S Ifllddin Chowdha ry ,,, you came with 
m h more r bu t h alth this tim . I than 
you once a ain. Th - ou t nd adj<?ur, 
. ed sine d Oe .. 

2 . 7 r. 

Th Lok Sabha ~then adjourned sin die. 

1 O. 




